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 LOK  SABHA

 Saturday,  August  31,  l074/Bhedra  9,
 896  (Saka)

 ——s

 “The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr  SPEAKER  in  the  Chair']

 RE.  QUESTION  OF  PRIVILEGE

 SHRI  JYOTIRMOY  BOSU  (Diamond
 “Harbour):  Sir,  I  had  given  a  privilege
 motion  against  the  Prime  Minister...
 (Interruptions)

 MR,  SPEAKER:  We  will  take  all
 these  motions  and  everything  on
 Monday  because  me  decided  that
 today  we  will  take  up  only  the  regular
 business.  We  will  take  up  all  these
 motions  on  Monday.

 थी  चु  लिमये  (बांका)  :  ऐसा  क्यों  व
 किया  जाये  ....

 मध्यक  महोदय  :  मंडे  को  रखिये  ।

 Everything  will  be  taken  up  on
 Monday.  After  all,  we  should  stick  to
 something.  We  decided  that  there  will
 be  nothing  else  on  ‘Saturtlay

 eft  सत्र  लिये  :  आप  मेरी  प्रियंका
 सुनिये  फिर  जो  फैसला  करना है  करिये ।
 मेरी  प्रार्थना  थी  कि  राज  हम  को  दर्ज  करने

 ब्वीजिये  ।  कप  का  फ्र सला  प्ोमब्रार  को
 बहो  जायेगा  ।

 सवाल  महोदय  :  फैसला  महीं,  सभी
 9  उठती  कलि  होगा  ab

 a

 oft  मधु  लिये  :  हस  में  ज्यादा  समय  नहीं
 लगेगा  |  यह  साफ  केस  प्रिविलेज  का  है  ।
 कांग्रेस  के  लोगों  ने  भी  प्रस्ताव  दे  दिया
 पार्लियामेंटरी  प्रोब  के  लिए  और  प्रधान  मंत्री

 भ  को  बुला  कर  डांटती  हैं  भ्र ौर  कहती  हैं

 श्राप  प्रपने  प्रस्ताव  वापिस  लीजिए  |  (व्यवधान )
 बाप  लोग  क्‍यों  हल्ला  मचाते  हे।  हम  तो
 आप  को  जो  दोषी  नही  हैं,  क्लियर  करने  के

 लिए  तड़प  रहे  हैं  कौर  जो  दोषी  हैं  उन  को
 '

 पकड़ना  चाहते  हैं  ।  (व्यवधान)

 MR.  SPEAKER:  I  am  not  taking  up
 any  motion  today.  Everything  will  be
 taken  up  on  Monday,  not  today.  We
 are  not  taking  up  anything  today,
 except  the  regular  buginess,

 क्रि  हॉकर  बयान  सिंह  (चतरा)  :
 प्राविधिक  मोशन  लाने  का  प्राधिकार  इन्हीं  को  है
 या  हम  को  भी  है  ।  (व्यवधान)

 oft  मयु  लिमये  :  यह  1-1: ल  हुमा  था  कि
 ध्यान  भ्ाकषंण  नोटिस  राज  नहीं  जायेगा,
 लेकिन  क्या  यह  भी  तय  ह्प्ा  था  कि  प्रिविलेज
 मोशन  नहीं  जायेगा  ।  नेशनल  हेराल्ड  में  जो
 रिपोर्ट  कराई  है  (व्यवधान)

 श्रेय  महोदय  :  मेरो  समझ  में  नहीं
 जाता  कैसे  करायेगा  |

 Some  Members  come  and  give  mo-
 tions.  They  can  withdraw  then  mo-
 tions.  I  have  told  a  number  of  times
 in  the  House  that  unless  they  them-
 selves  are  under  pressure,  why  should
 others  get  exercised  over  it?

 शी  मधु  लिमये  :  नेशनल  हेराल्ड  मैंने
 रिपोर्ट  कराई है  वह॒प्रापने  भी  देखो  होंगी।
 अधीन  मंत्री  ते  इत  लोगों  को  बुला  कर  कहा  है
 कि  पालियामेंटरी  प्रोव  नही  होगा।  (आयात)
 यह  बहुत  महत्वपूर्ण  मामला  है  1  इस  के  सभो
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 पहुंचती  मं  जाना  चाहिए  बौर  गहराई  में

 चाहिए  यह  शाप  के  प्राझ्जवेशन्स  हू।
 (व्यवधान)  झगर  श्राप  लोग  एक  मिनट
 देने  के  लिये  तैयार  नही  है'  तो  भल्ला  ही
 होगा  |

 अध्यक्ष  महोदय  :
 I  am  sorry  this  cannot  be  a  matter  of
 privilege.  .

 कोई  मेम्बर  गाता  हूं,
 मोशन  देता  है  शौर  वापिस  ले  लेता  है  तो
 उस  को  इस  का  हक  है  |

 He  has  the  nmght  Why  should  you
 presume  that  he  has  been  pressuris-
 ed?

 क्रि  इमाम  बदन  मिथ  (बेगूसराय)
 श्राप  हम  लोगो  की  वात  सुन  लीजिये  |  तब

 कुछ  कहिये  ।  नगर  श्राप  शुरू  मे  ही  बिना  सुने
 हुए  फर्म ले शन  दे  देंगे  तो  एतराज  होता  है
 कि  श्राप  झपना  दिमाग  बच्चा  कर  बात  हु  ।

 इसलिए  आप  हमारी  बातो  को  सुन  लीजिये  |

 श्री  रघु  लिमये  इंगलैंड  मे  कहते  है
 The  King  can  do  no  wrong.

 इस  सदन  का  यह  नियम  हो  गया  है  कि  इत्ती रा
 गाधी  कोई  गलती  नहा  कर  सकती  हूं  1

 Indira  Gandhi  can  do  no  wrong!
 (Interruptions)

 MR  SPEAKER  When  the  motions
 come  I  have  to  say  ‘whether,  on  the
 face  of  it,  it  is  in  order  or  not.  I  fail
 to  understand  why  you  should  object
 when  a  Member  withdraws  it,

 श्री  मधु  लिमये  :  कल  मने  नोटिस  दिया
 था,  पूरे  दिन  नही  पढ़ा.  और  राज  नही  पढा
 तो  हम  क्या  करे  ।  म  एक  मिनट  से  भ्र धिक  नही
 लगा  1

 शनी  शंकर  ख़्याल  सिंह:  में  दो  मिनट  से
 ज्यादा  सही  लगा  ।

 शायद  महोदय  :  राज  तो  कोई  मोशन
 देशा  ही  सही  है  a

 थी मधु  लिमये :  एक  एक  मिलता  सुन
 लेने  मे  कोई  आपत्ति  मही  होनी  चाहिये  ke

 AUGUST  QQ,  Toe  Re.  Guastlon  of  क
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 (ध्यब्रधान)  लाइसेंस  के  लिए  हस्ताक्षर  करते
 का  नावक  ऊपर  अभियोग  हैँ  इसलिए  बस
 से  कम  बाप  लोग  चप  रहिये।  (व्यवधान)

 MR  SPEAKER’  Today  we  will  not
 take  up  any  other  business.  All  other
 motions  will  be  taken  up  on  Monday.

 ot  समूह  लिये:  क्या  यह  तरीका
 है  इस  लोगो  का,  मेरी  समझ  में  सही  जाता  ।
 जो  काम  दो  मिनट  मे  हो  सकता  है  उसके  लिये
 पर  मिनट  चले  गये  |

 SHRI  JYOTIRMOQY  BOSU  On  a
 Point  of  order  How  can  the  motion
 be  withdrawn  without  the  concurr-
 ence  of  the  Houge?

 MR  SPEAKER  Any  member  can
 withdraw  at  any  time  before  the
 House  ig  seized  of  it.

 SHRI  MADHU  LIMAYE  Mr
 Jagannath  Mishra,  did  you  sign  that
 application  for  grant  of  licence”

 श्री  जनता  मिश्र  (मधुबनी)
 ग्रुप  विषय  को  समझ  सही  रहे  हूँ  ।

 श्री  मधु  लिये  :  पं तल  एक्सप्रेस  बात
 के  बाद  आप  को  इस  मामले  मे  सही  पडना  यह
 शाप  के  हित  महे।  थोडी  लज्जा  हार्न
 चाहिए  आप  को  ।

 You  have  given  your  personal  ex-
 plantion.  Now  you  keep  quiet

 सदन  की  मानहानि  का  प्रश्न  प्रति-
 लम्बनीय  महत्व  का  होता  है  ।  प्रिविलेज
 मोशन  एजेन्ट  मोशन  है  |  हम  कोई  माननीय

 रुपया  के  नौकर  नही  है  जो  वह  चाह  वही
 हो  (व्यवधान )

 श्री  इया समन् दत  सिश  :  चेयर  प्रखर  हस

 तरह  से  कनाडा  करेगी  उनके  डिस्टरबेस
 पर  तो  हम  उस  को  मही  चलते  देगे।  कप"
 इन  को  रोकने  ।
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 SHRI  J.  MATHA  GOWDER  (Nil-
 giris):  Why  don't  you  ask  them  te,
 sit  dewn?

 थी  याम सावन  मि :  हमको जो
 कहना  है  हम  को  सुन  लीजिये,  और  इन  को
 जो  कहना  हूँ  केस  को  भ॑।  बाप  नून  लिजिए  |

 शोरगुल  कराना  चाहते  ह्  हाउस  को  नहं।
 चलने  दंगे  तो  मनसिक  दीक  से  ह-  नी
 हाऊस  को  नहीं  चलने  दगे  ।

 ‘1114  hrs,

 [Mr.  Deputy-SpEAK=R  in  the  Chair]
 MR.  DEPUTY-SPEAKER:  Please

 sit  down.  May  I  request  the  hon,
 members  to  calm  themselves  down  for
 some  time?  I  am  quite  sure  that  you
 all  have  many  important  things,  you

 e«  are  excited  about  things.  But  they
 cannot  be  settled  in  this  way.  There-
 fore  the  best  thing  is  to  hear  you  one
 or  two  minutes  each.  You  can  make
 your  submissions.  I  will  hear  frem
 this  side  of  the  House  alsu.

 There  will  be  no  partiality.  I  will
 hear  this  side  also.  Now,  Shri  Madhu
 Limaye

 SHRI  MADHU  LIMAYE:  On  28th
 August,  1974,  the  House  discussed  my
 privilege  notice....

 MR.  DEPUTY-SPEAKER.  We  have
 all  seen  your  motion,

 at  ay  font:  में  कोई  भाषण  रहो
 करना  चाहता।  कल  जो  नोटिस  विया  है,
 वही  पढ़  कर  सुनाना  चाहता  हुं,  क्योंकि  सदन
 ने  नही  देखा  है।  मेरे  बोलने  से  इसको
 तकलौफ  होगी,  इसलिये  लिखित  नोटिस
 ही  पढता  हुं

 PROF.  MADHU  DANDAVATE
 (Rajapur):  It  is  better  that  he  reads
 his  notice,

 MR.  DEPUTY-SPEAKER.  Mr.
 Madhu  Limaye,  kindly  sit  gown.  You
 will  have  your  points  of  order.  This
 notice  of  your  motion  has  been  cir-
 culated  to  all  the  Members,

 Re.  Question  of  6
 Privilege

 SHRI  MADHU  LIMAYE:  No.  The
 motion  is  circulated,  not  thig  notice.
 This  is  a  privilege  motion.  That  is
 why  I  am  reading  it,

 On  28th  August,  974  the  House  dis-
 cussed  my  privilege  notice  against
 Prof.  Chattopadhyaya,  Shri  L,  N.
 Mishra  and  2]  alleged  signatories  to
 the  Memorandum  recommending  issu-
 ance  of  licences  to  the  Pondicherry
 parties  After  hearing  members  from
 both  sides,  including  the  Ministers,
 you  (‘you'  means  the  Speaker)  made
 the  following  observaticns.  I  quot
 from  the  Debate  Part  II,  page  {2.20
 of  28th  August,  974:—

 a
 “It  is  a  very  important  subject";

 “We  must  apply  our  mind  and
 settle  down  some  procedures;”

 “If  people  go  to  the  extent  of  get-
 ting  forged  signatures,  we
 have  to  go  into  the  matter
 thoroughly;”

 “if  the  Minister  is  in  possession  of
 certain  facts"  ‘whether  he
 should  not  “either  ask  for  in-
 formation  from  the  member
 or  at  least  convey  to  the
 Speaker”;

 “I  cannot  give  any  off-hand  rul-
 ing...We  will  take  up  this
 subject  again...ang  consider
 what  procedure  to  adopt.”

 यह  स्पीकर  का  आब्नौवजरवशन  हैं  ।

 So,  Sir,  you  stressed  the  gravity  of
 the  matter  and  said  that  it  would  be
 discussed  again  7  have  given  a
 motion.  The  Congress  Members  al-
 leged  to  be  involved  have  also  given
 motions,  You  have  already  admitted
 certain  motions.

 Wher  the  matter  ig  pending  in  the
 House,  can  the  Prime  Minister  seek  to
 Pre-empt  and  bypass  the  House?  This
 is  what  she  is  trying  to  do.  She  wants
 to  hush  up  the  whole  matter.

 यह  मुख्य  प्वाइंट  है  ।
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 [Shri  Madhu  Limaye]
 She  wants  to  shield  the  culprits.

 She  does  not  desire  to  clear  those  who
 are  really  innocent,  The  WNationul
 Herald  hag  published  a  report  to  the
 effect  that  the  Prime  Minister  advised
 members  against  a  parliamentary
 probe  and  suggested  that  the  CBI
 should  be  asked  to  deal  with  the
 matter.  The  National  Herald,  as
 everybody  knows,  is  the  paper  of  the
 Prime  Minister  and  the  Home  Minister.

 This  is  serious.  This  is  a  gross
 contempt  of  the  House  and  attempt  to
 pressurise  the  members  of  the  Con-
 gress  Party  into  withdrawing  their
 request  for  your  protection  and  a
 Parliamentary  probe  into  the  whole
 murky  affair.  It  is  also  an  insult  to
 you  and  the  House.

 उपाध्यक्ष  महोदय,  20  सदस्यों  ने  अपने
 व्यक्तिगत  स्पष्टीकरण  में  श्राप  का  झीर  सदन
 का  संरक्षण  मांगा  है।  इस  में  केवल  सी.  बी.
 बाई,  इन्क्वायरी  से  नहीं  होने  वाला  है  ।
 इतना  ही  भ्रमण  करने  के  लिये  मेंने  नोटिस  दिया  ।
 प्रधान  मंत्री  द्वारा  सदन  को  बाई-पास  करने
 शौर  चर्चा  को  न  होने  देने  का  प्रयास

 किया  जा  रहा  है  ।  इतना  ही  मुझे  कहना  है

 MR,  DEPUTY-SPEAKER:  I
 Plead  ‘with  the  Members.  I  just  come
 to  the  Chair  like  that.  I  am  not  in
 the  know  of  all  these  notices.  As  a
 matter  of  fact,  when  Shri  Madhu
 Limaye  was  referring  to  a  certain
 notice  he  has  given,  I  was  under  the
 wrong  impression  that  it  Was  some-
 thing  else  because  this  matter  was  not
 brought  before  me,  and  as  he  was
 reading  through  the  letter  I  was  fumb-
 ling  with  the  papers.  It  is  only  now
 that  I  see  your  notice.  I  will  request
 you  to  appreciate  that  a  man  takes  a
 little  time  to  know  where  he  stands
 when  he  is  in  the  floods.  ..(Interrup-
 tions)  Now.  let  us  do  things  in  a  calm
 manner  and  in  a  meaningful  manner.

 Shri  Goswami.

 SHRI  SHYAMNANDAN  MISHRA
 ‘Would  it  not  be  more  proper  that  I
 also  make  my  complaint  about  the

 will

 AUGUST  3i,  074  Re.  Question  of  8
 Privilege

 breach  of  privilege  and  then  the  other
 side  can  be  heard?

 MR.  DEPUTY  SPEAKER:  All  right.
 SHRI  SHYAMNANDAN  MISHRA:

 Would  it  mot  be  more  proper  that  I
 algo  make  my  complaint  about  the
 breach  of  privilege  and  then  the  other
 side  can  be  heard?

 MR.  DEPUTY  SPEAKER:  All  right,
 SHRI  SHYAMNANDAN  MISHRA:

 You  will  kindly  recall  that  I  had
 earlier  given  notice  of  a  privilege
 motion  against  the  hon  Minister  of
 Commerce,  That  is  still  pending  with
 you.  In  the  meantime  a  breach  of
 privilege  or  even  contempt  og  the
 House  has  already  taken  place  and  I
 am  going  to  submit  to  you  the  grounds
 on  which  I  think  that  a  contempt  of
 the  House  or  a  preach  of  privilege  has
 occurred.  You  will  also  be  good
 enough  to  recall  that  20  Members  of
 Parliament  had  denied  that  they  had
 appended  their  signature  to  a  letter
 for  grants  of  licence.  And  in  doing
 so  they  had  also,  many  of  them,  made
 a  request  to  the  Chair  to  appoint  a
 Committee  to  go  into  the  whole  atfairs
 to  institute  a  parliamentary  probe  into
 the  whole  affair.  Thereby  they
 thought  that  the  blot  that  is  brought
 On  their  reputation  could  be  com-
 pletely  washed  of.  So  that  is  before
 you.  That  is  before  the  entire  House.
 This  request  publicly  made,  specifically
 made,  unequivocally  made  by  the
 Members  whose  signatures  were  alleg-
 ed  to  be  associated  with  a  letter,  in
 connection  with  grant  of  licence  is
 before  you,  Subsequently,  many  of
 these  members  wrote  to  you  that  they
 wanted  a  probe  to  be  instituted  into
 the  matter  as  expeditiously  ag  possi-
 ble.  Now  all  that  it  is  before  you,
 you  are  seized  of  those  letters  or
 Motions  In  the  meantime  we  are
 told  them  one  of  those  members  are
 now  being  pressurised  to  withdraw
 letters  or  Motions  from  you.  This  is
 for  you  to  inform  ug  how  all  this  is
 going  on,  because,  the  House  has  al-
 ready  been  told  earlier  in  the  presence
 of  all  us  that  they  wanted  a  parlia~
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 mentary  probe  to  be  instituted  to  this
 matter.  And  later  the  newspapers
 8989  reported  that  they  had  written
 to  you  withdrawing  their  potices,  We
 would  like  to  know  whether  these
 honourable  gentlemen  had  submitted
 guch  a  request  in  writing  to  you  or
 mot,  and  whether  the  process  of  with-
 drawal  of  letter  has  not  already  begun.

 The  second  thing  is  this.  You  will
 recal]  that  there  are  motions  tabled
 by  some  other  hon’ble  Memberg  of  the
 House  to  institute  a  parliamentary
 probe  by  two  hon.  Members.  There
 are  already  two  motions  on  the  sub-
 ject.

 And  thirdly—this  is  the  third
 ground,—now  the  House  is  seized  of
 this  matter  quite  clearly  and  squarely.
 ‘he  Chair  was  pleased  to  say  that  this
 required  a  thorough  probe  and  he
 would  go  into  the  matter  at  a  leter
 stage.

 So  my  submission  is  that  the  House
 ig  fully  seized  of  the  matter.  This
 matter  is  before  the  House,  And  in
 the  meantime  comes  the  tidings
 through  newspapers  that  the  hon
 Minister  of  Parliamentary  Affairs  or-
 ganised  a  meeting  of  the  members  of
 his  own  party  to  impress  upon  them
 the  need  not  to  press  for  the  institu-
 tion  of  such  a  probe.  That  is  there.
 This  is  contained  in  the  report  of  the
 National  Herald  and  we  also  see  from
 the  Bulletin  that  is  circulated  to  us
 that  now  the  withdrawal  of  names
 from  admitted  motions  has  taken  place.
 Tt  has  been  circulated  already.  Here
 it  is.  We  are  also  told,  after  this
 meeting  with  the  Hon'ble  Minister  of
 Parliamentary  Affairs  the  members  met
 the  hon'ble  Prime  Minister.  The
 hon’ble  Prime  Minister  is  reported  to
 have  said  this—this  has  been  widely
 circulated  in  newspapers—in  two  parts,
 the  first  being  in  a  small  group  of  the
 Members  of  Parliament  who  met  her
 and  later  on  at  a  meeting  of  her  party
 executive.  The  han'ble  Prime  Minister
 has  expressed  a  contrary  opinion  in
 this  matter  and  that  amounts  to  pres-
 surising  and  adopting  cOersive  me-

 thods,  the  result  of  which  is  already
 evident  in  the  circular  sent  to  us,
 namely  that  some  of  the  members
 have  already  begun  withdrawing  their
 notices,

 My  complaint  of  breach  of  privilege
 ig  against  both  the  hon.  Minister  of
 Parhamentary  Affairs  and  the  hon'le
 Prime  Minister.  They  had  committed
 breach  of  privilege  Both  of  them
 are  nOw  exercising  pressure  and  coer-
 cion  m  order  to  get  their  requests
 withdrawn  from  the  Speaker.  on  a
 matter  of  which  the  House  is  seized.
 This  is  my  respectful  submission.

 HRI  JYOTIRMOY  BOSU:  Sir,  on
 28th  instant,  the  House  discussed  my
 privilege  motion  in  the  matter  of  issu-
 ance  of  licencas  to  seven  Pondichery
 parties.  From  the  debate  |  see  that
 your  considered  ruling  was  that  it  was
 a  very  important  matter  and  we  have
 to  go  into  the  matter  thoroughly.  The
 Congress  Members  alleged  to  have
 been  involved  have  also  given  some
 motions  and  those  are  being  admitted
 and  the  House  ig  seized  of  the  matter.
 But,  a  news  from  the  ‘National  Hera-
 lad'  which  ig  a  paper  controlley  by
 Mrs,  Indira  Gandhi,  which  is  known  fo
 everybody  has  surprised  me,  It
 says;—

 “August  29—Several  members  of
 the  Congress  Parliamentary  Party
 in  the  Lok  Sabha  who  are  incensed
 over  the  forgery  of  their  signatures
 on  a  Memorandum  recommending  im-
 port  licences  to  some  firms,  to-day
 met  the  Prime  Minister,  Mrs  Indira
 Gandhi  and  reiterated  their  demand
 for  a  thorough-going  parliamentary
 inquiry  into  the  affair.”

 So,  Sir,  not  only  that  they  gave  a
 formal  substantive  motion  for  a  Parlia-
 mentary  probe  but  they  also  took  addi-
 tional  steps  to  see  the  Prime  Minister
 so  that  a  thorough  Parliamentary
 probe  is  instituted.  The  report  re.
 veals:

 “Mrs.  Gandhi  is  understood  to
 have  told  them  that  a  Parliamentary
 committee  would  take  time  to  go  into
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 the  matter  and  it  would  be  better
 to  have  the  matter  investigated
 through  the  C.B.l.  which  was  already
 seized  of  the  matter.”

 We  all  understand  that  C.B.I.  is  a  book
 edition  of  Mrs,  Gandhi.  Some  Mem-
 bers  said  that  they  had  been  defamed
 by  blatantly  false  involvement  with
 the  memorandum  and  were  anxious
 that  their  reputation  should  be  clear-
 ed.

 Then,  Sir.  the  effect  of  the  Prime
 Minister's  intimidation  has  produced
 substantial  results.  which  could  be
 seen  from  the  Bulletin,  Part  II  of  30th
 August,  1974,  Sl,  No.  1913,  which  reads
 as  follows:—

 “Withdrawal  of  names  from  Ad-
 mitted  Motion.

 On  30th  August,  i974  Sarvashri
 Bhola  Raut  and  Ram  Shekhar  Prasad
 Singh  have  withdrawn  their  names
 from  the  motion  regarding  appoint-
 ment  of  Parliamentary  Committee

 to  go  into  Question  arising  out  of  re-
 piles  to  Rajva  Sabha  SQ.  No  740  of
 27th  August,  1974,  published  against
 S  No.  l62  in  Paragraph  No  i9M  of
 Lok  Sabha  Bulletin—Part  II,  dated
 the  29th  August,  97¢”

 If  you  read  the  article  of  Aindustan
 Times,  it  says:

 “Mrs.  Gandhi  has  made  it  clear
 openly  that  the  C.B.I.  was  already
 looking  into  the  matter  ang  there
 should  not  be  another  parallel  Com-
 mittee  to  hold  an  enquiry.”

 It  is  clear  from  this  that  Mrs.  Gandhi
 has  left  no  stones  unturned  to  inti-
 midate  and  pressurise  the  Members  of
 this  House  who  may  belong  to  her
 party  and  thereby  she  has  committed
 a  breach  of  privilege.  80,  my  question
 to  you  is  this.  When  a  motion  is
 found  in  order  and  admitted  and  put
 ‘nm  Part  hod  Bulletin,  has  the  Chair  got
 the  powers  to  suo-motu  withdraw  that
 without  nutting  them  before  the  House?

 AUGUST  3i,  394  Re,  Question  of  2
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 ig  improper  and  that  it  was  done  under
 the  pressure  from  the  Prime  Minister
 which  is  regrettable.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI  (Gauhati):  Sir,  I  have  two  points
 to  submit  before  the  Chair.  What
 does  Rule  225  say?  It  says:—

 “The  Speaker,  if  he  gives  consent
 under  rule  222  and  holds  that  the
 matter  proposed  to  be  discussed  is  In
 order,  shall,  after  the  questions  and
 before  the  list  of  business  is  enter-
 ed  upon,  call  the  member  concerned,
 who  shall  rise  in  hig  place,  and
 while  asking  for  leave  to  raise  the
 question  of  privilege,  make  a  short
 statement  relevant  thereto:”

 Therefore,  under  rule  225  a  person
 is  entitled  to  make  a  statement  only
 if  the  Speaker  gives  his  consent  and
 holds  that  this  motion  ds  in  order.

 My  submission  before  you  is  this.
 I  want  a  ruling  from  you,  In  violation
 of  this  Rule  225,  that  is,  even  before
 the  Speaker  holds  matter  to  be  tn
 order  and  gives  his  consent,  pre  we
 permitted  to  enter  into  8  discuswon  on
 the  question  of  privilege?  I  am  parti-
 cularly  drawing  your  attention  to  one
 thing.  If  you  look  to  the  proceedings
 of  this  august  House  for  the  last  few
 days,  you  will  see  that  day  in  and
 cay  out,  we  are  spending  a  Int  of  time
 on  discussion  of  privilege,  without  the
 consent  of  the  Speaker.  Therefore,  दु
 think  (Interruptions),  I  am  asking
 for  a  definite  ruling  on  this  point.

 MR.  DEPUTY-SPEAKER.  He  is  only
 asking  for  my  ruling.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  Therefore,  I  think  that  a  final  rul-
 ing  on  this  should  be  given.  I  hope
 you  will  give  your  ruling.  On,  other
 issue  which  has  been  raised,  abnut  pri-
 vilege,  I  would  submit  that  we,  on  this
 side  of  the  House,  do  not  want  to
 shield  this  issue.  We  are  equally  as
 anxious,  perhaps  more  anxious  as  the
 hon.  Members  on  the  opposite  that  the
 whole  thing  should  come  to  light.
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 MR  DEPUTY-SPEAKER  May  I
 request  hon,  Members  not  to  interrupt
 him  We  have  already  had  enough
 excitement  Mr  Banerjee  kindly  sit
 down  He  is  on  his  Jegs  I  would
 like  this  matter  to  be  disposed  of  ard
 I  do  not  believe  that  it  can  be  dispos-
 ed  of  by  tempers  being  frayed  and  by
 shouting  and  counter  shouting  The
 three  individual  Member.  who  have
 given  certain  notices  have  made  their
 submissions  Let  the  other  side  have
 also  an  opportunity  Let  us  hear  them
 Why  do  you  intervene?

 SHR’  DINESH  CHANDRA  GOSWA-
 MI  su  we  are  most  concerned  because
 this  issue  involves  not  any  Member  of
 the  Opposition  but  about  20  Members
 of  this  side  and  we  want  that  their  re-
 putation  should  be  cleared  The  whole
 auestion  is  about  a  probe  Now  if
 the  House  had  decided  by  this  time
 on  a  particular  type  of  probe  then  of
 course  the  question  would  have  heen
 difierent  But,  this  House  has  not
 come  to  the  conclusion  whether  there
 should  be  a  probe  not  to  speak  of
 what  tvpe  of  probe  should  be  con-
 lucted  to  investigate  the  whole  matter

 and  obviously  each  party  is  entitled
 io  have  its;  own  opinion  whether  there
 hould  be  probe  and  if  so  about  the

 type  of  probe  which  should  be  conduct-
 ec  on  this  particular  issue  Therefore
 if  the  leader  of  our  party  has  decided
 that  a  particular  probe  by  a  particular
 agency  may  be  conducive  for  the  pur-
 pose  of  investigation  I  do  not  know
 how  it  can  be  breach  of  privilege  In
 fact  I  can  assure  vou  that  we  all  will
 be  subject  ultimately  to  the  final  opi-
 nion  that  this  House  will  express  Sir
 avery  serious  allegation  has  been
 made  that  the  two  Members  who  have
 asked  for  withdrawal  of  their  motions
 submitted  under  Rule  84  were  pres-
 surised  These  are  the  two  Members
 who  are  entitled  to—and  who  can—  say
 whether  they  are  pressurised  or  not  I
 fee]  Sir,  in  thig  House,  each  Member  is
 presumed  to  take  decision  according  to
 his  own  judgement  and  his  own  free
 will  Pressurisation  is  a  thing  which
 may  be  known  to  my  friends  on  the
 Marxist  side  On  this  side  of  the
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 House,  we  members  of  our  party,  are
 never  subjected  to  pressurization  I
 feel  Sir  if  there  has  been  any  breach
 of  privilege,  the  breach  of  privilege
 hag  been  committed  by  the  Members
 who  have  alleged  pressurisation  and
 not  by  them

 MR  DEPUTY-SPEAKER  I  have  a
 note  that  the  Allow  me  to  speak
 I  am  not  denying  anybody  anything
 Why  do  you  want  to  seize  a  word  out
 of  my  mouth?  I  have  a  note  from  the
 Mimster  of  Parliamentary  Affairs  that
 he  would  like  to  say  something  on  this
 matter

 SHRI  HART  KISHORE  SINGH
 (Pupri)  Sir  before  vou  call  upon  the
 Mimster  of  Parhamentary  Affairs  to
 say  something  I  would  request  you  to
 hear  us  also

 MR  DEPUTY-SPEAKER  I  will  hear
 vou  a'so  I  am  not  saving  that  T
 won't  hear  anyhody  Mr  Banerjee
 why  are  you  so  impatient?  Learn  a
 little  patience  from  me  I  am  younger
 than  yourself

 Now  the  Minister  of  Parliamentary
 Affairs  has  a  special  responsibility  in
 the  matter  of  the  business  of  the
 House  because  he  i,  m  charge  of  the
 business  of  the  Government  and  there-
 fore  when  he  wants  to  say  something
 relating  to  the  business  I  think  he
 should  be  given  priority  We  should
 hear  him

 (Interruptions)

 Order  please  Let  us  hear  him

 SHR]  PILOO  MODY  (Godhra)  Shir,
 I  am  on  a  point  of  order

 MR  DEPUTY-SPEAKER  Is  it  your
 point  of  order  that  the  Minister  of
 Parhamentary  Affairs  is  on  his  legs?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  KX  RAGHU
 RAMAIAH)  =  Sir,  friends  opposite
 have  levelled  a  grave  charge
 that  the  Prime  Minister  and  myself
 have  pressurised  or  coerced  some  Mem-
 lers  not  to  dn  certmr  things  I  would
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 gation  3  totally  unfounded,  mecorrect
 and  false.  There  bas  never  been  anx
 eoercion  or  intimidation,

 SHRI  JYOTIRMOY  8BOSU  Sir,  }
 rise  on  a  point  order.

 MR.  DEPUTY-SPEAKER  Let  us
 understand  it  very  clearly.  |  am  in-
 charge  of  the  House.  You  are  making
 submissions  to  me  Taking  into
 account  the  exigencies  prevailing  in
 the  House  I  have  agreed  to  listen  to
 you  As  long  as  I  lend  my  ear,  to  a
 particular  Member  ॥  38  out  of  order
 jor  anybody  else  to  intervene  You
 can  raise  your  poimt  of  order  later.  It
 cannot  be  a  point  of  order  m  my  hs-
 tening  to  a  particular  Member,

 SHRI  K  RAGHU  RAMATAH.
 Having  said  that  I  would  like  to  refer
 to  the  second  allegation  or  insinuation
 that  the  Government  wants  to  shield
 and  they  do  not  want  to  probe  into
 the  matter  I  would  lke  io  say
 here  and  now  most  emphatically  that
 the  Government  is  most  anxious  to
 go  thoroughly  into  th.  matter  It  is
 not  only  because  honour  and  prestige
 of  some  of  our  Members  s  involved  but
 also  because  it  is  our  duty  to  find  out
 what  really  happened  and  go  to  the
 bottom  of  the  matter  There  is  no
 question  of  shielding  anybody

 Further,  Sir,  as  to  what  transpires
 between  me  and  the  hon  Members  of
 my  patty  how  does  the  hon  Members
 opposite  expect  me  {o  tell  them  Some
 of  them  belong  to  some  party  or  the
 other  Don't  they  discuss  between
 themselves  the  prog  and  cong  of  certain
 things  coming  up  before  the  House  and
 a  certain  policy  to  be  adopted  by  their
 party.  Many  of  the  leaders  of  the
 Opposition  meet  among  themselves
 every  other  day  and  discuss  as  to  what
 policy  they  have  to  adopt  in  the  House
 If  I  em  put  questions  as  to  what  trans-
 pired  between  me  and  my  party  Mem-
 bers  how  democracy  can  function  We
 Bave  every  right  to  discuss  between
 ourselves  and  there  is  no_  question  of'
 insinuation.

 AUGUST.  a,  974  Fa  Question  of  F
 Prviiage

 MR,  DEPUTY-SPEAKER:  I  had  weld
 after  hearing  Mr.  Raghy  Remaiah  L
 will  hear  you.  Let  us  underatand.

 I  would  listen  to  everybody.  Hon.
 Members  have  made  certain  submue-
 sions  and  they  have  all  gone  into  the
 record  and  they  will  go  an  record,  and
 it  is  for  me  to  dispose  of  this  business
 after  that  If  somebody  else  says
 something  and  then  another  hon,  Mem-
 ber  gets  up  and  says  that  there  Is  a
 point  of  order,  it  becomes  a  sort  of}
 verbal  warfare  and  a  sort  of  free-for-
 all

 SHRI  MADHU  LIMAYE.  The  point
 of  order  is  addressed  to  you.

 MR  DEPUTY-SPEAKER  I  am
 noting  down  all  the  pomts  that  have
 been  made  J  am  nothing  down  those
 points  which  have  been  raised  by  cer-
 tain  hon  Members  and  which  require
 certain  rulings  from  the  Chair  I  have
 noted  down  what  Shr:  Dinesh  Chandra
 Goswami  has  said  and  I  have  noted
 down  alse  what  Shri  Jyotirmoy  Bosu
 has  said  not  relating  to  the  substance
 of  the  whole  thing  but  relating  to  cer-
 tain  procedural  matters  Therefore,
 let  not  hon  Members  be  impatient
 They  will  get  evervihing  in  time

 SHRI  TYOTIRMOY  BOSU  This  is
 the  first  time  when  at  the  time  a  pri-
 vilege  issue  1B  being  discussed,  we  see
 that  the  Minister  stands  up  and  ren-
 ders  9  personal  explanation

 MR.  DEPUTY-SPEAKER  He  is
 going  back  to  the  subject  again

 SHRI  JYOTIRMOY  BOSU.  My  point
 of  order  is  very  clear  I  am  saying
 that  a  certain  method  is  being  adopted”
 which  is  not  in  keeping  with  the  rules
 and  practice  of  the  House.  Whenever
 a  privilege  motion  is  raised,  the  Chair
 has  a  right  fo  hear  the  House

 MR.  DEPUTY-GPEAKER:  [f
 hearing.

 SHHI  JYOTIRMOY  BOSU:  But  yow
 carmot  hear  that  person  who  is  render-
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 ing  a  personal  explanation  in  respect
 of  the  pergon  against  whom  the  moticn
 has  been  tabled.

 MR.  DEPUTY-SPEAKER,  No,  no.

 SHRI  JYOTIRMOY  BOSU.  My
 second  pomt  ig  in  respect  of  what  Mr.
 Raghu  Ramaiah  hag  said.  The  Mem-
 bers  have  of  their  own  free  will  and
 choice  glven  a  motion,  and  then  they
 are  forced  to  withdraw  it,  as  we  see
 in  Bulletin—part  Il  of  today.

 MR.  DEPUTY-SPEAKER,  That  is
 mo  point  of  order.

 SHRI  JYOTIRMOY  BOSU.  This  is
 &  point  of  order.  This  i,  something
 which  38  not  proper

 SHRI  SHYAMNANDAN  MISHRA.
 My  point  of  order  is  this  I  had
 Certainly  made  certain  complaints.  .  7

 &  had  made  specific  complamt  of  the
 contempt  of  the  House  both  by  the
 Mimster  of  Parliamentary  Affairs  and
 by  the  Prime  Mimster  The  hon
 Minister  of  Parliamentary  Aifairs  was
 therefore  quite  in  order  in  coming
 forward  with  some  explanation  im
 arder  to  enable  you  to  come  to  certain
 conclusions  I  do  not  take  any  objec
 tion  to  that  But  I  go  take  objection
 to  hig  explaining  what  happened,  so  far
 as  the  hon'ble  Pmme  Munister  was
 concerned  The  matter  of  privilege  is
 an  issue  which  relates  to  the  person
 concerned  He  cannot  take  vicarious
 responsibility  on  behalf  of  the  hon’ble
 Prime  Minister  of  India  and  say  some-
 thing  to  the  House  under  defence.  I
 ar  taking  objection  to  that.

 He  has  tried  to  tell  us  also  that  it
 is  perfectly  open  to  him  and  to  his
 party  to  discuss  any  issue  in  the  manner
 in  which  they  like.  I  do  not  take
 objection  to  that  also  They  can
 privately  discuss  any  issue  but  to  give
 publicity  to  the  views  meana.

 SHRI  HARI  KISHORE  SINGH:  But
 is  it  an  official  release  by  the  party?

 SHRI  SHYAMNANDAN  MISHRA:
 Tf  mvay  not  be  an  official  release.  But

 BHADRA  9,  896  (SAKA)  Re.  Question  of  ७8
 Privilege

 the  whole  news  is  published—yes,  it
 may  not  be  an  official  release—but  all
 the  papers  are  publishing  i  They
 always  give  publicity  to  the  proceedings
 of  their  own  executive  committee  I
 take  objection  to  this.  My  point  is
 that  it  should  not  be  upheld  by  the
 Chair  that  they  could  give  publicity  to
 their  views  whith  they  express  in  their
 own  party  meeting  and  yet  ask  us  not
 to  take  notice  of  them.  The  moment
 they  give  publicity  to  their  views,  we
 are  boung  to  be  seized  of  it  in  the
 House.

 et  मधु  लिमये  मेरा  व्यवस्था  का  प्रश्न
 सरकार  के  खिलाफ  नहीं  था,  प्रधान  मती
 के  खिलाफ  था  ।  इसलिए  रच रा मैया  जी
 सिर  को  तरफ  से  कोई  वक्तव्य  मही  देख
 सकते  /  प्रधान  मती  को  अपनी  सफाई  देन,
 चाहिए  ।  दूसरी  बात-हम  के  ऊपर  जो  दबाव
 पड  कहा  है  उस  का  नतीजा  बुलेटिन  मे
 ह्म  लोग  देख  रहे  ह  i  झटकारो  में  जा
 पाया  है  उस  का  सतीजा  हल  बुलेटिन  शम्बर  2
 में  देख  रहे  है  ।

 SHRI  HARI  KISHORE  SINGH  It  is
 quite  normal  for  the  Members  of  a
 Party  to  discuss  important  matters
 with  the  leaders  and  whips  of  the
 party  I  am  sure  that  this  is  the
 practice  adopted  by  the  Members  of
 the  Opposition  also,  unless  it  us  dented,

 SHRI  PILOO  MODY
 perjure

 We  do  not

 SHRI  HARI  KISHORE  SINGH.  On:
 important  questions,  we  always  appro-

 ach  our  party  leader  for  discussion
 and  guidance  On  this  question,  I  am
 In  a  position  to  deny  definitely  and
 categorically  that  there  has  been  any
 pressure  whatsoever  on  us  to  with-
 draw  the  motion  or  to  move  anything
 otherwise.

 SHRI  SHYAMNANDAN  MISHRA:
 You  stick  to  your  request  to  the
 Chair?

 SHRI  HARI  KISHORE  SINGH:
 Therefore,  this  inginuation  is  com-
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 pletely  baseless,  unfounded  and  mis-
 chievious.

 SHRI  SHYAMNANDAN  MISHRA
 ‘What  hag  he  said?  He  has  not  with-
 drawn.  Does  he  stick  to  the  request
 T™Tade  to  you”

 MR.  DEPUTY-SPEAKER  It  is  his
 point  of  view.

 थी  एस०  एस०  बरसों  (कानपुर)  :
 उपाध्यक्ष  महोदय,  यह  जो  प्रिविलेज  मोशन  पाया

 है  उस  के  बारे  मे  मै  भ्रभी  अपने  विचार  नही  प्रकट
 करन  चाहता  हु  क्योंकि  सवाल  यह  है  कि  भ्रखबा रो
 में  भ्रमर  यह  निकल  चुका  है  कि  प्रधान  मली
 ने  उत  के  ऊपर  झा सर  डाला  है  कौर  इस  बात  को
 अगर  वह  डिनाई  करती  हू  तो  पार्टी  फानन
 करती  है  देश  में,  यह  ग्रखबार  में  कसे  निकला,
 क्या  निकला  यह  दूसरी  बात  है|  पार्टी  में  क्या
 बातचीत  हो  रही  है  इस  से  हमे  कोई  सरोकार

 नहीं  है।  लेकिन  सवाल  यह  साफ  है  जिस  दिन
 इस  साल  को  यह  पर  उठाया  गया,  उप-मानी
 जाच  साहब  ने,  चट्टोपाध्याय  साहब  केन
 होने  की  वजह  से  यहां  स्पष्टीकरण  दिया  कौर
 उस  के  वाद  ललित  नारायण  मिश्र,  रेल  मती
 ने  भी  स्पष्टीकरण  दिया,  उस  से  पहले  आप  ने

 देखा  तकरीबन  i9  मे  खबरों  ने  छापने  झपने
 भाषण  दिए  और  उन्होने  कहा  कि  उन  का  कोई

 हाथ  उस  मे  नही  था,  दस्तखत  उन  के  नहीं  थे  और
 किसी  गलत  तरीके  से  उन  के  दस्तखत  किए  गए,
 तो  इन  सारी  कीजो  मे  दो  गधियों  की  प्रतिप्ठा
 उन  की  इज्जत  का  सवाल  है-  श्री  ललित
 नारायण  मिश्र  शौर  श्री  डी०  पी०  चट्टोपाध्याय

 कौर  20  मेम्बर  ग्राफ  पालियामेट  की  प्रतिष्ठा  का
 सवाल  है।  एक  मेम्बर  पालियामेट  जिन्होंने
 दस्तखत  किए  है  वह  परार  है,  ऐसे  है,  मालम

 नही  कब  भाएंगे  |  लेकिन  उन्होंने  तस्लीम  किया  हैं
 कि  उन  के  दस्तखत  है  ता  प्रधान  मं  ती  सी०  बी०
 शाई०  की  जाय  चाहती  हैं  या  नही  चाहती  है
 इस  का  सवाल  नही  है।  सवाल  यह  है  कि  इस  के

 पहले  ry  मेम्बर  को  एक्सेल  किया  गया  था,
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 से  उन्हें  फोर्स  कर  के  उन  से  डिज़ाइन  कार्य।  गया
 था  शौर  उन  के  बारे  में  मैं  समझता  हूं  कि  पालि-
 यामेंद्री  प्रो  हा  था,  लिहाजा  राज  तमाम  इस
 पति  को  बरकरार  रखने  के  लिए  कौर  पा लिया-
 मुंद्री  डेमोक्रेसी  को  जिन्दा  रखने  के  लिए
 और  तमाम  मेम्बर  एक  दूसरे  की  नजरों  में  यह  है  न

 रह  जाए  कि  जो  तमाम  करशन  के  खिलाफ
 बात  करते  है,  वे  खुद  करप्ट  हैँ,  इस  चीज  की
 सफाई  के  लिए  पालियामेद्री  प्रांत  नेसेसरी
 है।  यह  प्रिविलिज  मोशन  है  या  नहीं  है  इस  का
 विचार  श्राप  करे  |  लेकिन  सवाल  इस  का  है  कि
 इसके  लिए  रेजोल्यूशन  जाए  है  यहां  पर  श्री
 प्रटलविहा री  वाजपेयी  जी  के  नाम  से  या  दूसरे
 सदस्यों  के  नाम  से  उस  के  ऊपर  बहस  हूं  नी
 चाहिए  कौर  प्रधानमत्री  गर  महसूस  करती  है
 कि  सी०  वी०  भाई  की  इन्क्वायरी  नेसेसरी
 है  तो  मे  समझना  ह्  कि  वह  प्र पने  मेम्बरों  को  साप
 करने  के  लिए  और  हम  तमाम  लोगो  को  कम
 से  कम  जनता  के  सामने  फिल्मी  देने  के  लिए
 करप्शन  के  खिलाफ  हम  लोग  सिर्फ  भाषण
 ही  नही  देते  है  बल्कि  स्वाद  भी  करप्ट  नही  हें,
 इस  के  लिए  प्रधान  मंत्री  जा  को  खुद  घड़े
 हो  कर  पालियामेट्री  प्रोब  को  बैल कम  करना
 चाहिए  |

 श्री  शकर  दयाल  सिह  (चतरा)  :  उपा-
 अध्यक्ष  महोदय,  मेरा  व्यवस्था  प्रश्न  नियम
 सख्या  3i  के  अनुसार  है।  उस  में  दिया  है

 “A  list  of  business  for  the  day
 shall  be  prepared  by  the  Secretary-
 General  and  a  copy  thereof  shall

 be  made  available  for  the  use  of
 every  member",

 हमारी  जो  आज  की  कार्य  सूची  है  उस
 के  अनुसार  कामो  का  सिलसिला  सुब्रह्मण्यम
 साहब  जो  सा  पटल  पर  रखने  वाले  थे  उस  के

 अनुसार  होना  चाहिए  था।  लेकिन  बीच  मे
 प्रिबिलिज  का  सवाल  हमारे  विरोधी  दो  के
 साथी  से  प्राण  |  मैं  इस  सम्बन्ध  मे  एक  बात
 निवेदन  करना  चाहता  हु  i  कल  इस  सबने  के
 सामने  एक  प्रिविलेज  का  मामला  कराया  ।  हमारे
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 जलसंध  के  साथी  ही  ईयर  बारी
 जी  के  सम्बन्ध  में  दौर  सदन  ने  देखा,  हमारे
 विरोधी  भाइयों  ने  भी  देखा  कि  कितनी  उदारता
 से  हम  सत्र  बे  उस  को  सपोर्ट  किया  कि  किसी
 भी  सदस्य  की  इज्जत  पूरे  सदन  की  इज्जत
 मानी  है।  तो  जित  साथियों  के  जाली  हस्ताक्षर
 कर  के  यह  जाली  काम  किया  गया  है  उन
 के  प्रति  हमदर्दी  होती  चाहिए  ,  उ  के  प्रति
 न्याय  होना  चाहिए,  उनके  प्रति  झपना  पन  होना
 चाहिए,  सदन  की  मर्यादा  का  ध्यान  रखना
 चाहिए,  न  कि  विरोधी  दल  के  साथी  यह
 समझे  कि  हम  इस  को  राजनीति  का  एक
 खिलवाड़  बनाएं  |  प्रधान  पत्नी  न  हम  से  क्‍या
 बात  की,  क्रेस  एग्जीक्यूटिव  पार्टी  मे.  हमने
 कया  बाते  का,  हम  अपने  दल  मे  क्या  बाते  बरते
 है  उस  से  उन  को  क्या  लेना  देना  होता  है  ?हम
 जो  करते  हैं  उसको  ये  भी  मान  ले  तो  टन
 का  भी  भला  हो  जाए।  लेकिन  ये  उन  बातों
 को  नहीं  मानते  है।  इसलिए  में  कहना  चाहता
 हूं  कि  हमारे  दल  की  बातों  को  अलग  रखा  जाए।
 सदन  को  बाते  दल  की  बातो  से  अलग  हुआ।  करती

 है  और  नियम  संख्या  32  के  भ्रनुसार  मैं  बाप  से
 यह  अनुरोध  करना  चाहता  हु  कि  राज  की  जो
 कार्य  सूची  है  उस  के  अनुसार  कार्य  होना
 चाहिए।  हमारे  पालियामेटी  अफेयर्स  के  मन्नी
 के  वक्‍तव्य  के  बाद  जागे  और  इस  बात  को
 बढाने  की  जाग्रत  नहीं  है।

 श्री  नरसी  नरायण  पिण्ड  (गोरखपुर)  :
 उपाध्यक्ष  महोदय,  विशेषाधिकार  का  जो
 प्रश्न  श्री  मधु  लिमये  जो  और  दूसरे  साथियों
 ने  रखा  है-यह  बात  सही  है  कि  सदन  के
 माननीय  सदस्य  आर  सदन  को  मर्यादा  का
 पालन  होना  चाहिए,  लेकिन,  मान्यवर,  यह
 बात  समझ  में  सही  भ्राता-जैसा  कि  पीलिया-
 मेरी  श्रफेघरज  मिनिस्टर  ने  कहा  है-पार्टी
 के  इन्दर  उसका  लीडर  उसके  मेम्बरों  से
 क्या  बात  करता  है  और  उसका  प्रचार  और
 असार  किस  ढंग  से  होता  tir  तो  क॑  सीनेट
 की  मीटर  के  बारे  मे  बिना  ब्रीफिंग  किये  हुए
 अखबार  भ  बारे  जाती  है,  बहुत  सी  बाते
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 ऐसी  होती  है  जो  गलत  होती  है  कौर  बाद  में
 उनका  डिप्ताएल  करना  पडता  है,  तो  राज
 सदल  में  बहुत  सी  बात  ऐसी  जनो  रही  हैं  जिनको
 सदन  की  चर्चा  का  विषय  बनाने  की  कोशिश
 की  जाती  है  जबकि  सदन  से  उनका  सम्बन्ध
 नही  होता  है।  में  श्राप  से  जानना  चाहता  हूं
 कि  इस  प्रचार  का  प्रयास  कहा  तक  संगत  है  ?

 दूसरी  वात-यहा  हर  माभनीय  सदस्य
 की  यह  हक  है  कि  वह  प्रस्ताव  रखे।  अगर
 वह  यह  मुनासिब  समझता  है  कि  प्रस्ताव  रखने
 के  बजाय  हमारी  मान,  मर्यादा  या  प्रतिष्ठा
 की  रक्षा  दूसरे  तरीके  से  हो  सकती  है  तो  वह
 उसको  वापस  भी  ले  सकता  है  ।  लेकिन  माननीय

 मधु  लिमये  जी  ने  जो  प्रस्ताव  रखा  है  और
 जिस  तरीके  से  के  दवाव  डाल  रहे  है  कि  विरोधी
 पाटियों  के  लोग  जिस  तरह  से  वे  चाहते  हैं
 उस  तरह  से  ड्राप  कार्य  करे  तब  ता  वे  उसको
 न्याय  सात  समझने  द्  भ्र न्य था  महीं  ।  यह  सही
 विचारधारा  या  पद्धति  मही  है।  आज  दुनिया
 के  अन्दर  जितनी  भी  पालियामेन्ट्री  सिस्टम
 को  पद्धतियाँ  बताई  गई  ह--चाहे  लोक  सभा
 हो  या  हाउस  ग्राफ  काम  हो,  ऐसा  कही
 यही  देखा  गया  है  वि  कोई  माननीय  सदस्य
 कोई  प्रस्ताव  रखता  है  झीर  बाद  मे  यदि  उसे
 वापस  लेना  चाहता  है  तो  मही  ले  सकता  है।

 में  समझता  हु  कि  इन  दो  बातो  के  ऊपर  बाप  को
 विचार  करना  चाहिए  दौर  सदन  का  समय
 व्यर्थ  कामो  मे  बरबाद  सही  होना  चाहिए  ।
 यह  चीज़  सदमे  के  ऊपर  छोडना  पड़े  गी  कि  बहु
 क्या  निर्णय  लेता  है।  पालियामेन्द्री  कमेटी
 बनाई  जाय  या  दूसरा  तरीका  निश्चित  किया
 जाय-यह्‌  चीज़  श्राप  सर  सदन  पर  निर्भर
 करती  है।  माननीय  क्रोधी  दल  के  लोगो  ने
 जो  प्रस्ताव  दिये  हूँ  उसका  ब्या  रूप  होगा,
 यह  सदन  तय  करेगा।  लेकिन  इस  समय  यह
 प्रश्न  उठाया-या  रोज  इस  तरह  से  राज-
 रितिक  प्रचार  के  लिये  प्रयत्न  करना-विरोधी
 पारियों  के  लोगो  ने  एक  गुप्ता  बना  लिया  है  ।
 किसी  न  किसी  स्त्री  या  प्र  मंत्री  को  लेकर
 रोज  प्रचार  का  माधव  वभाव-यह  दंझ्ञ  के
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 SHRI  SEZHIYAN  (Kumbakonam):
 I  share  the  anxiety  af  the  members  of
 the  House  that  this  is  a  very  grave
 matter  which  should  be  cleared.  I  do
 not  agree  with  Mr.  Goswami  that  we
 had  already  wasted  some  hours,  More
 precious  than  the  time  of  the  House
 is  the  prestige  ang  dignily  of  the
 members  of  this  House,  I  also  du  not
 think  this  can  be  confined  to  the  narrow
 tire  House  is  agitated  over  it.  More
 and  more  comments  are  appearing  in
 the  papers.  The  corridors  are  getting
 darker  and  murkier.  Today’s  Hindus-
 tan  Times  says:

 “The  fact,  as  it  appears  now,  is
 that  only  seven  of  the  2]  signa-
 tures  are  genuine.  The  other  names
 were  appended  by  the  iniflators  of
 the  memorandum  and  they  had
 perhaps  taken  for  granted  that  the
 matter  would  never  come  to  light
 while  the  purpose  of  the  memoran-
 dum  would  be  achieved.”

 I  do  not  know  how  far  this  is_  true,
 against  the  categorical  denial  by
 certain  members  on  the  floor  of  the
 House.  These  things  have  to  be
 cleared.  That  is  why  it  has  been
 suggested  that  a  parliamentary  probe
 should  be  there.  The  CBI  probe  is
 for  the  convenience  of  the  Govern-
 ment.  They  can  investigate  and
 collect  evidence.  but  no  conclusion
 ean  be  arrived  at  or  decision  taken
 by  the  CBI  by  itself,  because  it  is  not

 a  governmental  matter.  It  is  a  matter
 which  concerns  the  House.  More  than
 whether  it  is  a  question  of  forgery  of
 the  signature  or  not,the  whole  House
 has  been  disgraced  and  discredited

 in  the  eyes  of  the  public.  So,  the  basic
 issue  should  be  gone  through  by  a
 parliamentary  probe.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  not  a  domestic  affairs  merely  be-
 cause  their  party  members  are  invol-
 ved,

 MR,  DEPUTY-SPEAKER:  Itis  8
 patter  of  privilege.
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 SHRI  SEZHIYAN:  In  i95,  when  a
 similar  case  arose  the  then  Prime
 Minister  said  that  it  ig  a  matter  con-
 cerning  the  entire  House.  The  same
 view  should  be  taken  now.

 SHK]  INDER  J..  MALHOTRA
 (Jammu):  My  only  complaint  is  that-
 our  friends  of  the  opposition  parties
 are  trying  to  read  too  much  between
 the  lines  from  the  report.  It  would  be
 very  unfortunate  if  motiveg  are  attri-
 buted  to  the  memberg  either  on  this
 side  or  that  side.  It  is  stated  that
 the  members  who  gave  notice  for  n
 motion  were  pressurized  by  the  Minis-
 ter  of  Parliamentary  Affairs,  who  is  the
 chief  whip  of  the  party,  and  our  leader,
 the  Prime  Minister.  This  allegation
 ig  entirely  and  absolutely  incorrect.  I
 was  myself  present  in  that  meeting.
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 All  the  members  who  were  present
 in  that  meeting  emphasized  categori-
 cally  that  no  time  should  be  lost  i
 completing  the  enquiry.  (lntérrup-
 tions)  It  would  be  very  difficult  to
 say  which  is  the  agency  in  this  country
 on  which  people  can  rely.  I  can  have
 one  view  ang  Shri  Mishra  and  Shri
 Jyotirmoy  Bosu  can  have  another  view
 about  the  various  agencies.  But,
 ultimately,  in  a  democratic  country
 the  real  judge  of  every  issue  is  the

 people  of  this  country,  whether  the
 inquiry  is  conducted  by  the  CBI  or  by
 a  parliamentary  committee  or  any
 other  agency.  (Interruptions)  would
 once  again  appeal  to  the  friends  of  the

 opposition  not  to  spoil  the  atmosphere
 in  which  this  inquiry  should  be  held  80०
 that  the  truth  may  ultimately  come  out.

 SHRI  SHYAMNANDAN  MISHRA:
 Even  if  there  is  a  parliamentary  probe,
 the  parliamentary  committee  can  ¢m™m-

 ploy  the  agency  of  the  CBI.  There  is

 no  contradiction  between  the  tw.  But

 we  cannot  agree  to  anything  privately
 being  done  by  the  ruling  party  when

 it  concerng  the  dignity  and  honour  of
 the  entire  House.

 200  hrs.

 SHRI  P.  06.  MAVALANEAR
 (Ahmedabad):  Sir,  before  I  start  my
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 submission,  I  would  like  you  to  rule
 on  one  point.  Some  of  my  friends  of
 the  ruling  party  during  the  course  of
 their  submission  have  stated  that  80
 much  time  is  being  wasted  in  the
 House.  I  want  a  ruling  on  this  point
 whether  time  is  spent  or  wasted.

 MR.  DEPUTY-SPEAKER.  It  is  @
 subjective  matter.

 SHRI  P.  G.  MAVALANKAR:  _  Sir,
 you  had  pulled  me  up  sometime  back,
 when  I  was  a  new-tomer,  for  using
 that  term  and  I  did  at  once  apologize
 for  using  that  phrase,  “wasted"!

 MR,  DEPUTY-SPEAKER  It  ts  their
 opinion.

 SHRI  P.  5.  MAVALANKAR.  To  say
 that  time  was  wasted  is  not  right.

 Now,  Sir,  you  will  recall  and  the  House
 will  recall  that  earlier  this  week  I  was
 one  of  the  persons  who  had  given
 notice  of  privilege  motion  against  the
 Commerce  Minister,  Professor  Chatto-
 padhyaya  So,  let  us  be  clear  on  this
 matter  that  this  is  not  a  party  issue
 It  is  a  matter  for  the  entire  House.  I
 do  not  know  why  the  Mnnister  for
 Parhamentary  Affairs  gives  us  lessons
 in  democracy,  when  it  is  a  matter  for
 the  whole  House.  If  we  want  lessons
 about  party  functioning  we  will  go  to
 him  and  ask  him  “how  do  you  function
 in  your  party”.  But  here  we  are  not
 disrussing  party  matters,  we  are  dis-
 cussing  parliamentary  matters.
 Secondly,  however  big  the  honourable
 majority  of  the  ruling  party  in  this
 House,  it  is  only  a  part  of  the  whole
 Touse  and  a  part  can  never  be  the
 whole,  however  big  the  part  may  be.

 “Therefore,  they  are  mixing  up  party
 matters  with  national  matters  party
 matters  with  parliamentary  matters.
 party  matters  with  matters  concern-
 ing  the  whole  country

 MR.  DEPUUTY-SPEAKER:  As  मे

 professor  you  are  getting  too  nrofes-
 sorial

 SHRI  P.  G.  MAVALANKAR:  This
 4s  then  the  difficulty  They  are  con-

 Re,  Question  of  BHADRA  9,  896  (SAKA)

 \

 Re.  Question  of  26
 Privilega

 fusing  the  two.  It  tg  against  the  hon.
 Prime  Minister,  who  also  happene  to
 be  not  only  the  leader  of  the  partly
 but  also  the  Leader  of  the  House,  that
 my  hon.  friend,  Shri  Madhu  Limaye
 and  other  frends  on  the  opposition
 have  brought  this  notice  of  privilege.
 If  she  is  very  honest,  she  should  have
 herself  come  and  told  this  House  what
 transpired  between  the  members  of  the
 same  party  and  assured  the  House  that
 it  had  nothing  to  do  with  the  question
 of  parliamentary  probe,  which  ig  al-
 ready  before  the  House  and  which  ts
 under  the  active  consideration  of  the
 hon.  Speaker.

 Sir,  you  will  remember  that  two  or
 three  days  back,  m_  reply  to  a  very
 sharp  interruption  by  the  hon.  Member,
 Shri  Atal  Bihari  Vajpayee,  who  said
 that  the  Prime  Minister  had  pulied  up
 the  Commerce  Minister  का  her  room
 or  in  her  chamber  she,  got  up  at  once
 and  said  “Ji  Nahim"  and  we  were
 happy  about  ॥  that  the  matter  was
 cleared  that  the  hon  Commerce
 Minister  was  not  pulled  up  by
 Prime  Minister.

 the

 This  is  a  matter  which  is  referring
 to  the  Prime  Minister  herself,  as  the
 leader  of  the  House,  and  not  as  leader
 of  the  party  JI  do  not  know  why  the
 Prime  Minister  herself  bas  not  come
 ang  told  this  House  that  whatever
 happened  in  the  party  is  not  contraven-
 ing  the  case  pending  before  the  House.
 Therefore,  I  would  say  in  conclusion
 that,  unfortunately,  this  Parliament  i5

 taken  for  granted  not  only  by  the
 Prime  Minister  but  by  most  of  her
 senior  colleagues  They  do  not  take
 this  House  and  parliamentary  matters
 seriously  If  they  do  so,  we  would  not
 have  had  this  occasion  to  discuss  this
 matter

 Lastly.  I  remember  distincitly,  I
 cannot  remember  the  names,  but  T  re
 member  distinctly  that  at  least  two
 members  of  the  ruling  Party,  in  sn

 many  words,  supported  the  demand  by
 us  for  a  Parliamentary  probe  under
 the  Sneaker's  guidance  and  by  an

 all  party  Contmittee,  appointed
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 by  him  Now  they  are  coming
 and  saying  ‘CBI  inquiry’  and  all
 those  things  I  have  _  said  in
 my  earher  speech  two  days  ago  that
 the  CBI  enquiry  woull  not  be  the  right
 course  Why  should  we  depend  on  a
 governmental  agency  to  lovk  nto
 the  charges’  We  do  not  want  te  get  a
 clearance  from  a  governmental  agency
 we  want  to  get  a  clearance  from  a
 Parlhamentarv  committee  be.ause  that
 is  the  only  ageni}  which  can  go  into
 the  whole  question  thoroughly  बात  in
 dependent),  ani  that  ic  the  only
 agency  in  which  people  will  put  their
 taith

 SHRI  JAGANNATH  RAO  (Chatra-
 pur)  The  leader  of  a  party  has  a
 right  to  advise  the  members  as  to
 what  they  should  do  or  what  they
 should  not  After  all,  what  has  the
 Prime  Minister  said  m  the  party
 meeting?  Even  if  she  has  said  that
 the  CBI  inquiv  is  already  pending
 end  that  there  lL  no  point  in  having
 a  Parhamentar,  inquiy  by  a  com-
 mittee  of  the  Hou-e  There  is  no
 breach  of  privilege  It  34  open  to  the
 Opposition  to  raise  it  after  the  (छा
 has  submitted  its  report  After
 that  is  brought  ‘etore  the  House  if
 the  Opposition  feels  that  justice  has
 not  been  done  thit  truth  ha,  not  come
 out  then  it  is  open  for  them  tu  insist
 on  a  Parhamentary  proble  There  is
 no  question  of  privilege  involved  in
 this  It  is  the  mght  of  the  leader  of  a
 party  to  advise  the  members  and
 every  member  is  bound  to  follow  the
 advice  of  the  leader

 PROF  MADHLU  DANDAVATE
 (Rajapur)  The  Minister  of  Parliamen-
 tary  Affairs  has  almost  suggested  that
 qince  if  is  an  interna  party  matter
 tre  matter  cannot  come  up  as  8  privi-
 lege  issue  Let  me  submit  to  you  that,
 as  far  as  the  privilege  issue  the  con-
 cerned,  it  transcends  all  party  bar-
 riers,  it  concerng  the  House  as  8  whole
 and  not  merely  a  party  In  that  case,
 even  the  Prime  Minister  cannot  in-
 tervene  Not  only  that,  somehow  or
 other,  the  report  of  her  advice  to  the
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 members  concerned  has  also  appear-
 ed  in  the  press.  I  was  telling  one  of
 my  friends  the  other  day  when  the
 members  who  say  that  they  have  not
 signed  thig  document  themselves
 demanded  a  probe  in  this  House  that
 wag  afraid  probably  at  a  later  stage,
 the  Prime  Minister  herself  put  her
 purpie  robe  on  the  demand  for  8
 Pailiamentary  probe  That  was  the
 fear  that  I  had  expressed,  and  that
 has  come  true

 Another  point  that  l  would  like  to
 raise  i8  that  we  are  not  opposed  to
 CBI  inquiries  in  normal  cises  But  |
 wut  to  raice  ७  Lasic  issue  and  in  this
 Ion  sure  I  will  be  sharing  the  senti-
 ments  of  many  members  who  made
 per  onal  explanation.  here  Man,  ot
 them  teel  whs  is  it  that  Members  of
 Pirhament  should  be  subjected  to  a
 (BI  inquiry  at  all  Ict  there  be  a  par
 Jame  itary  prohe  When  we  say  thi»

 wé  (0  NOt  want  to  have  a  complete  ban
 on  the  CBI  coming  nto  the  picture
 Even  whin  a  Parhamentary  probe  8८
 instituea  technical  issittance  can  be
 Aten  bx  the  CBI  for  the  Parliamen-
 tary  probt  But  the  Members  of  a
 overeipn  Parl  ament  will  not  submt

 themselyc.  before  the  (छा  the.  can
 submit  themselves  only  before  a
 Parliamentary  committee

 a  Wl  concluae  sy  quoting  one  pie-
 cellent  from  the  House  of  Commons
 There  ire  manv  aspects  of  our  Parlia-
 mentary  behavious  and  Parliamentary
 life  —not  only  privilege  but  a  number
 of  other  aspects  also—and  we  are  to
 be  guided  by  important  Parliamentary
 conventions  When  the  Chancellor  of
 the  Exchequer  Mr  Dalton  was  walk-
 ing  into  the  House  of  Commons  in
 the  <staricase  he  inadvertently  tala  hus
 journalist  friend,  “Well  today  you  are
 smoking  today  you  can  do  but  I  du
 not  think  tomorrow  you  can  do  it  80
 easily”  He  took  a  clue  from  that
 that  probably  the  excise  duty  was
 going  up  And  because  of  that  inad-
 vertent  leakage  of  the  budget  he
 appeared  before  the  Cabinet  and  said,
 ‘I  must  resign'  and  he  did  resign  In
 accordance  with  that  grand  tradition,
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 the  Prime  Minister  herself  must  re-
 sign  on  this  important  issue.  That  is
 my  demand.

 सारी  मणि  चढेने  (सावर काठा)
 उपाध्यक्ष  महोदय,  दो  महिला  सदस्पाधा  ने
 कहा  कि  हम  ने  दर्शन  मही  किये।  बह
 काफ़ी  परेशान  ई  झौर  कहती  थी  भि  हम  ने
 प्रधान  मन्नी  को  भी  कहा  कि  हमारा  नाम
 क्यों  लिया  गया।  उन्होंने  सी०  ato  आई०
 का  भी  कह  दिया  है  कि  हम  ने  दस्तखत  नहीं
 किये,  कौर  यह  भी  कहा  है  कि  जल्दी  इन  क्वाँरों
 दोनों  चाहिए।  सी०  बोत  जाई ०.  का  जा
 करणा  है  वह  तो  करेगी  ही,  यकसू  दालियामट्रो
 कमेटी  पर  लोगों  का  ज्यादा  विश्वास  होगा
 जो  कि  सो०  बो०  झाई०  फर  घड़ी  होगा।

 र्ड्स  ये
 जो  कल  तय  हुआ  है  कि  पालियामन्टरो

 कमेटी  को  यह  मामला  सोया  जाय  बढ़ो  हामा
 चाहिए  I  शोर  जिन  मेम्बरों  न  सपना  ताम
 दिया  है  द्योल  अब  वह  विदा  करते  है  पीलिया-
 सेलरी  कमेटी  में  से  तो  उनकी  जगह  दूसरे
 सदस्य  रखे  जा  सकते  है।  दलित  सी  बो०
 कराई  को  यह  मामला  देता  गलन  हैं  और
 पालियाथटरी  मेटों  का  हो  इस  मामल  को
 ते  करना  चाहिए,  ऐसी  मरी  माग  है  i

 MR.  DEPUTY-SPEAKER  Will  you @ll  kindly  listen  to  me  guictly?
 SHRI  JYOTIRMOY  BOSU:  You  are

 stil!  a  professor.

 MR.  DEPUTY-SPEAKER  No  |  have
 left  that  role  long  agu  ‘The  more  I
 see  of  professors,  the  more  afraid  ]  am
 of  going  back

 SHRI  A.  K.  M.  ISHAQUE  (Basirhat)
 A  very  correct  assessment  of  profes-
 sors.

 MR.  DEPUTY  SPEAKER.  I  shall  dea
 with  certain  procedural  matters  first.

 Certain  points  of  order  have  been raised  by  hon,  Members.  The  first  is
 that  of  Shri  Jyotirmoy  Bosu  m  which he  said  that  after  a  notice  of  a  motion has  been  given  ang  admitted  by  the
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 Speaker,  whether  it  is  in  order  that
 the  Member  should  withdraw  it  with-
 out  the  leave  of  the  House?  That  is
 the  point  be  has  made.  I  think  the
 practice  here  is  that  unlesg  a  motion
 is  moved  before  the  House,  the  Mem-
 ber  can  withdraw  it  on  his  own,  Even
 in  the  case  of  questions,  very  often
 the  Members  withdraw  their  notices
 ur  even  when  the  notices  are  on  the
 order  paper,  the  Member  can  say,  ‘I
 have  no  desire  to  put  the  question.’
 Therefore,  this  question  does  not
 arise  It  is  their  pleasure  and  if,  in
 their  wisdom,  they  want  to  withdraw
 when  there  is  still  tame.  it  is  quite
 in  order  (Interruptions  )  l  am
 dtaling  with  the  order  of  the  House.

 Now,  my  good  friend,  Shri  0  C.
 Goswami  has  raised  another  proce-
 culel  matter.  He  referred  to  Rule
 223(l)  in  which  he  tried  to  contend
 tnat  unless  the  Speaker  has  given  his
 consent,  a  question  of  privilege  can-
 net  'e  raised  in  the  House  I  fully
 agrte  But  here,  we  have  not  reached
 thal  stuge  where  the  Speaker  or  L.
 ittine  im  the  Chair  have  detided  to

 give  consent  or  net,

 Betore  the  Speaker  gives  his  con-
 sent  lo  the  matter  which  is  sought  to

 e  raisec  in  the  House.  he  must  him-
 self  be  first  satisfied  prima  facte  that
 there  १५  a  case.  He  can  do  that  in  his
 Chamber  by  calling  the  member,  and
 calling  for  certain  facts  and  then  allow
 it  to  be  raised  in  the  House  Or,  some-
 times,  because  of  the  atmosphere.  the
 Circumstances  and  the  exigencies  of
 the  situation,  that  cannot  be  done  and
 the  members  are  full  of  the  matter.
 The  other  day  I  had  occasion  to  say
 that  when  the  members  are  full  of  a
 matter,  it  is  easier  to  pin  a  napkin  to
 the  mouth  of  the  volcano  than  to  try
 to  stop  them.  When  the  members  are
 excited,  it  is  very  difficult  and  now
 we  are  at  that  stage  of  hearing,  The
 Members  have  made  sufficient  submis-
 sion  of  their  points  whether  I  should
 give  consent  to  this  matter  to  be  rais-
 ed  or  not.  Therefore  ‘that  point  of
 order  does  not  arise:  it  does  not  hold
 Rood,
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 My  good  friend  Mr.  Shyamnandan

 Mishra  raised  an  objection  that  when
 ey  notice  of  a  privilege  question  is  rais-
 ed  against  a  particular  pergun,—and,
 in  this  case  the  Prime  Minister  is  in-
 volved—is  it  in  order  for  the  Minister
 -of  Parliamentary  Affairs  to  reply  on
 her  behalf,  of  what  happened  or  did
 not  happen.  Well,  I  think,  we  have
 adopted  this  convention  that  the  Minis-
 ter  of  Parliamentary  Affairs  very  often
 speaks  on  behalf  of  the  Prime  Minis-
 ‘ter.

 SHRI  MADHU  LIMAYE:  Not  on
 privilege  matters,

 MR.  DEPUTY-SPEAKER:  I  am  not
 giving  a  ruling  on  it;  I  am  saying
 about  certain  conventions  and  prac-
 tices  and  we  do  this  especially  in  the
 Business  Advisory  Committee.  The
 business  of  the  House  is  aften  decided
 by  the  Speaker  in  consultation  with
 the  Leader  of  the  House  but  the
 Leader  of  the  House  for  all  practical
 Purposes  is  the  Minister  of  Parliamen-
 tary  Affairs  because  he  comes  and
 speaks  presumably  after  getting  the
 clearance  from  the  Leader  of  the
 House.

 SHRI  SHYAMNANDAN  MISHRA:
 ‘Then  abolish  the  office  of  the  Leader
 of  the  House  What  is  the  need  for
 it?

 MR.  DEPUTY-SPEAKER:  In  a  que.-
 tion  of  privilege,  whether  this  is  so  or
 not,  is  2  question  that  can  be  looked
 into  and  I  will  not  venture  any  opin-
 fon  and  I  will  not  give  a  ruling  on

 ‘that.

 My  another  good  friend  Mr  Shan-
 kar  Dayal  Singh  was  very  technical.
 He  drew  my  attention  to  rule  BL  and
 he  said  that  order  of  the  House  has
 heen  agreed  to  and  it  must  go  on  like
 that.  If  ६  had  that  power  of  a  dictator
 to  see  that  certain  things  are  done
 in  this  House  in  a  particular  way,  this

 ‘Chair  undoubtedly  will  be  the  most
 ‘convenient  place  to  sit  on.  You  can-
 not  run  this  House  that  way  when

 ‘things  get  hot.  So,  I  think,  that  point
 ‘of  order  can  also  be  disposed  of  that
 “way.  t
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 Now,  with  regard  to  the  substance
 of  the  question,  I  think  it  iz  a  much
 bigger  question  which  cannot  be  decid-
 ed  offhand.  Many  of  you  have  made
 submissions  demanding  for  a  parla-
 mentary  probe  and  you  also  have
 drawn  attention  to  the  notices  of
 motions  which  are  before  the  Speaker
 and  myself,  !  have  read  them.  Mr.
 Mishra  has  given,  Mr.  Madhu  Limaye
 has  given  a  very  long  motion  given
 a  series  of  things....

 sit  ु  लिये  ः  मेने  तो  कल  दोपहर
 में  दिया था  |

 MR,  DEPUTY-SPEAKER:  Mr
 Jyotirmoy  Bosu  also.  And  among
 members  from  the  congress  two  have
 withdrawn  but  six  other  Members  are
 stilll  there  whose  motions  have  heen
 admitted  And  if  my  memory  does
 not  fail  me,  when  this  question  came
 up,  sometime  eurly  this  week,  the
 Speaker  had  said  that  we  must  have  a
 special  discussion  on  this  matter.  The
 Table  can  correct  me  if  I  am  wrong

 SHRRI  MADHU  LIMAYE.  He  wa,
 more  or  less  inclined  to  that  po:nt  of
 view

 MR  DEPUTY-SPEAKER  I  expert
 this  question  to  come  up  sometime  or
 other.  It  is  a  much  larger  question
 than  a  privilege  question,  I  would
 only  pose  certain  questions  which  come
 out  of  it  for  the  consideration  of  the
 hon.  Members.  I  have  no  doubt  that
 before  coming  fo  the  House  with  any-
 thing  definite,  it  will  be  nice,  it  will
 be  wise,  for  the  Chair  to  call  the
 Members  and  Jeaders  of  the  House,  to
 discus,  this  matter,  how  this  thing
 should  be  done,  naturally,  because  it  is
 a  very  complicated  question.  And  I
 think  the  Speaker  said,  he  would  call
 them  and  that  some  kind  of  procedure
 would  be  evolved,  and  things  Ike  that.
 Certain  questions  of  course  do  arise
 This  is  a  very  important  question.  And
 [  would  go  with  the  Speaker  that  this
 ig  a  very  important  question.  I  would
 go  with  the  Speaker  that  I  am  also
 very  deeply  and  personally  involved
 in  this  matter  for  the  simple  reason,  of
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 the  accident  of  my  being  the  Deputy
 Speaker  of  this  House.

 SHRI  JYOTIMOY  BOSU:  Parla-
 ment  functioning  effectively  and  effi-
 ciently.

 MR.  DEPUTY-SPEAKER.  Therefore,
 when  the  names  of  some  hon.  Mem-
 bers  are  besmirched  because  certain
 things  have  happened—the  whole

 country  75  talking  about  it  and  every-
 body  and  the  Press  writing  about
 it—if  we  are  not  concerned  about  it,
 who  will  be  concerned?  -..(Interrup-
 thhons).  Therefore,  I  feel  that  we  must
 refurbish  the  image  of  this  Parlia-
 ment,  we  must  restore  the  confidence
 of  the  people  in  thi,  Parliament.  There-
 fore,  we  must  take  this  matter  very
 serjously  (Interruptions).

 33

 I  am  worrted  about  one  thing  We
 very  often  talk  about  the  privileges
 of  the  Members  of  Parhament  Of
 course,  we  should  be  jcalous  of  our
 privileges  But,  privileges  go  along
 with  certain  duties  and  certain
 respom-ililitic:

 SHRI  5  WI
 rent,  Sir?

 MR  DEPUTY-SPEAKER  Evertthin,
 is  an  accident,  as  somebody  said,....

 SHRI  SHYAMNANDAN  MISHRA
 DBehberate  choice

 MR  DEPUTY-SPEAKER  Somebody
 suid,  birth  as  an  wsecident,  anything
 that  happens  to  a  person  in  hi:  life  ts
 an  accident  the  only  reality  to  every-
 ‘ody  is  death  And  therefore  when
 the  names  of  the  hon  Members  are  in-
 volved,  since  we  are  the  protectors  and
 cu-tordians  of  this  hunour.  |  for  one  ४०0
 think  that  this  matter  ha~  to  be  taken
 very  seriously,  I  have  -aid  privately
 to  many  friends:  let  governments  come
 and  go,  let  anything  happen  to  this:
 country
 ment  functions  and  as  !ong  as  the  peo-
 ple  of  India  have  faith  in  this  Parlia-
 ment,  that  long  the  unity  of  this  coun-
 try  and  the  stability  of  this  country
 will  remain,

 SHRI  MADHU  LIMAYE.  This  ts
 only  a  method  of  exposing  wrongs
 commited  by  the  Government.
 20i0  LS—2
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 Privilege

 MR.  DEPUTY-SPEAKER:  I  only  pose
 this  question  and  this  will  be  matter
 specially  for  discussion  when  you  meet
 the  Speaker—whether  it  is  in  keeping
 with  the  privilege,  position  and  digni-
 ty  of  a  Member  of  Parliament  when  it
 affects  his  duty  as  a  Member  of  Parlia-
 ment.  It  does  not  matter  when  he
 does  something  privately.  That  its  a
 different  matter,  But.  here,  we  are
 concerned  with  a  certain  Members  of
 Parliament  having  exercised  or  alleged
 to  have  exercised  their  position  and
 done  certain  things  as  Members  of
 Parhament.  and  that  is  the  whole
 question.  When  Members  of  Parlia-
 ment  in  the  discharge  of  their  duties
 as  Members  of  Parliament  are  involy-
 ed,  whether  we  should  abdicate  our
 authority  and  hand  over  everything  to
 some  other  machinery  outside  the
 House—this  is  the  question.  This  is
 the  question  which  I  feel,  involves
 this  Parliament  and  this  is  a  matter
 which  ought  to  be  considered  #very
 deeply  and  would  say  that  this  has
 to  be  looked  into  in  that  light.

 y  को  मधु  लिया:  राज  कप  हाउस  श्राफ

 |  कॉमन्स  के  स्पीकर  की  तरह  बोल  रहे  है,
 $  जिन्होंने  350  साल  पहले  राजा  को  बसों

 में  कहा  था,  भ्र ौर  में  आप  को  इसके  लिए
 [व्रारकबाद  देना  चाहता  हू  t

 “T
 It  is  a  great  utterance,  a  historic

 utterance  !

 MR  DEPUTY-SPEAKER
 said  this,  I  would
 matter  there  After  all  the  Speaker
 has  to  decide  this  quest.on  The
 Members  have  made  their  submissions.
 All  these  things  are  on  the  record  That
 wi'l  be  taken  note  of  and  I  helleve
 some  consensus  and  some  kind  of  wise
 decision  will  be  taken

 Having
 leave  the  whole

 Now.  with  your  permission,  can  we
 get  down  with  the  business?

 SHR!  SHYAMNANDAN  MISHRA:
 We  hail  it  as  a  great  ruling.

 SHRI  JYOTIROMY  BOSU:  We  are
 indeed  gratified  at  your  ruling,
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 PAPER  LAID  GN  THE  TABLE

 Tyaga  AND  Tustg  (MOVEMENT
 ConTRgt)  OapEn,  974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  ZIAUR  RAH-
 MAN  ANSARI):  On  behalf  of  Shri  C.
 Subramaniam,  I  lay  on  the  Table  a
 copy  of  the  Tyres  and  Tubes  (Move-
 ment  Control)  Order,  974  (Hmdi  and
 English  versions)  published  in  Notifi-
 cation  No.  S.  0,  273(E)  in  Gazette  of
 India  dated  the  29th  April,  1974,  under
 sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  4995
 {Placed  in  Library  See  No.  LT-8364/

 74].
 SHRI  JYOTIRMOY  BOSU  (Dia-

 mond  Harbour):  How  can  he  lay  it,
 Sir?  It  5  in  the  name  of  Shri  fo
 Subramaniam.

 MR  DEPUTY-SPEAKER  1  have
 alowed  him

 SHRI  SEZHIYAN  (Kumbakonam)
 The  notification  is  dated  2th  April
 974  Why  have  they  taken  such  a
 long  time  to  lay  it  on  the  Table  of  the
 House?  No  reasons  have  been  given

 SHRI  ZIAUR  RAHMAN  ANSARI  !
 shall  check  up  and  let  the  House
 know,

 ‘12-25  brs.

 CoMMITTEs  ON  PuBLIC  UNDERTAKINGS
 SHRI  R  P.  YADAV  (Madhepura):

 I  beg  to  lay  on  the  Table  the  follow-
 ing  Minutes  of  the  sittings  of  the
 Committee  on  Public  Undertakings:—

 a)  Minutes  of  the  sittings  of  the
 Committee  relating  to  Fifty-
 fifth  Report  of  Hindustan
 Photo  Films  Mfg.  Co.  Ltd.

 (2)  Minutes  of  the  sittings  of  the
 Committee  relating  to  Fifty-
 sixth  Report  on  Indian  Drugs
 and  Pharmaceuticals  Ltd.

 3°

 ‘$2-28-1/8  here,
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  APFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  Sir,  yesterday  with  the
 permission  of  the  Chair  I  made  an  an-
 nouncement  that  the  Constitution
 Amendment  Bill  relating  to  Sikkim
 will  be  introduceg  on  2nd  and  taken
 up  for  consideration  on  the  3rd  Sep-
 tember.  Opinions  were  expressed
 that  the  schedule  is  too  tight.  Having
 taken  into  account  that  I  would  lke
 to  suy  that  the  Government  now  in-
 tends  to  take  up  the  consideration  of
 the  Bill  on  the  4th  instead  of  3rd  Sep-
 tember.  The  introduction  of  the  Bill
 will  be  on  the  2nd  but  it  will  be  plac-
 ed  for  consideratron  before  the  Hause
 on  the  4th  September.

 12-26  hrs
 STATEMENT  Re.  CR.P.  FIRING  AT

 COOCH-  BEHAR
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H.  MOHSIN):  Sir,  cn
 August  27,  974  around  2-00  PM  a
 bus  belonging  to  the  North  Bengal
 State  Transport  Corporaion  collided
 with  a  CRP  van  carrying  CRP  per-
 sonnel  in  Cooch-Bchar  town  An  al-
 tercation  took  place  between  the  CRP
 personnel  and  the  local  people  who
 collected  on  the  spot.  In  the  alterca-
 tien,  one  CRP  Constable  opened  fire
 injuring  two  persons,  namelv  Shri
 Shankar  Chakrabarty,  a  teacher  and
 Pradeep  Roy,  a  student—both  of  Jen-
 kin's  School,  Cooch-Behar.  Shri
 Chakrabarty  subsequently  succumbed
 to  his  injuries  at  8  A.M  on  August
 28,  074

 Immediately  fullowing  the  incident
 op  August  27,  ‘1974,  the  mob  got  un-
 truly  ang  went  on  a  rampage.  They
 set  fire  to  the  offices  of  Deputy  Com-
 missioner,  Sub-Divisional  Officer,  Cen-
 tral  Excise  and  Income-tax,  District
 Court  and  S  P.'s  Office.  The  extent  of
 damage  is  yet  to  be  assessed  fully.
 The  unruly  mob  engaged  in  arson  was
 dispersed  by  the  police  who  resorted
 to  tear-gas  and  firing,  Curfew  was
 imposed  by  the  District  authorities,
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 town,  Tha  curfew  hes  since  been
 lifted.

 The  C.B.P.  Constable,  who  opened
 fire,  has  been  placed  under  suspension
 and  a  case  registered  against  him.  73
 persons  have  been  arrested  for  viola-
 tion  of  curfew  and  arson.  A  judicial
 inquiry  under  the  Commission  of  In-
 quiry  Act  has  been  ordered  by  the
 State  Government  to  inquire  into  the
 incident.

 The  situation  5  under  control.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  ‘there  are  two
 very  important  things.  One  is  that
 CRP  has  fired  and  killed  two  persons
 while  they  were  not  on  duty  on  hehalf
 of  the  State  Government.  Therefore,
 the  whole  responsibility  comes  on  the
 Central  Government  In  that  context
 I  Would  like  to  know  what  ¢pecific
 steps  they  have  taken  against  the  per-
 sons  involved  and  withdrawal  of  CRP
 Secondly,  even  two  representatives  of
 the  ruling  party  have  given  report  to
 the  Chief  Miny.ter  of  West  Bengal  that
 they  fired  indiscriminately  and  with-
 out  any  provocation.

 The  other  day  a  judye  of  a  High
 Court—if  I  remember  right—said  in
 a  rublic  meeting  maybe  in  Rotary  or
 Rar  Counci]  meeting,  that  the  num-
 ber  of  firings  this  Government  has  re-
 sarted  ta  between  947  and  1974,  much
 more  than  the  Britishers  had  done  in
 twe  centuries.  Sir.  this  CRP  and  BSF
 have  ‘trigger  happy’  attitude  There
 is  deployment  of  Army  on  the  slight-
 est  pretext  when  the  Government  has
 totally  failed  to  give  the  people  any-
 thing  in  the  shape  of  food,  employ-
 ment,  shelter  or  minimum  require-
 ments  of  human  life.

 On  the  slightest  provocation.  this
 Gnvernment  of  the  butchers  resort  to
 fiting  and  indiscriminate  killing.  I
 want  a  categorical  assurance  from  the
 Government  here  and  now  that  they
 will  withdraw  all  the  Central  forces
 from  Cooch-Behar  at  once  and,  Sir,  at
 the  same  time,  they  must  come  for-

 BHADRA  a,  896  (SAKA)
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 ward  before  the  House  and  give  8

 clear,  categorical  reply  by  the  middle
 of  next  week  as  to  what  steps  they
 have  taken  against  those  persons  who
 re  acting  on  behalf  of  this  Govern-
 ment  of  butchers  and  dishonest  people.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  Sir,  he  has  used  the

 word  ‘butchers’.  It  is  very  unparlia-
 mentary.

 SHRI  ह  H.  MOHSIN:  It  is  very  un-
 fertunate  that  Mr.  Jyotirmoy  Bosu
 has  chosen  such  unparliamentary  and

 unsavoury  words.

 SHRI  JYOTIRMOY  BOSU:  Sir,  yes-
 terday  they  came  with  an  apology
 for  hand-cuffing  and  punching  on  the
 stomach  of  a  sitting  Member  of  the
 House.  Last  week,  Mr.  Uma  Shankar
 Pikshit  came  with  a  list  of  things  and
 in  one  Session  itself,  the  Home  Min-
 ister  had  to  apologise  three  times.  This
 yr,  how  this  Government  functions.

 SIRI  ह  H.  MOHSIN:  I  know  Mr.
 Jyotirmoy  Bosu,  since  a  long  time
 being  a  Member  of  the  House  I  can-
 no  expect  better  words  from  his
 mouth

 (Interruptions)

 MR  DEPUTY-SPEAKER.  Order
 please.

 SHRI  F  H  MOHSIN-  छा,  the  first
 question  he  has  asked  is  that  the  CRP
 constable  has  fired  no¢  in  the  course
 of  discharge  of  his  duties  and  why  no
 acon  has  been  taken  by  the  Central
 Government.  In  this  connection,  I
 would  say  that  we  are  yet  to  receive
 a  detailed  report  from  the  State  Gov-
 ernment  whether  that  incident  happen-
 ed  in  the  course  of  discharge  of  duties
 hy  the  CRP  officials  or  otherwise.
 Unless  we  recelve  a  detailed  report
 from  the  State  Government,  we  are
 not  in  a  position  to  say  what  action  has
 been  taken  in  this  matter.  Another
 point  made  by  him  is  that  the  firing
 has  taken  place  without  any  provoca~
 tion.  In  regard  to  this  matter  also,  I
 am  unable  to  say  anything  in  the
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 absence  of  a  detailed  report  from  the
 State  Government.  We  are  expecting
 4  repor;  from  the  State  Government
 on  ail  these  matters  early.

 (Interruptions)

 These  forces  are  kept  at  the  disposal
 of  the  State  Government  for  their
 internal  security  matters.  When  a  law
 and  order  question  arises,  the  State
 Government  requests  for  the  help  of
 these  armed  forceg  of  the  Union.  Then,
 these  armed  forces  are  kept  at  the  dis-
 posal  of  the  State  Government.  It  is
 the  responsibility  of  the  State  Gov-
 ernment  as  to  where  they  should  deploy
 them  and  where  they  should  utilise
 them.  They  are  plared  under  the
 control  of  the  State  Government.

 SHRI  JYOTIRMENT  BOSU-  The
 firing  dig  not  take  place  under  State
 Government  officials’  orders  These
 forece  were  not  there  at  that  time  on
 duty  on  behaif  of  the  State  Govern-
 ment,  What  this  gentleman  says  !s5  far
 from  truth.  He  is  fol'owing  in  the
 foot  steps  of  his  Minister

 SHRI  F.  H.  MOHSIN:  He  has  made
 anoher  very  wild  statement  that  the
 number  of  firings  resorled  to  by  this
 Government  are  much  more  than  the
 number  of  firings  resorted  to  by  the
 British  Regime  I  strongty  refute  this
 allegation.  The  firing  is  only  resorted
 to  as  the  last  measure.  Of  course,  I
 am  not  saying  this  to  justify  this  kind
 of  firing,  as  judicial  enquiry  hag  al-
 ready  been  ordereq  in  this  particular
 incident.  But.  he  has  made  a  general
 allegction  about  the  Government  re-
 soring  to  firing.  Firing  ig  generally
 resorted  to  only  when  it  ig  much  need-
 ed,

 SHRI  JYOTIRMOY  BOSU:  You  are
 ereating  Frankensteins.

 SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgram):  The  news  had
 appeared  in  the  newspapers  that  two
 persons  were  killed,  one  assistant
 teacher  and  one  student.  The  hon.

 AUGUST  8i,  974  CRP.  Firing  et  =  40
 Cooch-Behar  (Statt.)

 Minister  hag  referred  to  this  incident
 in  his  statement,  but  there  is  another
 incident  Minkeg  with  the  Cooch-Behar
 incident,  where  Mr.  Revathi  Bhatta-
 charjee,  a  CPM  leader  was  murdered
 by  Congress  hooligans  and  one  ex-MLA,
 Mr.  Dinesh  Dakuka  was  also  seriously
 injured  ang  he  is  now  lying  in  hospital
 in  a  very  precarious  condition,  This
 incident  took  place  in  Matabhanga  in
 Cooch-Behar  district.  This  incident
 is  also  interlinked  with  the  other  inci-
 dent.  The  hon.  Minister  has  conve-
 niently  evaded  his  incident.  I
 would  lke  to  know  from  him
 whether  two  persons  were  killed  in  the
 incident  which  occurred  there  and
 another  incident  occurred  in  Mata-
 bhanga  also  where  one  person  was
 murdered  ang  another  was  seriously
 injured

 SHRI  प्रा  H.  MOHSIN:  About  .be
 Cooch-Behar  incident,  one  Mr.  Shankar
 Chakrabarty  succumbed  to  hig  injuries,
 and  Shri  Roy  who  was  a  student  is
 still  in  the  hospital  We  have  nu
 reports  that  he  is  dead

 SHRI  JYOTIRMOY  BOSU  Mata-
 bhanga  is  another  place

 SHRI  ्  H  MOHSIN-  Another
 matter  has  been  referred  to  which  is
 not  related  to  the  Cooch-Behar  'nc;-
 dent.  That  wag  the  incident  that
 happened  at  the  Matabhanga  town

 Regarding  thig  We  have  not  received
 any  uuthoritative  information  form  the
 State  Government,  but  from  our  own
 sources  we  have  gvt  some  infor-
 mation,  and  I  would  lIlke  to  state
 that  there  was  a  cash  between
 the  CPM  and  the  Youth  Congress
 workers  at  Matabhanga  and  in
 the  clash  two  leaders  of  the  CPI(M),
 namely  Shri  Revathi  Bhattacharjee
 ang  Mr.  Dinesh  Dakuka,  ex-MLA  had
 received  stab  injuries.  The  former
 namely  Mr.  Bhattacharjee  succumbed
 to  his  injuries,  and  the  latter  was
 admitted  to  hospital.  This  is  the  in-
 formation.  But  this  does  not  relate
 to  the  Cooch-Behar  incident.  This
 relates  to  the  Matabhanga  incident.
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 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  1974-75,

 MR.  DEPUTY-SPEAKER:  Now,  we
 resume  discussion  on  the  Supple-
 mentary  Demands  for  Grants  (General);

 Yesterday,  Mr.  Nooruli  Huda  had
 just  started  his  speech.  Today  I  am
 tolq  that  he  has  not  come.

 SHRI  S.  P  BHATTACHARYYA
 ({Uluberia):  I  shall  speak  for  him.

 MR.  DEPUTY-SPEAKER:  I  am  talk-
 ing  ol  Mr.  Noorul  Huda.

 But  they  stl  have  their  party's
 tfne.  So,  Shr:  8.  P.  Bhattacharyya
 Can  speak.

 SHRI  S  P.  BHATTACHARYYA:  I
 oppose  these  Demands  for  Grants
 which  have  led  to  more  taxation.  The
 amount  involved  in  them  is  more  than
 that  in  the  general  budget  grant,  there-
 by  proving  that  Government's  thinking
 ig  not  at  all  rational.  They  could  not
 imagine  it  a  few  months  back.

 Now,  a  new  thing  ts  happening.
 Why  has  this  new  situation  come
 about?  Has  some  extraordinary  event
 occurred  during  this  period?  Certain-
 ly  not,  no  new  event  has  happened.
 Still,  Government  are  taking  certain
 drastic  steps  to  deal  with  the  situation.
 They  are  telling  us  that  inflation  has
 occurred  in  the  world  and  it  has  oc-
 curred  in  our  courtry  also.  So,  they
 have  to  take  some  steps  and  some
 package  schemes  and  various  other
 things.  Thus,  we  have  further  taxa-
 tion,  wage  freeze  and  sg  manv  other
 things  are  still  in  the  offing.

 Taking  for  granted  what  Govern-
 ment  are  saying,  let  us  see  the  figure®
 in  regard  to  the  price  rise  and  money

 ‘1974-75,
 wage  in  the  various  countries.  The
 figures  are  as  follows:

 Country  Price  rise  Money
 ways

 %  %

 Italy  47°5  62°5
 U.  K.  45  67°5

 Japan  40  87.  5
 West  Germany  37°5  40

 Canaca  35  45

 France  32°5  62

 Austraha  30  5

 USA  percent  25  37°5

 Inga  325-I50  22-30

 You  are  thinking  of  being  a  socialist
 country.  Among  the  capitalist  cour-
 tries.  you  are  the  worst  of  the  lot.  You
 must  understand  this.  You  are  trying
 for  a  wage  freeze.  No  other  capitalist
 country  has  done  s0  They  are  not  80
 much  anti-working  class  as  you  are,
 You  are  taking  the  stevs  to  check
 and  contro]  the  economic  crisis  in
 this  way.

 You  do  not  see  what  they  hove  done
 In  the  sociahst  countries,  Soviet  Russia.
 China  and  the  East  European  countries
 where  there  is  now  no  price  rise,  ne
 inflation.  But  in  your  country  inflation
 Is  a  permanen;  feature.

 Then  you  see  the  fall  of  money
 value  of  the  rupee  declared  repeatedly
 by  Government,  In  949  it  was  100;  nm
 i974  it  has  come  down  to  28P,  Year
 by  year  it  has  been  falling.  These  ore
 the  figures:  80.6,  78.1,  72.2,  79.4,  61.0,
 57.8,  50.8,  46.7,  48.1,  46.5,  44.2,  42.2,
 39.2,  31.6,  31.2,  30.8,  29.9,  29.9,  and
 28.0,  The  yalue  of  the  rupee  is
 falling  regularly  and  systematically.
 The  reason  is  that  the  very  economic
 system  you  are  running  jg  rooted  ir
 the  devaluation  of  the  rupee.  The
 economy  is  run  in  the  interest  of
 monopolists,  landlords  and  profiteers
 This  has  created

 this  serious  situation
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 in  this  country  of  poverty,  unemploy-
 ment,  rise  in  prices  and  so  on  which
 you  cannot  avoid.  It  is  not  the  Gov-
 ernment  that  is  deciding  the  economic
 policy  of  our  country;  It  is  the  mone-
 polists,  landlords  and  profiteers  who
 are  deciding  the  policy  of  this  country.
 The  Government  is  compelled  to  carry
 on  their  dictates.  This  is  the  situa-
 tion.  So  the  country  is  going  more
 and  more  towards  ruin.  ’

 A  few  days  ago  there  we  saw  that
 pressed  by  the  profiteers,  Government
 have  been  compelled  to  give  up  the
 take  over  of  wholesale  trade  in  wheat
 and  rice.  You  have  given  a  free
 hand  to  the  traders  to  raise  the  prices
 This  is  the  position.  So  it  cannct  be
 Welieved—no  reasonable  person  can
 believe—that  this  Government  by
 these  steps  is  going  to  solve  the  pro-
 blem  or  check  the  degeneration  of
 the  economy  of  our  country  or  save
 this  country  from  this  growing  crisis,

 Our  country’s  problems  can  be
 solved  but  I  do  not  think  that  this
 Government  pressed  by  the  monopo-
 lists,  landlords  and  profiteers  can  solve
 our  problems  of  unemployment  and
 poverty.  Yet  our  country  requires  8
 solution  to  these  problems  and  our
 party  and  ,ome  other  parties  who  are
 interested  in  the  welfare  of  the  peo-
 ple  have  repeatedly  said  that  for  a
 real  solution  radical  land  reforms
 should  be  undertaken.  Lands  must

 be  taken  over  from  big  land  owners
 and  such  lands  must  be  distributed
 among  the  landless  poor  agricultural
 labourers  and  Scheduled  Castes  and
 Scheduled  Tribes  people.  Monopoly

 industries  must  be  nationalised.
 Wholesale  frade  must  be  taken  over

 by  the  Government.  Prices  must  be
 controlled  thoroughly.  Then  our  in-
 dustries  can  be  developed  and  the
 initiative  of  our  people  will  develop.
 People’s  problems  cannot  be  golved  by
 police  forces  but  by  making  available
 to  people  goods  and  essential  things
 at  proper  prices.  There  are  ways  to
 deal  with  corruption.  We  do  not  re-
 quire  goondas.,  It  is  only  the  people
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 who  can  save  this  country  and  005४०
 tion  will  ultimately  go.  The‘  Govern-
 ment  is  going  just  the  opposite  of  what
 it  must  do;  tt  dées  not  solve  the  dis-
 content  among  the  people  but  is  utlity-
 ing  the  CRP  and  the  Border  Security
 Forces  ang  goondas  against  the  peo-
 ple.  This  is  a  warning.  You  cannot  kill
 the  people  whatever  force  you  can  ule
 lise.  On  the  other  hand,  the  oppressive
 measures  will  strengthen  their  minds.
 We  shall  galvanise  all  the  forces  which
 really  belieye  in  the  cause  of  people,
 you  will  have  to  change  yourself;  or
 else  people  will  compel  you  to  do  80.
 There  may  be  other  things  but  these
 are  the  basic  things  which  need  to
 be  done.  Imperialst  conspiracy  against
 the  people  of  the  country  must  end
 We  must  solve  our  problems  we  can
 solve  them  That  is  the  correct  way.
 not  the  wa,  in  which  the  Government
 are  proceeding  You  are  leading  the
 country  mare  and  more  to  ruin  dra
 so  T  oppose  this,

 SHRI  ARJUN  SETHI  (Bhadrak)-
 In  these  supplementary  demands  for
 grants  and  additional  sum  ०  R:.
 $5207  crores  is  being  asked  for

 Rs.  25  crores  subsidy  on  foodgrains
 wsued  ty  maintain  public  distri-
 bution  system  an  additional  smount

 of  Rs.  75  crores  for  the  Defence  Forces
 due  to  improvements  in  the  emol:-
 ments  of  Defence  Personnel  Rs.  252  10
 crores  for  additiona]  investments  in
 the  core  sector  of  the  Plan.  It  is
 hardly  necessary  to  emphasise  tha!
 the  country  is  passing  through  a  se-
 rious  economic  crisis  that  is  unparal-
 lelled  in  the  history  gince  Indepen-
 dence.  Inspite  of  criticisms  by  hon.
 Members  opposite,  various  steps  are
 being  taken  by  the  Government  to
 overcome  this  crisis,

 But  it  is  no  use  blaming  the  Govern-
 ment  without  coming  forward  with
 concrete  proposals  to  fight  this  prob-
 lem.  It  is  a  fact  that  there  are  car-
 tain  areas  of  uncertainty  where  dis-
 tress  is  prevailing  due  to  the  vaga-
 ries  of  rainfall  and  recent  floods.  As
 a  result,  the  suffering  of  the  people

 are  great.  In  this  cotttext,  I  like  to
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 tod'@maintein  the  distribu.
 tieh  syltem.  In  Orissa,  we  are  have
 img  bdth  flood  and  ‘drought  af  the
 terme  time  vAtid  the  siftation  is  very
 satious.  Tt  weeds  immediate  attention
 ta:  ‘mitigate  the  sufferings  of  the  peo-
 ple.  I  quote  from  है उ  press  statement
 made  by  our  Chief  Minister,  Mrs.
 Nandini  Satpathy,  appeared  in  the
 ‘Hindustan  Times  dated  28th  of  this
 month:

 Jeanie  1...  bemiatles  to  the  subsilly  of
 Sbodgrains

 “On  the  prospects  of  the  kharif
 crop,  Mrs.  Satpathy  was  sore  that
 there  had  been  a  setback  due  to
 delayed  rains  in  the  beginning
 of  the  season  and  the  con-
 tinuous  dry  spell  for  the  last  eight
 or  nine  days,  As  a  result,  she  ad-
 mitted,  foodgrain  prices  had  increas-
 ed  sharnly  during  the  past  few
 weeks.  The  movement  of  foodgrains
 had  in  the  last  two  davs  brought
 down  the  price  of  rice  from  Rs.  4
 to  Rs.  2.89  per  kg.  Earlier  the  same
 quality  of  rice  was  available  at
 Rs.  .20  per  kg.”

 So.  you  can  imagine  situation  prevail-
 ing  there.  Rice  which  was  selling  at
 Rs.  4  is  now  selling  at  Rs.  2.80.  Last
 year  the  price  was  varying  from  80P
 to  ]  rupee.  The  price  has  gone  up
 because  of  flood  and  drought  in  some
 district,  of  Orissa  and  the  public  dis-
 tribution  system  is  not  quite  adequate
 to  control.  prices  in  the  open  market.
 The  Hindustan  Times  correspondent
 also  mentions  how  those  areas  where
 there  are  some  industries  and  people
 are  maintaining  their  livelihood  de-
 pending  on  the  industry  are  facing
 trouble,  because  the  works  being  done
 in  June  and  July  are  coming  to  a
 standstil!.  In  this  context,  |  would
 like  to  quote  one  or  two  sentences.

 The  Hindustan  Times  of  27th  August,
 says:

 drought.canditions  adverse-
 export  of  Iron  ore?  In  Ori-

 they  have.

 L076595
 As  a  sequel  to  the:  wpprecedénted
 drought,  the  price  of  rice.in  and
 around  Paradip  port  had  gone  up  to
 Rs.  3.60  a  kilo,  two  and.a  balf  times
 what  it  was  only  two.  months  ago
 The  loaders  engaged  by  contractors  to
 unload  iron  ore  from  ore  trains  and
 reload  into  trucks  at  the  Barabanki
 terminus  of  the  Cuttack~Paradip
 broadgauge  link  have  deserted  the
 work  spots  because  the  price  of  rice
 has  overwhelmed  their  wage  struc-
 ture.  Asa  result,  some  50,000  tomes
 of  ore  has  already  piled  up  at  Athar-
 banki  and  a  good  number  of  ore
 rakes  have  been  arrested  by  the  jam
 thus  caused.”

 So,  people  have  jeft  those  places  in
 search  of  food  to  maintain  themselves.
 The  same  report  says:

 “Some  5.5  million  people  have  been
 affected  by  drought  and  the  rest  by
 floods.”

 So,  I  urge  that  the  Centre  should
 increase  the  supply  of  foodgrains  to
 Orissa  because  the  existing  supply  to
 the  various  districts  by  the  State  Gov-
 ernment  is  not  sufficient,  The  districts
 of  Balasore  and  Cuttack,  which  are
 being  considerej  the  granary  of  rice,
 have  been  affected  by  the  recent
 floods  and  there  is  no  prospect  of  any
 khariff  crop  unless  the  Government
 take  immediate  measures  to  provide
 seedlings  and  funds  so  that  they  can
 again  raise  khariff  crop  this  year  upto
 an  extent.

 We  Know  how  the  price  of  fertilizer
 is  rising  from  time  to  time.  Because
 of  this  rising  price  the  cultivators
 are  not  in  a  position  to  raise  crops
 which  will  help  them  fo  maintain
 themselves  for  the  rest.  of  the  year.
 So,

 aa
 urge  upon  the  Government  to

 maintain  the  public  distribution
 system  in  the  rural  area§  of  Balas-
 ore  and  Cuttack  Districts,  which  have
 been  effected  by  the  recent  floods,
 The  Central  allotment  to  the  State
 should  be  increased  so  that  the  Stete
 Government  can  give  more  of  weekly
 quota  to  the  various  panchsyats  a
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 Demand  No.  76  on  page  28,  refers

 to  Rs.  2  crores  for  Paradip  Port  to  meet
 the  contractual  obligations  in  respect
 of  on-going  works  and  for  investing  in
 schemes  which  are  essential  for  deriv-
 ing  the  benefits  of  earlier  investment
 on  works.  Paradip  Port  hag  recently
 been  connected  with  the  railway  net-
 work  by  the  opening  of  the  700  km.
 Cuttack-Paradip  railway  link.

 23.00  brs,

 Sir,  this  is  a  press  report  of  States-
 man.  I  would  like  to  quote  a  Zew
 sentences  to  show  how  they  have
 neglected  the  Development  of  this  Port
 and,  as  a  result,  the  people  in  the
 areas  which  are  inter-linked  with  this
 Port  and  who  are  mainly  dependent  on
 the  Port  to  maintain  their  hnvelihood
 are  in  difficulty.  The  press  report
 says:

 “This  has  reduced  its  dependence
 on  road  transport  for  carrying  ores
 from  the  mining  areas  through  the
 specially  built  express  highway.  The
 full  benefit  from  the  rail  lnk  will,
 however,  be  derived  only  after  the
 railway  network  in  the  port  area  is
 completed  and  construction  of  the
 75  km.  Banspani-Jakhpara  railway
 link  to  connect  the  mining  areas
 with  the  east  coast  section  of  the
 South  JEastern  Railway  completed ”

 This  line  which  connects  the  Paradip
 Port  passes  through  rich  mineral  de-
 posits  and  the  hinterland  connecting
 the  Paradip  Port.  It  further  says:

 “Paradip  Port  has  a  large  hipter-
 land  of  about  00.000  sq.  kilometres
 rich  in  mineral  resources  and  agri-
 cultural  and  forest  produce.  The
 National  Council  of  Applied  Eecono-
 mic  Research  has  made  an  exten.
 sive  study  of  the  possibilities  of
 traffic  through  this  port.  a

 Of  course,  the  Minister  of  Railways
 has  made  a  statement  to  construct  im-
 mediately  the  rail  link  during  the  Cur-

 ‘rent  year  so  that  these  most  backward
 areas  of  Orissa  State  are  developed

 fand  the  Adivasis  and
 Scheduled  Caste

 can  be  gaved  from  any  difficulty.  But
 we  find  that  there  has  been  no  work,
 no  progress,  done  to  construct  the
 rail  link  and  connect  it  with  this
 Port  so  that  the  Paradip  Port  is  deve.
 loped  for  our  National  interest.

 Another  thing  that  I  would  like  to
 say  is  that  in  the  core  sector,  they
 have  provided  some  amount  for  steel,
 specially,  for  the  Rourkela  Steel  Plant.
 It  is  fortunate  for  us  that  the  Govern-
 ment  is  taking  measures  to  develop
 the  Rourkela  Stee]  Plant  though  they
 have  not  taken  any  decision  to  expand
 the  Steel  Plant.  However,  whatever
 things  are  prevailing  in  the  Rourkela
 Steel  Plant  are  not  for  the  interest  of
 the  country.  It  is  renorted,  recently,
 in  some  News  Weekly  that  the  manage-
 ment  of  the  Rourkela  Steel  Plant  is
 hand  in  glove  with  certain  private
 parties  and,  as  a  result,  there  have
 been  some  Tosses  of  revenue  to  the
 management.  Therefore,  7  wou'd  re-
 quest  the  hon,  Minister  to  inquire  into
 this  matter  as  to  whether  the  press
 report  is  correct,  whether  the  manage-
 ment  of  the  Rourkela  Steel  Plant  is
 hand  in  glove  with  certain  private
 Parties  so  that  the  offly  public  sector
 plant,  the  main  Steel  Plant,  in  Orissa
 does  not  suffer  any  more.

 SHRI  S.  M.  BANERJEE  (Kan-
 pur):  Mr,  Deputy-Speaker,  Sir,  7
 rise  to  oppose  the  Supplementary
 Demands  for  Grants  Once  agairr
 the  Government  has  come  out  with
 Supplementary  Demands  for  Grants
 which  are  to  the  tune  of  Rs,  352
 crores,  which  are  to  be  spent  under
 the  various  heads.

 When  we  discussed  the  Finance
 Bill  the  other  day,  we  made  certain
 suggestions  as  to  how  resources  coult
 be  mopped  up  without  further  fleec-
 ing  the  already  fleeced  people  of  this
 country.  A  race  is  going  on  betweerr
 poverty  and  employment  and  I  do
 not  know  who  is  going  to  win  In  the
 long  run.  Bven  after  the  so-called
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 anti-inflationary  measures  Jike  Addi-
 tional  Wages  (Compulsory  Deposit),
 Compulsory  Deposit  (Income-tax
 Payees),  restriction  on  dividend  and
 830  many  things,  the  price  has  gone
 up,  even  after  6th  July  1974.  When
 the  question  was  raised  in  the  other
 House  the  other  day,  whether  Go-
 yernment  would  take  steps  to  freeze
 the  prices,  what  was  the  reply  of  the
 Finance  Minister?  I  quote  from  the
 newspaper  of  7th  August,  1974:

 “A  complete  price  freeze  is
 ‘neither  administratively  feasible
 nor  economically  desirable’,  Fin-
 ance  Minister,  Shri  Y.  B.  Chavan,
 ssid  in  the  Rajya  Sabha  today.  He
 told  Mr.  8,  K.  Raha  that  the  Go-
 vernment  recognised  the  need  to
 contro]  price  rise  and  was  aware  of
 the  need  for  price  control  on  cer-

 «  tain  sensitive  commodities  of  mass
 consumption.  However,  a  price
 freeze  was  not  feasible  due  to  a
 variety  of  factors,  such  as,  con-
 tinuing  changes  in  the  costs  of  in-
 puts,  the  varying  degrees  of  the
 essentiality  of  different  commodi-
 ties  to  mass  consumption  and  of
 supply  and  demand  elasticities  for
 them,  the  need  for  an  efficient  dis-
 tributive  machinery  for  making
 price  contro]  effective  and  the
 effects  on  the  long-term  allocation
 of  resources.”

 The  Cabinet  Secretary  was  talking
 to  the  pressmen  when  the  Compul-
 sory  Deposit  Ordinance  came.  We
 thought  that  the  Cabinet  Secretary
 was  making  this  announcement  on
 hisgown  when  he  sdid  that  there  was
 no  possibility  of  a  price  freeze.  Now
 after  reading  this  and  after  knowing
 the  mind  of  the  Finance  Minister  we
 are  convinced,  at  least  on  this  side,
 that  Government  has  no  desire  to  do
 it.  they  are  unable  to  take  any  step.
 They  have  completely  failed  to  take
 any  steps  to  freeze  the  price.  This
 has  become  a  one-way  traffic.  Go-
 vernment  cannot  mobilise  resources
 by  realising  the  income-tax  arrears,
 wealth-tax  arreare  and  other  arrears
 and  by  unearth  black  tnoney.
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 Only  the  poor  man  has  to  suffer  at
 the  hands  of  the  Government  because
 of  the  repeated  failure  of  the  Go.
 vernment;  because  of  the  failure  of
 their  wrong  policies,  the  poor  man
 has  to  pay  through  the  nose  to  buy
 his  essential  requirements,  he  has  to
 dispose  of  his  belongings.  This  is
 the  condition  that  we  see  today.  After
 the  introduction  of  the  so-called
 measures  which  they  have  brought
 in  the  name  of  fighting  inflation  or
 inflationary  trend,  there  was  a  semi-
 nar  in  Bombay.  I  read  from  the
 Hindustan  Times  of  2  August  1974.
 There  are  certain  well  known  econo-
 mists;  we  do  not  call  them  progres-
 sive;  they  are  conservative  in  their
 approach,  according  to  us.  What  do
 they  say?  I  am  quoting  from  the
 Hindustan  Times  of  2  August,  1974,

 “Unless  effective  steps  are  taken
 immediately,  prices  will  go  up  by  25
 per  cent  in  the  next  46  months  giv-
 ing  rise  to  inflation  in  the  farm  sec-
 tor  and  recession  in  the  factory  sec-
 tor.

 “This  warning  has  been  given  by
 leading  economists  who  participated
 in  a  seminary  here  on  ‘Inflation  with
 specia]  reference  to  the  stagnation
 of  production  in  agriculture  and  in-
 dustry’.

 “Prof.  M.  L.  Dantwala  held  stag-
 nation  in  the  farm  sector  as  the
 main  cause  of  inflation.  A  rational
 policy  in  respect  of  prices  of  agri-
 cultural  commodities  and  an  effec—
 tive  svstem  for  their  distribution
 alone  could  cure  inflation.”

 ...None  could  ignore  that  com-
 modity  prices  have  shot  up  by  34
 per  cent  since  1961-62.”

 34  per  cent  and  this  Government
 shamelessly  comes  to  this  House  and
 asks  us  to  vote  for  another  sum  of
 Rs  352  erores.  Then,  he  said  that  the
 present  policy  favoured  only  the  vest-
 ed  interests  in  the  farm  sector.  This
 is  what  Prof.  Dantwala  says.  He  is
 not  a  believer  in  Marxism  or  Com-
 munism.
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 Them,  ‘rrovurement  prieag  were  cti-
 hanced  in  spite  of  a  buntpet  crop’.
 The  worst  he  said  iy:  “The  Agricultu-
 ral  sewwir  is  beyend  economic  discl-
 yline’.  What  happened?  A  particu-
 Jat  prite  was  fixed  for  wheat.  In  the
 market  whit  ix  the  price  of  wheat?
 Jn  the  open  market  it  is  Rs.  300  per
 quintal  in  Delm.  Only  last  Saturday
 i  was  in  Bornbay.  In  Bombay  rice  is
 being  gold  at  Rs.  7.50  per  kg.  Salt  is
 being  sold  at  Rs.  2  per  ke.  There
 ‘was  no  question  of  gettihg  butter  or
 bread,  Wheat  was  sdld  at  Rs.  5  per  kg.
 and  tn  Delhi  itself  the  price  of  wheat
 has  gohe  up  from  Ra.  .50  per  kg.  in
 the  open  market  to  Rs.  3  today.  Like-
 wise,  the  prices  of  all  commodities
 have  gone  up.  I  say  they  were  very
 clear  that  this  is  the  responsibility
 wholly  of  the  Government.  Then
 what  happens?  As  on  30th  August
 974  cereals  prices  have  gone  up  hy
 419  per  cent  compared  to  last  year.
 The  prices  have  gone  up  by  nearly  42
 per  eent  Still,  we  have  to  believe
 that  the  Government  is  taking  mea-
 sures  by  which  they  are  able  to  fight
 inflation  We  have  to  believe  that  the
 prices  are  coming  down  and  we  have
 to  believe  that  this  Government  are
 trying  to  stabilise  the  prices  and  if
 anybody  objects  to  that  and  if  any-
 body  starts  a  dharna  ete.,  MISA  is
 there  to  arrest  these  persons.  Here
 is  the  hon,  Minister,  Shri  K  R.  Ga-
 nesh  who  demanded  that  MISA
 should  be  used  against  smugglers.  He
 is  a  Menrber  of  the  Council  of  Minis-
 ters.  But  MISA  is  not  used  against
 smugglers  and  I  am  sure  the  Govern-
 ment  is  not  going  to  use  MISA
 against  the  amugglers.  They  are
 thinking  over  it!  A  strike  was  to
 take  place  of  the  railwaymen  in  the
 month  of  May.  On  the  6th  April  it-
 self  a  secret  circular  was  issued  by  the
 Home  Ministry  to  the  Railway  Minis-
 try  that  MISA  should  be  used  against
 the  leaders  of  the  railway  employees
 and  it  did  not  take  any  time  to  teke  a

 »  $2
 3 don”

 and  others  who  are  holding  the  coun-
 try  to  rsa  /  The  pleas  of  the

 be  used.  Still,  the  Governinent  has
 not  made  up  their  mind,

 expec  fe take  it  that  the  Government  is  unal

 here  that  the  greatest  or  the  biggest
 smuggler  in  the  country  whose  name
 I  do  not  want  to  mention  and  it  has
 been  mentioned  many  times.  paid
 hearly  Rs.  crore  during  the  UP
 elections  to  the  Congress  Party.  Whom
 he  did  pay  I  do  not  know.  But  the
 story  goes  like  this  that  he  wanted
 to  pay  Rs  2  crores  provided  the
 Prime  Minister  received  the  money
 but  since  it  was  received  by  some-
 hodvelse  on  her  behalf,  he  paid  only
 Rs  lcrore  But  even  if  25  per  cent
 or  5  per  cent  of  that  is  true,  what  is
 going  to  happen  to  this  country?  All
 of  us  talk  of  corruption  but  who  5
 going  to  stop  corrustion?  Unless  the
 corruption  is  stopped.  the  prices  will
 not  come  down  Nearly  a  thousand
 Communist  Party  volunteers  have
 marched  for  a  dehoarding  campaign
 hut  the  Police  gets  the  information
 frst  and  they  inform  the  hoarders
 And  whete  is  the  hoarding,  Sir?  We
 were  told  wagon:  will  be  unloaded
 whether  it  is  foodgrains  or  any  essen-
 tial  things  and  will  be  sald  through
 suner  market  T  am  yet  to  see  these
 things  being  sold  in  the  super  mar-
 ket,  although  the  time  has  elapred

 MR.  DEPUTY  SPEAKER:  Did  you
 pay  a  visit  there?  ‘

 SHRI  S.  M.  BANERJEE:  I  have  been
 visiting;  my  friends  are  there.  Smug-
 gied  things  are  sold  but  net  these
 things,  What  happeng  is  this,  Thase
 businessmen  pey  demurrage  and  yet
 they  make  fabulous  profits.  Mr,  @u-
 reshi  made  a  statement  the  other  day
 and  we  asked,  did  vou  take  the  per-
 misaion  from  the  Prime  Minister,  be-
 cause  you  ere  making  such  9  state-
 ment.  We  eongratulated.  him,  Tha
 wes  an  offer  whith  was  unconditional.
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 But  yet  this  thing  is  not  tplemented.  on  production  strike  desipte  the  subs-
 This  is  really  what  has  happened.  tantial  increases  given  by  the  Govern-

 ment  from  time  to  time,  how  much  of
 On  the  2ist  August,  the  position  अच्ीचाहत  oj]  and  margarine  has  been

 was  this.  The  price;  of  essential
 goods  rose  up  by  $0  ptr  cent  in  Bom-
 bay.  Here  it  was  22  to  27  per  cent.
 This  is  the  position  in  the  last  week  of
 August.
 ee)  is

 MR.  DEPUTY  SPEAKER:  Some  sa
 it  is  a  super-heated  economy.

 SHRI  8,  M.  BANERJEE:  I  am  not  an
 economist,  it  is  for  you  to  judge.

 MR.  DEPUTY  SPEAKER:  Some  sav
 like  that...
 ee  een

 SHRI  s.  M.  BANERJEE:  I  would
 hke  to  quote  what  my  friend  Daniel
 Latifi  a  member  of  the  Kotnis  Com-
 mittee  had  to  say  after  visiting  China
 He  has  said  that  except  kcrosene  oi!
 which  is  dearer  in  China  than  India  all
 pryces  of  cssentia]  commodities  have
 not  incr«sse  there  since  the  last  10  or
 ib  years  Somebody  may  say  this  r
 due  to  regimentation,  due  tu  cummun-
 ism  and  all  that  We  are  an  indepen-
 dent  country  and  we  have  got  even  in-
 dividual  freedom  But  freedom  is  in
 this  senre  namely  freedom  to  cat  or
 not  to  eat,  freedom  to  die  also  in  the
 pavement  without  any  coffin  This  is
 exactly  the  freedom  we  are  having
 There  was  sharp  rise  in  the  prices  of
 essential  commodities.  Gram  prices
 rose  by  I5  to  20  rupees;  pulses  0  to
 27;  edible  oil  45  to  300  and  sugar  by
 Rs.  50  a  quintal,  This  ix  the  position
 as  on  22nd  August  1974.

 The  Vanaspathi  manufacturers’  asso-
 ciation  of  India  has  issued  a  press  nute
 today  to  the  effect  that  if  the  oil  price
 iy  Rs,  9400  per  tonne,  vanaspathi  can-
 not  be  produced  in  bulk  at  Rs.  8000
 per  tonhe,  At  the  same  time,  they
 have  also  stated  that  the  vanaspathi
 industry  has  no  decisive  influence  on
 dil  prices.  Even  when  the  industry
 has  not  been  buying  much  oil  since
 dune,  ofl  prices  have  risén  by  Rs.
 £800  per  tonne.  They  have  conveni-
 ‘ently  forgotten  that  duting  this  time
 when  the  vanaspathi  industry  had  Been
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 old  in  the  market  by  the  same  indus-
 try.  They  are  on  production  strike.
 They  did  not  produce  this.  Instead
 they  produced  margarine  where  the
 profit  margin  is  much  more.  The
 yaw  material  ig  the  same.  Take  for
 example  the  biggest  of  the  vanaspathi
 manufacturers  Hindustan  Lever  Limi-
 ted.  While  the  industry  ia  claiming
 heavy  losses  in  case  normal  level  af
 production  is  maintained,  in  fact,  the
 figure  quoted  for  the  total  vanaspathi
 industry  as  a  whole  is  Rs.  839  crores
 per  month,  it  is  curious  to  note  that
 during  1973-74  Hindustan  Lever  Ltd.
 has  remitted  abroad  a  sum  of  Rs.
 46  02  lakhs  by  way  of  dividends  It
 does  not  need  a  very  fertile  imagina-
 tion  to  note  from  where  this  kind  of
 rrofits  could  have  come  if  the  picture
 painted  by  the  Vanaspathi  Manufac-
 turers  Association  would  have  been
 realistic  They  say  thev  are  not  mak-
 ing  profits:  they  force  Government  to
 increase  the  prices  and  so  on.  But
 the  position  is  that  they  remitted  huge
 amounts  to  foreign  countries.  It  is
 more  than  Rs  150  crores  in  one  year
 Yet  thev  want  us  to  believe  they  are
 unable  {o  manufacture  at  this  rate
 Hindustan  Lever  was  selling  only  as
 much  as  25  tonnes  of  margarine  in  a
 year  in  the  northern  zone  and  for  the
 Jast  several  months  they  have  been
 producing  and  selling  at  the  rate  of  200
 tonnes  per  month.  Also  it  would  be
 pertinent  to  note  that  margarine  con-
 tains  as  much  as  5  per  cent  moisture.
 This  has  been  stated  in  the  Times  of
 India  dated  26-8-74.  This  means
 roughly,  a  margin  of  Rs.  2500  per
 tonne.

 At  the  same  time.  Hindustan  Lever,
 apart  from  their  normal  sales  of  ‘Re-
 fined  Oil’  and  ‘Bulk  Margarine’  has
 launched  what  they  call  “Hima  Cook-
 ing  Margatine”  in  the  big  way  in
 Bombay  and  other  places  In  !  kilo
 pack  which  increases  the  margin  of
 profit  manifold  not  only  because  af
 the  water  contents  but  because  of  the
 pticing  at  which  the  smatler  packs  are
 matketed.
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 Sir,  whenever  anything  hag  been
 given  out,  union  representatives  have
 been  victimised  by  them  because  they
 think  that  the  information  about  them
 has  been  given  out  by  them.  Infor-
 mation  was  given  by  me  to  the  Chief
 Minister  of  U.P.  for  raiding  the  Gha-
 ziabad  Factory  of  Hindustan  Lever.
 Thig  was  found  to  be  correct.  This
 has  helped  them  to  unearth  85,000
 tins  of  dalda.  As  goon  as  this  news
 was  conveyed,  Shri  Bahuguna  acted
 on  it.  I  should  congratulate  him  for
 this,  He  also  found  that  my  informa-~
 tion  was  ocrrect.  I  do  not  know  whe-
 ther  he  will  be  able  to  retain  his  job
 after  this.  This  has  exactly  happened.
 I  would  request  the  hon,  Minister  to
 take  this  opportunity  of  immediately
 nationalising  this  Dalda  industry.  This
 should  be  immediately  taken  over.  I
 do  not  know  whether  they  have  the
 courage  or  conviction  to  do  it.

 Now  I  shall  come  to  the  various
 Demands.  There  is  a  provision  for
 payment  of  subsidy  to  Food  Corpora-
 tion  of  India  under  Demand  No.  8.
 That  is  to  the  tune  of  Rs.  .25  crores.
 What  are  they  doing?  Are  you  able
 to-probe  into  the  working  of  it?  Their
 working  is  very  unsatisfactory.  So
 many  charges  have  been  levelled
 against  the  officials.  The  entire  mat-
 ter  is  gone  into  by  the  C.B.I.  What
 happened  to  this?  I  want  to  know
 from  the  hon.  Minister  why  is  it  that
 the  prices  in  the  open  market  though
 show  an  upward  trend  yet  the  Corpo-
 ration  is  unable  to  take  stock  of  the
 whole  situation?  You  will  realise
 that  in  rura]  areas  everything  Is  so
 costlier  and  the  moment  the  name  of
 the  Food  Corporation  is  mentioned,  it
 seems  there  is  something  wrong  with
 this  Corporation.  I  would  request  the
 hon.  Minister  to  tell  something  about
 this.  I  would  particularly  like  him  to
 tel]  us  something  as  to  what  happen-
 ed  to  the  serious  charges  that  have
 been  levelled  against  the  Hindustan
 Lever.

 Now  है  come  to  Demand  No.  I9—
 Defense  Services—Army.  It  has  been

 stated  that  a  classification  tribunal  is
 needed  to  implement  the  decisions  of
 the  Pay  Commission.  May  I  tell  you
 in  all  humility  that  as  regardy  the  en-
 tire  piece  workers  who  are  the  back-
 ‘bone  of  the  defence  industries—the
 soldiers  in  the  front  and  the  piece
 workers  in  ordnance  factories—who
 are  involved  in  the  manufacture  of
 Vijayanta  Tanks  and  the  Gnat  in  Hin-
 dustan  Aircraft  Factory,  uptill  today
 the  Fay  Cimmission’s  recommenda-
 tions  have  not  yet  been  implemented.
 There  are  different  categories  of  em-~
 ployees  in  the  Defence  who  are  being
 paid  less.  No  coordination  has  taken
 place  in  this  regard.  For  example  a
 supervisor  in  Defence  establishment
 gets  Rs.  80  or  so  whereas  in  the  rail-
 ways,  according  to  Pay  Commission's
 recommendations,  the  supervisor  gets
 a  pay  of  Rs.  425.  Why  is  there  such
 a  great  disparity?  We  would  request
 you  to  see  that  a  classification  tribunal
 is  appointed  for  doing  this  work.
 Though  it  was  pointed  out  I  am  s@rry
 to  say  that—Shri  Shukla  is  not  here
 but  my  friend  Shri  Patnayak  is  here—
 so  far  no  classification  tribunal  has
 been  appointed  in  Defence.  It  was
 agreed  from  the  Defence  Federations
 side  that  a  classification  tribunal  with
 a  high  court  judge  on  it  The  Depart-
 ment  of  Personne!  came  m  the  why
 and  they  said  nothing  doing  as  it  will
 have  a  repercussion  elsewhere.  Now
 a  repercussion  committee  has  been
 formed  !  I  do  not  know  whether.  if
 such  a  committee  will  be  formed  here,
 it  will  have  repercussion  in  the  Rail-
 ways  as  well  as  in  the  P  &  T.  I  re-
 quest  the  hon.  Minister  and.  through
 him,  the  hon.  Deputy  Minister  for
 Defence.  Shri  Pattanayak  who  is  ex-
 tremely  helpful  to  the  Federation.  to
 convey  our  feelings  to  the  Minister  for
 Defence  that  once  a  decision  is  taken
 about  this,  for  appointment  of  a  classi-
 fication  tribunal.  he  should  not  go
 back  upon  it.

 Then,  I  come  to  Demand  No.  38—
 Other  Expenditure  of  Ministry  of  Fin-
 ance,  This  deals  with  the  Additional
 Emoluments  (Compulsory  Deposit)—
 Ordinance,  974  promulgated  in  July
 l974,
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 Sir,  I  wanted  to  say  these  Ordinan-
 ces  provide  for  compulsory  deposit  of
 additional  wages  for  a  period  of  one
 years  and  half  of  the  additional  al-
 lowances  for  two  years.  The  Minister
 has  announced  one  instalment  of  dear-
 ness  allowance  from  Ist  April,  1974;
 another  instalment  is  due  from  June,
 974  and,  I  understand,  that  the  third
 is  due  from  August,  ‘1974,  Sir.  each
 additional  instalment  costs  the  exche-
 quer  Rs.  50  crores.  But  our  sugges-
 tion  for  cheap  grain  shops  for  giving
 subsidised  foodgrains  was  never  con-
 ceded,  They  are  prepared  to  give
 Rs.  50  crores  every  two  months.  Fur-
 the:,  Sir,  the  second  instalment  of
 dearness  allowance  which  is  due  since
 June  but  has  not  yet  been  announced
 should  not  come  within  the  mischief
 of  the  Compulsory  Deposit  Ordinance
 us  the  Ordinance  came  m  operation
 only  in  July.

 Then,  I  come  to  demand  No,  48  re-
 garding  CRP.  May  I  tell  you,  Sir,  in
 this  very  House  I  laised  a  question
 under  Rule  377  ubout  the  sad  and  tra-
 gic  death  of  a  Naga  girl  who  was  rap-
 ed  by  CRP  personnel.  I  placed  pho-
 tostat  copiey  of  the  statement  record-
 ed  by  the  Politica]  Assistant  of  the
 Deputy  Commusioner  of  that  place.  I
 submitted  in  origina)  the  medical  re-
 port.  The  hon'ble  Speake:  was  kind
 enough  to  send  the  sarre  to  the  Home
 Minister  but  so  far  no  statement  has
 come  from  the  Home  Minister.  Sir
 she  was  taken  forcibly  and  locked  in
 a  particular  room  and  two  people
 started  giving  blows  on  her  thighs.
 She  had  to  open  her  thighs  and  she
 was  raped.  Sir,  no  statement  has
 come  from  the  Home  Minrter  I  am
 very  thankful  to  the  Press  that  they
 displayed  the  whole  news  very  nicely.
 Today  itself  we  were  told  how  in
 Cooch-Behar  the  CRP  personne]  kill-
 ed  a  teacher.  We  also  know  what  the
 CRP  are  doing  in  Calcutta  and  Dur-
 gapur.  We  want  the  CRP  to  control
 the  law  and  order  situation  but  it
 fthould  not  be  brutal  and  ;o  brutal  as
 to  murder  and  rape  everyone.  Are
 we  not  diverting  from  our  own  state-
 ment  that  we  are  safeguarding  the  in-
 terests  of  the  Naga  people?  Is  it  the
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 protection  we  are  giving?  No  girl  is
 safe  in  Nagaland.

 SHRI  P.  G.  MAVALANKAR  (Ah-
 medabad):  Sir,  I  would  request  you  to
 give  guidance  in  this  matter  because
 serious  and  specific  complaints  have
 been  made  and  the  things  have  also
 appeared  in  the  Press,  I  would  re-
 quest  you  to  tell  the  Minister  that  he
 should  come  out  with  a  statement;
 otherwise  what  iy  the  use  of  our  mak-
 ing  complaints  here?

 MR.  DEPUTY  SPEAKER:  This
 question  Is  not  raised  for  the  first
 time.  I  think,  Mr.  Banerjee  raised  it
 earlier.  There  are  two  ways  of  doing
 it,  One,  the  person  sitting  in  the
 Chair  at  the  particular  time  if  he  feels
 it  is  necessary  he  can  direct  the  Gov-
 ernment  to  come  forward  with  a  state-
 ment.

 On  one  ovcasien,  I  remember,  wher
 there  were  very  serious  charge:
 against  similar  atrocities  on  a  larze
 number  of  Naga  girls  in  Manipur,
 was  in  the  Chair  and  I  directed  th:
 Minister  concerned  and  he  came  for-
 ward  with  a  statement.  He  admitted
 that  these  things  had  happened;  he
 regretted  that  these  things  had  hap-
 pened  He  said  that  these  were
 isolated  cases  indulged  in  by  certa:n
 individuals  and  he  also  said  that  the
 Government  had  arrested  those  guilty
 persons  alleged  to  have  committed
 the  crime  and  that  actions  were
 taken  I  think  that  had  a  very  good,
 healthy  effect,  not  only  m  other  parts
 of  the  country,  but  in  that  part  of
 the  world  as  well,  which  is  very  sen-
 sitive.  Now,  in  this  case,  as  the  mat.
 ter  was  raised  when  I  was  not  in  the
 Chair,  I  would  not  issue  the  direction,
 But,  I  should  suppose,  Government
 should  take  note  of  these  things,  be-
 cause  if  no  statement  comes  forward
 people  can  draw  their  own  infe-
 rences.  One  inference  is,  Goverr-
 ment  hears  these  things  and  does  not
 care,  and  therefore,  people  can  do
 anything  they  like.  It  will  be  in  the
 interest  of  the  Government  to  see
 what  is  the  real  thing,  whether  these
 are  true  or  not  and  if  these  things
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 had  happened,  to  take  action  agdinst
 those  pegple.  Buy,  if  they  just  keep
 silent,  then,’  of  course,  things  go  on
 like  that  and  the  country  reacts  in
 any  manner  it  likes,  That  is  all  I
 can  say.

 SHRI  8,  M.  BANERJEE:  Sir,  in
 this  case,  I  got  the  photostat  copy
 and  I  got  the  original  medical  report.
 With  all  these  documents,  I  made  a
 statement.  I  never  make  a  statement
 unless  I  am  sure  because  they  are
 very  sensitive  matters,  they  are  very
 delicate  matters.  I  am  told  by  the
 Lok  Sabha  Secretariat  that  the  Spca-
 ker,  in  his  own  wisdom  has  sent
 those  papers  to  the  Home  Minister
 and  that  he  has  asked  the  Home
 Minister  to  make  a  statement.  But,
 Il  can  tell  you  that  CRP  goes  on
 killing  people  unabated  and  unche.
 eked.  What  happened  in  Calcutta?
 Yesterday,  my  hon.  friend  Mr
 Jyotirmoy  Bosu  read  out  a  telegram
 from  Mr.  Utpal  Dutt,  one  of  the
 renowned  artists  and  dramatist-.  Te
 has  enacted  certain  plays  which  arc
 the  envy  of  the  country.  We  can  be
 proud  of  that.  If  he  exposes  vertai
 aspects  of  the  Government's  policy
 with  regard  to  CRP  and  other  things,
 why  should  we  be  allergic  to  that”
 Are  we  having  a  jungle  law?  That  ts
 why,  we  requested  that  a  ‘statement
 should  be  made,  About  CRP  I  would
 request  that  a  statement  should  be
 made  by  the  Minister.  Sir,  today,  a
 statement  was  made  by  Shn  F  Hl.
 Mohsin  on  the  incidents  in  North
 Bengal,  Cooch-Behar.  What  hap-
 pened  there?  My  headg  are  hung  in
 shame.

 Sir,  I  am  coming  to  the  last  item--
 Demand  No.  #5—Irrigation  and
 Power—Power  schemes.  It  has  be-
 come  8  matter  for  us  to  laugh.  Sir,
 the  power  employees  throughout  the
 Stete  have  given  a  suggestion,  the
 Federation  has  given  a  suggestion,
 how  this  could  be  improved,  This
 has  net  been  taken  into  considera-
 tion,  Sbri  Rao  was  there.  He  was
 one  of  tie  experta,  but,  unfortunate-
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 now.  Mer’  Mr.  C.  Pant,  who  fs
 a  good  friend  of  nrine,  is  in  charge  of
 this  Ministry.  I  would  tke  to  kriow,
 how  this  power  shortage  is  likely  to
 be  overcome.  What  is  -happening
 today?  If  there  is  an  agitation  in  the
 textile  mills,  power  is  restored  to
 them  and  it  ig  taken  away  from  the
 jute  mills,  What  is  happening  in  the
 jute  mills?  Suddenly,  they  realise
 that  power  has  been  taken  away
 from  them  and  there  is  an  agitation;
 power  is  restored  to  them.  The  same
 power  is  being  given  everywhere.
 Power  supply  should  be  increased.

 Ltt  us  take  the  case  of  Rihand  Dam
 in  U.P  I  do  not  know  whether  the
 dam  was  constructed  there  at  all;
 not  on  Bhakirati  but  on  the  river
 called  Renu,  where  there  is  no  wat"r.
 The  Britishers  thought  that  that  way
 a  sort  of  sanatorium,  a  good  place  for
 picnic  or  for  shooting  and  recrea-
 tion  We  have  spent  the  entire
 money  simply  to  have  a  dam,  The
 power  station  was  established  there
 to  suit  the  convenience  of  Mr  G,  D.
 Birla  who  is  the  Chairman  of  the
 Alua@inium  Corporation  known  as
 HINDALCO  _  Electricity  is  given  to
 them  at  concessional  rates.  In  this
 company,  there  was  an  agreement
 between  the  workers  and  the
 management;  this  has  been  there  fou
 25  years.  Mr  Bahuguna  wanted  to
 00  something  about  it.  Initiative  was
 taken  by  the  Chairman  of  our  party,
 Shri  Ss.  A.  Dange.  He  said  ‘We
 should  terminate  this  agreement;
 this  is  an  Old  agreement;  why  should
 we  have  it?  He  wanted  to  do  some-
 thing.  Immediately,  there  were  cer-
 tain  instructions  from  the  Centre
 ‘Don't  clash  with  Birla;  let  him  cnjoy
 this  benefit  that  he  has  got;  only
 ten  years  more;  let  the  people  suffer
 for  ten  years’  The  agriculturists  do
 not  get  electricity  at  that  rate,  They
 have  been  clamouring  for  reduction
 of  the  price,  but  Government  have
 never  done  it,

 In  Calcutta,  all  the  industria]  unites
 have  practically  come  to  a  standstill
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 Police  started  pe  De  the
 because  of  power  shortage.  In  U.P.
 hardly  49  per  cent  of  them  are  getting
 electricity.  Many  of  the  units  are
 working  with  only  one  shift

 So,  the  power  crisis  has  to  be
 settled,  and  it  has  to  be  settled  by
 having  more  projects  and  by  having
 more  projects,  including  nuclear
 power  projects.  The  hon  Prime
 Minister  was  very  happy  when  there
 was  a  nuclear  explosion.  We  were
 also  equally  happy  But  what  has
 happened  after  that?  Why  can  we
 uot  use  it  for  manufacture  of  power
 and  for  producting  power?  Umfor-
 tunately,  even  these  power  units
 which  are  already  there  are  not  func-
 tuoning  properly.  There  is  surplus
 capecity  but  it  is  not  being  utilsed.
 Why  is  that  so?  We  want  to  know
 the  reasons  for  this

 No  doubt,  this  money  will  be
 granted  to  the  Government  or  to  the
 President  in  the  form  of  these
 Grants.  It  will  go  into  the  hands  of
 the  Ministe's  md  “linistries  and  8
 gain  nothing  will  be  done  and  the
 whole  thing  will  be  squandered  I
 gm  quite  convinced  of  this  that  Go-
 vernment  are  not  serious  about
 austerity  at  all.  They  talk  about
 austerity.  But  how  are  they  prac-
 tising  it?  They  have  recently  an-
 nounced  that  25  per  cent  telephone
 connections  have  been  cut  off  But
 there  ale  so  manv-  unnumbered
 telephones  in  the  stock  exchange
 Everybody  he  e'  telephones,
 but  with  no  number  on  them.  But
 by  way  of  telephone  bill  I  have  to
 pay  Rs.  10,000,  I  do  not  know  how

 t  comes  to  so  much,  but  I  have  to
 pay  Rs.  10,000,  by  wav  of  my  tele-
 phone  bill,  Rs,  5000  for  the  Kanpur
 One  and  Rs.  5000  for  the  Delhi  tele-
 phone.  I  do  not  know  whom  T  tele-
 phone  so  much  But  anyhow,  I  have
 to  pay  it.  Even  if  I  do  not  contest
 elections,  my  son  will  have  to  make
 the  payment  But  these  people  with
 these  unnumbered  telephones  do  not
 have  to  pay  anything  at  all.  How
 they  do  (६  is  something  I  do  not

 know,  Every  telephone  exchange  has
 six  telephones  without  numbers.  No-
 body  can  go  there  because  it  is  a  pro-
 tected  place  or  a  prohibited  area.
 What  is  being  done,  in  regard  to
 those  telephones?  So,  I  wonder  whe-
 ther  Government  are  serious  about
 austerity  at  all.  They  want  Rs.  352
 crores  and  they  want  to  fleece  the
 people.  But  are  they  really  prepared
 to  cancel  many  of  their  tour  pro-
 grammes?  Mr.  Ganesh  may  kindly
 tell]  me  how  many  people  had  gone
 on  foreign  tiips  during  1973-74,  in
 the  name  of  delegations.  The  coun-
 iry  may  go  to  dogs  but  delegations
 must  go  What  is  the  utility  of  all
 this?  What  १8  the  amount  of  foreign
 exchange  which  has  been  spent’  I
 am  told  that  the  maximum  number
 of  people  have  gone  abroad.  The
 moment  somebody  has  some  approach
 he  feels  he  must  go  abroad  So  far
 as  I  am  concerned,  I  am  unable  to
 go  even  to  a  hill  station  because  it
 does  not  suit  me  since  I  am  a  cardiac
 asthma  patient,  and  so  I  have  to  stay
 at  Kanpur  where  th.  climate  remains
 the  same  But  I  find  everybody  else
 wants  to  go  abroad  far  various  items
 of  work;  some  are  going  for  defence
 purposes,  some  others  are  going  for
 this  purpose  or  that  purpose  end  so
 on  On  some  pretext  or  the  other
 they  must  go  And  why  do  they  go
 ieally?  They  go  because  somebody's
 daughter  is  there  or  somebody's  son
 is  there  I  agree  that  it  is  very  im-
 portant  that  everybody  should  see
 his  daughter  and  son  If  I  had  a
 daughter  or  son  abroad  |  also  would
 have  definitely  gone  But  the  ques-
 tion  is  whether  that  should  be  at  the
 cost  of  the  country  when  there  is
 foreign  exchange  shortage  and  then
 our  foreign  exchange  resources  are
 dwindling

 In  conclusion,  I  would  request  the
 hon  Minister  to  kindly  tell  us
 squarely  and  frankly  whether  the
 prices  are  going  to  come  down  or
 not  If  the  prices  are  not  going  to
 come  down,  then  there  are  bound  to
 be  agitations,  When  there  is  an  attack
 on  the  working  classes,  when  there
 Is  a  war  on  the  working  classes  by
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 means  of  this  compulso  deposit
 etc.,  I  assure  you  that  or  no
 MISA,  DIR  or  no  DIR,  the  workers
 aTe  not  going  to  keep  quiet  but  they
 are  going  to  be  on  the  march;  under
 the  banner  of  the  AITUC  they  will
 march  and  will  explode  this  myth
 it  is  only  when  wages  are  increased
 that  the  prices  increase.  Rather  it
 is  the  other  way  about;  when  the
 prices  increase,  we  want  the  wages
 to  be  increased.  We  shall  march
 with  this  slogan,  despite  the  MISA
 and  the  DIR.  It  is  for  the  hon,  Min-
 jster  to  convince  us  that  they  are
 serious  about  bringing  down  the  pri-
 ees,  But  I  am  sorry  to  state  that  the
 Prime  Minister  and  her  Government
 have  mlserably  failed  to  bring  down
 the  prices.  Instead  in  the  name  of
 fighting  inflation,  they  want  to  ficece
 the  workers.  1  would  submit,  Sir,
 that  they  are  not  fighting  inflation.
 Inflation  {s  on  the  increase.  Prices
 are  on  the  increase.  They  arc  not
 fighting  inflation  at  all,  but  they  are
 actually  trying  to  cover  only  their
 failure  and  miserable  failure  at  that,
 under  the  clock  of  inflation,  It  May
 not  come  to  that.

 This  reminds  me  of  what  happened
 yn  China  during  the  last  stages  of
 Chiang  Ka.-shek’s  regime.  I  simply
 shudder  to  tung  of  it,  Let  us  not  re-
 peat  that  here.  Let  us  bring  ihe  hoar-
 ders  to  book  द  have  yet  fo  see  une
 hoarder  being  given  our  exemplary
 punishment.  'f  in  Delhi  one  hoarder
 ls  openly  shct  dead.  things  will  im-
 prove.  But  they  know  that  they  can
 get  away.  If  Shri  Ganesh  is  against
 the  smugglers.  they  know  that  Ganesh
 is  not  the  main  person.  There  are
 person,  over  him  They  know  that
 over  Ganesh  and  Kartik  there  is  Dur-
 ga  Mata.  They  know  that  the  Durga
 Mata  is  not  the  Mahishasur  Mardini.
 They  know  that  if  they  do  puja  fo  the
 Durga  Mata,  she  will  foregive  them.
 We  want  the  Durga  to  act.  Ganesh
 has  acted.  We  want  the  Durga  to  act.
 Only  that  can  bring  about  the  salvation
 of  the  countr~

 भी  हरि  सिंह  (चार्ज)  उपाय  भविष्य
 राज  देश  में  आशिक  संकट  है  उस  संवाद,  पर
 विजय  पाने  कै  लिए  हमारी  सरकार  ते  बढ़ी
 गंभीरता  &  बहुत  ही  कारगर  उपाय  1.0] अ  कदम

 उठाए  है  a  हमारे  वित्त  मंत्रालय  के  मंत्री  श्री  के०
 कार  गणेश  जी  ते  तो  तस्कर  व्यापार  करते

 बालों,  टैक्स  बचाने  बालों  या  नाजायज  नग्मा
 करके  रुपया  कमाने  वालों  पर  बड़े  जोरों  से
 बारों  तरफ  से  प्रहार  कर  दिया  है  जिस  से

 तस्करी  बने  वाले  लोग  तिलमिला  उठे  है  शरीर
 उस  का  नतीजा  बहुत  प्रच्छा  निकला  है।  करोड़ों
 रुपया  हिन्दुस्तान  के  ब्राजील  खजाने  में  पहुच
 गया  है  ऐसे  लोगों  के  पास  से  जो  शब  तक  हिन्द-
 स्तान  के  धन  दौलत  के  साथ  खिलवाड़  करते
 थे।  म॑  इस  अवसर  पर  माल नाय  मंत्री  श्री
 गणेश  जी  को  देशीय  तौर  से  मुबारकवाद  देना

 चाहता  हु  और  प्रा ग्रह  करना  चाहता  हूं  कि  उन

 का  यह  प्रयत्न  1-14  बहादुरी  धार  हिम्मत  के
 aa  चलते  रहना  चाहिए  |  इस  से  हिन्दुस्तान
 की  झा टिक  और  माली  हालत  में चडा  परिवर्तन

 कराएगा,  ऐसा  मेरा  यक्रीन  है  ।  यह  भी  सह  है

 कि  प्यार  इस  तरह  के  प्रयत्न  पहले  के  कि  गा

 होते  तो  यह  गंभीर  सकट  जो  हमारे  सामने
 दापा  है  यह  न  झा प्रा  होता  ।  में  छिपे  धन  पर

 काय  मारे  जाने  के  प्रश्नों  फको  सराहना  बस  ना

 हूं  1

 ध्यान  आते  है  कि  ड्िन्दस्तान  के  आधिक

 ढ़  वे  में,  इन  की  इ्ाधिना  सीते  में  हिन्दुस्तान
 की  खुशहाली  में  तरक़्की  करते  का  जा  शत

 से  बढ़ा  rm  धन  है  वह  है  हिन्दुस्तान  के  किसान की

 हालत  में  तरकारी  लाने  का  मगर  हिन्दुस्तान  के

 किसान  की  डि'डगं,  में  पा  बात  बाएं  तो

 जो  हमारा  करोड़ों  हू  या  फूड  डिस् ट्रू  ब्यूटी  या

 फू  सब्सिडी  के  तौर  पर  सच  करने  के  लिए
 मांगा  गया  है.  उसे  की  जरुरत  ने  TERT

 किसान  को  जब  भी  जरूरत  हो  उस  के  लिए

 गारंटिड  वाटर  मिलना  चाहिए,  बीज  मिलना
 राज  चाहिए,  धझच्छी  खाद  भिलाई'  चाहिए,  लेकिन

 खाद  का  भाव  शहन  ज्यादा  हों  गया  है।  झाग

 किसान  हिम्मत  नहीं  कर  पा  रहा  feos
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 किये  प्रति  बटा  के  हिसाव  से  4रिया  खाद
 लें  कर  वह  इस्तेमाल  करे  1  एक  बड़ी  पं  चीदा!
 का  सवाल  खड़ा  हा  गया  2  कि  राज  भारत
 का  कमान  खाद  का  दस्त माल  4२  रा  न  करे
 ग्राम  क्लीन  इस  महलों  ले  =  का  तेमाल  नहीं
 करता  है  ते  पैदावार  का  क्या  हात  होगा  मेँ
 इस  का  अन्दाज़ा  नहीं  लगा  सकता  हू  1  झगर

 हमारी  सरकार  का  सीधा  तरीका  हो  कि  हमारा
 सबसे  बुनियादों  काम  कमसिन  को  मांगा  सौर
 उन  की  आ्रावश्यक्तानों  को  पूरा  बरना  हैं  तो
 में  दाव  के  साथ  कहना  चाहता  ह  कि  हमे
 चाहर  से  प्रस् तय  लगाने  की  जरुरत  नहीं  पडता।
 राज  बुनियादों  सयाल  हैं  कि  हिन्दुस्तान  वी

 नसीर  चता  की  नीति,  उस  के  प्रोग्राम  गाया  में
 सही  रोवे  से  पहुचने  चाहिए  ।राज  क्लीन
 नगर  बरच्छा  बीज,  अच्छा  फर्टिलाइजर  पा  इससे-
 विट साइ डर  कौर  दूसरी  दवाइयां  मस्त  माल  करता
 चाहता  है  तो  उस  ये  लिए  भी  पानी  की  बड़ों
 म्रावश्यक्ता  पहली  है  |  हमारे  देश  में  पारो  का

 माइकल  इंतजाम  नहीं  हो  पाया  है।  an  फीसदी
 किसानों  वो  भी  कभी  तक  हम  पानो  नहीं  दे  सके
 है।  राज  किसान  पास!  के  लिए  तड़पता  है
 लेकिन  दूरी  तरफ  बाढ  वी  महा भारों  फैली

 हुई  है।  प्रति  वध  करोड़ो  स्वयं  भी  सम्पति
 बाह  मे नष्ट  हो  जाती  है  तो  यह  जजा  बाढ
 द्  सुथरे  की  बीमारी  सालाना  कराती  है.  श्र
 हम  मक  बत  कर  देखते  रहते  है  उस  के
 लि  कोर्ट  विस्तृत  योजना  बना
 बर  उस  को  हन  करना  चाहिए  ।  नदियों
 के  किनारों  को  पहुंच  करना  चाहि!प्रॉर
 जहा  उस  में  मरम्मत  तथा  प्रिय  उपाय  किए  जाते
 के  सवाल  है  उन्हें  मृत  करता  चाहिए.  -  बाढ़
 स॒  बचने  के  जा  तरीके  है  पूर्व  बचना  मिलते  पर
 उन  को  इस्तेमाल  क  रन।  चाहिए  जिससे  बाड़
 से  बचा  जा  सके।  साथ  ही  साथ  गाया  के
 दर  राज  टॉवेल  गौर  बिजली  की  समस्या
 बनी  हुई  हैं।  राज  कियान  के  दयूब्रवल  व”
 बिजली  नहीं  मिलती  है  लेकिन  सिनेमा  चलते

 रहते  हैं।  अनाज  शौर  मूसे  को  अलग  करने  वे

 लिए  बिजली  नहीं  मिलती  है  और  शहरों  में
 मनोनीत  धौर  दूसरे  व्यर्थ  के  कामो  के  लिए
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 बिजली  मिलती  रहती  में  कहना  चाहता
 है  कि'  मने  ही  शहर  अन्धेरे  पे  रहे  या  मनोरंजन
 में  कमी  शा  जाए.  लेकन  किसान  की  बिजली
 की  मांग  को  श्रीधर  न  छोडा  जाए  ।  भ्रगरहिन्हु-
 स्तान  में  खशहाली  लाता  चाहते  हैं  तो कियान  के
 लिए  मे  बहुत  मजबूती  के  साथ  काम  करना
 पड़गा।  उस  क।  हर  तरह  की  सहूलियत  देती
 पड़गी  |  बाज  गहरा  में  जाता  तो  हर  गहर
 े  निर्माण  का  कुछ  न  कुछ  काम
 चलता  नजर  जाएगा  ।  इस  से  मालूम
 होता है  कि  कुछ  काम  हिन्दुस्तान  म  हो  रहा  हैं
 और  यह  देख  कर  प्रसन्‍नता  होती  हैँ  i
 लेकिन  द्द्न  निर्माण  कार्यों  को  गावों
 की  तरफ  जाना  चाहिए  ।  गायों  की  सरफ  इसका
 रूख  होता  चाहिए  जिस  से  गावों  के  लोग
 यह  महसूस  करें  कि  उनकी  तरक्की  के  काम  कैकेयी
 जा  रहे  है  ।  उनके  यहा  भी  योजसाधों  का  प्रभाव
 दीख  रहा  है।

 शमी  पिछले  दिन!  प्रधान  मंत्री  के  प्रदेश-

 सुधार  एक  क्रेश  प्रोगाम  सडक  बनाने  का  चला  था  |
 जगह  जगह  उम  वे  बोर्ड  भी  लगे  शोर  देहातों  में
 उस  से  बडा  सनाज  हुमा  धौर  बहुत  सारी  सड़कों
 का  निर्माण  भी  हुआ  ।  मगर  बदकिस्मती
 से  वे  सड़के  प्रसूति  रह  गई  शौर  दुर्गा।
 देहात  के  लोगों  को  लालच  झा  गया  |  उन  बनी
 बनायी  सवा  का  नोड  कर  अपनी  जमीन  मे
 शामिल  क्र  लेने  वो  एक  लड़ाई  बढ़ा  चल  पडी
 है  ।  पहन  सड़क'  बनाने  के  लिए  जमीन  लेने  की
 लड़ाई  चवल  व  दूसरी  लडाई  सडक  को  तोड
 कर  अपनी  जमीन  मे  शामिल  करने  की  चल  रही
 है।  तों  केश  प्राप् राम  के  लिए  भी  कुछ  रुपया  अवश्य
 पता  चाहि?  नहों  ता  जा  भी  किया  व राया  काम
 है  वह  मिनट।  मे  मिल  जाएगा  ग्रोवर  फिर  से  नया
 रुपया  लगा  कर  नपे  सिर॑  से  क|म  को  शुरु  करना
 पड़गा  जिस  देश  मे  भ्रच्छी  स  डक  होती  है  उस  देश
 वा  निर्माण  अच्छा  माना  ज्ञाता  है  ।  इसलिए  गर
 कोई  ग्राही  सड़क  अपने  यहा  बनती  है  उसमें
 एक  नया  हिन्दुस्तान  बनता  है।

 सप्लीमेद्री  ईस्ट  क ेभदर  फिजियो  के  लिए
 जो  ऐडीशनल  वेतन  वा  घ  की  मांग  की  मई  है  उस
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 का  भी  में  समर्थन  करता  हु  ।  मुझे  खुशी  है  कि
 सेना  में  काम  करने  वाले  नौजवानों  के  लिए
 वेतन  बिधि  की  सिफारिश  मजूर  कर  ली  गई
 शौर  उस  के  अनुसार  उत  को  वेतन-बिधि  देने

 का  इंतजाम  भी  कर  लिया  गया  ।  लेकिन  एक  बात

 से  जरुर  कहना  चाहता  हु  कि  जो  पग्रादमी  फौज
 में  35  ष  के  बाद  रिटायर  हो  जाता  है  उस
 के  पहले  सरकार  उस  को  तरह  तरह  की  चीजों
 को  सिखाने  के  लिए  ट्रेनिंग  देने  मे  पैसा  खर्च
 करती  है,  लेकिन  रिटायरमेंट  के  बाद  एक  तो
 उस  का  जीवन  दूभर  हो  जाता  है,  दूसरे  वह  घर
 झा  कर  बेकार  बैठ  जाता  है।  एक  तो  अपनी
 सारी  जवानी  वह  फौज  मे  बिता  देता  है  कौर
 जब  वापस  जाता  है  तो  उस  के  लिए  कोई  काम

 नही  होता  है,  तो  मेरा  निवेदन  है  कि  ब  को  मे  तथा
 अन्य  इसी  प्रकार  की  सस् था प्रो  मे  जा  गार्ड  इत्यादि
 की  सर्विसेज  होती  है  जिन  के  हाथ  मे  प्रोटेक्शन
 का  काम  होता  है  ,  उम्तमविसेज  में  मिलिटरी
 के  टैलेंट  का  इस्तेमाल  किया  जा  सकता  है  शौर
 उस  में  उन  के  लिए  एक  कोटा  तय  किया  जा
 सकता  है  कि  मिलिटरी  &  रिटायर  आझ्रादमियों
 को  इन  सर्विसेज  में  इतनी  जगहों  पर  लेगे  t
 इसी  तरह  दूसरे  बहुत  से  टेक्निकल  काम  भी
 मिलिटरी  से  वें  सीख  कर  कराते  हू  ।  तो  अलग
 से  जो  मिलिटरी  के  रिटायर्ड  लोग  है  उन  फो
 भी  भारिक  सहायता  देने  के  लिए  एक  भि शि चत
 कोटा  रिजर्व  करणा  चाहिए।  झगर  कोई
 मिलिटरी  का  झादमी  प्रिया  उद्योग  घन्टा  कायम
 करना  चाहता  है  कौर  उस  मे  वह  मिलिट्री  के

 एक्विपमेट  का  कोई  सामान  तैयार  कर के  देता  है,
 उक्त  में  सहायता  पहुचाता  है  ता  उस  के  लिये  भी
 अलग  से  फल  रखा  जाना  चाहिए  कौर  वह  उस
 को  रुपया  देता  चाहिए  ।  इस  से  हमारा  फौज  में
 काम  करने  वाला  नवयुवक  खुश  ही  नहीं  होगा
 बल्कि  हिन्दुस्तान  के  जो  हथियार  हैं  उन  में
 मंह्फ  सफिश्येसी  भी  लाएगा।  बाप  जानते
 है  कि  हमार  यहां  जो  टेक  की  चादर  है  और
 फायर  गैस  है  ये  स्टील  के  होते  है  शीर  एलाय
 भर्यात  मिले  हुए  स्टील  के  बनाए  जाते  है
 शौर  एसपी  स्टील  आब  भी  बाहर  से  जाता  है  i
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 उस  में  करोड़ो  रुपया  विदेशों  fa  चला  जाता
 है  i  उसके लिए  एक  हैदराबाद में  दौर  एक  अन्य
 स्‍थान  पर  एलाय  स्टील  बनाने  की  योजना
 तय  हुई  है  ।  लेकिन  पैसे  के  प्रभाव  में  बह  योजना
 खटाई  में  पड़  गई।  मैं  प्रा ग्रह  करना  चाहता

 है  कि  यह  जो  करोड़ो  रुपया  बाहर  चला  जाता

 है  उसे  बचाने  के  लिए  हिन्दुस्तान  में  ही  ए  लाय
 स्टील  बनाने  के  लिए  रुपया  जुटाना  चाहिए  प्रौढ़
 उस  योजना  को  कार्यान्वित  करता  चाहिए  ।  उस
 से  हम  हथियार  के  मामले  में  सेल्फ-सफिश्यन्ट
 हो  सकेंगे  कौर  प्रति  वर्ष  जो  करोड़ो  रुपया
 एलाय  स्टील  को  लगाने  मे  लगाना  पडता  है  वह
 भी  बच  जायेगा।

 हमारे  जिले  बुलन्दशहर  मे  नरोरा  के
 स्थान  पर  एक  एटामिक  एनर्जी  बिजली  केन्द्र
 बच  रहा  है,  जिस  के द्वारा  वही  मात्रा  मे  बिजली
 पैदा  करने  की  योजना  है।  लेकिन  दुर्भाग्य  में
 उस  पर  धोनी  गति  से  काम  चल  रहा  है,  जिम
 रफ्तार  से  काम  होना  चाहिए,  उस  रफतार  में

 नही  हवा  रहा  है।  आप  जानते  हूँ  दि  यह
 बिजली  केन्द्र  बत  गया  तो  हिन्दुस्तान  की  तस्वीर
 बदलने  मे  यह  बिजली  केन्द्र  बहुत  सहायता  करेगा  ।
 इस  केन्द्र  के  बनने  मे  काफी  समय  लगने  वाला
 है,  लेकिन  प्राणिक  सकट  की  बजह  से  यदि  रुपय
 का  झभमाव  चलता  रहा  तो  यह  काम  बहुत
 लम्बा  समय  ले  जाएगा।  इस  लिए  में  मन्नी

 महादय  से  गुजारिश  करणा  चाहता  हु  कि  इस
 #2  के  लिए  एटॉमिक  एनर्जी  कमीशन  को
 अधिक  माता  में  धनराशि  दे  ताकि  यह  जल्दी

 पूरा  हो  सके  शौर  इस  के  द्वारा  हमारा  भ्रामक
 सकट  भी  दूर  हा  घोर  बिजली  पैदा  कर  के

 हिन्दुस्तान  के  किसानो  को  सहूलियत  मिल  सके  ।

 मेरे  जिले  में  एक  लखावटी  कृषि  कालिज

 है  --यहां  कालिज  उत्तर  भारत  मंसब  से  पुराना
 क्ष  कलीम  है।  इस  कालिज  के  पास  बहुत
 सम्पत्ति  हैँ,  मैदान  है,  बिल्डिंग  है  कौर  सारी

 महुलियते  है  लेकिन  यह  विश्वविद्यालय  नहीं
 बन  पा  रहा  है।  इस  कालिज  से  निकले  हुए
 विधार्थी  सारे  हिन्दुस्तान  में  कृषि  विभाग  मे
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 काम  करते  हैं।  इस  लिए  मेरा  अनुरोध  हैं  कि
 इस  कालेज  को  शीघ्र  से  शीघ्र  विश्वविद्यालय
 बनाया  जाए  1  क्‍योंकि  उत्तर  भारत  में  जिला

 बुलन्दशहर  खेती  का  बहुत  बडा  केन्द्र  है,  एक  तरह
 से  हिन्दुस्तान  की  ग्रेतरी  माना  जाता  है--इस-
 लिए  ऐ  से  क्षेत्र  मे  इस  कालिज  का  विश्वविद्यालय
 बनाया  जाना  बहुत  ग्रावश्यक  है।

 दिलतों  के  अन्दर  जो  दुध  की  सप्लाई  होती
 है  उस  का  so  प्रतिशत  दुध,  खोया  शौर  दूसरी
 चीज  मेरे  जिले  से  बाती  है,  लेकिन  दुर्भाग्य
 से  दूध  वा  इतना  बडा  कारोबार  मरे  क्षेत्र  मे
 होते  हुए  भी  वहा  दूध  के  डिब्बा  तथा  दुध
 की  अन्य  वस्तुओं  के  बनाने  का  काई  कारखाना
 नहीं  है,  मेरा  तात्पर्य  है  कि  मिल्क
 प्रोसेसिंग  का  काई  पार खाना  नहीं  है।  केन्द्रीय
 सरवर को  ध्यान  में  इस  आर  आन तापित
 करना  चाहता  हवा  मिल्क  प्रोसेसिंग
 षा  प्रोजेक्ट  शीघ्र  से  शीघ्र  बनाया  जाता
 चाहिये,  दिल्‍ली  से  30  मील  की  दूरी  पर
 दादरी  क्षत्र  मे इस  कारखाने  का  लगाया  जा
 सकता  है।  इस  से  दिलों  की  सांग  प्री  होंगी
 प्रौढ़  किसानो  की  ग्रामीणों  बढ़ेगी  कौर  वह
 इलाका  खशहाल  होगा।  दिल्‍ली  की  जनता
 को  आज  बद्ध  की  जो  किल्लत  “नी
 पड़ती  है,  वह  दर  ह:  जायेगी।

 मेरा  जिला--ुलन्दशहर-  फोम  शार

 गेहू  के  लिये  बहुत  प्रसिद्ध  है।  इस  जिले  के
 42  हजर  आदमी  आज  फौज  मे  है  इन  के

 प्र लावा  हजारों  प्रादमी  बाहर  गि को रिटी
 फोर्स,  राज्य  पुलिस  जर  दूसरी  फार्म  से
 काम  वर  रहे  है।  यहा  कोर्ट  7५  गाव  नदी
 है  जिस  फे  परिश्रमी  फौज  मेन  हों।  आज  भी
 हजारों  क  तादाद  में  क्त  महीने  फीड  द्वारा
 भेज  गये  पै  शन  के  मनिप्राइर  बाते है.  1  से
 स्थान  पर  मिली  नाजिम  बसाते  को  बढत
 आवश्यकता  है।  वहा  ्र  प्रचार  के  कालिज
 के  लिये  हर  प्रकार  की  सुविधा  हू  भानी

 क्लाइमेट  है,  हर  तरह  की  सहलियने  जुटाई
 जा  सकती  हैं।  मस्ती  महोदय  से  निवेदन
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 करना  चाहता  हु  --जहा  धाप  डिफेस  के  लिये
 सारी  मंडलियों  की  व्यवस्था  कर  रहे
 है  वहा  बलन्द शहर  मे  एक  सैनिक  स्कूल
 वश्य  स्थापित  करे  जिस  से  हिन्दुस्तान  के
 सही  टेलेंट  के  आदमियों  को  आगे  खाने  का
 मौका  मिल  सकें।  आर  फौज  को  समुद्र  भी
 बना  सके।

 इन  शब्दों  के  साथ  मैं  इन  सर्प्ल।मन्द्री
 डिमाण्ड्स  का  समर्थन  करता  हू  1

 SHRI  SEZHIYAN  (Kumbakonam):
 Sit,  we  are  considering  the  Supplemen-
 tars  Demands  for  Grants,  which  have
 been  presented  to  this  House  after
 much  discussion,  after  much  persua-
 sion  on  our  part  and  after  a  clear
 ruling  from  the  Chair  But  I  am
 sorry  to  note  that  the  purpose  of  our
 demand,  and  the  spirit  of  our  demand.
 has  not  been  followed  in  this  matter
 The  budget  1s  an  integrated  process.
 The  mere  presentation  of  a  Finance
 Bill  or  consideration  of  the  Supple-
 mentarv  Demands  for  Grants,  which
 will  result  in  the  Appropriation  Bull,
 while  no  doubt  they  form  part  of  the
 budget,  they  do  not  form  part  of  the
 entire  budget  The  budget  is  an  imte-
 gnated  protess,  and  these  ore  only
 parts  of  the  budget  The  budget  has
 got  a  significance  of  its  own  If  we
 refer  to  May,  Parliamentary  Prac-
 fhe  t  has  beer  clearly  enunciated
 ‘the  financial  statement  famiharly
 known  as  Ludget  ts  made  when  the
 Nunister  hac  completed  his  estimate
 of  ant'cipate@  income  and  expenditure
 for  the  coming  year  in  which  the
 Chancellor  develops  his  views  of  the
 resources  of  the  country,  commun-
 cate,  his  caleulitions  of  probable  in-
 eome  and  expenditure  and  declares
 whethet  the  burdens  upun  the  people
 arc  to  be  increased  or  diminished  "

 Therefore,  if  is  is  not  a  question  of
 taxation  0  expenditure;  it  should  be
 proceded  bv  a  review  of  the  eresour-
 ces  of  the  country,  of  the  economic
 situation  These  should  not  be  left
 uncorrelated  There  should  be  a
 nexus  hetween  the  two,  and  that
 is  what  is  being  bfought  in  the  bud-
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 get  Mere  presentation  of  the  Finance
 Bull,  entailing  the  additional  taxes  to
 be  collected,  or  giving  the  Demands
 for  grants  wherein  they  are  going  to
 get  the  sanction  oi  the  House  for  the
 expenditure,  that  alone  will  not  con-
 stitute  the  budget  Kuul  and  Shakdher
 talk  of  “the  financial  business  culmi-
 nating  in  the  passing  of  the  Appro-
 priation  and  Finance  Bill”  Therefore,
 the  Appropriation  and  Finance  Bill
 do  not  constitute  the  entire  budget,
 though  that  ts  a  statutory  require-
 ment,  as  far  as  Parliament  is  con-
 cerned.  So,  at  least  when  they  come
 next  they  should  bear  this  in  mind,
 When  the  Speaker  gave  his  ruling,
 he  said  very  clearly  and  categorically
 “we  cannot  deny  that  this  is  a  sort
 of  supplementary  or  additional  bud-
 get”  Therefore,  they  should  give  all
 the  respect  which  they  show  to  a
 regular  budget.

 For  example,  in  this  case,  if  we  go
 through  the  Supplementary  Demands
 for  Grants,  the  position  has  not  been
 made  very  clear.  If  it  ig  a  regular
 budget,  the  budget  review  would  have
 made  the  position  very  clear,  Here
 we  have  to  correlate  one  with  the  other
 to  find  out  the  sorry  state  of  affairs
 of  the  public  finances  of  the  country
 It  ae  not  revealed  as  a  regular  budget
 would  reveal

 For  instance,  we  have  to  make  a
 calculation  to  find  out  what  Ab  the
 deficit  The  additional  expenditure  is
 Re  352  crores  In  regard  to  DA  in-
 crease  it  is  stated  in  paragraph  3°

 “Ag  a  result  of  the  continuous  rise
 in  prices  there  may  be  a  substantial
 increase,  even  on  the  basis  of  the
 current  price  level,  it  i,  estimated
 that  a  further  amount  of  Rs  2
 crores  will  be  needed”

 Probably,  they  will  come  with  another
 Supplementary  Demands  for  Grants
 At  thie  stage,  you  are  envisaging
 Rs.  {i2  crores.  But  even  that  is  not
 reflected  in  this  Demand.  The  addi-
 tional  expenditure  envisaged  in  this
 statement  is  Rs  463  crores  By  way
 of  ddditional  taxes  you  will  get
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 Rs.  23  crores  and  you  are  very  sure
 of  making  economies  to  the  tune  of
 Rs.  200  crores,  So,  the  real  deficit
 comes  to  Rs.  140  crores.  There

 is  already  a  deficit  in  the  budget  that
 was  presented  in  March  That  means,
 if  all  the  calculations  go  rightly,  if
 they  are  able  to  make  economies  to  the
 tune  of  Rs  200  croies,  the  defint  will
 be  Rs  263  crores  Even  that  is  not
 brought  out  very  clearly  in  the  state-
 ment  of  the  Minister  But  in  this  cal-
 culation  they  have  not  taken  into
 account  how  much  the  DA  will  go  up
 and  how  much  escalation  there  will  be
 in  the  cost  of  the  core  projects.  They
 have  been  saying  again  and  again  that
 these  are  anti-inflationary  measures
 Whatever  it  means,  I  do  not  know.
 They  tax,  they  spend  and  they  do  not
 give  us  a  regular  Budget  This  is  the
 slogan  that  is  given  again  and  again
 4.00  brs,

 About  the  deficit  part,  I  am  very
 particular  Previously,  the  Govern-
 ment  have  been  having  the  source  of
 revenue  from  the  taxes  The  taxes
 formed  a  major  share  ot  the  revenues
 of  the  Government  But  now-a-days,
 other  factors  are  also  entering,  lke
 loans  and  deficit  financing  They
 have  become  alarmingly  significant
 part  of  the  resources  of  the  Govern-
 ment  My  first  apprehension  and
 question  is  what  is  the  control  this
 Parliament  has  got  on  the  quantum  of
 deficit  financing?  At  the  tume  of  the
 Budget,  they  leave  some  portion  un-
 covered  If  they  indulge  in  deficit
 financing  only  to  that  extent  I  can  ap-
 preciate,  There  is  the  tacit  approval
 of  the  Parliament  to  that  extent  But
 when  they  announce  8  deficit  at  the
 beginning  of  the  year  when  the  year
 comes,  to  an  end,  it  becomes  three-
 fourth  or  four-fold  After  saying,  at
 the  heginning  of  veuar,  that  Rs  26
 crores  is  the  deficit  financing,  at  the
 end  of  the  year  if  it  becomes  a  far
 accompli  that  they  indulge  in  deficit
 financing  to  the  tune  of  Rs  800  crores,
 where  is  the  sanction  for  the  balance
 of  Re  674  crores?  They  do  not  take
 the  avproval  of  Parliament  Thia  is
 also  an  indirect  taxation,  This  is  a



 73  Suppl.  DG.  (Gent),  BHADRA  9,  896  (SAKA)  Suppl.  DG.  (Gent),  74
 1974-75

 surreptitious  way  of  increasing  the
 resources  of  the  Government  without
 due  sanction  from  the  Parliament,

 They  can  say  one  thing.  They  will
 say,  “whenever  we  spend,  the  expendi-
 tures  have  been  sanctioned  by  the
 House”  It  is  correct  But  if  you  ex-
 tend  the  logic,  then  you  do  not  take
 any  sanction,  any  authorisation,  for  the
 resources  You  can  simply  pass  only
 the  expenditure  said  and,  for  the  rece-
 ipts  side,  you  can  do  it  in  your  own
 way  The  parliamentary  procedure  has
 evolved  over  the  twin  objects  that,  on
 the  one  side,  an  authorisation  should
 be  obtaimed  for  the  additional  taxes,
 for  the  taxation  that  is,  for  all  the  re-
 ceipts  of  the  Government  and,  on  the
 other  side,  for  the  expenditure  of  the
 Government  also  the  Appropriation  Bull
 comes  ‘The  lacuna  is  there  as  far  as
 the  deficit  financing  and  the  loans  are
 concerned

 The  deficit  financing  with  a  flood  of
 currency  or  bank  credit  is  going  on,
 on  anh  unmmaginably  large  scale  Often
 times  the  House  is  completely  kept  in
 the  dark  as  to  what  3s  going  on  the
 shape  of  the  printing  of  the  currency
 In  the  Umited  States  of  America,  if  I
 remember  verv  correctly,  they  put  a
 ceihng  on  the  loans  The  ‘Treasury
 Department  cannot  inuulge  in  the
 amount  of  the  deficit  financing  to  the
 level  that  they  want.  There  Bh  8
 ceiling  put  If  they  want  to  go  be
 yond  that  one,  they  should  come  be-
 fore  the  House  to  get  a  sanction  In
 India,  we  do  not  have  that  one  There-
 fore,  any  first  plen  will  be  that  the
 deficit  financing  should  also  be  taken
 on  the  same  lines  as  a  receipt  As  the
 Parliament  is  made  aware  as  the  Par-
 lament’s  sanction  is  being  obtained,
 in  the  same  way  whenever  they  exceed
 the  gap  that  has  been  indicated  in  the
 Budget,  they  should  come  before  the
 House  and  get  the  approval  of  the
 House  hefore  they  imdulge  in  more
 printing  of  the  currency  or  bank
 credit

 About  the  loans  also,  I  want  to  say
 one  thing  There  also,  we  do  not  have
 any  control  The  Parliament  does  not
 have  any  control  on  the  loans  raised
 by  the  Central  Government.  Of
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 course,  the  States  have  to  apply  to  the
 banks  and  get  these  things.  The
 Central  Government  does  not  have  any
 limitation  set  upon  itself.  This  ig  not
 anew  situation  In  the  Common-
 wealth  of  Australia,  the  Federal  Gov-
 ernment  is  not  allowed  to  take  loans
 in  whichever  way  it  likes  In  Australia,
 there  4५  the  Loan  Council  which  is
 constituted  by  the  membership  of  the
 Prime  Minister  of  the  Commonwealth
 and  the  premiers  of  the  States  Each
 State  has  got  one  vote,  but  the  Com-
 monwealth  has  got  two  votes  and  a
 casting  vote  All  the  applcations  for
 loans,  whether  by  the  Centre  or  by
 the  States,  are  sent  to  this  particular
 body—Australan  Loan  Council,  It
 scrutimises  them  and  then  only  loans
 are  allowed  to  be  raised  The  rates
 of  interest,  quantum  of  loans,  all  these
 things  are  scrutinised  and  decided  by
 this  Federal  Loan  Council  In  India,
 all  the  economic  pohmesg  that  ate  ex-
 perimented  at  the  Centre  usually  make
 an  enormous  impact,  have  a  disastrous
 effect,  on  the  State  economy,  but  the
 States  are  not  consulted,  the  States
 are  not  taken  into  confidence  when-
 ever  loang  are  raised,  Whenever
 foreign  assistance  is  raised,  whenever
 deficit  fimancing  is  indulged  in  the
 manner  in  which  this  is  being  done.
 Hitherto,  this  has  been  going  on  in  an
 unquestioned  way  In  a  federal  eco-
 nomy,  I  would  suggest,  the  Parlia-
 ment’s  consent  and  approval  should  be
 obtained  whenever  deficit  financing  1s
 indulged  m  beyond  the  level  indicated
 in  the  Budget  In  respect  of  loans
 also.  it  would  be  better  to  have  a
 Federal  Development  Bank  or  a  Fed-
 eral  Loan  Council  to  scrutinise  ‘the
 loan  applications  of  not  only  the  Cen-
 tre  but  also  the  States.

 Nowadays  much  is  heard  about
 seizures  and  gearches.  I  should  con-
 gratulate  Mr  K  R  Ganesh  on  that.
 Of  course,  I  am  yet  to  sec  the  results.
 Still,  an  enthusiasm  has  been  created
 in  the  country  that  black  money
 sei7vures  and  searches  are  paying
 some  dividends  I  do  not  know  what
 will  be  the  quantum,  Sut  some  hopes
 have  been  raised,  some  expectations
 have  been  raised...



 75  Supply  DG.  (General),
 ‘1074-75

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai).  A  Sindhi  widow  has  been
 caught.

 SHRI  SEZHIYAN  Whether  she  is  a
 widow  or  not,  whosoever  has  the  black
 money,  that  hag  to  be  unearthed

 MR  DEPUTY-SPEAKER  They  have

 rina
 gold  bar  weighing  about  40

 08

 SHRI  SEZHIYAN  With  the  present
 appratus,  with  the  present  way  of
 thinking,  in  spite  of  all  his  enthus:asm
 I  do  not  know  how  far  he  i5  going  to
 succeed

 If  you  see  the  Wanchoo  Committee  5
 report  there  they  have  calculated  the
 tax-evasion  every  year,  from  1961-62
 they  have  calrulated  the  tax-evasion
 every  year,  In  1961-62  it  was  said  to
 be  Rs  700  crores  a  year  Ang  when
 they  came  to  1968-69,  the  annual  tax-
 evasion  had  escalated  to  Ra  1400,
 eTores,  the  annual  tax-evasion  had
 doubled  from  I96!-62  to  ‘1918-69  AU
 these  powers  that  are  now  being  ut:
 lised  by  Shri  K  R  Ganesh  and  that
 are  being  given  pubhety  now  were
 there  in  all  those  years  What  were
 the  results  of  the  seizures  and  searches,
 during  that  period?  If  you  see  page
 6  of  the  Wanchoo  Committee's  report
 you  will  find  that  over  the  vears
 1964-85  to  1970-71  in  &  en  years
 with  all  these  powerful  weapons  that
 the  taxation  laws  have  provided  them,
 the  Department  has  been  able  tu  un-
 earth  only  about  Re  7  crores  in  seven
 years  In  each  year  they  were  able
 to  unearth  only  Rs  l  crore  whereas
 the  tax  evaded  hag  been  going  up
 from  Rs  700  to  Rs  400  crores  every
 year  this  is  evaded  tax  al  nt,  ३  am
 not  talking  about  black  mouey  as  a
 whole  Every  year  the  new  money
 that  should  have  been  tested  and
 touched,  the  money  that  has  evaded
 the  nets  of  the  Income-tax  Depart-
 ment  has  been  Rs  700  to  Rs  400
 crores,  And  they  have  beer  able  to
 unearth  only  a  crore  of  rupees  a  year
 ‘with  all  the  best  intentions  ard  the
 best  laws.  Now,  Mr  Ganesh  ig  having
 very  high  hopes  and  I  would  not
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 dampen  hig  hopes.  I  would  welcome
 if  it  is  going  to  give  the  expected
 regults.

 Here,  I  would  suggest  something
 because  it  a  thing  which  was
 stated  by  the  Public  Accouts  Commit-
 tee  also  The  Public  Accounts  Com-
 mittee  made  a  categorical]  recom-
 mendation  about  self-employed  per-
 sons  lke  doctors,  engineers  and  ad-
 vocates  whether  the  Tax  Department
 would  take  the  pains  to  go  into  the
 medical  register  and  find  out  how
 many  doctors  are  there  in  the  metro-
 politan  cities  of  Bombay,  Delhi  Cal-
 cutta  and  Madras  and  how  many
 advocates  are  there  on  the  rolls  and
 how  many  of  them  have  been  paying
 taxes  Even  this  basic  information,

 I  do  not  know,  whether  they  have
 collected  by  now  When  this  question
 was  put  to  them  two  years  ago-  this
 has  been  reported  in  the  report  also—
 No  statistics  were  available  in  the
 Department  and  I  understand  that  im
 the  year  1964-65  actually  a  scheme  was
 formulated  for  bringing  self-employed
 persons  like  doctors  advocates  and
 engineers  into  the  fax  net  and  notices
 were  also  served  to  8  few  of  these
 categories  But  I  am  sorry  to  under-
 stand  from  reliable  sources  that  the
 scheme  was  later  dropped  and  the
 notices  issued  were  withdrawn  and
 besides  the  officers  who  issued  such
 notices  were  also  mate  to  tender
 apologies  to  those  to  ‘whom  7000 ०5
 Were  issued  With  al!  responsibility
 I  am  making  thig  charge  This  thing
 did  not  happen  at  the  time  of  Mr
 Ganesh  Still  he  will  go  through  the
 files  why  in  1964-63  a  citcular  was
 issued  categoncal  notices  were  Issued
 but  those  notices  were  withdrawn  and
 the  scheme  was  dropped  very  un-
 ceremoniously

 I  have  got  only  one  more  point  As
 per  the  Demands  for  Grants  that  have
 heen  raised  before  us,  certain  amounts
 have  been  spent  on  new  schemes
 withdrawing  amounts  from  the  Con-
 tingency  Fund  of  India  This  has  not
 received  much  of  the  attention  of  the
 House  I  would  like  to  know  more
 information  about  them  becauge  the
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 information  given  in  these  Supple-
 mentary  Demands  has  been  very
 scanty  and  in  some  places,  it  is  mis-
 sing.  During  his  reply  I  hope  the
 Minister  will  clarify  these  pointa,

 On  page  !  St  has  been  stated  that
 a  vehicle  belonging  to  CRP  wag  in-
 volved  in  an  accident  and  the  Motor
 Claims  Tribunal  passed  an  award  in
 satisfaction  of  which  a  total  amount
 of  Rs.  ‘17,000  has  to  be  paid  and
 this  amount  was  met  from  the
 Contingency  Advance.  I  want  to
 know  when  this  amount  fell  due
 because  that  is  a  significant  date,  I
 may  quote  some  of  the  rules  wherein
 any  amount  withdrawn  from  the  Con-
 tingency  Fund  of  India,  as  it  has  to
 be  given  under  the  Contingency  Fund
 of  India  Rules,  supplementary  esti-
 mates  for  all  those  expenses  or  ad-
 vances  shall  be  presented  to  the
 Parlament  at  the  first  meeting  of  the
 session  immediately  after  the  ad-

 vance  was  made  So,  there  is  a  rule
 governing  these  advances  and  it  can-
 not  be  postponed  indefinitely.  So  I
 would  lke  to  know  the  exact  dates
 on  which  the  amount  was  withdrawn
 from  the  Contingency  Fung  of  India
 and  when  the  amount  has  been  paid
 in  satisfaction  of  the  decree.

 Then  on  page  3  they  have  paid  a
 sum  of  Rs.  3,58,000  together  with  in-
 terest  in  satisfaction  of  an  Arbitrator’s
 award  I  would  like  to  know  when
 the  Arbitrator  made  the  award  and
 when  the  amount  was  withdrawn.
 Also  on  page  15  they  have  made  a
 payment  in  connection  with  a  suit
 filed  by  an  employee  of  Dadra  Nagar
 Haveli.  |  would  like  to  know  when
 exactly  the  amount  was  withdrawn
 from  the  Contingency  Fund  These
 are  very  vita]  matters  and  I  hope  he
 will  be  able  to  get  all  these  parti-
 culars  before  he  replies.  This  amount
 should  have  heen  recouped  at  the  next
 session  of  Parliament.  I  can  quote
 earlier  decisions  also,  These  amounts
 withdrawn  from  the  Contingency
 Fund  ghould  be  recouped  during  the
 financial  year  itself  and  it  cannot  go
 beyond  the  financial  year,  because,
 there  is  no  provision  in  the  Constitu-
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 tion  or  rules  to  make  these  recoup-
 ments  legal  or  constitutional.  On  this
 point  I  would  like  to  know  from  the
 hon,  Minister  when  he  replies,  Thank
 you.

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur):  |  raise  to  support  these
 Supplementary  Demands  for  Grants.
 The  country  is  passing  through  a  very
 critical  period,  very  difficult  economic
 period.  There  is  an  unprecedented
 price  rise  of  all  commodities.  The
 cause  of  the  price  rise  is  for  the  ex-
 peirts  to  find  out  and  for  the  econo-
 mists  to  analyse.

 As  a  layman  I  can  say  that  the
 shortage  of  production  of  all  the  com-
 modities  is  the  root  cause  of  the  un-
 precedented  rise  in  prices.  On  the
 other  hand  with  regard  to  what  is
 produced,  we  find,  there  is  no  proper
 machinery  for  distribution.  There  are
 two  things.  One  is  means  of  produc-
 tion  and  the  other  is  the  machinery
 for  distribution.  If  we  concentrate  on
 the  means  of  production  the  produc-
 tion  can  rise.  Now  there  is  some  in-
 crease  in  production  of  certain  com-
 modities  but  there  is  no  proper  machi-
 nery  for  distribution  of  the  commodi-
 ties.  It  is  also  one  of  the  causes  of
 the  price  rise.  |  do  not  know  whether
 the  price  rise  is  the  cause  of  inflation
 or  inflation  is  the  cause  of  price  rise.
 Perhaps  both  may  be  inter-linked.

 Ther¢)  is  one  thing  which  is  important.
 The  bureaucratic  system  of  adminis-
 tration  35  responsible  for  many  things.
 The  bureaucracy  is  one  of  the  things
 which  creates  such  artificial  difficul-
 ites.  I  would  like  to  refer  to  certain
 instances  in  this  connection.  Take  the
 ease  of  salt.  Salt  is  a  common  man’s
 commodity.  It  is  consumed  by  every
 man  ip  our  country.  It  is  consumed  in
 every  part  of  the  country.  It  is  used
 by  fhe  poorest  of  the  poor  in  the
 country.  But  what  we  find  is  that
 salt  is  not  available  in  Assam  and
 certain  parts  of  the  country  at  a  rea-
 sonable  price.  Salt  fs  sold  at  Re  3
 or  even  more  per  kg.  in  Assam
 There  is  no  shortage  of  salt  produc
 tion.  It  ig  known’ta  everybody.
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 In  Gujarat  and  Saurashtra  and  in
 other  parts  of  the  country  salt  is  pro-
 duced  in  abundant  quantities  and
 there  are  good  stocks,  The  Salt  Com-
 missioner  sitting  in  Jaipur  does  not
 allot  salt  to  different  States  at  the
 proper  time.  If  he  does  not  allot  salt,
 wagons  are  not  provided  by  the  Rail-
 way  for  movement  of  salt.  It  ig  rather
 a  conspiracy  between  the  Salt  Com-
 missioner  and  the  Railway  Board  to
 create  artificial  scarcity  in  the  country
 and  allow  the  merchants  to  reap  the
 benefits  of  fhis  artificial  scarcity.

 Similarly  the  Food  Corporation  of
 India  is  creating  various  difficulties.
 In  the  eastern  region  of  the  country
 they  do  not  give  the  proper  price  for
 the  food  grain  which  they  are  pro-
 curing.  On  the  other  hand  they  allow
 them  to  rot  on  the  open  space.  After
 some  time  it  is  declared  that  they
 are  unfit  for  human  consumption  and
 they  sell  it  in  the  market.  Unscrupu-
 lous  traders  purchase  it  They  mix
 it  with  other  foodgrains  and  sel]  them
 at  higher  prices  for  human  consump-
 tion.  That  is  the  role  of  the  Food
 Corporation.  As  soon  as  the  Food
 Corporation  of  India  will  be  abolished,
 I  think,  that  the  situation  wiil  im-
 prove  so  far  ag  foodgrains  are  con-
 cerned.  I  am  so  bitter  against  this
 organisation  that  I  have  no  language
 to  condemn  ft,

 There  is  black  money  in  the  coun-
 try  and  attempts  are  being  made  to
 unearth  this  black  monely,  For  the
 lest  few  days  we  are  reading  in  the
 newspapers  about  certain  raids.  In
 esriain  premises  gold  and  jeWellery
 eud  hard  currencies  Were  recovered.
 Eb  ia  a  good  attempt.  “T  do  f0T  know
 how  long  it  will  take  plase.agd  how
 far  this  attempt  will  succeed.

 In  this  respect,  Government  should
 fallow  a  persistent  policy  of  not  only
 raiding  the  premises  here  and  there
 but  they  should  also  try  to  find  out
 the}  manner  or  method  by  which  the
 Black  money  is  going  into  the  hands
 of  @  yerticular  cqncern  or  particular
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 persons,  If  by  the  method  evolved
 you  cannot  arrest  the  menace  of  black
 money  or  by  raiding  premises  here  and
 there  if  you  cannot  arrest  it,  then,
 according  to  my  opinion,  the  Minister
 will  have  to  consider  thig  problem
 very  seriously  and  try  his  best  to  stop
 this  memace  of  black  money  by  some
 other  methods.

 As  regards  smyggling,  so  far  ag  food
 grain  is  concerned,  we  have  seen  it
 in  eastern  region  of  our  country.
 Foodgraing  are  smuggled  there  to
 some  other  part  of  the  country.  The
 machinery  is  there  to  stop  it.  But,
 that  does  not  act.  If  smuggling  is  not
 stopped,  naturally,  the  price  also  in-
 creases.  Rice  is  passing  through  two
 different  ways  one  by  trucks  and  the
 othe  by  carts.  For  ome  cart  load  of
 rice  if  Rs.  00  to  200  is  paid,  as  grati-
 fication  to  men  on  check  post,  these
 foodgrains  can  go  to  some  other  place;:
 and  if  Rs.  200  to  400  per  fruck  load

 is  paid,  then  that  truckload  of  rice  is
 allowed  to  go  to  some  other  place.  I
 do  not  know  whafthe  government
 machinery  Is  doing  to  stop  this.  This
 एस  the  common  experience  of  the  peo-
 ple,  Thereitore,  I  ask  the  Government
 to  be  Vigilant’  and  more  strict  and  to
 keep  an  eye  particularly  on  those
 persons  who  are  entrusted  with  the
 work  to  stop  this  smuggling.  There
 is  no  other  way  of  stopping  this
 menace.  There  i»  shortage  of  food-
 grains—rice,  paddy  and  wheat-~in  our
 country.  But  what  steps  are  taken
 by  the  Government  to  increase  the
 production.  J]  am  concentrating  my
 attention  particuularly  on  the  eastern
 region  of  our  country.  It  ig  common-
 knowledge  that  Assam,  Arunachal
 Pradesh  etc.  are  the  victimis  of  the
 fury  of  flood.  This  year  flood  hae
 affected  mostly  this  part  of  this  coun-
 try.  Every  year,  flood  damage  runs
 to  crores  of  rupees.  Damage  ie  caused
 to  cash  crops  like  jute  and  other  crops
 like  paddy,  wheat  etc.  And  if  that
 damage  caused  to  a  small  State  bke
 Assam  runs  to  Rs.  30  to  40  crores—
 annually  this  year  that  is  estimated
 at  Rs,  50  crores—how  can  our  country
 prosper?  We  are  an  integrated  coun-
 try.  If  a  particular  state  is  lagging
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 behind  88  compared  to  the  other  parts
 of  the  country  Government  should
 pay  special  attention  for  the  develop-
 ment  of  that  part  of  the  country  East-
 ern  part  of  the  country  was  neglected
 during  the  British  regime  Geogra-
 phically  this  being  far  away  from
 centre  of  the  country,  not  much  atten-
 tion  was  paid  to  this  part  of  the  coun-
 try  even  in  past  independence  period
 Take  for  instance  irrigation  and
 power  These  are  two  essential  items
 for  the  production  of  crops  What  is
 the  facility  of  irrigation  in  this  part
 of  the  country?  If  you  take  the  total
 mileage,  in  Assam  Meghalaya  Tripura
 or  Manipur,  the  area  of  irrigation  will
 not  be  more  than  l0  miles  Altogether,
 that  is,  -  0]  per  cent  of  the  total  area
 of  the  cultivable  land

 But  in  other  parts  of  the  country
 it  6  0  to  2  per  cent  and  even  l4  per
 cent  whereas  in  the  Eastern  region  it
 us  60]  per  cent  which  is  irrigated
 It  35  true  there  ig  abundance  of  rains
 but  it  is  only  in  certain  months  In
 the  winter  season  without  irmgation
 facilines  crops  cannot  be  grown
 Therefore,  I  urge  upon  the  authorities
 that  irmgation  facilities  should  be
 provided  in  the  Eastern  region  of  our
 country

 So  far  ag  power  ts  concerned  there
 is  only  one  hydel  power  project  which
 caters  to  the  needs  of  the  Stutes  of
 Assam,  Meghalaya,  etc  No  new  unit
 ig  coming  up  there  Unless  there  is  a
 big  hydel  project  the  requirements  of
 this  area  cannot  be  met  If  power  75
 not  available  no  new  industries  will
 come  up  I  am  informed  by  a  very
 knowledgable  person  of  the  State
 Electricity  Board  that  if  the  industries
 are  coming  up  according  to  schedule
 by  1977-78  the  electricity  for  domestic
 requirements  will  have  to  be  cut  and
 if  domestic  supply  is  maintamed,  in-
 dustries  cannot  come  up  So,  this  as-
 pect  must  be  looked  into  So  far  as
 Brahmaputra  is  concerned  it  has  great
 potentiality  and  if  its  waters  can  be
 harnessed  it  will  solve  many  of  the
 problems  and  supply  power  to  not
 only  Assam  but  to  entire  India  Noth-
 thg  is  impossible  in  the  present  day  of
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 science  Therefore,  this  aspect  should
 also  be  considered.

 Lastly,  I  want  to  refer  to  certain
 things  regarding  border  dispute  or
 border  settlement.  There  is  some  dis-
 pute  or  difference  of  opimion  in  de-
 marcation  of  houndaries  between
 Assam  and  Meghalaya  and  Nagaland
 alsu  between  Assam  and  Arunachal
 Pradesh  These  differences  will  have
 to  be  settled  Unless  they  are  settled
 quickly  they  may  grow  into  bigger
 cimensgions  For  instance,  m_  the
 northern  part  of  Assam  that  ts,  in  the
 district  of  Lakhimpur  by  the  side  of
 the  highway.  land  belonging  to  Assam
 is  claimed  by  the  Arunachal  Pradesh
 Government  On  the  other  hand  cer-
 tain  buildings  constructed  by  the
 Arunachal  Pradesh  administration  are
 claimed  by  other  people  which  are
 presumed  to  be  within  the  territory
 of  Assam  I  therefore,  urge  the  Home
 Ministry  particularly  to  settle  this
 dispute  or  difference  of  opinion  very
 quickly  for  the  benefit  of  all  the  peo-
 ple  and  to  the  satisfaction  of  all  the
 people  hving  in  that  part  of  the
 country

 Lastly,  I  would  lke  to  say  there  ts
 some  complaint  about  the  CRP,  CRP
 people  are  there  Their  services  are
 required  when  there  ३38  law  and  order
 trouble  in  different  parts  of  the  country.
 But  most  of  the  CRP  personnel  do  not
 understand  the  language  spoken  by
 the  people  of  that  area  where  they
 are  posted  It  is  a  big  disadvantage.
 Therefore  out  of  mus-understanding
 there  is  some  irritation  between  CRP
 people  and  the  local  people  on  petty
 matters  For  instance,  when  a  CRP
 person  goes  to  the  market  to  make
 some  purchases  he  does  not  under-
 stand  the  language  and  mcks  up
 quarrel  After  that  to  take  revenge
 other  fmends  of  that  person  come  and
 a  big  conflict  takes  place  This  78
 my  experience  I  would  urge  upon
 the  Government  to  see  that  such  inc)-
 dents  do  not  take  place  in  fuure.
 There  have  been  more  such  incidents,
 which  have  been  referred  tp  by  my
 friend.  I  do  not  want  to  repeat  it.
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 What  I  would  urge  upon  the  Govern-
 ment  is  this  Of  course,  CRP  is  neces-
 sary  I  do  not  dispute  it  But,  there
 showd  be  greater  discipline  in  the
 administration  of  such  forces  If  a
 person  indulges  m  mischief,  he  should
 be  punished  severely,  he  should  not
 be  allowed  to  go  scot  free

 With  these  words,  I  support  the
 demands.

 श्री  मधु  लिमये  सब  से  पहने  खाद्य

 मन्त्रालय  की  मांगो  के  बारे  मे  मुझे  यह  कहना

 है  कि  दिन  प्रति  दित  सार्वजनिक  वितरण
 व्यवस्था  पर  खर्च  बढ़ता  चला  जा  रहा  है।
 नतीजा  यह  हो  रहा  है  कि  किसान  से  या

 व्यापारी  से  ये  जिस  दाम  पर  अनाज  लेते  हैं
 उसको  वितरित  करते  समय  उसका  बिक्री

 मूल्य  बहुत  ज्यादा  रखा  जाता  हैं।  यह  सही

 है  कि  अब  देश  में  प्रभाव  रहता  है  तो  व्यापारी

 मुनाफाखोरी  करता  है  लेकिन  जब  प्रभाव

 की  स्थिति  नहीं  रहती  है  तब  इस  बात  से

 इन्कार  नही  किया  जा  सकता  है  कि  व्यापारियों

 का  जो  वितरण  का  ऊर्जा  है  सरकारी  खर्चे

 की  तुलना  में  नगण्य  रहता  है।  क्‍या  वजह  है

 कि  सरकार  अपने  खर्च  को  घटाना  नहीं
 चहीती  है?  इससे  किसान  तथा  संधारण

 जनता  दोदो  में  बहुत  ध्रसन्‍्तोष  है।  ग्राहको

 सबसिडी  इसलिए  देती  पहली  है  क्योकि'  भाप

 वितरण  व्यवस्था  पर  जो  झ्रापका  अधिक  खर्चा

 हो  रहा  है  उसको  आप  घटाना  नहीं  चाहते

 है।  इस  देश  के  जो  बड़े  बड़े  अर्थ  शास्त्री  है,
 करो  धनजय  राव  गाडगिल  ये,  उन  से  भी

 मैंने  बात  की  है  प्रौढ़  है  बेली  है  कि  शाप

 दुनिया  भर  की  बात  करते  हैं  लेकिन  जो

 बुनियादी  चीज़  है  कि  सरकारी  वितरण

 व्यवस्था  बहुत  अधिक  खर्चीली  है,  उसकी

 ओर  बाप  ध्यान  क्यों  नहीं  देते  हैं  ?  मैं  आप

 में  स्पष्टीकरण  चाहता  हूं  कि  कौन  से  कदम

 कोप  उठाने  जा  रहे  हैं  भाने  वाले  दिनों  में

 जिससे  मैंनेजर  शौर  वितरण  का  खर्चा

 घटे  कौर  जनता  को  सस्ता
 अनाज  मिलि  ?

 में  सदन  मे  ज़ार बार  टोलर  पीएम  के
 माजिद  का  साल  उठा  चुका  हु  रैंकिन  मुझे
 कोई  जवाब  नहीं  मिला।  उस  दिन  चट्टों-
 पाया  साहब  ते  कहा  कि  माननीय  सदस्य
 के  द्वारा  जो  आरोप  गिए  गए  हैं  उन  से  मैं
 साफ  इन्कार  करता  हु।  लेकिन  जब  छापनी
 उन  को  पूछा  कि  सदन  यह  जातना  चाहता  है
 कि  पश्चिम  बंगाल  में  कौन  ते  ऐसे  विशेष
 कारण  थे  कि  जबकि  उड़ीसा  भें  80  रूपया
 प्रति  मत  मीटिंग  माजिद  था  तो  उसको  बढ़ा
 कर  पश्चिम  बंगाल  में  200  रूपया  प्रति
 टन  रखा  गया  ?  उसके  वाद  प्रो०  चट्टोपाध्याय
 ने  कहा  कि  इसकी  मुझे  कोई  जानकारी  नहीं
 है।  जब  किसी  चीज़  की  जानकारी  नहीं  हैं
 तो  ग्रौपचारिक  हग  से  बाप  एलीगेशज़  को
 बदने  का  प्रयास  क्‍यों  करते  हैं?  क्‍या  इस-
 लिए  कि  अखबारों  में  प्राप्ति  बाते  छे *
 हमारी  तो  कमी  छपती  नहीं  है।  कन  ही  .
 श्राप  देखे  कि  मालवीय  जी  का  लम्बा  चौड़ा
 भाषण  छपा  है  और  यहा  सदस्यों  ने  जो  कहा
 उसमें  से  एक  वाक्य  भी  किमी  अखबार  में

 नही  पाया।  मारूति  का  मामला  मैंने  कल

 एक्सपोज  किया।  इन्होंने  कहा  था  कि
 900  24  स्टील  मारूति  को  दिया  गया  है।

 इम  में  से  500  24  इनका  में  बेचा  गया  है
 और  कम  से  कम  दस  लाख  रूपया  इस  पर

 कमाया  गया  है।  जोड़ने  कटी  जाती  हैं
 झगर  वें  सही  सही  प्राकारों  में  छपे  तो  आपकी
 सरकार  हिल  जाएगी।  मीटिंग  माजिन
 के  बारे  में  इतनी  दफा  बात  को  दोहराने
 के  बावजूद  भी  यह  सरकार  चुप्पी  क्यो  साध

 रही  है।  7  करोड  20  लाख  रूपया  पश्चिम
 बंगाल  की  सरकार  रोलर  मिल्ज  को  क्‍यों
 देना  चाहती  है?  मैंने  यहँ  प्रारोप  किया  हैं
 बि  25  लाख  रूपया  कैश  में  श्री  सिद्धार्थ
 शकर  रे  को  मिला  है।  कुछ  कांग्रेसी  सदस्यो
 ते  मुझे  बताया  है  कि  दी  सौ  रूपया  माजिद

 नहीं  उससे  अधिक  है।  मैं  नहीं  जानता  हू
 यह  1  यह  बात  उन्होंने  राज  कही  eg!  अब

 आप  इसका  जवाब  दिलवाएगा  या  कोई
 निर्देश  इनके  लिए  जारी  करेंगे  o  हम  लोगों
 में  जो  कष्ट  मोज़िज़  दी  हैं  वे  पहले  ते  स्वर्यलिड
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 हो  चुकी  हैं  शौर  इन  लोगों  को  पहले  से  तैयार
 हो  कर  प्राना  चाहिये।  राज  बला  जी  बैठे

 हैं।  यह  हमारा  बड़ा  भाग्य  है।  तकरीबन

 एक  डेढ़  महीने  के  बाद  वह  मेरे  द्वारा  प्रस्तुत
 किए  गए  प्रश्नों  का  जवाब  देने  बालें  हैं।
 यह  बड़ी  खुशी  की  बात  हैं  ।  लेकिन  फूड
 मिनिस्टर  का  क्‍या  हा!  पहले  वाले  फूड
 मिनिस्टर  राष्ट्रपति  बन  गए  हैं।  उनके  बाद

 फूड  मिनिस्ट्री  में  कोई  मिनिस्टर  है  या  नहीं
 है  ?  मगर  है  तो  जवाब  क्‍यों  नहीं  दिलवाया
 जाता  है?

 जहा  तक  सुरक्षा  मन्त्रालय  की  मागों  का
 सम्बन्ध  है  एक  बहुल  गम्भीर  वात  मैने  कानपुर
 सी  शौ  डी  के  बारे  में  कही  थी।  वह  यह  थी
 कि  sso  feat  ara  वहा  से  चोरी  कुभा
 शौर  इस  चोरी  भें  वहा  के  अफसर  शामिल

 गये।  बाद  में  कहा  गया  कि  कागजों  पर
 दिखाया  गया  है  कि  माल  वापिस  मिला  लेसली
 तापीय  नहीं  मिला,  किसी  ने  कीजिए  चेक

 नहीं  किया  है।  शहर  में  एक  पागल  ग्रादमी
 था  उसको  पकड  कर  लाए  और  उसको
 गोला  से  हा  दिया  बौर  कहा  गया  कि
 चोरो  के  गैंग.  का  यह  सदस्य  था।  इतने
 दिन  इस श्रारोप  को  लगाए  हो  गए  है  लेकिन
 कई  जवाब  हो  नहों  देगा  है।  यता  नहीं
 सरकार  इतनी  बेगम  इसे  हो  गई  है  ।

 जहा  तक  सुरक्षा  दला  का  सवाल  है  जो

 हमार  प्रकार  कौर  जवान  है  वे  बढी  तकलीफ
 में  रहते  है।  फार्म  रियाज़  मे  उनके  लिए
 मकान  नहीं  है।  वहा  मकानों  वा  ने  होना,
 यह  बात  तो  मेरी  समझ  मे  प्रति  है  लेकिन  जब
 किलो  प्रकार  को  फार्म  एरिया  के  बाहर
 किसी  जगह  पोस्ट  जिया  जाता  है  झकझोर  जब  वहा
 उसके  रहने  के  लिए  मकान  का  इस्लाम  नहीं
 किया  जाता  है  तो  उसको  ऐसा  लगता  है  कि

 उनके  साथ  बड़ा  झन्पाव  किया  जा  रहा  है

 बहू  फार्म  एरिया  में  सब  कुछ  बरदाश्त  करने
 के  लिए  तैयार  है।  लेकिन  दूसरे  इलाकों  में  तो
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 उनके  लिए  घरों  का  इस्लाम  होता  चाहिए।
 सरकारी  नियम  दौर  कानून  के  अनुसार  किसी
 भी  मकान  मालिक  से  उसकी  जमीन  या
 मकान  को  सात  साल  के  लिए  रि क्वि जिशन
 किया  जा  सकता  है  लेकिन  आजकल  चूकि
 मकान  के  दाम,  कंस्ट्रक्शन  कास्ट  बहुत  बढ़
 गई  है  इसलिए  कोई  भी  मकान  मालिक  सात
 साल  के  लिए  मकान  देने  के  लिए  तैयार  नहीं
 होता  &  t  श्राप  तो  नियम  के  बंदे  हैं।  नियम  में
 परिवेश  कीजिये  शोर  तीन  साल  के  लिए
 देने  के  लिए  तैयार  हो  ता  फोन  साल  के  लिए
 शौर  दो  साल  के  लिए  देने  के  लिए  तैयार  हो
 तो  दो  साल  के  लिए  ले  लें।  इस  तरह  से
 नियमों  में  परिवर्तन  करके  कुछ  तो  श्राप  फोजी
 ग्रफमरो  के  लिए  इंतजाम  करे।  मैं  मैरिड

 पर्सनल के  बारे  में  कह  रहा  ह  |  सरकार  को

 अपने  मकान  बनाने  का  कार्यक्रम  भी  हाथ  े

 लेना  चाहिए।

 मिग  एयरक्राफ्ट  के  बारे  में  कुछ  दिन
 पहले  मैंने  यह  कहा  था  कि  उनकी  रिपेयर  झोर

 ग्रोवरहाल  के  लिए  तकरीबन  70  विमान
 रूस  मजे  गये  हैं।  मन्नी  महोदय  ने  मुझ  से

 कहा  कि  70  नहीं,  उसमे  कम  भेजे  गये  थे।

 मैंने  पूछा  कम  माने  कितने
 ?  69,  68 या  65  ?

 कोई  जवाब  नहीं  प्राया।  और  अगर  शाप

 मीटर  विमान  बना  सकते  है,  खुद  तैयार  कर
 सकते  हैं  तो  आप  उसको  रिपेयर  नहीं  कर  सकते

 हैं?  क्‍या  रूस  के  साय  आप  ने  कोई  ऐसी
 सीक्रेट  प्रिटी,  सीक्रेट  ऐंग्रीमेट  किया  है  जिसके

 तहत  ओवर  झाल  रिपेयर  के  लिए  बाप  को

 वहा  भेजना  पड़ता  हैं?  इस  प्रश्न  का  कोई
 सीधा  सादा  उत्तर  नही  झालता  हे।  यह  बात

 प्रेमी  समझ  में  ही  नहीं  भाती  है  कि  जो  देश

 मिग  विमान  तैयार  कर  सकता  है,  खुद  बना

 सकता  है  क्या  उसमे  उसको  रिपेयर  करने  की

 शक्ति  नहीं  है?  और  एक  समय  झगर

 सत्तर  सत्तर  विमान  श्राप  रूस  में  रिपेयर  के

 लिये  भेजेंगे  कौर  देश  के  ऊपर  तत्काल  कोई

 हमला  करेगा  तो  हम  लोगो  की  क्या  स्थिति
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 होगी  ?  लेकिन  इसके  बारे  मे  भी  कोई  जान-
 कारी  हमें  नहीं  दी  गयी।

 इसी  तरह  डी०  जी०  ए  ०  ऐंड  डी०  के
 द्वारा  सुरक्षा  मंत्नालय  के  लिए  बहुत  सारा  भाल
 खरीदा  जाता  है  स्टोर्स  एक्विपमेट  बगैर हू,
 उसके  ऊपर  डिफेंस  कसल्टेटिव  कमेटी  मे  मैंने
 सवाल  किया  था  कि  कया  यह  बात  सही  है  कि
 जो  सप्लायर्स  पह  माल  डी०  जी०  एस०  एंड
 डी०  को  देते  हैं  उसमे  इनका  साठ  साठ  फीसदी
 प्राफिट  का  मार्जिन  हें?  सचिव  को  यह
 स्वीकार  करना  पडा  था  कि  यह  बात  सही  है।
 एक  अरसे  से  मैं  माग  कर  रहा  हू  कि  इसको
 जांच  होनी  चाहिए,  प्राफिट  मार्जिन  को,
 लेकिन  कुछ  नही  हो  रहा  है  ।  तो  सुरक्षा  मंत्नालय
 की  जोर  से  मुझे  उम्मीद  है  कि  राज  इन  बातों
 का  खुलासा  बाप  करेगे  |

 कब  मैं  झपने  भित  श्री  देव कान्त  वरुवा  जी
 के  मंत्रालय  पर  बोलना  चाहता  हूं भोर  सब  से

 पहले  मैं  जिक्र  करना  चाहता  हुं  इस  बात  का
 कि  हमारे  नाविक  दल  को  इनके  द्वारा  हायर
 विस्कोसिटी  वाला  तेल  दिया  गया।  उसके

 बारे  में  एक  परसे  से  मैं  सवाल  उठा  रहा  हू।
 ये  कहते  हैं  कि  हमारे  पास  अलग  इंतजाम

 नहीं  था  तेल  की  सप्लाई  करने  का

 (sumer)...  हवा,  पुरानी  बात  हो  गई,
 दो  शाल,  तीन  साल  की  बात  है,  तो  मुझे  यह

 बताया  कि  मद्रास  रिफाइनरी  के  पास  कोई
 अलग  इतजाम  नहीं  या  इसलिए  तेल  सप्लाई
 गलती  से  हुई  होगी।  खेर,  यह  तो  ठीक  है

 लेकिन  मेरा  मुख्य  प्रीत  है  जिसका  जवाब
 ये  भी  नही  देते  शौर  सुरक्षा  मंत्रालय  भी

 नही  देता।  श्री  सी०  वाई०  राव  का  एक
 टेलेक्स  मैंने  पकड़ा  शर  प्रा पकी  खिदमत  में

 पेश  किया।  उस  एलेक्स  से  मालूम  होता  है
 कि  इंडियन  स्टेंडर्ड  इंस्टीट्यूट  की  सम्मति  के

 बिना  बाप  ने  90  सी  एस  विस्कोसिटी  वाले

 ते  की  सप्लाई  चालू  कर  दी।  इतना  ही  नहीं

 उन्होंने  अपने  टैक्स  के  द्वारा  700  विस्कोसिटी
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 वाला  तेल  चालू  करने  की  छूट  दी  है।  वह
 टेलेक्स  मैंने  भाप  को  दिया  है।  कब  मैं  जानता

 चाहता  हुं  कि  क्या  इस  अफसर  को  भाप  ने
 सस्पेंड .  किया  ?  क्‍योंकि  उस  ने  दो  गलतिया
 कीं।  एक  तो  इंडियन  स्टैंड  इंस्टीटयूट  की

 इजाजत  लिये  बिना  ही  इस  प्रस्ताव  को
 कार्यान्वित  किया  शौर  दूसरा,  जो  भाप  का
 निर्णय  ही  नही  हुआ  थ्या,  90  विस्कोसिटी  का
 निर्णय  सभा  था  तो  उन्होंने  .00  विस्कोसिटी
 के  बारे  मे  उन्होने  टेनिस  कैसे  दिया  ?  ह  मैं

 एक  सीधी  सी  बात  कह  रहा  हु  |  लेकिन  संसद
 के  अधिकारों  का  कोई  मतलब  ही  नहीं  हे  ?

 यह  जो  गलत  काम  करने  वाला  प्रकार  है
 क्या  उसको  सस्पेंड  करके  उसकी  जांच  की  गई  ?

 पब्लिक  प्रंडरटेकिग्स  कमेटी  में  मामला  भेजा

 गया  ?  मैंने  इन  लोगों  का  चेहरा  तक  नहीं

 देखा,  न  मैं  कभी  अफसरों  से  मिला ही  हु,
 न  कभी  मैं  इनको  चिट्ठी  लिखता  ह।  मैं

 मंत्रियों  के  मौत  ही  सारे  काम  करता  हू।
 तो  मेरा  उसमे  कोई  व्यक्तिगत  शेष  नहीं  रहता  |

 हू  सच्ची  बात  है,  उसे  समक्ष  लीजिये  |  जब  भी

 मैं  कोई  मामला  यहा  पर  उठाता  हु  किसी

 मती  या  भ्रमर  का  तो  मेरा  उसमें  कोई

 व्यक्तिगत  द्वेष  नहीं  होता।  मैं  केवल  राष्ट्रीय

 हित  में  कहता  हु।  कभी  कभी  प्राय  को  बुरा
 लगता  है।

 पेट्रोलियम  दोर  रसायन  मची  भी
 बेबकाम्त  बच्छा)  :  नही,  बुरा  नही  लगता है
 मैंने  कभी  नहीं  कहा  ऐसा।

 की  मु  लिमये  तो  इसको  कीजिये  बाप  ।

 कब  मेरे  दो  प्रशन  है।  श्राप  को  याद

 होगा  कि  प्नविश्वास  के  प्रस्ताव  पर  जब  मैं

 बोल  रहा  था  तो  मेरे  कांग्रेसी  विल्नो  ने  बड़ा

 हल्ला  किया,  मैंने  कहा  या  कि  2  मार्च,  974

 को  लाद  के  लिए  नाश्ता  बचे--यह  इनके

 शब्द  है--इसलिये  इन्होने  पढ़ो  केमिकल

 इडस्ट्री  क ेलिए  नाश्ता  का  दाम  3  सौ  रुपया
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 प्रति  टन  बढ़ाया  ।  हजार  था,  23  सो  कर  दिया

 तो  नेट  इन्क्रीस  13सी  रुपये  हुआ  अब
 26  दिन  के  बाद  इन्होंने  उसको  घटाया।

 मैं  जानना  चाहता  हु  कि  स्त्री  महोदय  का  भर
 महालय  को  होश  था  या  नहीं  जब  उन्होने
 बढ  या  ?  इतना  बडा  निर्णय  सांच  समझ  कर
 ही  किया  होगा  ?  श्राप  इतन  बुद्धिहीन
 हैं  एसी  ता  हम  कल्पना  भी  नहीं  कर  सकते  ।
 तो  सोच  समझ  कर  आप  निर्णय  करते

 है  और  26  दिन  में  इतना  जबर्दस्त
 ला वो इग_  ग्रफतलाल,  यूनियन  कार्बाइड
 कौर  साह  जैन  करते  हैं  कि  जिसके
 फलस्वरूप  श्राप  दावा  को  गिरा  देते  हैं।
 शब  देखिए  डेढ़  महीना  हो  गया  है,  जवाब  नहीं
 आया  है।  मैंने  यह  बात  तो-कांफ़िडेंस  मोशन  के
 समय  कहानी  थी

 शची  बेबात  wean  :  मुझे  कहने  का  कमी
 मौका  नहीं  मिला,  राज  मैं  बता  रहा  हु  ।

 शची  बचू  लिये,  कप  किलो  दिन  भरी
 परमाल  एक्स'  लेने  दे  सकते  थे  |  हर  दिन
 हमारा  समय  इसमे  खराब  होता  है।

 श्री  दबकाम्त  बच्चा  गाज  ता  मैं  स्‍प्रापको
 बना  रहा  है

 श्री  ु  लिमये  ठोक  है,  32  महीने  के
 बाद  नोट  तो  खुली  |

 मरा  यह  कहना  हैं,  यद  मर।  झपती
 जिनका री  है  मैं  ने  यह  नहीं  कहा  कि  मो  जो
 नें  प्रिया  घर  भरने  बे  लिए  पैमा  लिया  है,
 आप  मेरा  उस  दिन  का  भाषण  पढ़िए,  चने कित

 कप  लोग  क्‍या  करते  हैं  कि  आपके  हाथ  में

 नने  जो  हदिस्क्रीशनरों  पावर्स  है,  इन  विवेका-

 धीन  ग्र धि कारों  का  दुरूपयोग  करके  अपने

 दल  का  सला  में  विराजमान  रखने  के  लिए,
 भ्र धि कार  मे  बताए  रखने  के  लिए  इन  लोगों  से

 पैसा  लेते  है  1  (ध्यान  )  व्यक्ति-

 गल  मेरा  किसी  से  मतलब  नहीं  है,  यह  कोई
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 देवकांत  बीमा  की  घरेलू  बात  नहीं  चल
 रही  है।  यह  सार्वजनिक  जीवन  की  बरात  मै
 कह  रहा  हु।  कम्पनी  डॉन शन  हम  इच्छा
 बिक एप  हवा  अपने  मैंने  यह  नहीं  कहा  था
 कि  0.9  न  अपनी  जेब  में  डाला,  या  अपने
 सन-इन-ला  था  दिया,  तो  श्राप  नाराज  क्या
 हो रहे ह  ?  में  यह  कह  रहा  हूं  कि  कम्पन।
 डोनेशन  का  हमने  खत्म  क्या  किया  ?  किस
 उद्देश्य  से  किया  ?  इसीलिए  न  कि  सार्वजनिक
 जीवन  जो  दृवित  हा  रहा  है  उसको  सुधारा
 जाय  ।  सब  आप  अपने  विवेकाधीन  अधिकारों
 का  इस्तेमाल  करके,  काला  धन  जा  बना  रहे  है,
 उसका  एक  हिस्सा  लेगे  राजनैतिक  कामों  के
 लिए  तो  मैं  समझता  हु  कि  यह  बात  अच्छी

 नही  है  1  तो  प्राइमाफसी  जो  बात  है  बह  मैंने
 धाप  के  सामने  रखी  है।

 दूसरा  to  एम०  टी०  वाल  मामा।  है  '
 उस  दिन  वित  विधेयक  पर  बोलते  हुए
 श्री  चव्हाण  ने  खुद  ही  श्ाकडे  दिये  कौर  यह
 कबूल  किया  कि  i6  हजार  रुपया  इडियट्स
 प्राइस  है  |  मैं  तो  समझता  था  8  हजा  र  रुपये,
 मैंने  उसको  ग्रडसनास्‍्टीमेट  किया  था,  &
 समझत,  था  कि  इडिजिनस  डी०  एम  टी
 की  एब्स-फैक्ट्री  प्राइस  8  हजार  रुपये  प्रति  टन
 बाप  ने  रखो  है  लेकिन  चच्हाण  स।हब  से  कहा
 कि  .6  हजार  रुपये  है  एक्स-फैक्ट्री  प्राइस  ।
 25  प्रतिशत  मेरे  कहते  के  बाद  उस  पर

 उन्होने  एक्साइज  व्य टो  लगाई  तो  वह  हो
 गया  20  हजार  झोर  रूम  से  जो  प्राता  है
 वह  उन्होंने  कहां  कि  38  हजार  रूपये  प्रति  दल
 बिकता  है।  ये  चव्हाण  साहब  के  प्रा कडे  हैं।
 ब्रोकर  फिर  उसक  बाद  कहते  है  कि  व्हेयर  इज  दि
 प्राईस  गैप  ?

 खुद  कह  रहे  है  कि  20  हजार  से
 तो  इडिजिनस  बिकता  है  शौर  रूस  से  भ्रापातित
 38  हज़ार  में  बिकता  है,  तो  i  हजार  का  गैप

 नहीं  हम्ना ?  इन  आकड़ों  का  भी  खुलासा
 नही  हुआ  है  ।

 श्री  देवकांत  बदला  जज  मैं  आप  को
 दे  रहा  ह।
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 शनी  मधु  जिसपे  यह  बाप  को  बहुत  पहले
 करना  चाहिए  थ।

 श्री  देवकांत  बदला  मापकों  पूरे  कागज
 दे  रहा  हु।  शाप  देख  लीजिये।

 शी  मधु  लिमये  अरब  प्रत्यक्ष  महोदय,
 ये  बार  बार  बीच  में  बोल  रहे  है  तो  इन्ही  को
 मौका  दीजिए  Lt  मै  बैठ  जाता  हू  ।

 श्री  टीका  प्रसाद  (बतिया)  माननीय
 उपाध्यक्ष  महोदय,  देश  राज  प्राथमिक  पकड़
 की  स्थिति  से  गुजर  रहा  है,  उसका  मध्य  कारण
 राज  पावर  शार्टेज  है।  हमारे  रहा  उत्तर  प्रदेश
 में  पावर  का  दो-तिहाई  हिस्सा  'कमल  पावर
 स्टेशन  से  बनता  है  झोर  रब  तिहाई  हाइडल
 से  बनता  है।  अगर  बरसात  नहीं  होती  है
 तो  हाइडल  से  पावर  नहीं  तनती  है  जिससे
 सारे  प्रदेश  मे  पावर  की  णार्टज  हो  जाती  है।

 दूसरी  तरफ  कोयले  के  ले  मिलने  के  कारण,
 जैसे  रेलो  की  हड़ताल  हुई,  वीमेंस  स्टेशनों  पर
 कोयला  नहीं  पहुचा,  इससे  ह]  'शहर  जारज

 हुई--जिसने  उत्तर  प्रदेश  के  हालत  को
 बिगाठ  कर  रख  दिया  है।  हमारे  विरोधी
 पार्टियों  के  भाई  कहां  हैं  कि  देश  में  महंगाई
 है,  परेशानी  है।  मैं  मातता  ह--लुकिंग  यह

 महंगाई  झौर  परेशानी  क्सिक्रे  कारण  हुई?
 रेलवे  की  हुड्डा  के  कारण  कोयले  का
 ने  पहुचता  इसका  कारण  है  जिसने  लिये  वे
 स्ब  जिम्मेदार  हैं!

 44.5]  hrs

 {Suri  Dinesy  CuaspRa  GOSWAMI  in
 the  Charr|

 इस  महंगाई  को  दर  करने  के  लिये,

 भुद्रामस्फिति  को  दूर  करन  के  लिये  हमारे
 वित्त  मन्नी  महोदय  ते  पाठकों  प्रध्यादेश  जारी
 किये,  जिनको  सदन  ने  प्रभी  पास  किया  है।
 इसके  लिये  मैं  भ्र पने  वित्त  मंत्री  जी  को  धन्यवाद
 देता  हू,  वे  इम  गम्भीर  स्थिति  का  मुकाबला
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 करने  के  लिए  पूरी  कोशिश  कर  रहे  है।  राष्ट्र
 के  जीवन  में  ऐसी  संकट  की  दिया  पाया
 करती  हैं,  हमारे  देश  के  नेताझो  ने  हमेशा  पेसे
 सकटको  का  मुकाबला  किया  है  पौर  भागे  भी
 उसका  मुकाबला  करेगे।

 हमारे  देश  के  झज्जर  ग्राम  नक्सलवादी
 आन्दोलन  आरम्भ  हां  गया  है।  यद्यपि  यह

 मजदूरों  की  लडाई  है,  लेकिन  हमारे  प्रदेश  के

 बाबू  लोग  कहते  है  कि  यह  नक्सलवादी  अभ्र दोलन
 है।  मजदूर  ग्र पनी  मजदूरी  के  लिये  लह  रहा  रै,
 मेरी  समस  में  नही  जाता  वि  यह  कैसे  नक्सल पपी
 ग्रानदोलन  है।  इसमे  प्रदेश  सरकार  कृष्य  नहीं
 कर  रही  है,  उनकी  तरफ  में  स्थिति  स्प
 नहीं  की  जा  रही  है  1  मैं  चाहता  हू  कि  केन्द्रीय
 सरबर  दूसरें  बार  मे  स्थिति  स्पाट  बारे  दि
 यह  नक्सली  झान्दालन  है  यां  सरफ़रो
 की  लडाई  है।  इस  सम्बन्ध  में  गढ़  मची  जी
 का  बयान  शीघ्र  कराना  चाहिए  जो  कभी  तक
 नहीं  बागा है.  y

 पिछले  विधान  सभा  के  चुनावों  में  हमारे
 क्षेत्र  में  प्रतिक्रियावाद  शक्तियों  ने  पोलिंग
 इध्म  पर  कब्जा  किया  था।  हम  ने  इस  सम्बन्ध
 में  इलेक्शन  कमीशन  शौर  राज्य  सरकार  के
 पास  रिपोर्ट  भी  बनाई  थी  तथा  प्रतिरोध
 किया  था  कि  इसके  बारे  मे  जाच  करा  कर
 उचित  कार्यवाही  की  जाय  लेनी  मुन्ने  खद  के
 साथ  कहना  पड़  रहा  हे  कि  अभी  सके  कोई

 कार्यवाही  नहीं  की  गई।  मै  चाहता  हु  कि
 जिन्होंने  चश्म  पर  बच्चा  कराया  था,  उनके
 खिलाफ  इलैक्शन  कमीशन  की  मार्फत  या

 कानून  के  सहारे  जान  कराई  जाय  बौर  ऐसे
 लोगो  को  6  साल  के  लिये  डिबार  किया
 जाप  ताकि  लोग  इस  तरह  के  अवैधानिक
 काम  न  कर  सड़क  1

 केरल  मे  ग्रामीण  मजदूरों  क॑  लिये  क  नने
 बना  सभा  है।  हम  चाहेंगे  कि  भारत  सरकार
 उसकी  गाइड-लाइन  ले  कर,  उसके  मोल
 पर  कानून  बसा  कर  हर  प्रदेश  में  उस  कानन
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 को  पास  कराये  ताकि  हमारी  झ्नझागेंताइज्ड
 लेबर  झारगेनाइज  हों  सके।  20  वर्ष  पहले
 उनको  जो  मजदूरी  मिलती  थी,  वही  मजदूरी
 राज  भी  चल  रही  है,  इस  महंगाई  मे  उनकी
 कठिनाइयां  और  परेशानियां  बढती  जा  रही
 हैं।  मैं  चाहता  हू  कि  इस  सम्बन्ध  में  शीघ्र  से
 शीघ्र  कदम  उठाये  जाय  ताकि  उनकों  राहुल
 मिल  सके  |

 उत्तर  प्रदेश  की  सरकार  के  बजट  में
 घन  के  अभाव  के  कारण  विकास  कार्यों  के
 लिये  पर्याप्त  धनराशि  नहीं  रखी  गई  है।
 हमारे  यहा  राज  न  सडक  है,  दूसरे  साधन  हैं।
 पूर्वी  उत्तर  प्रदेश  बाढ़  कौर  सुखा  दोनों  से
 प्रभावित  है।  सारी  फसल  बरबाद  हों.  गई
 है।  वहा  ७  महीने  बाद  रबी  की  असल  बाने
 की  भी  उम्मीद  नहीं  है।  गर  प्रदेश  सरकार
 उधर  ध्यान  नहीं  देती  और  भारत  सरकार
 भी  कुछ  नहीं  करती  तो  भुखमरी  व्याप्त  हो
 जायेगी,  तब  स्थिति  को  सभालना  मुश्किल
 हो  जायगा।  इस  स्थिति  को  मिटाने  के  लिये
 हम  चाहेंगे  कि  आप  क्रश-प्रोग्राम  को  चला  कर
 उनकी  मदद  करे।  गरीबों  की  पर चेजिंग
 पावर  को  बनाये  रखें  ताकि  उनको  राहुत
 मिल  सके।

 मेरे  क्षेत्र  मे मिनी  स्टील  प्लाट  लगाने
 के  लिये  भारत  सरकार  ने  राजा  दी  धी,  लेकिन
 पावर  की  कमी  की  वजह  से  वह  आज  तक
 रुका  हुआ  है।  हमारा  “पोखरा"  का  पानी
 जो  श्राप  दूसरे  प्रदेशों  को  देते  है,  उसके  बदले
 में  श्राप  उनसे  बिजली  लेबर  ईस्टर्न  यूक  पी०
 को  दे  ताकि  हम  पिछले  क्षत्र  में  कुछ  उद्योग  धन्धे
 लग  सके।

 हमारी  ठण्डक  कनाल  में  तमाम  रुपया
 भारत  सरदार  का  लगा  हा  है  उसमे
 दो  हज़ार  क्यूम  पानी  बेकार  जा  रहा  है।

 हमारा  निवेदन  है  कि  अप्रेल,  मई  शौर  जन  मे,

 जो  पानी  बिहार  नही  ले  रहा  है,  ईस्टर्न  fe  पी०
 में  सिंचाई  के  लिये  दीजिये।  यदि  बाप  ऐसा
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 कर  दे  तो  जुलाई  में  जब  बाढ़  प्रति  है,  उससे

 पहले  फसल  तैयार  हो  जायगी  कौर  उस  क्षेत्र
 के  रहने  वाले  लोगो  को  भोजन  मिल  सकेगा
 कौर  कुछ  कमाई  हो  सकेगी।

 हमारे  यहा  जॉ  बिजली  पैदा  होती  है
 उसका  उपयोग  लक्जरी  गुड्स  में  न  करके
 ब्रावश्यक  चीजों  के  उत्पादन  में  होना  चाहिए  ॥ अ
 किसानों  के  लिये  छाट  छोटे  उद्योग  धन्धे  खोलने
 के  लिये  बिजली  दी  जानी  चाहिए,  इससे
 लोगो  को  काम  मिलेगा  और  बेकारी  की
 समस्या  का  समाधान  हो  सकेगा  |  बिजली  की
 बचत  के  लिये  प्राय  एयर-कंडीशन ज॑  बन्द  कर
 दें,  गैरजरूरी  चीजों  में  उसकी  खपत  को
 रोका  जाना  चाहिए  ताकि  उसका  उपयोग

 मही  चीजो  के  उत्पादन  में  हो  सके  t

 हमारे  प्रदेश  मे  बिजली  की  ट्रांसमिशन
 शार्ट  बहुत  ज्यादा  है,  20  प्रतिशत  है।
 हमारे  इजीनियर्स  का  कहना  हैं  कि  यह  शार्टेज
 6-7  परसेन्ट  से  ज्यादा  नहीं  होनी  चाहिए  +

 यह  जो  वेस्टेज  होती  है,  चोरी  होती  है,  यह
 रोकी  जानी  चाहिए।  यदि  हम  इसको  रोक
 सके  तो  इससे  बिजली  की  काफी  हद  तक
 कमी  की  पूति  की  जा  सकती  है।

 सम्पूर्णानन्द  मेडिकल  कालेज  बनारस  में

 छला  हा  था।  उसमें  लडकों  से  6  हजार
 रुपया  डोनेशन  लेकर  भरती  किया  गया,
 लेकिन  27  लड़कों  से  डोनेशन  तो  ले  लिया  गया
 लेकिन  उनको  भरती  नहीं  किया  गया।  झन  न
 डोनेशन  वापस  करते  है  और  न  उनको  भरती
 करते  हैं।  गा  तो  उस  कालेज  को  मान्यता  दी
 जाय  या  उन  लडको  को  अन्य  कॉलेजों  मे  भरती
 कराया  जाय  या  ईस्टर्न  यू०  पीक  में  मैथिली
 कालेज  खोलने  के  लिये  जनता  को  इजाजत
 दी  जाय।

 हमारे  यहा  स्टन  यू०  पी०  से  कोई

 झ्लायुवंद  कालेज  नहीं  है।  हमारे  यहां  जो

 लडके  हिल  रियाज़  से  झाले  हैं  उनके  लिये
 लखनऊ  में  दौर  दूसरी  जगहों  पर  'रिजर्वेशन
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 [oft  चुका  प्रसाद]  बहुत  आवश्यकता  है।  यदि  सरकार  शीघ्र

 ,  लेकिन  ईस्टर्न  qo  पी०  सैफ़ुल  कृषि  विश्वविघालय  खोल  दे  तो  किसानों  को

 हे  flo  के  लिये  कोई  अल  है।  खंती  के  मामले  में  सही  जानकारी  मिल  सकेगी

 इसलिये  हमारा  अनुरोध  है  कि  हमारे  यहां
 आयुर्वेद  कालेज  खुलना  चाहिए।  यदि  नहां
 खोलते  हैं  तो  उनको  भिन्न  कालेजों  मे  रिजर्वेशन
 देना  चाहिए।  जिस  तरह  से  हिल  एरियाज
 के  लिये  रिजर्वेशन  दिया  गया  है  उसी  तरह  से

 इनको  भी  मिलना  चाहिए।

 हमारे  यहां  पूर्व  क्षेत्र  मे  गाजीपुर  में  एक
 झोपड़िया  फैक्ट्री  है  जो  प्रति  वर्ष  करोड़ों  रुपये
 का  फारेन-एक्सचेन्ज  कमाती  है,  लेकिन
 श्ञाज  उसको  उपेक्षा  की  दृष्टि  से  देखा  जाता

 है।  मैंने  कई  बार  इस  प्रश्न  को  उठाया,  लेकिन
 समझ  में  नहीं  जाता  कि  भारत  सरकार  की
 नीयत  क्या  है,  उसको  तोड़ना  चाहती  है  या
 कायम  रखना  चाहती  है।  कई  बार  कहने
 पर  भी  मंत्री  जी  वहां  जाने  का  प्रोग्राम  नहीं
 बता  सके।  बहू  झ्योपीयम  का  कारखाना
 अंग्रेजों  के  जमाने  से  चला  or  रहा  है,  वह
 कायम  रहना  चाहिए,  हससे  ईस्टर्न  To  पी०  के

 लड़कों  को  काम  मिलेगा  और  वहां  बेकारी

 दूर  होगी।

 ईस्ट  ू०  पी०  में  90  प्रतिशत  किसान

 ऐसे  हैं  जिनके  पास  एक  एकड़  या  उससे  भी  कम

 भूमि  है।  हमारे  यहा  जमीन  उपजाऊ  है,
 किसान  बहत  मेहनत  से  काम  करता  है,  पानी  है
 लेकिन  दूसरे  साधन  उपलब्ध  नहीं  हैं।  श्राप  ने

 कटि ला जर  का  कारखाना  गोरखपुर  मे  खोला

 हुआ  है  लेकिन  ईस्टर्न  यू०  पी०  को  फर्टिलाइजर
 स  कारवाने  से  नहीं  मिलता  है।  यह
 कारखाना  ईस्ट ने  यू  te  में  स्थापित  है,

 इसलिये  मैं  चाहता  हूं  कि  श्राप  ईस्टर्न  यू०  पी०
 के  लिये  फर्टिलाइजर  की  पर मे स्टेज  फिक्स

 कीजिये  ताकि  वहां  पर  किसानों  को  फर्टिलाइजर
 मिल  सके  rT

 हमारे  यहां  कृषि  की  समस्या प्र ों  के

 समाधान  के  लिये  एक  कृषि  विश्वविद्यालय  की

 और  वे  कृषि  से  सम्बन्ध  रखने  वाली  अपनी
 समस्या प्र ों  का  समाधान  कर  सकेंगे।  इससे
 उनकी  पैदावार  बढ़ाने  में  बहत  मदद  मिलेगी।

 करो  एस०  एल०  सकसेना:  (महाराज-
 गज)  :  माननीय  उपाध्यक्ष  जी,  पिछले  बजट  में
 खाण्डसारी  पर  कोई  ड्यूटी  नही  बढ़ाई  गई  थी,
 लेकिन  बजट  पास  होने  के  बाद  एक  एक् जी-

 कुटिल  प्वाइंट  के  जरिये  सरकार  ने  ड्यूटी

 दुगनी  कर  दी  ।  मुझे  आश्चर्य  हुआ  कि  बजट  में

 यह  मामला  क्‍यों  नहीं  लाया  गया,  बाद  में

 उस  को  क्‍यों  बढाया  गया  ।  मैंने  विस  मंत्री  जी

 जी  से  कहा  है  कि  यह  बहुत  बडा  प्र न्याय  हुमा
 है  ।  खांडसारी  शुगर  गरीब  आदमियों  की

 शुगर  है।  महात्मा  गाधी  कहा  करते  चे--ह्वाइट

 शुगर  पाइजन  है,  जहर  है  1  लोगो  को  खांडसारी

 शुगर  इस्तेमाल  करनी  चाहिये  1  यह  इण्डस्ट्री
 हमारे  यू0  पी0  की  सब  से  बड़ी  कार्टज

 इण्डस्ट्री  है,  इस  पर  लाखों  किसानों  की  रोजी

 निर्भर  है।  इस  का  एम्प्लाथमैंट  पोटेल्शल  भी

 छांट  शुगर  के  एम्प्लायमैंट  पोर्टेबल  के

 मुकाबले  दस  गुना  है  ।  जितने  मजबूर  |  टन

 ह्वाइट  शुगर  बनाते  है,  उस  के  दस  गुना  मजदूर
 |  टन  खाण्डसारी  चीनी  बनाते  है  ।  राज  जब  कि

 हमारे  देश  में  एम्प्लायमेंट  की  लड़ाई  जल  रही  है

 ऐसे  समय  में  ऐसी  इण्डस्ट्री  जो  बहुत  ज्यादा

 लोगो  को  एम्प्लायमेट  दे  सकती  है,  उस  पर

 ड्यूटी  लगाना  भिनाय  है  ।  खांडसारी  के

 उद्योग  ग्र धि कतर  गांवों  के  इन्दर  हैं,  इम  इयान
 के  लग  जाने  से  देहातों  की  जो  खुशहाली  है,
 प्रोसपरिटी  है  वह  जन्म  हो  जायगी.  क्योंकि  जो

 गरीब  मजदूर  कौर  कारीगर  वहाँ  काम  करते  है

 वे  बेकार  हो  जायेगी  q

 I5.00  bra.

 मुझे  श्राप  के  द्वारा  मंत्री  जी  से  प्रार्थना

 करनी है,  उन्हों  ने  वायदा  भी  किया  था  कि
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 इस  पर  विवार  करेगे  लेकिन  ग्रभी  तवा  उन्होंने
 कोई  कार्यवाही  नहीं  की  है,  मैं  दिशा  करता

 हू  कि  बजट  पास  हाने  से  पहले  व  इस  बाच  वा

 ऐलान  करेंगे  पि  खांडसारी  पर  जा  बल

 पटी  की  गई  है  वट  नहीं  रहेगी  ।

 सब  से  वही  बात  यह  है  कि  मगर  इइस्ट्रो
 का  कोई  कम्पीटीशन  नहीं  है  क्यारी  यहा  पर

 फौरन  शुगर  नहीं  ६:16  कते  है  1  इस  का

 एक  ही  ण  म्पीटीटर  है  शौर  वह  है  खण्ड सारी

 शुगर  ।  बह  चाहत  है  सी  तरह  से  खण्डसारी

 शुगर  की  दस् ट्री  समाप्त  हो  जाये।  इसा  वजह
 से  सरकार  पर  प्रैशर  पडता  है  कि  इयर  बढ़ाई
 जाय  केन  सेस  बढ़ाया  जाय  ताकि  इस  का

 समापन  दिया  जा  सक  |  मैं  6  हता  चाहता  ह
 कि  यह  सरकार  जा धपते  का  गरीब  किसान  की

 सरकार  बहती  है  उस  का  चाहिए  ि  एसा

 लवर  |  प्रगर  बह  चाहत  फ्र  सल  की  शूगर  पर

 डयूटी  वद  दे  उस  से  बाई  वराह  स्पा  भी  मिल

 जाया  लेकिन  खण्ड मारी  प  र  इयर्स।  बढाने  से

 सिर्फ  दा  करोड  ही  मिलेगा--इलू  एनलाइ  ा

 करन  से  |  सरदार  का  चाहिए  ष  मिल  मालिकों

 के  प्रैशर  का  मुकाबला  करते  जा  पुरानी  इयान
 थी  उसी  का  रख  |

 किसान  के  निए  गन्ना  बड़ा  बून  है।

 जहा  पर  फैक्टरी ज  नहीं  है  वहा  पर  खण्डसारी
 के  लिए  ही  करता  इस्तेमाल  किया  जाता  हैं।

 यदि  यह  इण्डस्ट्री  समा  ह  जायेगी  ता  वहा  पर

 किसान  का  वह  गन्ना  जलाना  पड़गा  |  विशष वर

 बाहर  कप  के  ढइस  में  जब  कि  तन  मिला  पर

 हू  निभा  बस्ते  है  खिसारी  का  उद्योग

 सेफ्टी  बिल्व  बा  काम  करता  है  विवाद  ओपन'

 गन्  वहा  बेंच  सकते  है  1  दस  तरह  से  हर

 व्याइन्ट  प्राफ  व्यू  मं  रहे  बहुत  डी  आवश्य

 है  कि  खण्ड मारी  पर  पजा  डबुल  इ  हटा  वो  गई  है

 खम  का  समाज  म्  जाये  ।

 THE  MINISTER  OF  PETROLIUM
 AND  CHEMICALS  (SHRI  D  K
 BOROOAH)  Mr  Chairman  Sir  I
 shall  be  brief  as  I  usually  am  I
 would  only  reply  to  some  points  raised
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 by  Mr  Madhu  Lumaye  because  they
 relate  to  my  Ministry  I  had  request-
 ed  Mr  Limaye  to  stay  on  and  also
 listen  {g  my  reply  But  lke  in  the
 Bible  when  he  asked  Jesus  Christ,

 What  ts  truth?  and  he  did  not  care
 to  listen,  he  also  put  the  question  and
 he  did  not  consider  it  proper  to  lsten
 to  the  reply  I  am  not  really  con-
 cerned  about  that

 Sir  he  raised  three  points  and  in
 fact  he  had  raised  them  earlier  aleo
 He  had  raised  them  on  occasions  hen
 l  had  no  opportunity  to  reply  One
 was  on  the  No-Confidence  Motion  when
 the  Prime  Minister  had  to  reply  and,
 naturally  she  could  not  reply  to  all
 the  point.  raised  by  all  the  Members
 Next  time  he  raised  some  of  the  punts
 on  the  Finance  Bill  and  the  Finance
 Mimeter  replied  to  one  or  two  things
 that  he  had  raised  Now  this  Is  an
 opportunity  for  me  to  reply  to  the
 points  he  had  raised  sometimes  in  this
 House  and  sometimes  I  have  seén  in
 the  press  also

 I  am  one  of  those  who  believe  that
 public  acts  of  Ministers  should  be  dis-
 cussed  publicly  and  that  ts  the  basis
 of  parhamentary  Government  be-
 cause  m  the  ultimate  analysis  Par-
 lament  is  based  on  sovereignty  of
 discussions  Therefore,  I  am  always
 grateful  to  hon  Members  when  they
 raise  any  point  any  criticism  or  even
 whatever  they  have  to  say  in  respect
 of  ant  policy  any  action  taken  by  the
 Minister  and  particularly  m  respect
 of  my  Mimstr;  From  that  point  of
 view  I  am  really  grateful  te  Shn
 Madhu  Limase  Earlier  also  he  had
 raised  one  point  and  I  had  found  him
 to  be  constructive  and  I  took  action
 on  that  He  is  aware  of  that

 First  I  would  start  with  the  port
 about  caprolectum  Today  he  men-
 tioned  that  he  had  raised  that  earlier
 But  I  had  no  opportunity  to  reply  to
 him

 Caprolectum  ic  not  a  controlled
 commodity,  neither  the  price  nor  the
 end  product  ig  controlled  It  is  pro-
 duced  m  this  countrv  by  the  Guiarat
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 [Shri  D.  K.  Borooah]
 State  Fertiliser  Corporation,  lt  is
 again  a  misnomer  to  call  it  so  pecause
 it  is  in  the  private  sector  and  not  in
 the  pubhe  sector.  They  fix  the  Price
 in  accordance  with  the  market  trend.
 I  will  now  come  to  the  price  of  im-
 ported  caprolactum.  The  import  was
 about  0.800  tonnes.  The  highest  price
 during  the  period  ‘1973-74  was  Rs.
 12,480  cif  from  Hungary  The  quan-
 tity  :mported  from  I-4-974  to  the  end
 of  May  i974—the  price  Kad  risen  in
 the  meanwhile,  I  have  got  this  figure
 from  the  STC;  78  does  not  come  under
 my  Muinistry—wag  2.00  tonnes;  the
 maximum  price  was  Rs,  21,500  plus
 75  per  cent  customs  duty;  the  landed
 price,  ie,  the  selling  price  was  Re.
 37,000.  The  GSFC  started  producing
 caprolactum  from  4  August  ‘1974.

 st  मधु  लिमये :  सी  कराई  एफ  प्राइस
 और  सेलिन  प्राइस  में  फर्क  हूँ  ।

 श्री  वेबकास्ट  रकम  में  कह  रहा  हूं
 खे डंड  प्राइस  जो  है  प्लस  75  कस्टम  ड्यूटी  1

 बची  मधु  लिमये:  What  about  STC's
 charges?

 SHRI  9  K  BOROOAH:  I  will  come
 to  that  I  am  now  coming  to  some-
 thing  more  interesting  than  that

 The  GSFC  started  producing  capro-
 lactum  from  4th  August  974  and  they
 have  produced  till  mow  only  200
 tonnes,  and  out  of  that  quantifv,  they
 have  sold  only  70  nes,  Therefore,
 there  was  no  question  of  making  any
 deal  with  the  businessmen  elther  for
 political  purposes  or  for  other  purposes,
 They  have  sold  only  70  tonnes,  and
 they  started  producing  only  from  4th
 August  1974  The  landed  price  of  im-
 ported  caprolactum  during  the  period
 1-4-1974  tn  the  end  of  May  974--the
 latest.  the  costliest  lot—-was  Rs  37,000
 The  GSFC's  price  which  they  have
 fixedy  excluding  the  excise  duty  at  50
 per  cent,  is  Rs  26320  a  tonne  in  bags:
 the  excise  duty  is  50  per  cent;  It  comes
 to  about  Rs  13.000;  therefore.  the  price
 of  caprolactum  to  the  consumer  is
 Rs  39.800  The  selling  price  of  STC
 ang  the  selling  price  of  GSFC  are.
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 more  or  legs,  the  sam®,  because  they
 watch  the  market  trend.  There  is
 hardly  any  difference  in  the  selling.
 price.  And  the  quantity  sold  was  80
 small  as  70  tonnes.  Therefore,  I  do
 not  think  there  wag  any  chance  of
 making  any  deal  for  that,  This  is
 the  position,

 Certainly  there  has  been  a  delay
 and  it  is  mot  a  good  thing.  But,  so
 far  there  was  No  control  in  the  private
 sector.  But  the  fact  remains  that  the
 price  of  caprolactum  produced,  what-
 ever  be  the  quantity,  and  the  price  of
 the  imported  material  is,  more  or  less
 the  same  Certainly,  we  wrote  te
 Mr,  Chavan  that  it  should  be  increas-
 ed  and  one  of  the  members  said  some-
 thing  but  ultimately  these  things  are
 done  at  the  governmental  level.  You
 may  ask  how  Mr  Chavan  knew.  The
 officers  might  have  brought  it  to  his
 notice  So,  this  is  a  decision  for
 which  the  credit  goes  to  the  Govern-
 ment  and  Shri  Madhu  Limaye,  to  the
 extent  it  goes  to  him,  also  gets  the
 credit  for  It  This  ts  about  enpro-
 Tactum

 Next  Is  DMT  As  you  ajl  know  the
 production  of  DMT  is  als,  under  no
 statutory  control  The  price  is  fixed
 by  IPCL  which  is  a  public  sector
 body  Under  the  rules  under  which
 it  functions  it  i  their  responsibility
 {a  fix  the  price  The  prices  cf  DMT
 like  the  prices  of  all  other  petroleum
 products  are  —  erratic  Therefore,
 there  has  been  a  lot  of  change  in  the
 prices  from  13-4-1973  when  it  was
 Rs  6000  per  tonne  and  ultimately  it
 was  Re  8000  per  tonne  mm  2-3-1974
 te  6-3-74  and  from  27-7-74  it  hag  been
 redured  to  Rs  i6000  per  tonne  They
 also  watch  the  matket  What  about
 the  imported  pnces?  It  varies  from
 lime  to  time  and  also  from  country
 to  country  He  said  that  the  price  of
 DMT  has  reached  an  all-time  high  of
 Rs  38000

 SHRI  MADHU  LIMAYE:  This  was
 Mr  Chavan's  figure.

 SHRI  9  K  BOROOAH-  I  do  not"
 know  whose  figure  it  is,  but  frem  what
 I  gather  from  STC,  it  never  went  that
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 high.  The  maximum  price  paid  by
 STC  was  m  fact  only  Rs.  10,200  land-
 ed  for  a  200  tonne  lot  in  June  1974.
 At  that  time,  the  IPCL's  prevailing
 price  was  Rs.  12,000,  higher  than  the
 highest  landed  cost  when  the  highest
 price  they  paid  was  Rs,  0.000  Two
 offers  of  DMT  are  under  consideration
 now  at  an  average  price  of  Rs,  15,800
 against  the  IPCL's  excise-exclusive
 price  of  Rs.  20.000—Rs.  16,000  price
 and  the  excise  duty  of  25  ver  cent...

 SHRI  MADHU  LIMAYE  What  is
 the  customs  duty  on  the  imported
 stock?

 SHRI  D  K.  BOROOAH:  The  same
 75  per  cent.

 श्री  मधु  लिमये  :  तो फिर एस  टी०  सी०
 चाज॑  मिला  कर  कितना  होता  है

 SHRI  D  K.  BOROOAH  It  is  the
 same  The  landed  cost  always  in-
 cludes  the  customs  duty  Wher  I  say Rs,  5.800  is  the  landed  cost,  it  includes
 the  customs  duty  cf  75  per  cent  There
 js  hardly  any  difference  The  price bag  been  changing  As  I  said.  the
 price  started  trom  Rs  6900  went  up to  Rs.  8000  and  came  down  to  Rs
 16 000.  Again,  as  I  said  this  depends upon  the  imported  price  and  the  mar-
 ket  trends  which  have  been  changing from  time  to  time  and  fluctuating

 80,  there  i,  a  watch  which  is  kept
 This  is  entirely  an  uncontro!'ed  com-
 moditv  And  if  the  price  is
 fixed  bv  the  ICPL  it  is  an  auto-
 nomouxs  body  and  ther  do  ac
 cording  to  ther  decision  Neither
 in  the  DMT  nor  in  the  caprolactum
 there  is  basic  variation  between  im-
 ported  and  indigenous  price  It  stands
 to  reason  that  there  is  no  question  of
 making  any  deal  with  industrialists  in
 this  thing  I  will  add  one  thing  move
 We  have  now  decided  that  substantial
 part  of  DMT  would  be  given  to  co-
 operative  sector.  In  fact  we  have  al-
 ready  floated  the  company.  5]  per
 cent  shares  would  be  held  bv  Govern-
 ment  and  49  per  cent  would  be  by
 cooperatives.  This  company  is  being
 floated  and  polyester  filament  things
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 would  be  produced.  Substantial  part
 of  DMT  will  go  to  them.  It  was  in-
 augurated  yesterday  by  Mr.  Shinde
 and  Mr.  Kulkarni.  There  is  no  chance
 that  industrialist  will  take  benefit  out
 of  ths  DMT

 ot  मु  लिमये :  जे०  कठ  के  साथ  इस  मे
 कोई  टेक्निकल  बपलबोरेशन  क्‍या  गया  है
 कार्ल  फिशर  टेक्नालाजी  के  बारे  में”  युवी

 हा,  तो  उस  के  टेनिस  लंदन  के  सामने  रखिये  |

 SHRI  0.  K.  BOROOAH:  This  is  @
 cooperative  venture  which  has  come
 into  being  I  cannot  cover  everything.
 I  can  show  all  the  papers  to  you  if
 necessary.

 SHRI  MADHU  LIMAYE:  I  am  pre-
 pared  to  see  them.  I  am  a  One-man
 Public  Accounts  Committee;  I  am  pre-
 pared  to  see

 श्री  जगन्नाथ  we  (छतरपुर)  जरूरत
 नहीं  है  ।

 शची  मधु  लिये  :

 है।

 SHRI  9  K  BOROOAH:  You  come
 from  the  tradition  of  Nana  Fernaves
 who  keeps  all  his  accounts,  I  am  not
 so  capable;  I  come  from  a  tradition  no
 accounts  were  kept  You  will  be  tet-
 ter  in  accounts

 जरूरत  क्‍यों  नहीं

 The  other  point  made  was  about  the
 reduction  in  price  of  naphtha  used  ior
 non-fertiliser  use  Wey  kecp  the  price
 of  fertiliser  low,  whictd  is  the  end  pro-
 duct  Therefore  we  keep  it  low  That
 is  to  589,  We  do  not  iticrease  the  price
 across  the  board  for’  certain  items.
 Take  kerosene  and  diese!  and  other
 common  use  items,  They  were  not  in-
 creased  to  the  extent  thev  could  have
 been  had  it  been  under  scross—the
 boerd  formula  Bat  we  thought  that
 whatever  is  used  for  non-fertiliser
 use.  for  petro-chemical  and  chemical
 etc.  it  should  be  increased  on  that
 basis.  And  we  increased  the  ntira  Tt
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 came  to  Rs.  2320  per  tonne.  That  is,
 from  1,000,  it  went  up  upto  2320,  As
 soon  as  it  was  increased  we  received
 lot  of  complaints,  I  will  briefly  men-
 tion  about  them.  The  first  one  were
 from  the  industries  because  the  plas-
 tic  industry  was  dependent  upon
 them.  Plastic  industry  needs  substan-
 tial  parts  of  high  density  and  low
 density  polythelene  which  ३35  made
 out  of  naphtha  cracking  They  brought
 this  point.  The  State  Government  of
 Karnataka  said  that  so  far  as  they
 ate  concerned  the  sharp  increase  in
 naphtha  price  has  made  serious  crisis
 with  the  high-density  polythelene
 bags  and  other  plastic  industries,  The
 Maharashtra  Chief  Minister  came  here,
 he  said  if  you  don't  do  it,  all  their
 Plastic  industries  will  go  to  rum,  they
 have  to  be  closed  down  ete  About
 300  thousand  people  were  involved  in
 Maharashtra,  in  general  ard  Bombay
 in  particular.  I  think  I  am_  correct
 statistically.

 AU  Nese  people  who  came  to  ste  us
 were  lL0m  widaharasntra.  4  asked  them
 how  i»  it  that  tne  plastic  industry  or
 even  the  drug  industry  i»  located  only
 in  that  pat  of  India‘  They  said  that
 it  was  because  ot  the  availability  of
 raw  materials  that  go  into  the  manu-
 facture  of  plastic  goods.  So,  a  large
 number  of  people  came  from  this
 atea

 If  we  increase  the  production  of
 naphtha,  the  end-products  from  it
 will  be  very  high.  We  sent  for  the
 study  of  it  ong  gentleman  from  the
 Bureau  of  Indu\tria}  Costs  and  Prices.
 I  think  his  name  is  Shri  Marathe;  he
 is  the  Chairman  of  this  Bureau  He
 went  into  it  himself  and  gave  us  a
 report  The  study  made  by  the
 Bureau  of  Indust  Costs  and  Prices
 revealed  that  on  the  basis  of  the  re-
 vised  price  of  na

 "re

 which  is  sell-
 ‘ing  from  Re  89  \to  400,  the  cost  of
 the  end-products  will  be  going  up  by
 Rs.  200  or  so.  The  small  scale  indus-
 try  has  a  large  share  in  the  plastic  in-
 dustry  because  there  are  a  number  of
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 educated  youths  and  unemployed  en-
 gineers  who  took  to  thia  kind  of  in-
 dustry  for  which  the  Government  gave
 encouragement.  It  was  based  on  avail-
 ability  of  raw  materials  such  as  high
 density  polyester  and  low  density  po-
 lyester.  What  we  are  very  much  con-
 cerned  about  38  with  regard  to  high
 density  polyester  which  is  made  use  of
 by  the  small-scale  industrialists—the
 menufacturers.  That  is  why  we  sent
 ft  to  the  Bureau  of  Industrial  Costs
 and  Prices  for  a  study  to  find  out  the
 result

 What  we  did  was  this.  We  went  to
 the  Finance;  we  consulted  the  Finance
 Secretary  Shri  Yardi  who  looked  into
 this  carefully  Then  we  sent  it  to  an-
 other  committee  presided  over  by  the
 Cabinet  Secretary—I  shall  give  out  his
 name  In  view  of  the  very  wide  prob-
 lems  involved  in  this,  the  Ministry  of
 Petroleum  and  Chemicals,  in  consul-
 tation  with  Finance  submitted  a  pa-
 per  which  was  considered  at  a  meeting
 presided  by  the  Cabinet  Secretary  on
 i8-7-74  wherein  the  Secretaries  of
 Finance,  Petroleum  and  Chemicals,
 Chef  Adviser  of  Bureau  of  Industrial
 Costs  and  Prices  and  an  OSD  of
 Prime  Minister's  Secretariat  were  pre-
 sent  There  it  was  decided  at  that
 meeting

 क्रि  लघु  लिमये  प्राइम  मिनिस्टर  सेक्रेट-
 रियेट  हर  चीज  में  होना  ही  चाहिए  ।

 श्री  वेब कांत  बरखा  यह  तो  रूल्स  आफ
 बिजनेस  में  है

 When  you  become  Prime  Minister,
 you  can  change  it

 भरी  मधु  लिमये  ठीक  है।  मैं  ये  सब  बाते
 समझ  रहा  हू  ।

 SHRI  D.  K.  BOROOAH:  There  it
 was  decided  to  reduce  the  price  of
 naphtha  used  for  fertilisers  produc-
 tion  from  Rs.  2,000  to  1,000,  per  ton
 That  was  also  considered  at  a  joint
 meeting  on  the  25th  March  of  the  Ca-
 binet  and  Political  Affairs  and  Eeono-
 mic  Affairs  Committee.
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 की  मधु  लिये  बाप  के  कहने  से  लगता
 है  कि  इस  का  जो  असर  प्लास्टिक  या  दूसरी
 इंडस्ट्रीज  पर  पतंगा,  उस  पर  बाप  ने  विचार
 नही  किया  दाम  बढ़ाने  से  पहले  ।  यह  सरकार
 कैसे  चलती  है  |  10,  75  रूपये  का  मामला
 नही  है,  यह  तो  320  प्रति  टन  का  मामला
 है  1

 दूसरी  बात  यह  है  कि  श्राप  ने  छोटी

 इंडस्ट्रीज,  कर्नाटक  और  महाराष्ट्र  थे  सब
 ताम  लिये  1  मैं  जानना  चाहता  हू  वि  मफत  लाल,
 यूनियन  कारबाइड  शौर  साइट  जैन  ने  सीधे
 या  अप्रत्यक्ष  ढंग  से  मेमोरेंडम  आर  लावाइन
 के  द्वारा  एप्रोच  जिया  या  नहीं  /

 श्री  देवकांत  बरखा  हम  वा  भी  मै
 बाप  का  बताता  हू  1

 The  manufacturers,  IPCL,  produced
 a  number  of  petro-chemicaly  That  is
 the  reason  why  their  cost  of  interme-
 diate  products  went  up  With  that
 their  cost  of  end-products  too  had
 gone  up  Then,  thete  people  came  to
 the  office  I  do  not  know  whether  they
 came  in  deputation  They  came  to  the
 Secretary  but  they  did  not  come  to
 me  This  should  be  done  in  a  propo-
 sal  form  ‘The  Sectetury  te  them
 that  all  these  would  be  certainly  taken
 into  account  As  I  mentioned  already,
 the  industriahsts  were  there  We
 were  Mote  concerned  with  the  manu-
 factuiers—ithe  small  scale  industrial-
 ists  the  unemployed  yvoungmen  the
 engineers  who  were  encouraged  by
 the  Government  to  take  up  this  job
 Therefore,  we  took  abundant  precau-
 tion  to  see  that  no  improprieties  were
 committed  and  it  was  done  strictly  in
 accordance  with  the  business  rules
 and  tock  into  account  all  the  advice
 available  to  us

 श्री  मु  लिमये :  इस  पर  नरी  टिप्पणी
 झावजरवेशन  केवल  रखता  है  हि  पराण्टिचेरी
 पार्टीज  को  लाइसेन्स  देने  में  श्री  तल मोहन
 शाम  का  रोल  है  श्राप  ने  छोटे-छोटे  इण्डस्ट्री-

 प्रेलिस्ट्स  का  नाम  लिया  है।
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 इस  में  नही  है  ।
 (व्यवधान  )

 श्री  देवकांत  बचदा
 प्रापके  बहने  से  क्या  होगा  |

 शी  मधु  लिये  :  जव  ये  वोल  रहे  थे  तो
 मैं  सुन  रहा  था  मैंने  कहा  है|  *  बड़े  वेनिटी-
 शायरी ज  ये  तीन  है  इस  से  आप  इकार  नहीं
 क्र  सकते  ।

 SHRI  9  K  BOROOAH.  Certainly,
 they  would  be  beneficiaries  and  along-
 side  them  IPCL  alsu  will  be  a  benen-
 clay  The  Agricuiture  Ministry  also
 wrote  to  0७५  that  the  price  of  the  in-
 secticides  will  go  up  and,  as  such,
 they  said  prxue  shoud  be  reaued.
 BHC  is  also  a  product  of  naphtha.
 Naphtha  is  used  m  the  manutacture  of
 many  drugs  If  naphtha  prices  go  up
 prices  of  so  many  things  go  up.  We  did
 not  do  it  at  the  instance  of  big  muus-
 tries  but  we  did  it  at  the  instance  of
 the  Government  of  Karnataka,  Maha-
 tashtia,  small  scale  industmalists  and
 IPCL  If  because  of  them  others  are
 benefited  it  cannot  be  helped  So,  2f
 Mr  Limaye  makes  any  insinuation  of
 that  type  I  repudiate  it  I  am  not
 usin  harsh  words  but  I  would  say
 certamly  Mr  Limaye  ha.  done  no
 gocd  to  anvbody  by  making  these  al-
 legutions  which  are  of  a  wild  nature.
 As  the  facts  he  had  yaised  deserved
 reply,  so  I  was

 sh

 the  whole  day
 here  to  give  a  reply  /I  have  held  Mr.
 Limcye  im  great  res#ect  because  he
 brine,  facts  before  ‘us  and  I  have
 tuken  a  lot  of  interest  in  whatever  he
 sax*  But  I  would  submit  in  all  hum
 Ney  that  we  are  co-workers  in  Parha-
 ment  and  should  not  start  doubtinc
 eah  other's  bonafides  It  does  not
 help  us

 T  am  seeped  ७  place  all  the
 facts  before  Mr,  Limave  Let  him
 leck  into  them  and  tell  me  this  78  the
 mistake  here  I  am  a  humble  per-
 son  and  all  the  wisdom  of  God  has
 not  gone  into  mv  head.  If  I  make
 mistakes  I  have  the  courage  to  cor-
 rect  them  and  if  I  am  held  guilty
 of  them  I  plead  guilty,
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 Sir,  the  first  question  he  raised  was
 about  oil  supplied  to  Defence  Min-
 istry.  Sir,  this  is  a  matter  which
 took  place  at  a  time  when  the  whole
 country  was  engaged  in  a  life  and
 death  struggle.  This  is  a  matter
 which  the  Defence  Ministry  could
 say  whether  whatever  oil  they  used
 was  suitable  or  not.  If  I  am  not  mis-
 taken  the  Defence  Minister  has  issued
 a  statement  that  whatever  oi]  was
 received  was  suitable  and  there  was
 nothing  shady  about  it.  He  issued  a
 statement  also  on  this.  Since  Mr.
 Madhu  Limaye  has  raised  this  ques-
 tion  again,  I  will  certainly  take  it
 up.  I  will  Jet  the  hon,  Member
 know  and  the  House  know  all  the
 facts  that  we  have.  But,  Sir,  be-
 cause  the  Defence  Minister  issued  a
 statement,  a  public  statement,  I
 thought  that  the  issue  has  been  clos-
 ed  and  there  is  no  point  in  my  rak-
 ing  it  up.  But,  if  the  hon.  Member
 wants  that  I  should  look  into  this
 question  again,  I  am  willing  to  look
 into  this  question,  in  consultation
 with  the  Defence  Ministry.  If  he
 thinks  it  proper,  certainly,  I  will
 look  into  it,

 SHRIMATI  PARVATHI  KRI-
 SHNAN  (Coimbatore):  Mr.  Chair-
 man,  Sir,  sp¢aking  on  the  demands,
 l  want  first  to  refer  to  this  demand
 of  the  Ministry  of  Irrigation  and
 Power  where  we  are  being  asked  to
 vote  a  certain  sum  of  money  for  new
 power  projects  that  ure  being  brought
 up.  Sir,  this  chronic  power  crisis  in
 our  country,  whuch  we  see  vear  after
 year,  is  crippling  our  national  eco-
 nomy  and  hitting  also  at  the  earn-
 ings  of  the  workers  year  after  year.
 But,  I  find  that  Government's  policy
 as  regards  power  is  just  not  changing
 at  all,  Time  and  again,  we,  from
 our  side  of  the  House,  have  been
 raising  this  fact  that  industriel  deve-
 lopment  is  getting  inhibited;  workers’
 earnings  are  affected;  there  is  loss  in
 production  year  after  year  because
 of  power  crisis

 eee  a
 wer  shortage.

 Sir,  this  year,  the  shortage  has
 caught  wp  all  imagination  and  we
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 have  already,  on  the  floor  of  the
 House,  discussed  this  whole  matter,
 This  is  a  culmination  of  years  and
 years  of  defective  planning.  When,
 Sir,  is  the  Government  going  to
 settle  down  to  examining  this  in  a
 dispassionate  and  logical  manner
 and  work  out  a  Central.  Grid  and
 Central  Electrical  Authority?  It  is
 the  absence  of  these  two  that  are
 leading  to  these  repeated  shortages
 and  repeated  power  crises.  There
 has  been  bungling  year  after  year
 throughout  every  scheme,  that  has
 been  put  on  the  map.  Again,  we  are
 being  asked  now  to  sanction  more
 money  for  new  schemes.  What  is
 the  guar’  Ut!  me  bungling
 is  not  going  to  continue?  We  have
 ste;  this.  Every  time  when  hon.
 Minister  pn"  !  attention
 statements  and  other  statements,  he
 just  answers  in  his  usual  generalistic
 vay  and  ugually  his  answers  go  on
 pretty  long,  but,  nothing  practical
 has  emerged  either  from  his  answers
 or  actions  of  the  Government.  That
 is  why,  nothing  seems  to  be  happen-
 ing  in  the  world  of  power  within
 this  country,  except  that  this  in-built
 system  of  corruption  is  flourishing.
 If  there  was  time  to  go  into  it,  one
 could  detail  tales  after  tales,  how
 much  corruption  is  rampant,  right
 from  the  lowest  to  the  highest  eche-
 on;  in  the  construction  work  that  is
 carried  on  and  even  in  such  matters
 as  for  instance,  collecting  of  tariff
 arrears,  For  instance,  the  arrears
 are  increasing  year  after  year.  Now,
 in  the  name  of  fighting  inflation,  Go-
 yernment  comes  forward  with  Bills
 such  as  the  Compulsory  Deposit  Rill
 and  they  are  gOing  to  collect  Rs.  450
 crores  throuch  this.  But.  nothing  is
 done  for  collecting  arrears  of  moneys
 that  are  already  due.  These  arrears
 ure  going  up  year  after  year  and  the
 urrears  get  accumulated  as  far  as
 electricity  tariff  is  concerned.  The
 aceumulated  arrears  in,  for  instance,
 provident  funds  efc.  go  on  increasing
 year  after  year.  There  is  the  quea-
 tion  of  tax  arrears.  I  think  Mr,
 Ganesh  would  know  better  than  L
 Certainly,  tax  aiTears  that  are  out-
 standing  are  far  more  than  the  Rs,
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 Rs.  450  to  Rs.  500  croreg  that  you  ex-
 pect  to  get  from  this  hair-brained
 -schemes  that  has  already  been  thrust
 on  Parliament's  throat.  Then,  Sir,
 there  is  also,  as  far  as  irrigation  and
 power  is  concerned,  delay  m  amending
 the  obsolete  vrovisions  of  the  Electric
 Supply  Act  of  1948,  Time  and  again
 the  Electricity  Workers’  Federation
 put  forward  this  and  pointed  out  how
 this  delay  leads  to  many  Stateg  re-~
 fusing  to  yleld  to  any  Central  autho-
 rity  or  to  any  planning  at  the  Centre
 and  insisting  on  their  own  policies
 and  insisting  on  carrying  on  what-
 ever  they  want,  with  the  result,
 there  is  no  coordination;  there  is  no
 cooperation.  For  instance,  when
 there  is  shortage  of  power  in  Tamil
 Nadu,  a  great  quarrel]  takes  place
 between  Tamil  Nadu  and  Mysore  in
 regard  to  the  discharge  of  water,
 This  goes  on.  Meanwhile,  factories

 stemain  chved,  workers  out  of  jobs
 and  production  is  affected.

 Since  this  is  a  sort  of  seasonal
 disease  that  the  eo  ute  <uilery  from
 suddenly  when  the  production  picks
 up  again  the  workers  are  called  upon
 ‘to  increase  production.  Every  time
 production  goes  down  it  is  the  wor-
 ker  who  38  responsible  and  nor  Go-
 vernment  policy,  not  the  banxrupt
 policy  particularly  where  are  powel
 shortage  is  concerned  Therefore,
 this  matter  of  electricity  policy  and
 policy  towards  building  a  Central
 grid  in  this  country  is  a  matter  of
 tremendous  urgency

 Another  reason  why  I  am  con-
 strained  to  talk  about  this  issue  here
 is  that  when  the  crisis  is  already
 there  West  Bengal,  in  Tamil  Nadu,  in
 one  State  after  another,  and  sheed-
 ing  of  power  is  taking  place  and
 rationing  of  electricity  is  there,  and
 factories  are  not  working  full
 throughout  the  days  of  the  week  and
 the  workers  are  being  laid  off  for

 some  days  of  the  week,  when  this
 critical  situation  Is  there,  the  Elec-
 tricity  Workers’  Federation  has
 pointed  out  how  they  are  also  being
 mreglected,  and  since  their  voices  and
 their  demands  have  fallen  on  deat
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 ears,  we  are  today  faced  with  the
 possibility  of  a  strike  on  the  18th,
 strike  in  order  to  press  for  their
 absolutely  just  demand.  What  is  the
 September,  an_  all-India
 demand  that  they  are  pressing  for?
 The  prices  have  been  rising  for  the
 past  two  years  long  before  even  this
 wonderful  hair-brained  scheme  of
 compulsory  deposits  was  thought
 of,  and  they  had  raised  the  question
 of  the  irritional  system  of  Wares
 existing  among  the  electricity  wor-
 kers.  at  the  same  time  demanding
 that  wage  negotiations  should  take
 place  since  the  wage  board  recom-
 mendations  were  going  out  of  date.
 Therefore.  the  Labour  Ministry  in  its
 wisdom  had  set  up  a  certain  machi-
 nery;  a  wage  guidelines  committee
 was  in  the  process  of  carrying  on
 discussions.  But  now  because  some
 State  Government  was  opposed  to
 this  and  some  State  Government
 said  ‘We  do  not  lke  this’  or  some-
 body  else  does  not  like  it,  om  they
 are  allergic  to  this,  that  or  the  other,
 an  attempt  78  being  made  to
 scuttle  these  very

 =:

 it  negotia-
 tions.  I  am  not  going  into  the  ques-
 tion  of  whether  the  workers  are  go-
 ing  to  get  their  wages  @r  not,  be-
 cause  both  the  Prime  ister  and
 the  Finance  Minister  have  said  that
 that  price  of  legislation  was  not  go-
 ing  to  affect  negotiations.  That  fs
 all  right.  Then,  why  is  this  attempt
 being  made  to  scuttle  even  the
 negotiations,  because  the  clectricity
 workers  are  being

 “=

 different
 scales  m  different  8  ,  apart  from
 the  fact  that  the  workers  of  this  very
 important  industry  infour  country  are
 also  paid  very  depressed  wages?
 That  is  why  it  is  extremely  :mpor-
 tant  that  Government  should  imme-
 diately  take  up  these  negotiations
 and  see  that  a  success  is  made  of  the
 Wage  guidelines  Committee  so  that
 no  crisis  comes  up,  and  the  existing
 power  crisis  does  not  further  dege-
 nerate  into  a  labour  crisis  in  the  field
 of  power.

 As  regards  Demand  No,  76  relating
 to  Shipping  and  Transport,  there  is
 a  problem  that  has  been  there  in
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 the  ports,  particularly  in  the  Mad.
 ras  port  for  a  long  time.  The  pro-
 blem  is  that  the  Port  Trust  has  not
 accepted  the  code  of  discipline;  there-
 fore,  they  have  got  their  own  pecu-
 liar  way  of  choosing  whom  they  will
 recognise  or  whom  they  will  not  re-
 cognise,  This  is  not  conducive  to
 smooth  mdustrial  relations  and  not
 conducive  to  setiling  the  grievances
 and  problems  there  at  the  shop  or
 floor  Jevel  itself.

 For  instance,  these  unions  who  got
 their  representatives  on  to  the  Port
 Trust  Boards  as  a  result  of  verifica-
 tion  are  not  recognised  by  the  Port
 Trust  with  the  result  that  their  del
 mands  cannot  be  discussed  with  the
 Port  Trust  authorities,  and  so,  they
 go  on  strike.  Then,  it  has  to  come
 to  Delhi;  in  spite  of  all  the  talk  of
 economy,  they  prefer  to  have  the
 strike  and  when  this  is  taking  place,
 they  have  to  pay  the  air  fare  for  the
 representatives  of  the  workers  who
 are  on  strike  to  cal]  them  to  Delhi
 and  settle  the  demands  and  s0  on.
 Why  all  this?  When  can  the  Port
 Trust  not  immediately  recognise  the
 union  that  has  shown  through  verifi-
 cation  process  that  it  has  got  a  maj-
 ority  and  that  it  has  a  right  to
 recognition,

 Today  take,  for  instance,  the  Mardas
 Port  United  Labour  Union  The  Presi-
 dent  of  that  Union  is  a  member  of  the
 Port  Trust.  But  it  is  not  recogmised
 The  demand  for  reicognition  has  been
 pending  year  after  vear  and  it  conti-
 nues  io  be  ignored,  These  are  the
 smal)  irritants  that  militate  against  in-
 dustrial  peace  and  ogainst  the  worker
 throwing  his  all  into  th.  national
 effort,  because  all  the  tir  [re  are
 this  sort  of  humiliating  taci.cs  of  the
 employers,  particularly  Government.
 After  all,  Government  should  be  the
 model  employer,  but  unfortunately
 Government  is  a  model  employer,
 whethar  it  be  in  the  Railways,  ports
 and  docks  or  electricity,  only  to
 gencrate  strikes,  not  a  mode]  em-
 ployer  to  show  how  industrial  rela-
 tions  si  wuld  be  built  up  and  how  the
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 workers  should  be  taken  into  confi-
 dence  and  given  the  facilities  to  play
 their  fullest  role  in  building  our
 national  economy.

 I  would  like  to  say  a  word  on  De-
 mand  No,  38.  It  is  very  strange  that
 the  Ministry  of  Finance  which  talks
 of  curbing  inflation  today  comes  be-
 fore  the  House  ssking  for  money
 which  will  be  required  for  the  im-
 plementation  of  a  measure  which  1s
 supposed  to  be  for  savings.  It  is  Rs.  70
 lakhs  for  the  remaining  part  of  the
 year  for  administrative  work  that  has-
 to  be  carried  on  this  wage  freeze
 scheme  of  Government;  Rs.  70  lakhs
 only  Gcvernment  are  going  to  spend;
 over  and  above  this,  Government
 alone  for  their  administrative  work
 have  to  spend.  4  would  like  a  calcula-
 tion  as  to  is  going  to  be  spent  by  the
 private  sector  employers  throughout
 the  country  who  will  also  have  to  do  a=
 certain  amount  of  extra  accounting
 and  so  on,  unless  of  course  they  choose
 not  to  do  it  and  run  away  with  the
 money  which  most  of  them  are  cap-
 able  of  doing,  Therefore,  jn  the  name
 of  fighting  inflation,  create  another
 head  of  expenditure—strange  logic  of
 which  only  this  Government  is  cap-
 able,

 With  these  few  words,  I  thank  you
 for  the  patience  with  which  IT  was
 heard.

 श्री  सुखदेव  प्रसाद  वर्मा  :  (नवादा):
 सभापति  महोदय,  में  प्रचारक  मांगों  का

 समर्थन  करना  होकर  आपके  माध्यम  से
 सरदार  के  समने  कुछ  बाने  रखना  चहता  है  ।
 में  कलकार  ता  ध्यान  विहार  की  बाढ़  और
 प्रकाश  की  तरफ  किचन  केशव  कुछ  ऐसी
 बातों  की  तरफ  यार  मत  करना  चाहता  हू  और

 बस  दा  चाहता  हु  7  देश  की  जनता  टैक्स  बड़े
 इसमे  चदडाती  नही  है,  घबड़ाती  इस  बात  से

 है  कि  जो  हम  पेसा  देते  हैं  उस  हा  सदा  योग

 दोता  है  शा  नहीं  ।  इसकी  तरफ  उसका  ध्यान
 जाता  है।  सरकार  ने  बड़ा  ही  कारगर  कदम
 उठाया  है  मूल्यों  की  बुद्धि  को  'रोकने  के  संबंध
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 में  प्रौढ़  काले  धन  के  संबंध  में  दौर  इसका
 अच्छा  सर  होना  चाहिए  था।  इसमें  कोई

 सदेह  नही  कि  सरबर  का  महू  प्रान्तीय  कदम
 है।  किन्तु  भ्रम  तक  जन-मनस'  पर  प्रसर
 नहीं  पड  रहा  है  इसका  कारण  क्या  है?  मैं
 समक्षता  हूँ  इसका  मुख्य  कारण  है  कि  क।ले
 धन  के  लिए  हम  छापे  मारते  हैं,  पड़ते  है
 लेकिन  दूसरी  तरफ  वाले  घन  का  जो  हमारे
 प्रभा सनक  |  के  हार  बाबा  हो  रहा  है
 उसकी  तरफ  ध्यान  नहीं  है।  उनका  तरफ

 इन्हें  ध्यान  देता  चाहिए  i  राज  देश  के  भ्रमर
 बड़े  बड़ें  काम  होते  हैं  लोग  निर्माण  विभाग  से,
 सिंचाई  विभाग  &  तथा  आपूर्ति  विभाग  से,
 उनमें  कुछ  इस  तरह  के  काम  होते  हैं  जिनके
 जरिए  इन  विभागों  के  अफ़सरान,  इनके
 इंजीनियर  इत्यादि  काले  धन  को  बढ़ावा  देने
 में  बडे  मददगार  सिद्ध  हो  रहे  है।  आप  भी
 जानती  होगे  कि  जो  काम  डरते  हैट  विभागों
 के  द्वारा  बादे  चहु  सडक  निर्माण  ञ्  काम  हा,
 सिवाय  की  योजना  को  काम  हो  या  भवन
 निर्माण  का  काम  हा,  जा  ुस्टामिडेड  कास्ट
 उसको  हाती  है  उसके  40  प्रतिशत  4  अधिक
 उन  वालों  में  खर्च  नही  होठ  है  शौर  60
 प्रतिशत  उसका  ठेकेदारों  के  हाथ  में,  इजी  नियमों
 के  हाथ  में  और  अरन्य  ऐसे  ही  लोगों  के पाविट  में
 चला  जाता  है।  यह  मो  प्रकार  के!  काजा
 धन  है  गौर  इसपे  काले  धन  को  वृद्धि  हितो  है  n
 तो  जहा  छापा  मारने  का  काम  चरते  हे  वहा
 दूसरी  ओर  शाप  के  अपने  प्रयास  नक्र  पत्रा
 के  द्वारा  जो  काले  धन  की  वद्धि  हा  रही  है
 सरकार  का  ध्यान  इस  तरह  जारा  च।हिए।
 देखना  चाहिए  फि  वस्तुस्थिति  सचमुच  में
 क्या  है  और  इसको  हम  कसेरों  गफ्ने है ?

 इसके  लिए  कारगर  कदम  उठाने  की  पश्रावश्य-
 कता  है।

 शब  में  बिहार  की  ओर  सरकार  का  ध्यान

 ले  जाना  चाहता  हैं  |  विहार  इस  वक्‍त  बाड़  से,

 सुखे  से  और  झान दोलन  मै  ग्रसित  है।  भय वर

 बाढ  बाई  है  जैसी  क्  पुराने  लाग  कहते  है

 कि  संबंधों  वर्षों  मे  कभी  नही  धाई  थी  और
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 इस  तरह  की  विवादी  कमी  नहीं  हुई  थी।
 मकान  बर्बाद  हों  गये,  फसल  बरबाद  हो  गई,
 यर  साधन  विवाद  हो  मये  ।  बिहार  सरकार
 की  प्राणिक  स्थिति  ऐसो  नहीं  है  कि  इस  बाढ़
 थे  हुई  अति  का  मृ जा बिला  वर  सके  |  इस  लए
 तहा  तत्काल  राहत  पहुचाने  की  आवश्यकता  है
 उनके  खेतों  में  प्रगति  फसल  कोई  जा  रुके
 इसकी  शक्ति  लाने  का  प्रयत्न  करना  है।
 लित  बह्  र  रख  गार  की  शक्ति  के  बाहर  की
 यह  बात  है  |  4  करा  रुपया  बिहार  सरकार  ने
 इसके  लिए  दिया  है  और  केन्द्र  सरकार  की
 शमी  तक  टीम  जा  रही  है  उसका  मध्याह्न
 क्ग्ने  के लिए 1  तक  ने  तो  एक  छटाक
 प्रदान  दिया  गया  है  न  एक  पैसा  वहा  के  लिए
 दिया  गया  है।  इतनी  बड़ी  भय कर  वाह  बौर
 अकाल  की  स्थिति  वहा  है  और  बिहार  सरकार
 त्या  बिहार  की  जनता  की  हालत  यह  है  कि
 यदि  केन्द्र  की  सरकार  से  सहायता  ने  मिली
 तो  वे  कैसे  इसका  मुकाबिला  करेंगे  और
 उनकी  क्‍या  हालत  होगी,  यह  एक  विचारणीय
 परत  है।  मैं  निवेदन  करूगा  सरकार  से  कि
 विहार  की  स्थिति  को  वह  देखे।  बिहार
 हिन्दुस्तान  में  राव  से  पिछड़ा  हुआ  राज्य  है।
 राज  उसकी  पर कं पिटा  आमदनी  को  देखिए
 बौर  देखने  के  वाद  सोचिये  कि  जहा
 मरोली  की  रेखा  से  नीचे  60-70  प्रतिशत
 लोग  बसते  हों  वहा  इस  प्राकृतिक  विपदा  के

 मुकाबिले  में  भ्रामक  क्या  क््ग्ना  चाहिए  ?
 बिहार  की  स्थिर  को  देखने  के  लिए  आप  ने
 टोम  श्मा  भेजी  है  ह... 2: ह  में  पैसा  भेजने  की
 भी  जल्दी  व्यवस्था  तरे।  वाद  से  ग्रस्त  है।  कर
 उन  बेचारे  भ्रम गो  ने  सडऋकों  पर  शरण  ली  है,
 करोड़  आदमी  इस  तरह  से  क्षतिग्रस्त  हैं।
 तो  मे  बड़े  जोरदार  शब्दों  में  माग  करूंगा  कि

 वहा  सहायता  पहुंचाने  में  बिलकुल  विलम्ब
 श्राप  न  करें।

 में  एक  बात  और  निवेदन  करूगा  कि

 बिहार  में  बाढ़  और  सुखाड़  एक  स्थायी  चीज़
 बन  रहे.  ।  प्रति  वर्ष  बाद  आती  है  शौर  सखाउ
 भी  होता  है  लेविन  सरकार  चाहे  वह  राज्य
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 सरकार  हो  चाहे  केन्द्र  की  सरकार  हो,  उस

 बाढ़  कौर  सूखा  से  बचने  के  लिए  स्प्री
 रूप  से  क्‍या  करना  है  इसकी  तरफ  कारगर
 कदम  नही  उठाती  है।  मैं  बिहार  के  दक्षिणी

 हिस्स  स  बाता  हु  जो  बराबर  सखाउ  में  रहता  है
 और  राज  भी  है।  लेकिन  श्राप  को  सुन  कर
 झा श्व यं  होगा  कि  वहा  की  चार  योजनाएं

 सुखे  से  बचने  की  प्रथम  पत्र  वर्षीय  योजना  से

 इन्हे  स्टेशन  में  हैं--भ्रपरसकरी  रिजर्वायर,
 बिलैया  डाइव शन,  मुहाने  रिजर्वायर  और
 नाथे  कोयल  ये  चार  मकामे  लम्बे  अर्से  से

 इस्मे  लिटिगेशन  में  है।  विहार  सरकार  के  मख्य
 सचिव  का  शौर  मंत्रियों  का  हमारे  पास  पत्र
 आता!  है  कि  ai  दिसम्बर  973  तक  सभी

 योजना  दिल्‍ली,  भारत  सरकार  के  सिचाई
 विभाग  के  पास  जाच  के  लिय  भेज  दी  जायेगी
 फिर  पत्र  पाया  कि  ai  मार्च  3974  कक
 जरूर  चला  जायगा।  फिर  पत्न  आया  कि
 30  जून  1974  सके  लिटिल  रूप  से  चला
 जायगा।  लेनी  नहीं  पाया।  शब  नहा
 जाता  है  कि  30  नवम्बर  (9074  77  जरूर

 पहल  जायगा  |  हस  तरह  से  बिहार  सरकार  ने
 शीराज़  तक  इन  योजनाओं  का  भारत  सरकार
 के  सिचाई  विभाग  के  पास  नहीं  भजा।  इन
 योजनाओं  से  बिहार  के  दक्षिणी  हम्म  के  गया
 पटता,  ना लदा,  झोर गा वाद  नवादा,  भज्नगआा
 शाहाबाद  शादी  जिलो  को  स्थायी  रूप  ने

 सिचाई  दे  कर  सूखे  से  बबाया  जा  सकता  है

 परन्तु  ये  घो जनाए  अभी  तक  भारत  सरकार  वे
 पास  नही  झाई  हैं  चार  योजना  समात  हो
 गई  और  पांचवी  योजना  में  भी  इसको  इन्क्लूड
 नहीं  कर  सक  है।  मैं  माननीय  स्त्री  जी  से

 पूछना  चाहता  हु  वे  बताये  कि  न
 योजनाकारों  के  बारे  मे  थे  क्‍या  कर  रहे  हैं  ?

 दूसरी  तरफ़  केन्द्रीय  सरकार  की  झोर  से
 यह  तय  किया  गया  था  कि  जो  पिछडे  हुए
 राज्य  हैं  उत  को  प्रतीक  से  प्रक्रि  झा थिक
 सहायता  देकर  विकसित  राज्यों  के  मुकाबले
 थे  खड़ा  करमे  की  कोशिश  करेंगे  ।  बिहार
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 एक  पिछड़ा  हुआ  राज्य  है  जो  खास  कर
 सुखाड़  का  क्षेत्र  है,  जहां  केवल  बिजली  पर
 ही  निर्भर  किया  जा  सकता  है  |  महम
 बिजली  बोई  ते  कहा  था  कि  तेनुआ  में  जो
 कोयला  क्षेत्र  के  मध्य  में  बसता  है  शीर  जहा
 पानी  की  भी  सुविधा  है,  एक  थर्मल  पावर
 स्टेशन  लगाये  जो  केन्द्रीय  प्रोजेक्ट  में  हो
 लेकिन  राज  तक  उस  का  निर्णय  बाप  का
 बिजली  विभाग  नही  कर  सका  है।  में  निवेदन
 दूंगा  कि  माननीय  मती  जी  पने  उत्तर
 में  इन  योजना भो  के  सम्बन्ध  में  बतायें  तथा
 यह  भी  बताये  कि  तेनुघाट  थर्मल  पावर
 स्टेशन  को  केन्द्रीय  प्रोजेक्ट  में  लेने  जा  रहे  हैं
 या  नहीं  ।

 शधाज  कोयले  की  कमी  है  ब्र नाज़  की
 कमी  है--  यह  बात  सही  है।  लेकिन  में  श्राप
 के  माध्यम  से  निवेदन  करना  चाहता  ह--
 ड्राप  बार  बार  यहा  कहने  है  ॥:  कास  गौर
 मीडियम  क्लाथ  बताने  के  लिये  हम  मिलो
 का  आदेश  देते  है  लेकिन  वह  फिर  भी  नहीं
 बनता  है।  जो  बनता  है,  में  पूछना  चाहता  हु--
 बह  कहा  जाता  है।  राज  हमार  यहा  गरीबों
 को  एक  मीटर  कपड़ा  भी  कन्ट्रोल  के  दामों
 पर  नहीं  मिल  रहा  है  1  मेने  इस  सम्बन्ध  मे
 झपने  यहा  के  जिला  अधिकारी  से  तथा
 अन्य  प्राधिकारियों  से  पूछा,  लेकिन  के  लोग
 भी  अपनी  अ्रसमर्यता  दिखाते  हैं  |  राज
 इस  द्य  की  यह  स्थिति  है  कि  जिन  को
 ज़रूरत  है,  उन  को  जरूरत  की  चीज़  भी
 हम  नहीं  पहुचा  सके  है  ।  हमारी  वितरण
 प्रणाली  इतनी  दोषपूर्ण  है  कि  चीज़े  जनता
 तक  पहुच  ही  नहीं  पाती  ।  कप  को  इस
 समस्या  पर  गम्भीरता  से  विचार  करना
 चाहिए  ।  यदि  वितरण  प्रयासों  में  सुधार
 नही  किया  गया  तो  वे  चीज़ें  काले-आजार  मे
 जायेगी  झीर  काले  धन  को  बढ़ाने  में  मदद
 करेंगी  |

 इन  शब्दों  के  साथ  में  इन  प्रतिपूरक
 गायों  का  समर्थन  करता  हू  ।
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 श्री  ध्रोंकारलाल  बैरवा  (कोटा)  :
 सभापति  महोदय,  यह  जो  अनुदान  की  मांग
 352.  70  करोड़  रुपये  की  सदन  के  सामने

 पेश  है,  म  इस  का  विरोध  करने  के  लिये  खड़ा
 हुजरा  हु।  मुझे  तो  ऐसा  लगता  है  जैसे  घर
 की  मुर्गी  दाल  बराबर--जब  चाहों  पका  लो,
 खा  लो  ।  जब  रुपये  का  वादा  हुआ,  जब
 जरूरत  पड़ी,  फौरन  सप्लमेन्ट्री  डिमाण्ड
 पेश  कर  दी,  क्योकि  बहुमत  ग्रुप  के  पास  है,
 जितना  चाहा  निकाल  लो,  जितना  चाहो
 रख  लो  t  में  जानना  चाहता  हू  कि  यह  घाटा
 क्यों  हुआ  ?  अतिरिक्त  मार्ग  लाने  की  यहा
 क्यो  ज़रूरत  पडी  ?  आप  ने  चुनाव  में  देखा
 होगा--पिछले  चुनाव  में  70  करार  रुपया
 लगा  दिया,  300  जगह  का  उदघाटन  करन
 के  लिये  प्रधान  मंत्री  जी  गई,  क्या  इन  मे
 बसा  नहीं  लगता  है  ?  जनता  बेचारी  क्या
 जाने,  विदेशी  मुद्रा  क्या  है  झोर  देशी  मुद्रा
 क्या  है  |  जव  टैक्स  लगता  है  तब  मालूम
 पड़ता  है  कि  सरकार  क्या  कर  रही  है  1

 इस  में  लिखा  है  कि  i25  aire  रूपया
 खाद्यान्न  की  नई  प्रणाली  का  लिये  रखा
 गया  है  |  हमारे  शिरडी  साहब  ने  कहा  था
 कि  हम  खाद्यान्न  की  एक  नई  प्रणाली  बताने
 जा  रहे  है।  भ्र भी  जो  प्रणाली  बनी  थी  उस  में

 यह  था  कि  r05  समय  क्विंटल  के  हिसाब
 से  खरीदो  प्रो  65  के  हिसाब  में  बेचा  ।
 में  सरकार  से  पूछता  ह  कि  यह  60  रुपये
 का  फर्क  किस  बात  का  रखा  गया  है,  कितना
 ऊर्जा  जाताहै  ?  क्या  इतना  खर्चा  रख-
 रखाव  पर  दाना  है,  लाने-लेजाने  में  लगता

 है  या  चूहे  सा  जाते  है  या  खाद्य  निगम  वाले
 खा  जाते  है,  कौन  इतना  पैसा  ar  गया,  कैसे
 इतना  खर्चा  हो  गया  ।  क्‍या  करो  सरकार  ने
 देखा  है  कि  60  रुपये का  खर्चा  कैसे  जाताहै?

 जहा  तक  लेवी  का  सवाल  है--प्रभी

 पुलिस  की  चर्चा  हो  रही  थी  बेतन बृद्धि  के  लिये

 कैसा  रखा  है।  मह  वही  पुलिस है  जो  बाप  को
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 ware  करने  के  लिये  रखी  जाती  है
 कही  हड़ताल  हो  तो  मजदूरों  को  डण्डा
 मारने  क॑  लिये  काम  में  आती  है,  लेवी  की
 बसूली  क रन  हो  तो  किसानों  को  ठण्डा  मारने
 के  लिये  है,  इसी  लिये  कप  उन  का  पैसा  बढा
 रहे  हैं  ।  केन्द्रीय  रिज  पुलिस  बाप  को
 सलाम  करने  के  प्र लावा  और  कौनसा  काम
 करती  है।  ठीक  है--पैसा  बढाइये,  ग्राम  कल
 महंगाई  इतनी  ज्यादा  है  कि  पैसा  बढ़ाना  ही
 चाहिये--लेकिन  उन  का  उपयोग  क्‍या  है  ?

 रोजाना  अखबारों  में  काले  धन  की
 चर्चा  जाती  है,  फला  जगह  इतना  घन  निकला,
 फला  जगह  इतने  बोलें  अनाज  के  निकले,
 इ  तने  बोरे  सीमेन्ट  के  निकले,  लेकिन  वे  कहा
 जाते  है  ?  कया  सुपर  मार्केट  मे  जमा  कराये
 गये,  उत  का  क्या  हुआ *  मैं  तो  यह
 समझता  हू  कि  ये  जितने  मिनिस्टर  बैठे

 हुए  है  इन्होने  ही  सारा  काला  घन  दवा  रखा
 है,  इन  के  घरो  में  दबा  पड़ा  है,  लेकिन  इन
 की  बान  कौन  करे  ?  ज॑से  सिनेमा  के  पढें
 पर  दीखने  वाले.  गाने  वाले  और  देखनेवाले
 तीनो  अलग  अलग  रगो  मे  सामने  आते  है
 वही  हाल  इन  का  है--बाहर  से  कुछ  है
 कौर  मदरसे  कुछ  है  |  कभी  कहते  है
 सो  का  नोट  खत्म  करो,  कभी  कहते  है
 कि  परिवार  नियोजन  का  सिक्‍का!  निकायों,
 कभी  कहते  है  कि  खाद्यान्न  स्थिति  खराब  हो
 गई  है,  कभी  कहते  हैँ  कि  व्यापारी  घोखा
 देता  है,  कभी  कहते  है  कि  पोपुलेशन  बड़  गई  ।
 परे,  कही  तो  झा  कर  ठहरो  ।  यही  कहो
 कि  पापुलेशन  इतने  करोड  बढ  गई  या

 हमारा  खाद्यान्न  घटता  जा  रहा  है  क्योकि

 हमारी  नीति  गलत  है  ।

 में  कहा  तक  गिनाएं--भाष  ने  खाद
 पौर बीज  की  ऐसी-नर्स!  एजेंसिया  दे  रखी

 है  कि  राज  किसान  को  खाद  300
 रुपये  क्विंटल  में  मिलता  है,  जब  कि  वह
 शाप  को  झपना  स्टाक  i05  रुपये  में  देता

 है  d  लेबी  में  कया  होता  है--भाष  ते  35
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 किलो  के  हिसाब  से  लेवी  लगाई  है--पहले
 पटवारी  जाता  है  वह  वसूल  करता  है,  फिर
 बो  0डिपो  जाता  है--कहता  है,  नहीं
 तुम  को  .0  बोरी  और  भरना  होगा  ।
 उस  के  बाद  कलेक्टर  जाता  है--नहीं  तुम
 को  इतना  कौर  भरना  पडेगा,  क्योंकि  उस
 की  सारी  ज़मीन  का  ठेका  आप  ने  लिया

 हुआ  है  ।  कभी  बाप  ने  यह  सोचा  कि  वह
 किस  तरह  से  पैदा  करता  %—0  ae
 जमीन  में  कितनी  खाद  लगेगी,  कितना  बीज
 लगेगा,  किस  कीमत  पर  खरीद  कर  वह  इन
 चीज़ों  को  लगायेगा,  कभी  श्राप  ने  हिसाब
 लगा  कर  देखा  है  r  यह  सब  इस  लिये  है  कि
 झााप ने  कोई  नीति  नहीं  बनाई  है

 खाद  को  ही  ले  लीजिये--रातों  रात
 भाव  बढ़  गये--50  रुपये  से  05  रुपये

 हो  गया,  प/ट'श  30  रुपये  थी,  कोई  पूछता
 नही  था,  लेकिन  शब  65  रुपये  हो  गई  t
 पानी  का  रेट  इतना  बढा  दिया  कि  मेरे  ख्याल
 मे  कब  किसान  सिचाई  भी  नहीं  कर  सकेगा  ।

 यह  बड़े  ग्रफततोस  की  बात  हैं  यहा  चार
 दीवारी  के  इन्दर  बैठ  कर  प्राय  सारे  कानून
 बना  देते  है,  कभी  किसानों  से  भी  पूछा  है
 कि  तुम  किस  तरह  से  काम  कर  रहे  हो  ।
 बाप  कहते  हु  कि  400  करोड़  हुये  का  खाद

 बाहर  से  लगाती  है,  किसान  अपने  आप
 खरीदेगा  ।  क्या  प्राय  ने  सोचा  कि  उस  से
 05  रुपये  मे  सगे  लेकिन  खाद  पर  और  दूसरी
 चीजों  पर  उस  की  क्या  लागत  झा  रही  है  ।

 एक  ओर  तमाशा  है--किसान  को  कहते
 है  कि  हम  तुम  को  सीमेन्ट  देंगे,  लोहे  की  चहरे
 दगे  ।  किसान  अनाज  देता  है  तो  उसे  को
 क़सीदे  पकड़ा  देते  है  कि  तुम  को  4  चहरे
 मिलेगी,  इतनी  बोरी  साद  सिलेगा,  इतनी
 बोरी  सीमेन्ट  मिलेगी  |  यह  ब्रेचारा  उन
 चीज़ों  के  लिये  i5  दिन  तक  कलक्टरी  के
 चक्कर  लगाता  है,  चक्कर  लगाते  लगाते
 उस  की  रसीद  गल  जाती  है--  न  उस  को
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 हूरें  मिलती  हैं,  न  खाद  मिलती  धौर  मे
 सीमेन्ट  मिलता  है  1  हमारे  खाद्य  मंत्री  जी
 तो  झ  राष्ट्रपति  बन  गये--कौन  देखता

 है  कि  उस  की  क्‍या  हालत  हो  रही  है  ।  जो
 भी  इस  मह॒कमे  में  कराता  है  नाकामयाब  हो
 कर  जाता  है

 भाव  कौन  बढाता  है--बनिया  बढ़ाता
 है  या  भाप  बहाते  हैं”  पार्लियामेट  में  घी  मिलता

 है  पहले  सात  रूपये  किलो  लेते  थे  शब  25  रूपये
 किलो  मिलता  है--किया  यह  मूल्य  हमने  बढाया

 है  1  रेल  के  किराये  क्‍या  हमने  बढ़ाये  है,  तेल,

 साबुन  का  दाम  क्या  हमने  बढ़ाया  है  ।  जब
 आप  खुद  15 रूपये  मे  लेकर  58  में बंचोगे
 तो  क्‍या  दुकानदार  का  दिमाग  खराब  है  जो
 झपकी  नीति  के  पीछे  चलेगा  पहले  श्राप
 दाम  बढ़ाते  है  तब  दुकानदार  बढ़ाता  है  1  श्राप

 एक  पैसा  बताते  है  तो  दुकानदार  भी  एक  पैसा+
 या  'राजा  पैसा  बढ़ाता  है।  शोर  मच  जाता  है
 कि  राज  दाम  बढ़ने  वाला  है  बह  पुरानी  चीजो
 के  दाम  भी  बढा  देता  ड्  बाप  इतना  तक  तो
 कर  नहीं  सकते  कि  जो  पुराना  चीजे  है  उसको
 तो  पुराने  भाव  पर  विधवा  सके।  प्रभी  इंदिरा
 जी  गुजरात  में  जा  कर  5  करोड  रूपया  ले  झाई,

 चुनाव  के  लिये  तैयार  हो  जानो  ।  कैसे  मूल्य
 घटेगा  ।  जो  रीति  हैं  उसमे  श्राप  कैसे  मूल्य
 घटा  सकोगे  ?  आपकी  फैक्ट्रियां  चल  रही  हैं,
 आपकी  एच+  एम०  टी०  घड़ी  पहने  ibe  में
 मिलते  थी  लेकिन  राज  पसरी  कीमत  68

 रूपए  है|  यह  तो  आपकी  प्रगति  बताई  कानों

 है  ।  मूल्य  वृद्धि  तो  श्राप  स्वय  कर  रहे  है  ।
 फिर  सरकार  कहती  है  कि  सरकारी  बाजार
 में  हम  मृतक  वृद्धि  नहीं  कर  रहे  है  ।  प्रा पने  कभी
 दवाई  की  दुकान  दखो  है  ?  जो  कैप्सूल  पहले
 6  पैसे  में  आता  था  प्राग  वह  5  7%  मे  मिल

 नहीं  रहा  है  ।  जो  सरकारी  फैक्टरियां  है  उसका
 यह  हाल  है  ।  तो  मूल्य  वृद्धि  कमी  घट  नहीं
 सकती  है  घर  ते  खाद्य  रीति  ही  सुधर  सकती

 हैँ  1

 छापने  सिचाई  साधनों  के  लिए  i25

 करोड़  रखे  लेकिन  राजस्थान  वालों  से  क्या
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 कहा  कि  जम्मू  कश्मीर  के  नीचे  कोई  बाघ  वन

 रहा  है  उससे  राजस्थान  को  बिजली  देंगे  ।
 शाप  वहा  की  बिजली  उत्तर  प्रदेश  वालों  को

 ही  दे  दीजिए,  राजस्थान  तो  वहा  से  बहुत  दूर
 है  ।  यह  झ्रापकी  योजना  है  श्राप  कहते  है
 कम्बल  बाध  बना  रहे  है  बहा  से  राजस्थान  को
 बिजली  मिलेगी  |  हम  कहते  हैं  राजस्थान  में

 एटामिक  पावर  स्टेशन  बना  हिना  है,  चम्बल
 बाघ  है  वहा  से  बिजली  नही  मिल  रही  है  ।
 4  साल  हो  गाए  आप  लिफ्ट  इरीगेशन

 भी  सही  कर  पाये  ।  वहा  की  झ्राप्री  जमीन  पानी
 के  बगैर  सुखी  पड़ी  हुई  है  ।  वहा  पर  लोग  बाढ़
 के  लिए  चिल्ला  रहे  थे  लेकिन  राजस्थान  का
 तो  ऐसा  एरिया  है--बाडमेर,  जैसलमेर,

 जोधपुर  की  सरहद  पर--जहा  लोग  एक  एक
 बद  पीने  के  पानी  के  लिए  'तडप-तड़प  कर  मर
 रहे  है।  प्राय  लम्बी-चौड़ी  बातें  करते  है  कि  इसने
 बाघ  बनवा  देगे,  इतने  कुये  बनवा  देंगे  लकिन
 राजस्थान  में  लिफ्ट  इरीगेशन  के  इतने  साधन

 होते  हुए  भी  वहा  पर  ब्रिज ली  नही  बनेगी,  श्राप
 कहते  है  जम्म  कश्मीर  मे  बाध  बनवा  रहे  हैं
 वहा  से  बिजली  देंगे  ।

 इसी  तरह  से  मैं  मापकों  बताना  चाहता

 हूं  कि  हमारे  यहा  कोटा  का  जो  पुल  है  वह  ढ्
 चुका  है श्रौर  सारा  ट्राफिक  प्रापके  बाघ  पर

 होकर  जा  रहा  है  ,  कोटा  म  के  ऊपर  होकर
 जा  रहा  है  1  झगर  एक  पूरा  फर्क  जाता  है  तो

 पुलिया  धरती  है,  गू  जती  है  i  इसलिए  श्राप
 अली  से  जल्दी  उसको  बनाओ ों  नहीं  तो
 कोटा  इम  भी  राम  राम  कर  जयेगा  ।  बाप
 राजस्थान  सरकार  को  टेलीकाम  से  या  किसी

 तरह  से  कहिए  कि  जल्दी  से  जल्दी  इस  पुलिया
 को  बनाये  |  प्रखर  हरामेन  वाले  बनायेंगे
 तो  उसको  कोई  नुकसान  नही  पहुंचेगा  |  लेकिन
 उस  नहर  को,  उस  बाध  को  बनाने  से  पहले
 अगर  राजस्थान  कनाल  को  बना  दें  तो  वह  हम
 सकती  को  पानी  दे  सकती  है  इतनी  लम्बी-
 लौहो  छलांग  मारने  से  काम  नहीं  चलेगा,
 राजस्थान  कै ताल  बिनने  दिन  से  प्रापक  ऊपर

 भालू  बहा  रही  है  लेकिन  आपने  कुछ  नहीं
 चकिया ।

 1974-75.
 शमी  शबल  भाल  सजी  तिवारी:  (बलराम

 पुर)  :  सभापति  जी,  राज  इस  बहस  में  भाग
 जने  का  भ्र वसर  मेंझे  मिला  इसके  लिए  आपका
 धन्यवाद  ।  मेरा  निवेदन  है  कि  झ्राजकल  की
 अर्थ  व्यवस्था  इतनी  जो  बिंग  गईं  है,  उसके
 कारण  क्या  हैं,  क्या  इसकी  तह  में  जाना

 हमारा  सरकार  का  कत्त॑व्य  नहीं  हैं  ?  इनमें
 सभो  तक  सरकार  क्‍यों  फेल  रही  है  ?  श्राप
 तमाम  इन्तजाम  कर  रहे  हैं,  प्रबन्ध  कर  रहे
 हैं,  भल  बना  रहे  हैं  लेकिन  सेलों  में  क्या  कुछ
 खर्चा  नही  लगेगा  ?  अ्रवश्य  लगेगा।  मैंने  एक

 8  पेज  की  किताब  मन्त्री  महोदय  की  सेवा  में
 भेजी  थी,  जो  में  करनी  टेबिल  पर  भी  रख  गा
 उसमे  हमने  निवेदन  किया  है  कि  किस  तरह  से
 जो  राजकमल  10  व्यवस्था  विंड  रही  है
 उसको  सुधारने  के  लिए  कदम  उठाये  जायें।
 मैंने  उसमे  लिखा  है  ग्रहण। रे  जो  करेन्सी  नोटस
 हैं  उनको  विदा  करना  चाहिए  ।  जितने  भी
 पैसे  वाले  हैं  उनके  काउन्ट  बैक  में  हों  ।  साथ-
 साथ  उसकी  जो  बैक  खाते  की  किताबें  हैं  उसमें
 उनके  फोटो  होने  चाहिएं  जो  कि  गअटेस्टेड  हाँ
 इस  प्रकार  पैसा  निकालने  कौर  पेस।  खर्चे  करते
 का  हिसाव  किताब  बैक  में  रहेगा  झोर  बैंक  का
 पैसा  चैक  में  लोगं|  को  दिया  जाये।  वितरण
 प्रणाली  में  आपको  चेज  करना  पड़ेगा  |  यह
 सारी  बाते  मैंने  उस  किताब  में  सेशन  कौ  हैं  ।
 मैं मममतता  हु  इस  प्रकार  का  रास्ता  अपनाने  से
 जो  ब्लैकमनी  बढ़ता  जा  रहा  है  उसमें  बहत  बडी
 रुकावट  आयेगा  |  हम  कराधान  से  जरूर  उनको
 खोखला  करना  चाहते  है  लेकिन  कराधान  से
 जो  होशियार  वर्ग  के  व्यापारी  &  चह  बच  जाते
 हैं  कौर  जो  ईमानदार  व्यापारी  हैं  वही  नही  बचते
 हैं  ।  नतीजा  यह  होता  है  कि  गरीब  शौर  गरीब
 बनते  जाते  हैं  तथा  अमोल  शौर  अमीर  बनने
 जाते  हैं।  मेरा  आपने  निवेदन  है  कि  जो  आपको
 'रिज वें  बैक  है  उसकी  शक्ति  से  हस  देश  को
 ब्लैकमनी  को  रोकने  के  लिए  कदम  उठाये  जाये
 जोकि  मैंने  उसमें  निवेदन  किए  है।

 मैंने  कभी  प्रगति  कास्टीटुए्सी  में  रेड
 कराया  था

 ।  हमारी  ्  ब्यूरोक्रेसी  है  बह  कहा
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 [बौचोकार  लाल  बैरवा]

 तक  ईमानदारी  से  काम  कर  रही  है  उस  पर
 भी  आपको  गौर  करना  है  |  हमने  जो  रेड
 करवाया  उसमें  लाखों  रुपए  की  सम्पत्ति
 मिली  लेकिन  मैंने  इमाम  टैक्स  आ्आाफिसर,
 उत्तर  प्रदेश  से  पूछा  कि  क्या  धन  मिला  तो
 उन्होंने  कह  बघिया  कभी  बताने  की  क्षमता  मुझे
 नहीं  है  in  दस  रोज  हो  गए  राज  तक  उन्होंने
 मुझे  कोई  जवाब  नही  दिया  है।  क्‍या  मतलब

 है,  क्या  वह  भी  गोलमाल  करना  चाहते  है  ?

 (व्यवधान  )  मेरा  निवेदन  हैँ  कि  हमारा  इन-
 कम  टैक्स  विभाग,  सेल्स  टैक्स  विभाग  जो
 घपलेबाजी  कर  रहा  है  जिससे  ब्लैकमनी
 रोज़  बना  जा  7हता  है  उसके  लिए  सरकार
 उनको  चेतावनी  दौर  सख्ती  से  उनको

 इमानदारी  से  काम  करने  के  लिए  बाध्य  करे  1

 हमारे  देश  के  कुछ  हिस्सों  पर  नेपाल  की
 सरहद  पढ़ती  हैं  ।  हम  तो  अपने  देश  मे  अनाज
 के  लिए,  कपडें  के  लिए  तरसते  हैं,  ऐसा  लोग

 कहते  हैं  लेकिन  हमारे  जो  कस्टम  भ्रमणकारी
 नेपाल  बाडेन  पर  बैठे  है  वह  मालामाल  हो
 रहे  हैं  |  ट्रकों  से लदी  हुई  चीजे,  कपड़ा,  गल्ला
 कौर  दूसरी  जरूरत  की  चीजे  रोज  नैपाल  को
 जा  रही  है  लेकिन  ईमानदारी  मे  चलेगी  नहीं
 होती  है।  मैं  निवेदन  करूगा  हमारे  जो  सरकार
 के  कर्मचारी  हैं  वे  इस  पर  ध्यान  दें  ।

 एक  बाल  मैं  और  निवेदन  करना  चाहता
 हुं  हिए  एम०  पीज०  का  कि  सेल  बनाया  जाये,
 यदि  सरकार  मुनासिब  समझे,  जोकि  हर  तरफ
 अपनी  निगाहें  रखे  ।  जहा  बहू  मुनासिब  समझे,
 सरकार  को  हायरेबशन  दौर  सरकार  उस
 पर  मुनासिब  कार्यवाही  क  रे  ।  इस  बात  को  मैंने

 पहले  भी  १  हा  या  लेकिन  राज  तक  इसका  कोई
 प्रबन्ध  नहीं  हा  |  व्यूरोक्रीसी  के  के  पर  यह
 चीज  रखी  गई  है  जो  हमेशा  हमारी  सरकार  को
 चोखा  देते  रहें  कौर  हमारी  सरकार  कुछ  पता

 महीं  क्‍या  कर  रही  है,  कैसे  उसके  कदम  हैं  कि

 बह  उनको  वाच  ft  नहीं  कर  पाती  t

 19745.

 हमारे  वेश  में  रेलवे  लाइन  के  किनारे  की
 जो  जमीन  पड़ो  हुई  है  उसको  हमारे  स्वर्गीय
 शास्त्री  ज॑।  ने  भूमिहीनों  में  बाटने  के  लिए  कहा
 था  लेकिन  भ्रफसोस  है  कि  राज  तक  वह  सारी
 जमीन  नहीं  बंटी  है  झगर  कुछ  जमीन  बाप
 बाट  भी  पाये  हैं  तो  बहु  रेल  कर्मचारियों  के
 हाथ  में  ही  गईं  है  जिनको  कि  उसकी  प्राय-
 श्यकता  नही  थी  ।  हमारे  जो  गजटेड  भ्राफिससे
 हैं  उन्ही  के  पास  वह  जमीन  गई  है  1  इसलिए
 छोटे  किसान  जोकि  राज  भुखमरी  के  शिकार
 हैं  उनके  पास  बह  जमीन  जानी  चाहिए  ।

 में  यह  भी  निवेदन  करना  चाहता  हु  कि
 जो  हमारे  कार्ड्स  है  जहा  से  इस  देश  के  लिए
 खतरे  की  घंटी  बजती  है  वहा  पर  टेलीफोन
 शौर  वायरलैस  की  सुविधा  होनी  चाहिए  ।

 हमारा  नैपाल  का  बार्डर  बहुत  बडा  बाहर  है
 उत्तर  लेकिन  बहा  पर  सरकार  ने  टेलीफोन
 ग्रोवर  वायरलेस  की  सुविधा  नहीं  दी  हैं  1

 श्री  मधु  लिये  :  भाप  जानते  हैं  प्रा पका
 उत्पादन  का  जो  कार्यक्रम  था  उसमे  विलम्ब

 हुआ  |

 बरी  वेबकास्ट  बदला  :  वह  तो  है  ।

 शी  मधु  लिये  :  प्रखर  मैं  इ  यूटी  का  सवाल

 नहीं  उठाता,  उधर  बीसी  का  ध्यान  नहीं  जाता
 तो  50  परसेन्ट  ड्यूटी  भी  नहीं  होती  ।

 कवि  बणा  भाल  सनी  तिवारी  :  कृपया
 इधर  मली  महोदय  का  ध्यान  जाना  चाहिये  ।
 हम  जो  देश  में  काला  धन  निकालने  के  लिये
 प्रयत्न  कर  रहे  है  क्या  उस  में  हम  को  आशातीत

 लाभ हो  रहा  है”?  नहीं  हो  रहा है  1  हम  ने
 वित्त  मंत्री  से  यह  मांग  की  थी  कि  देश  में
 कितनी  करेन्सी  है  वह  बताये  ।  उन्होंने  जो
 फिगर  दी  उस  का  चलना  उन  को  एस्टीमेट
 कर  के  बताना  चाहिये  था  कि  हमारे  कागजों
 से  कितना  है।  जो  कागजों  में  नही  है  बह  ब्लैक
 मनी  में  है।  लेकिन  कंपीटिटिव  चार्ट  वित्त  मंत्री

 महोदय  मे  नहीं  दिया  बहु  बताये  ।
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 एक  बात  और  अन्त  में  कहना  चाहता
 हूँ  कि  इस  देश  में  काले  बीमारियों  ब्लैक  मनी
 फहराने  वालों  को  सामने  पकड़ें  जाने  पर  शुद
 किया  जाना  चाहिये,  ऐसा  कानून  बनाना
 चाहिये।  प्रिया  देश  में  पौरल  की  काफी  कमी
 हो  गई  है  जिस  की  वजह  से  सुधार  नहों  हो
 रहा  है  ।  इस  ब्लैक  मनी  बनाने  वाली  परम्परा
 से  देश  को  बनाये  ।

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 B.  PATNAIK):  Certain  points  were
 raised  by  two  hon.  Members  regard-
 ing  the,  functioning  of  the  Defence
 Ministry.  Shri  Madhu  Limaye  and
 Shri  8.  M.  Banerjee  are  not  present
 in  the  House  now.  Even  then  I  would
 like  that  these  points  raised  by  the
 hon.  Members  should  not  go  un-
 answered.

 Shri  S.  M.  Banerjee  has  raised  the
 issue  of  setting  up  of  an  experts
 classfication  committee  for  Defence
 civilians.  A  decision  was  taken  by  the
 Government  in  this  regard  many
 months  ago.  He  has  raised  a  doubt
 that  the  formation  of  this  com-
 mittee  has  now  been  shelved.  I  want
 to  assure  this  House  that  there  is  no
 question  of  shelving  the  formation
 of  this  committee.  There  has  beer
 some  delay  in  ruceipt  of  the  names  of
 the  representatives  of  the  federations
 end  of  the  official  representatives
 Secondly,  a  panel  of  Retired  Judges
 from  which  one  is  to  be  selected  for
 appointment  as  Chairman  has  yet  to
 be  called  for  from  the  Department  of
 Justice  under  the  Ministry  of  Home
 Affairs  For  these  two  reasons,  the
 formation  of  the  committee  has  been
 delayed  But  I  would  like  to  assure
 the  House  that  within  two  to  three
 months’  time  this  committer  would  be
 formed.

 Shri  Madhu  Limaye  has  raised  8
 number  of  points.  His  first  point  was
 about  an  alleged  theft  in  COD,  Kan-
 pur.  I  would  Hke  to  make  it  clear
 that  there  has  been  no  theft  in  COD,
 Kanpur,  On  2ist  March,  974  it  was
 reported  that  about  700  kgs  of  brass
 was  missing.  After  a  thorough  search
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 of  the  surrounding  area  with  the  help of  the  security  staff,  this  brass  was
 found  and  the  quantity  was  jocated
 and  it  wag  purely  a  case  of  misplace-
 ment.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Where  was  it  found?

 SHRI  J.  8,  PATNAIK:  In  the  sur-
 rounding  area  in  a  sub  depot.  It  was
 replaced  in  the  store.  There  was  no
 case  of  any  theift  there.  It  was  a  case
 of  misplacemeut.

 He  made  an  allegation  of  theft.  He
 said,  a  lunatic  was  brought  inside-
 the  depot  and  was  shot,  This  is  also
 not  correct.  On  4th  May  night  a  De-
 fence  Security  Corps  Sentry  was  on
 patrol  duty;  he  was  in  no  man’s  land
 lying  between  the  road  and  the  mner
 Perimeter  of  the  depot  He  noticed
 some  intruder  who  ran  and  climbed
 the  inner  perimeter  of  the  fencing
 with  a  view  to  avoid  arrest  by  the
 Sentry.  The  Sentry  challenged
 the  intruder  and  since  there  was  no
 response,  fired  at  him.  The  second:
 shot  fired  by  the  sentry  hit  the  m-
 truder  in  the  leg  He  was  appreh.nd-
 ed  and  handed  over  to  civil  police.  The
 matter  is  under  investigation  by  the
 local  police  So  there  is  no  question
 of  a  lunatic  being  brought  inside  the
 depot  and  being  shot  etc.

 He  said,  wagons  were  taken  away
 by  conspiracy  of  some  people  from
 the  depot

 PROF  MADHU  DANDAVATE:
 About  the  lunatic  having  been  shot

 at,  this  item  appeared  in  the  Press.  In
 that  case,  why  did  ‘you  not  contra-
 dict  it?  It  appeared  in  the  Press.

 SHRI  J.  B.  PATNAIK:  I  am  mak-
 ing  contradiction  now.

 PROF.  MADHU  DANDAVATE:
 Events  took  place  some  time  back.
 These  news-items  appeared  in  the
 press.  Why  was  it  not  contradicted’
 earlier?
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 SHRI  ग  8  PATNAIK  Every  news

 item  need  not  be  contradicted  Wu
 need  not  contradict  every  item  ap-
 pearing  in  the  press.  Because  it  was
 raised  by  the  hon  Member  here  J
 am  contradicting  it  on  behalf  of  the
 Government

 Wagon  No  CR  54069  was  rece:ved  in
 the  depot  on  5-6-74  The  endorse-
 ment  ‘seal  of  ane  side  of  the  wagon
 was  knotted’  exists  on  the  wagon
 check  lst  of  that  dute  It  was  pre-
 sumed  someone  had  tampered  with  the
 seals  and  depot  therefore  did  not  un-
 load  the  wagons  nor  did  it  reseal  it,
 as  it  was  requirei  to  be  unloaded  in
 the  presence  of  railway  gtaff  On
 7-6-74  the  orderly  officer  of  the  depot found  that  wagon  was  beng  drawn
 out  from  depot  by  the  railway  pilot
 engine  when  it  was  not  included  in
 the  drawing  out  list  of  loaded  wagons
 for  that  date  Actually  along  with
 this  wagon  53  other  wagons  of  Which
 33  were  lying  loaded  and  20  empty were  being  taken  out  The  guard
 who  was  interrogated  by  the  orderly
 officer  admitted  that  he  has  connected

 ‘this  particular  wagon  by  mistake  with
 the  others  mentioned  in  the  drawing out  list  The  matter  was  brought  to
 the  notice  of  concerned  Tailway  autho
 Titles

 He  raised  the  issue  of  residential accommodation  for  the  married  offi
 cers  in  the  armed  forces  In  fact  a
 decision  was  taken  in  the  Emergency
 Committee  of  Cabinet  on  9-12-65,  that
 married;separate  families  accommo-
 dation  for  defence  services  should  be
 bui't  up  in  a  phased  programme,  over @  period  of  5  to  20  years  Accoid
 ing  to  this  phased  programme  since ‘1966-67  to  1973-74  married  accommoda tion  ha,  been  built  for  the  armed forces  As  a  result  of  this  construc- tion  of  accommodation  the  percentage of  satisfaction  has  gone  up  to  64,  in the  case  of  officers  and  53  for  the others  In  the  army  It  is  42  for  officers and  5l  for  others  in  Navy  It  ig  6p
 for  officers  and  89  for  others  in  Air
 Force,  Even  then  the  situation  is  not
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 satisfactory  There  are  number  of
 officers  and  number  of  others  who  are
 not  finding  accommodation  For  this
 purpose  we  have  made  budget  provi-
 sion  this  year  But  as  the  House  is
 aware  we  have  to  function  under  cer-
 tain  Anancial  constraints  JI  am  afraid
 the  1965  programme  would  not  be
 fulfilled  if  thege  financial  constraints
 continue  to  operate  Even  then  ac-
 commodations  are  being  provided

 Officers  are  permitted  ta  hire  mar
 tied  accommodation  of  their  own  and
 to  claim  reimbursement  of  the  differ
 ence  between  rate  of  accommodation
 and  the  rate  that  would  have  been
 recovered  trom  the  officer  had  he  occu-
 pied  a  Government  atcommodation

 Beside,  this  JCOs  and  others  of
 the  army  and  equivalents  in  the  Navy
 and  Air  Force  are  ulsn  allowed  to
 hire  mairied  accommodation  and  then
 claim  compensation  in  lieu  of  quarters
 Besides  this  it  has  neen  decided  that
 in  A-class  city  accommodation  has
 to  be  found  out  for  the  officers  in
 terms,  of  construction  of  hostels
 These  are  the  means  by  which  we  try
 to  find  out  accommodation  for  those
 officers  and  men  who  are  not  finding
 accommodation  because  of  the  factors
 stated  by  me  earlier

 Shri  Limaye  again  raised  the  issue
 of  higher  v.scositv  of  furnace  oi]  This
 has  been  clarified  to  by  the  hon  Shri
 Borooah  As  far  8५  Defence  Ministry
 is  concerned,  he  had  correspondence
 with  the  Finance  Minister  He  must
 have  got  the  answer  from  him  He
 ralsed  one  point  to-day  He  said  that
 the  Navy  was  using  higher  furnace
 oil—furnace  9  of  00  c/4  viscosity,

 श्री  मधु  लिये  यह  मैंने  नहीं  कहा  ।

 मैंने  कहा कि  श्री  सी०  बाई०  राव  ने  टे  लेक्स

 मेसेज  भेजा  था  गौर  उस  मैं  00  वास्को मिटी
 को  प्रायः  भेजने  के  लिए  कहा  था  t  नेवी

 के  लिए  मैंने  नहीं  कहा  1



 329  Suppl.  DG,  (Gent)  |  BHADRA  8,  806  (SAKA)  Suppl.  D.G.  (Genl.),  130
 974-75

 I  have  given  you  a  copy  of  the  docu
 ments.  I  do  not  know  why  you  are
 not  replying  to  the  matters  raised  by
 me  point  by  point?

 SHRI  J.  B.  PATNAIK:  You  do  not
 patiently  hear  me.

 SHRI  MADHU  LIMAYE:  Have  you
 got  the  document?

 SHRI  J.  B.  PATNAIK:  I  am  reply-
 ing  to  the  points.  So  far  as  Defence
 Ministry  is  concerned.  a  reply  has  al-
 ready  been  given  to  the  points  raised
 by  you  by  the  Defence  Minister  He
 has  also  replied  to  the  same  in  his  let-
 ter  to  you.

 So  far  as  the  Navy  is  concerned,
 there  is  no  question  of  their  using  fur-
 nace  oil  of  a  higher  viscosity  than
 prescribed

 की  सु  लिये  इस  वक्‍त  जिस  डिस्को-

 सिटी  का  तेल  आप  इस्तेमाल  कर  रहे  है  ।

 SHRI  J.  छ  PATNAIK  I  have  told
 you  that  you  do  not  have  the  patience
 to  hear  me  I  said  that  at  present
 Navy  ७७  using  furnace  oil  of  80  C.S.
 viscosity  which  has  been  prescribed
 by  the  LS.].  and  not  more  than  that.
 He  taised  another  point  regarding
 sending  of  cur  MIG  aircraft  to  the
 USSR  for  overhaul  and  repair.  Con-
 struction  of  MIG  aircraft  was  under-
 taken  in  the  early  part  of  sixties.  But
 the  overhaul  facility  was  not  umme-
 diately  available,  That  was  created
 in  Jate  sixties  and,  by  970-7l,  Hin-
 dustan  Aeronautics  Ltd.  was  in  a  posi-
 tien  to  undertake  overhaul  of  the  air-
 craft  and  they  have  started  their
 overhaul  works.  Of  course,  m  the
 meantime,  there  was  some  accumula-
 tion  of  MIG  a1  series  for  repair  and
 afew  MIG  2  aircrafts  have  been  sent
 to  the  Soviet  Union  for  repair  work.
 हुए  think  Y  have  answered  the  questions
 raised  by  the  hon.  Member.

 SHRI  P,  6.  MAVALANKAR:  Mr.
 Chairman,  Sir,  when  this  debate  on
 tupplementery  demands.  ten
 2030  LS—5,

 1974
 MR,  CHAIRMAN:  Mr.  Mavalankar,

 you  please  be  brief  because  the  time
 for  the  Independent  Members  has
 been  exhausted.  Have  only  ‘ifteen
 minutes.

 SHRI  P.  G.  MAVALANKAR:  When
 this  debate  _on  supplementary  de-
 mands  involving  a  sum  of  Rs.  352.72
 crores  is  going  on,  I  see  that  the  at-
 tendance  is  very  thin  partly  because
 this  is  the  week-end,  a  Saturday,  on
 which  the  House  is  sitting  and  also
 because  already  various  severe  obyec-
 tions  by  the  Opposition  have  beers
 effectively  voiced.  I  do  not  want  to
 repeat  all  those  arguments  I  have
 also  moved  severa]  cut  motions.  and
 one  of  them  is  about  the  Govern-
 ment’s  failure  to  control  effectively
 and  efficiently  the  inflationary  spiral
 in  the  economy.

 I  came  across  an  article  recently
 written  by  my  friend,  Mr.  Dandavate,
 which  has  appeared  in  the  magazine
 ‘States’  of  3lst  August,  974  wherein
 he  has  given  interesting  facts,  namely,
 in  other  countries  the  rise  in  prices  75
 accompanied  by  a  rise  in  wages.  If
 you  take  many  of  these  western  coun-
 tries,  you  w..  find  that  2f  there  is  rise
 m  prices  there  is  a  corresponding  rise
 in  wages  too.  In  our  country,  how-
 ever,  I  am  sorry  to  say  that  not  only
 the  rise  in  wages  rs  not  corresponding
 to  rise  in  prices,  but  that  the  Govern-
 ment  have  instead  come  forward  with
 a  Ball—unfortunately,  already  passed
 —whereby  all  extra  things  they  get
 by  way  of  wages  will  have  to  be  de-
 posited  compusarily  for  a  period  of
 one  to  two  years.  This  is  very  unfor-
 tunate  and  it  hits  adversely  the  la-
 bour  and  the  working  classes  and  the
 middle  classes.  Further,  Sir.  India  ac-
 cording  to  the  International  Monetary
 Fund's  statistics  of  December  973
 happens  to  be  the  third  country  in
 terms  of  largest  rate  of  inflation,  the
 first  two  being  Chile  and  Vietnam.

 J  am  sorry  to  say  that  in  our  coun-
 try  today,  the  food  situation,  the  flood
 situation  and  the  scarcity  situation
 have  all  become  very  critical,  and  I
 wonder  sometimes  how  we  all  are
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 carrying  on  in  this  great  country  in-
 Spite  of  this  critica]  situation.  Now,
 even  if  people  have  feelings  of  des-
 pondency  and  helplessness,  I  should
 say  Government  cannot  go  on  re-
 maining  helpless.  Recently,  the  Prime
 Minister  has  been  making  a  number
 of  trips  to  various  States.  She  visited
 Gujarat  on  2nd  and  3rd  August.  No-
 body  drsputes  the  right  of  the  Prime
 Minister  to  go  to  the  various  parts  of
 the  country  with  a  view  to  exploring
 the  augmenting  of  agricultural  pro-
 duction,  but  I  would  like  to  ask  Shri
 Ganesh  or  the  Food  Minister  whether
 such  visits  of  the  Prime  Munster  to
 various  States  are  bringing  any  ap-
 preciable  concrete  results,  or  are  they
 merely  explorations  in  some  other
 activities  than  agriculture?  There  is
 also  the  defective  public  distribution
 system  In  Gujarat,  for  example.  one
 finds  not  only  the  system  is  defective
 but  the  grains  supplied  are  inade-
 quate  and  the  quality  is  of  much  lower
 quahty.  That  fis  very  unfortunate  If
 you  really  believe  that  the  economi-
 cally  backward  people  must  be  given
 foodgrains  then  surely  it  must  be  ade-
 quate  and  of  at  least  modicum  qua-
 lity.

 I  have  two  points  to  make  about
 floods  anq  river  projects.  What  is
 happening  to  irrigation  network?  Are
 Government  spending  enough  in  terms
 of  massive  control  of  floods?  The
 other  day  Dr.  Rao  was  complaining
 about  it  but  he  complained  only  after
 he  had  laid  down  Fis  office  Let  us
 know  what  the  Government  is  doing
 for  having  effective  flood  control.

 In  regard  to  power,  there  is  the
 atomic  power  station  at  Tarapur  which
 Bives  electricity  both  to  Maharashtra
 and  Gujarat  Although  this  power
 station  is  financed  jointly  hy  Gujarat
 and  Maharashtra,  I  find  recently  there
 is  a  move  to  divert  some  electricity
 supply  to  Andhra  Pradesh.  If  elec-
 tricity  goes  to  Andhra  Pradesh  we  are
 happy,  but  it  cannot  be  at  the  cost  of
 Gujarat  and

 Maharashtra,
 especially
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 when  Tarapur  plant  is  jointly  finane-
 ed  and  put  up  by  Gujarat  and  Maha-
 rashtra,  For  a  Jong  time  Gujarat  was
 paying  5.8  paise  per  unit.  Then
 Tarapur  authorities  wanted  Gujarat  to
 pay  more,  so  from  5.8  paise  per  unit
 it  was  raised  to  6.27  paise  per  unit.

 But,  they  want  eight  pafse.  Ulti-
 mately,  Sir,  there  were  some  negotia-
 tions,  I  believe,  between  Gujarat,  Ma-
 harashtra  and  the  Centre  and  the
 Tarapur  plant  authorities  were  esked
 to  compromise  at  7.6  paise  per  unit.
 But,  they  are  refusing  to  do  it;  they
 are  insisting  on  eight  praise  There-
 fore  I  would  hke  the  hon  Mhnister
 to  tell  us  somcthing  more  about  this
 matter  as  to  why  should  Gujarat  and
 Maharashtra  suffer,  especially  Guja-
 rat,  because  the  switches  are  in  Ma-
 harashtra?  Since  the  switches  are  in
 Maharashtra,  it  can  really  stop  the
 supply  Sir,  Gujarat  is  thus  kept  in
 a  particular  predicament,  which  I
 think  is  very  wrong  and  unjust,  espe-
 cially  when  we  know  that  Gujarat  is
 very  short  of  power  suprly  We  do
 not  have  yet  the  Narmada  Project,
 and  we  do  not  have  other  sources  of
 generating  power.  It  3१  difficult  and
 more  expensive  to  get  coal  from  the
 distant  areas  of  Eastern  Region  We
 have  to  depend  on  this  source.  There-
 fore,  Sir,  I  would  like  the  Minister  to
 reply  to  this  point

 Sir,  since  my  time  is  limited.  I
 would  mention  only  two  more  points
 before  I  sit  down.  One  is  about  scar-
 eity  and  drought  I  shall  have  an
 occasion  to  speak  about  this  in  a  Hit-
 tle  more  detail,  when  I  ahall  be  able
 to  speak  on  the  Gujarat  Budget  But,
 TI  do  wish  to  make  it  clear  that  it  is
 not  a  point  concerning  only  Gujarat.
 Sir,  unfortunately,  today,  we  find  that
 —some  Members  mentioned  about  it;
 Mr  Sethi  made  a  reference  to  it—
 Orissa  and  Gujnrat  are  particularly
 hit  with  floods  on  the  one  hand  and
 scarcity  on  the  other.  It  is  a  very
 terrible  irony  of  the  situation  that
 some  areas  are  flooded  with  water
 and  vast  areas  of  State  have  no  water
 at  all!  Most  of  Gujarat  has  not
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 water,  and  according  to  the  metereo-
 logical  experts,  Gujarat  is  now  in  the
 last  category  of  rainfall,  ie.,  below  5
 inches,  and  since  more  than  half  the
 monsvon  is  over.  there  is  no  possibi-
 lity  or  likelihood  of  any  appreciable
 rains  coming.  Therefore,  Sir,  Central
 Government's  massive  financial  assist-
 ance  must  come  forth  for  those  States
 which  are  hit  by  such  unprecedented
 scarcity  conditions,  I  would  not  like
 the  Government  of  India  to  take  shel-
 ter  under  the  recommendations  of  the
 Sixth  Finance  Commission.  It  is  par-
 ticularly  tragic  that  the  first  year  of
 operation  of  the  recommendations  of
 the  Sixth  Finance  Commission  should
 cuincide  with  the  first  year  of  drought
 and  floods  in  Gujarat  and  Orissa.
 Therefore,  Government  of  India  can-
 not  say  ‘because  of  the  recommenda-
 tions  of  the  Sixth  Finance  Commis-
 sion,  we  are  not  able  to  help  you  and
 you  must  depend  on  your  own  re-
 sources’.  But,  where  are  the  re-
 sources?  If  we  are  to  divert  annual
 plan  resources  to  expenditure  on  scar-
 city  rehef  works,  that  can  be  done.
 But,  that  will]  be  a  very  small  per-
 centage,  a  drop  in  the  ocean.  We  just
 cannot  stop  the  schools;  we  just  can-
 not  stop  other  projects;  the  projects
 which  are  about  to  be  completed  can-
 not  be  kept  hanging.  Therefore,  we
 have  to  depend  on  financial  assistance
 for  the  State  from  the  Centre,  and  I
 hope  Shri  Ganesh  will  do  that.

 Finally,  I  wish  to  say  this  Shri
 Ganesh  has  been  continuously,  not
 once,  but  repeatedly  coming  to  us
 before  the  House  and  talking  about
 his  hilplessness  to  stop  smuggling.  I
 am  prepared  to  accept  his  sincerity,
 that  he  is  sincerely  concerned  about
 the  problem  of  smuggling.  But,  if  a
 Minister  of  State  of  Finance  of  the
 Government  of  India  comes  re-
 peatedly  before  this  hon.  House  and
 expre<ces  his  helplessness  al]  the
 time,  I  would  like  to  ask,  is  this  Go-
 vernment?  It  is  we,  on  this  side.  and
 the  country  and  the  people  at  large
 who  can  feel  helpless  in  this  mater.
 But,  if  Government  also  begins  to
 say  ‘We  are  helpless;  we  cannot  do
 anything’,  then,  it  is  not  helplessness,
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 but  surely  there  is  something  “wrong
 in  the  State  of  Denmark”.  We  begin
 to  suspect;  we  begin  to  have  our  own
 inferences.  Therefore,  let  the  hon.
 Minister  not  come  again  and  a  air
 with  this  attitude  of  helplessness.
 Then,  Shri  Ganesh  talks  about  his
 idea  of  ‘Satyagraha’.  Of  course,  it
 it  a  good  idea,  But,  let  him  leave
 this  to  the  opposition  parties  and  the
 people,  As  part  of  the  Government,
 let  him  take  effective  steps  in  this
 matter,  and  not  just  offer  ‘Satya-
 graha’,

 Before  I  conclude,  I  would  also
 like  to  say  something  on  the  de-
 mand—Police.  There  shall  have  to
 be  very  sincere  and  honest  efforts
 with  regard  to  proper  understanding
 and  relationship  between  the  police
 and  the  public.  Sir,  on  the  8th  and
 9th  August,  in  Ahmedabad,  25  news-
 men  were  lathi  charged  at  the  resi-
 dence  of  Mr.  Sarin.  Adviser  to  the
 Governor,  Since  that  day,  the  Guja-
 rat  journalists,  unanimously,  have
 been  demanding  a  judicial  enquiry
 into  this  incident.  But  what  the  Go-
 vernment  did  was  to  appoint  Shri
 Chandramouli,  one  of  the  Govern-
 ment  Officers  to  conduct  the  enquiry.
 I  am  told  that  he  has  not  yet  started
 that  enquiry.  But,  we  are  not  go-
 ing  to  have  an  enquiry  by  Govern-
 mental  agencies  for  acts  of  Govern-
 mental  departments.  We  want,
 therefore,  a  judicial  enquiry  and  I
 support  this  demand  for  a  judicial
 enquiry,  made  by  the  journalists.  and
 I  hope  Government  will  do  it.  I  say
 this  because  I  feel  distressed  that
 even  after  27  years  of  Independence,
 the  relationship  between  the  public
 and  the  citizens  on  one  side  and  the
 Police  on  the  other,  is  far  from  satis-
 factory  and  far  from  what  it  should
 be,  in  a  democratic  set  up.  In  a  de-
 mocratic  set  up,  people  have  a  right
 to  protest  peacefully,  democratically
 and  forcefully.  As  long  as  they  are
 not  violent  or  unconstitutional  in
 their  protest,  the  Police  must  be
 traineg  to  behave  in  a  manner  which
 is  in  tune  with  the  conditions  that
 obtain  and  that  ought  to  obtain  in  a
 democratic  set  up.
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 भी  बाथू  cre  fret  (नागौर)  राज
 देश  के  हालात  काफी  चिंताजनक  हैं  धौर
 इन  को  सुधारने  के  लिए  सरकार  काफी  प्रयत्न
 कर  नही  है।  इस  सिलसिले  में  उसने  इस  साल
 दो  बजट  पेश  छ  हैं  धौर  दूसरे  बजट  मे  पहले
 से  भी  ज्यादा  टैक्स  लगाए  है  ।  पहले  वाले  मे
 22  करोड़  के  लगाए  थे  कौर  दूसरे  वाले  में
 232  करोड  के  लगाए  हैं  ।  कुछ  महीने  निकल
 गए  हैं  इसलिए  इस  मे  कुछ  कम  मिलेगा  y  अगर
 टैक्स  लगाने  से  समस्या  हल  होती  हो  तो  टैक्स
 जरूर  मापकों  लगाने  चाहिये  1  मैं  सरकारी
 पार्टी  मे  बैठने  वाला  सदस्य  हू  इस  वास्ते  मैं

 कहूंगा  कि  कुछ  सोच  समझ  कर  ही  छापते
 टैक्स  लगाए  होगे  ।  जो  टैक्सों  से  ब्रायन
 पास  पैसा  जाएगा.  वह  खर्च  कैसे  होगा  यह  भी
 आपने  बताया  है,  कुछ  तो  तनख़्वाहों  में  चना
 जाएगा,  कुछ  महंगाई  भत्ते  मे  चला  जाएगा
 कुछ  कोर  सैक्टर  में  खर्च  श्राप  बेग  बिजली
 बढ़ाने  के  लिए  करेंगे,  खाद  बा  उत्पादन  बढ़ाते
 में  करेंगे  पानी  के  बाध  बनाने  में  बेग
 इरीगेशन  बढाने  पर  क्रेग  |  इम्पाट्टेट  सैक्टर
 जो  हैं  जिस  को  कोर  सैक्टर  कहते  हैं  उसमे  कप
 खर्च  करेंगे  यह  दिशा  ठीक  है  राज  के  हालात
 में  प्रधान  मंत्री  जी  ने  सब  लागा  का  बहा  वि
 निराश  नही  होना  चाहिये  ।  मै  भी  समझता
 है  कि  निराश  नहीं  होना  चाहिये  ।  लेनी
 हालात  ऐसे  हैं  कि  मैं  जहा  बही  भी  जाता  ह
 चारो  तरफ  लोग!  में  उत्साह  हा  ऐसा  मुझे
 दिखाई  नही  देता  है  जो  उत्साह  लोगो  मे  होता
 चाहिये  बहू  नजर  नहीं  झाला  है  |  इन  सारे
 हालात  को  देख  बार  निराशा  हुं  होती  है  ।

 छापने  कुछ  आर्डिनेंस  निवाले  टैक्स
 सती  लगाए  पहले  भाप  ने  कहा  था  कि  अकाल
 पड़  गया,  बंगला  देश  की  लडाई  हो  गई,
 शरयानों  झा  गए  इसलिए  मुद्रा  स्फीति  हो
 गई  |  लेनी  श्री  हम  कंट्रोल  करेंगे  :  उसके
 बाद  आपने  डक्स  लगाने  शुरू  दिए  कौर  सब

 यह  समझा  बा  कि  कुछ  होगा  लेकित  वह  भी

 नहा  हुआ  ।  धोमोझो  को  ठीक  चलाने  से

 nD,
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 हमारी  भ्रषस्था  सुधरेगी,  ऐसी  भाग।  भी  आपने
 व्यक्त  की  लेकिन  बह  भी'  पुरी  नहीं  हुई  1

 यह  बा  सभी  स्वीकार  करते  हैं  सरकार
 भी  बरती  हैं  कि  देश  की  दशा  को,  देश  के

 हालात  को  सुधारने  के  लिए  सब  से  पहले  जरूरी
 चीज  है  कृषि  उत्पादन  बढ़ाना  ।  कृषि  का
 उत्पादन  बढ़ाने  के  लिए  हमारी  दशा  जीतती
 साफ  होनी  चाहिये  नहीं  है  1  किसान  की
 हालत  क्‍या  हो  गई  है।  खाद  के  भाव  पहले
 से  दुगुने  हो  गए  है,  सिचाई  के  रेट्स  सब  जगह
 बढ़  गए  है  बिजली  के  दुगुने  हो  गए  है  भोर
 इस  मन  के  बाद  यह  व'हा  जाता  है  किसान  को
 कि  प्रापके  हारा  पैदा  की  गई  चीजो  के  दाम
 नहीं  बढ़ने  ।  दुगना  खर्च  करते  वे  बाद  भी
 अगर  मात्र  यहँ  रहना  है  ता  विमान  क्‍या
 ज्यादा  पैदा  बिरंगा  और  विशय  +7  तब
 जब  उस बों  मालूम  हा  उसमे  असल  की  गई

 वस्तु झा  वा  डिस्ट्रीब्यूशन  भी  इसी  तरह  से
 हाता  है  झाग  असली  की  तीज  भी  यह,  हनी
 है  t  कृषि  उत्पादन  करते  वाला  तो  सात
 हो  है  चाह  छोटा  हा  बड़ा  हो  मध्यम  दर्जे
 का  हा  |  उसका  बड़ी  भी  कोई  सरद नदो
 नजर  नहीं  भारती  है  |  आपने  उसके  लिए

 कानून  बलाया  है  और  वह  बितने  दिल  के  ।नए
 है  काई  नहीं  जानता  है  |  १ई  शरह  के  उतने
 बार  मनाने  लगाए  जाते  जै  ।  एवं  विचित्र
 मा  वातावरण  किसान  के  बार  में  सारे  दश
 में  बना  हुआ  है  ।  उसको  सभी  चीजे  महगी
 मिले  लेकिन  उसकी  उपज  सस्ते  में  जाएगा
 यह  बहा  तक  उचित  है  ।  फिर  बिजली।  जो
 देश  में  ह ैउसका  दस  प्रतिशत  ही  प्राप्त  7
 का  दिया  जाता  है  खेती  के  काम  के  लिए  शौर
 वह  विशाल  भी  कभी  राय  वा!  दो  घंटे  वे  लिए
 दी  जाती  है  बसी  दिन  के  समय  दो  घट  के  लिए
 दी  जाता  है  और  कभी  विल्कुल  भी  नह!  दी
 जाती  है  1  फिर  उसके  दाम  भी  दुगुने  हैं  ।

 इस  सब  के  बाबजूद  शाप  दूध  बढ़ाने  की  बात
 करते  हैं,  मछली  बढ़ाने  की  बल  करते  है  मांस

 बढ़ाने  की  बात  बरते  हैं,  ताकि  सभी  चीनी  को
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 उत्पादन  बढाने  की  बात  करते  है  1  अरब  इन
 सब  का  उत्पादन  बढ़ाने  वाला  तो  किसान  ही
 है  चाहें  बह  गरीब  हैँ,  छोटा  है  या
 बडा  है।  हमने  कृषि  प्रयोग  में
 बैठ  कर  पाठ  दस  रिपोर्ट दी  हैं।  ब  यह  जो
 विषय  है  यह  राज्य  सरकारों  का  है।  कोई
 इन  रिपोर्टों  के  बारे  में  सोचता  ही  नहीं  हैं,
 विचार  ही  नहीं  करता  है  उन  प्रावधानों  के
 बार  में  जा  रिपोर्टों  म ेदिए  गए  हैं।  ड्राप  टैक्स
 लगाते  है,  रेट्स  बिजली  इत्यादि  के  बढ़ाते
 जाते  है  लेकिन  आप  में  तथा  राज्य  सरकारों
 में  भी  यह  क्षमता  नहीं  है  कि  लोगो  को  करने
 इलाज  में  इनवाल्व  करें,  उनको  श्राप  दिशा
 नही  दे  सकते  हैं।  कब  श्राप  देखे  कि  उनको
 कीट  नहीं  मिलता  है  1  खाद  के  भाग  प्रा पने

 दुगुने  लारे  दिए  है  |  पिछले  साल  छापने  28
 लाख  का  खाद  दिया  था  और  इस  साल  30-
 32  लाख  का  दंगे  t  लेकिन  खाद  खरीदने
 बाला  आपको  नहीं  मिलेगा  ।  जिस  तरह  से
 क्रेडिट  फैसिलिटी  आज  किसानों  के  पास
 नही  है  ।  बोई  सोचता  ही  नहीं  है  7  डीजल,

 करुड  घायल  के  राज  दुगुने  हो  गए  हैं,  बिजली
 नही  है  कुछ  घायल  शरीर  डीजल  में  चलते
 वाले  पम्प  जो  हैं  वे  सारे  के  सारे  बन्द  रहेंगे  ।

 राजस्थान  के  पाच  सात  जिलों  में  प्यार
 अकाल  की  स्थिति  है  |  डेजर्ट  बढ़ना  झा  रहा
 है  t  डजर्ट  को  बढ़ने  से  रोकने  के  लिये  ग्राहको
 रिपोर्ट  भी  दी  गई  है  ।  न  योजना  ग्रा योग  का  न
 मापकों  बौर  नहीं  राजस्थान  सरकार  का

 इस  बारे  मे  दिमाग  साफ  है  |  पाच  जिलो  पर
 आपको  करोड़ो  रुपया  खर्च  करना  पड़ेगा,
 जमे  फालतू  रेत  को  फेंकते  है,  बसे  ही  आपको
 खच  करना  होगा।  लेकिन  कही  पर  कोई  सूझ-
 च्  नही  है।  किसान  को  उससे  फायदा  मिलें

 इसके  बारे  मे  कोई  तालमेल  नही  है  1  भाप  कहेंगे
 कि  फाइनेंस  कम् रि शत  ले  दस  करोड़  रूपया
 राजस्थान  सरकार  को  इस  काम  के  लिए
 दिया  है  a  लकिन  इसके  लिए  30-40  करोड

 की  जरूरत है  1  प्रकाश जो  राजस्थान  में

 है  उससे  निपटने  के  लिये  भी  उसको पैसा  चाहिये  |
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 बाप  द  सकत  है  ललित  दे  नहों  रहे  हैं।  योजन!
 जो  प्रीतो  है  मगर  नही  होतो  है  ।  ऐसे  किस
 तरह  दश  का  काम  चल  सकता  है  ?  कही  भी
 तालमेल  बता  करके  पता  लगाएं  योजना
 बनाए  धौर  उसे  म्ब्च  करन  की  व्यवस्था  करे
 आखिर  उसका  लाभ  उस  किसा तल  के  पाव

 पहुंचकर  उत्पादन  बढ़ता  है  या  नहीं  यह  भी
 कभी  ज्ञापन  बड़ा  है  ?  हमन  मालिनी  फायर
 के  लिए  दूध  की  योजना  बनाई,  मुर्गी  पालन
 की  श्लोक  शीप  की  योजना  बताई,  इस  सारी
 योजनाओं  को  आयोग  ने  मजूर  किया  है  लेकिन
 इसका  कही  नामोनिशान  देश  के  किमी  हिस्से
 में  में  नही  देखता  हू  ।  मंत्रिमंडल  के  बेल  पर  भी
 उन  को  कल्पनाएं  उन  रिपोर्टों  के  बारे  में  नही
 है  जिन  को  योजना  प्रयोग  ने  स्वीकार  कर  लिपा
 है  1  इन  बातो  से  तो  उत्पादन  बढ़ना  नदी  और
 उत्पादन  नही  बढ़ना  तो  कीमत  नही  मिलेगी  1
 बाप  जितना  अक्स  लगाएंगे  किससे  उतनी
 शौर  ह: 1  नी  जाएगा,  श्राप  कहेंगे  कि  रिजल्ट
 देर  मे  झाएंगा  तो  हम  कितने  दिन  इतजार  करें,
 दो,  चार,  पाच  या  सात  साल,  ग्रामीण  कब  करे

 पहा  पर  सारे  मो  जिम  को  बल  कर  अपने
 महकमों  को  बात  सुननी  चाहिए,  उन  में  से  एक
 भी  नजर  नही  पाता  ।  एक  अकेले  गणेश  साहब
 क्या  उत्तर  देवे ?  सिचाई  मत्ती  हैं।  उनसे  मैं
 राजस्थान  कनाल  के  बारे  में  कहना  चाहता
 हूं  1  इस  ग्रकाल  में  राजस्थान  के  सारे  जिले  सूखे
 पड़ें  है,  बाड़मेर,  जसलमेर,  जालोर,  पालो,
 जोधपुर,  बढौंदी  इत्यादि  |  राजस्थान
 कैनाल  के  लिए  आप  रुपया  बढ़ाए  |  झ्र भी  केवल
 झूठ  नौ  करोड़  दिया  है  ।  लिस्ट  योजना ग्रो  के
 लिए  उप  कनाल  पर  काम  करवाइये  ।  उनका
 सर्वे  कराइये  -  पानो  होगा  तो  अकाल  से  बच
 सकते  हैं  ।  दस  पंद्रह  साल  को  योजना  हमने
 बताई  |  उन  सारे  कामो  को  भारत  सरकार  मजूर
 करती  है,  दिशा  मानती  है  पर  उस  दिशा  में
 कोई  काम  नही  करती  |

 गांव  में  प्रा पने  लोहार  को  बेकार
 कर  दिया,  खाती,  तेली,  चमार  स्ब
 को  बेकार कर  दिया।  छोटे  ग्रोवर  मोटे  काल् तन
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 प्  साबू  राम  दीर्घा]

 कार  को  जमीन  मे  लगा  दिया।  हुमा  कुछ
 नहीं।  रूरल  इडस्ट्रीज  की  हालत  देखे  1  हैडलूम
 बाले  रो  रहे  है,  धागा  नहीं  मिल  रहा  है  1
 बाप  रोज  कहते  हैं  कि  हम  दे  रहे  ह ैलेकिन  बुनकर
 रो  रहा  है,  लुहार,  खाती,  तेली  शादी  सब  रो

 रहे  है।  न  कोई  कुटीर  उद्योग  है,  त  कोई  घ

 है  I

 ara  कहत  है  कि किसान  बड़ा  मालदार

 हो  गया  है  1  चल  कर  देखे  कि  कितने  किसान
 मालदार  हो  गए  है  ।  बाप  में  बडा  कनफबूजन
 है  ।  लालटेन  ले  कर  दिन  मे  भी  घर  और  देस
 कि  कितने  किसान  मालदार  हो  गए  है  ।  आप
 है  कि  किसान  कुलक  हो  गये  ।  कुछ  लांगा  ने  ता

 एक  भाषा  ही  ऐसी  बना  ली  है  दस  देश  के  80
 फीसदी  लांगो  को  आपस  में  लगाना  चाहते
 हैं।  सिर्फ  पॉलिटिकल  मोटिव  सिद्ध  करना  चाहते
 है  ।  कोरी  राजनीति  से  पेट  नही  भरने  बका
 है  इस  महंगाई  मे  जमाने  में  खाशोगे  तो  धान
 शौर  उसको  पैदा  करने  वाले  कोन  होंगे?
 देश  क॑  ब्रदर  मन  से  मुश्किल  काम  खेती  वा  है  ।
 बेत  में  खड़े  खडे  किसान  के  डी  चाटी  का
 पसीना  एक  होता  है  तब  जा  कर  उस  में  से
 अनाज  उपजता  है।  व्यवधान  )
 मैं  श्राप  से  निवेदन  करना  चाहता  हु  वि
 इंदिरा  जी  को  चिन्ता  हो  रही  है  म्यार  उन्होने
 कृषि  आयोग  की  इस  बात  को  स्वीकार  कर  के
 दौरा  भी  शुरू  किया  है,  लेकिन  अभी  भी  उस
 की  हलचल  मतिमडल  में  नहीं  आई  हैं  -  पजाब
 मे,  हरियाणा  में,  बगाल  से,  बिहार  मे,  उडीसा
 में  हर  जगह  मेने  देखा  कि  नीचे  कही  पर  उस
 का  परफोरेशन  नहीं  है  ।  अगर  यही  हालत
 इस  देश  में  कृषि  उत्पादन  की  रहेगी  कौर  यही
 इनपुट्स  के  दाम  रहेंगे,  यही  क्रेडिट  की  व्यवस्था
 रहेगी  तो  कसे  देश  में  दूध  बढ़ेगा,  कैसे  धान
 बढ़ेगा,  कसे  भाव  नीचे  भ्राएगे  कौर  कैसे  जनता
 को  राहुल  मिलेगी  ?  यह  बड़े  मरहम  सवाल  हैं  4
 मैं  निवेदन  करता  चाहता  हु  कि  जरा  इटली-
 लेंटेशन  में  जोरों  का  इन् वाल्व मेट  करने  की
 क्षमता  झपने  यहां  पुर

 शौर  राज्य  सरकारों

 1074-75.

 के  लेबल  पर  राजनेता ्र ों  में  पैदा  करें  दाज
 राजनेता  हण्डे  पडे  है  बौर  कोरे  ध्रफसरों  से

 इस  देश  की  जनता  का  इस  मैं  हन् वाल्व मेट
 नही  हो  सकता  चौर  नही  कोई  मसला  हल  हो
 सकता  है  |  इस  तरह  से  कोई  योजना  दागे

 नहीं  चल  सकती  ।  इसलिए  उस  वातावरण  को
 बनाने  की  प्रा वश्य कता  है  जिस  में  उन  वा
 इन् वाल्व मेट  हो  ।  बाकी  टैक्स  तो  जितना  भी
 श्राप  ने  लगाया  है,  झगर  नहीं  बास  चलता  है
 उस  से,  और  लगाता  चाहते  है  ता  कौर  लगा
 लें।  आप  की  मुश्किलात  हैं  वह  मैं  समझ  रहा  है
 फारेन  तुक्सचेज  की  दिक्कत  श्राप  को  है  कर्जा

 चुकाता  है,  ब्याज  चकाना  है  तेल  वा  दाम
 ज्यादा  देता  है।  आप  की  हालत  बटी  मुश्किल  मे
 है  1  लेविन  इस  के  जिए  राजनताओझों  का
 झकझोरते  की  जरूरत  है  लाब  जनता  को  साथ
 ले  कर  पुछ  काम  करवाने  की  क्षमता  पैदा  है  1
 केबल  कारे  नारे  देते  से  काम  नहीं  लगेगा।

 मरो  प्रार्थना  है  कि  राजस्थान  मे  ग्र काल
 के  क्षेत्रा  की  तरफ  सिचाई  मारी  जो  ध्यान  दे  ।
 राज् म्यान  कैनाल  का  यूज फुल काम  हो
 सरकार  जा  पैसा  दे  उस  से  उस  योजना  के
 अदर  काम  हो  |  आप  देखे  कि  लाख  कुए  बने
 बड़े  है  जिन  का  बिलों  चाहिए  1  लेकिन
 आपके  पास  एल्यूमिनियम  का  तार  नहीं  है।
 छापने  राज्य  मर वारों  का  कहा  कि  बताशो
 कितना  काटा  झ्रापका  द।  में  पूछता  हु,

 दो  सहित  हा  गये,  कितना  काटा  आप  ने  दिया,
 कितना  तार  बना  और  कब  उन  कुभं  का  बिन
 मलिक रण  होगा  राजस्थान  में  5-40  हजार
 कुए  बिजली  के  बन  पड़े  है।  पचास  हजार

 कुए  हरियाना  में  है,  इसी  तरह  पजाब,  बिहार,
 उड़ीसा  हर  स्टेट  थे  पढ़ें हैं।  लेकिन  इन
 के  पास  बिजली  का  तार  नही  है।
 एल्युमिनियम  नही  हैं।  फिर  कसे  कृषि  का
 उत्पादन  बढ़ायेंगे  ?  मेहरबानी  कर  के  बिजली
 दीजिये  उन  को  के  लिये  शौर  कृषि  के
 लिये  जो  दस  प्रतिशत  बिजली  मिनी  है  स  मे
 कमसे  कम  8—0  थे  तो  बिजली  लगातार
 उस  को  वें  जहां  कुएं  बिजली  से  जुड़े  हुए  हैं
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 शौर  जहां  नहीं  जुड़े  हैं  बहा  जोड़  ।  तब
 उत्पादन  बढ़ेगा।  झ्रापके  पास  बीज  नहीं,
 खाद  नही,  फ्रेंडली  नही,  पैसा  नही,  कुछ  भी
 तो  “हूं  ह।  टैक्स है  लगा  ले,  लेकिन  उस
 से  काम  भाप  का  बनेगा  नहीं  ।  उत्पादन
 बनेगा  नहीं,  कीमत  बढ़  जायेगी  फ्लोर

 मुद्रा  स्फीति  चलते  चली  जायगी  ।  क्‍यों  क्रि
 आदि  २  खाने  वाले  जो  है,  वे  तो  जब  भाव
 बढ़ेगा  तो  फिर  कहेंगे  कि  लारा  पैसा  ।

 तो  न  5  छापते  चल  जाए  और  माल  बढ़ना  नही,
 देश  की  हालत  चिऩ्ताजनक  रहेगी।  इस-
 लिये  यह  एक  अहम  मोटा  है।  जो  योजना
 शाप  बता  रहे  हा,  कुछ  ता  उसका  इटली
 मेटे शन  सही  हो  सर  उस  का  पयकोलेगन
 हो,  महीं  खोजा  म  प्रायोरिटी  हा  |  मं
 तो  आप  से  कहता  हु  फिदा  चार  मन्ना लय
 बाप  रखे  अरार  साफ  मंत्रालय  को  खत्म
 करे  ।  मे  बाप  का  ह्म  मान  कर
 इसी  वक्‍त  43  जाता  है  1

 सिंचाई  और  विद्युत  विभाग  से  उपमंत्री

 की  सिद्धेश्वर  प्रसाद)  :  सभापति  जी  श्री

 नाथूराम  मिर्ज़ा  कप  आयोग  के  अध्यक्ष
 के  रूप  म  स्वय  इस  द्ग  को  कि  की  कया
 स्थिति  है  उस  के  सबब  में  बहुत  विस्तार
 से  सारी  बाता  पर  गार  कपा  है  और
 जैसा  कि  उन्होंन  स्वयं  बताया  कृषि  ग्रा योग
 ने  विभिन्न  मुद्दों  पर  अपनी  सिफारिशें  भी

 सरकार  को  दी  है  ।  उनम  से  प्रभी
 में  केवल  एप  सिफारिश  का  यहा  जिक्र करना

 चाहता  जिस  का  सबंध  राजस्थान  की

 मरूभूमि  को  विकसित  बनने  से  है।
 उनकी  रिपोर्ट  पर  कि  मात्रा  लय  धौर

 सिंचाई  मंत्रालय  के  जो  विशेषज्ञ  है  वें

 पूरी  गंभीरता  से  विचार  कर  रहे  है  t
 उसमे  उन्होंने  यह  भी  सुझाव  दिया  है  कि
 भी  जो  राजस्थान  नहर  बन  रही  है  उस

 नहर  का  जो  एलाइनमेंट  है  उस  में  भी

 फेर  बदल  किया  जाय।  दोनो  मता लय  इस

 बात  पप  भी  राजस्थान  सरकार  मे  विचार

 ‘1974-75
 विमर्श  कर  के  कोई  अन्तिम  फैसला  करेगे
 कि  कहा  तक  इस की  सभावना  है  किस
 में  फेर  बदल  कर  के  इस  को  और  लाभदायक
 बनाया  जा  सकता  है।  म॑  एक  ही  बात
 इस  रोक  पर  कहना  चाहूँगा  कि  हमारी
 वित्तीय  स्थिति  था  उत्पादन  के  जा  दूसरे
 क्षे वर है.  है: 6 अ  में  हम  कठिनाई  ईद  है
 लेकिन  इस  का  मतलब  यह  नहीं  है  कि
 स्थिति  थ्षिलकुल  निराशाजनक  हैं  शोर  हम
 मत  मिल  कर  आधिक  सकती  में  जा

 सुधार  लाने  क।  प्रयत्न  कर  रहे  है  उस  मे
 कही  भी  साशा  की  किरण  नहीं
 दिखाई  देती  ।  ऐसी  बाल  नहीं  है

 प्रमी  माननीय  सदस्य  ने  बाढ़  सिचाई
 बौर  वियना  के  सिद्ध  में  जा  बाते  उठाई
 हैं  उन  में  से  में  दा  वात  वाला  के!  और  सकेत
 करना  चाहता  |

 पिछले  चाष  की  तलना  में  ढिल्लों  में
 बिजली  सप्लाई  में  काफी  सुधार  हया  है
 इसी  प्रकार  स॑  दामोदर  घाटी  निगम  का
 उदाहरण  ले  ता  पिछले  वर्ष  की  तुलता  मे
 दामोदर  घाटी  निगम  की  बिजली  सप्लाई
 में  काफी  सुधार  हुमा  है  1  कर्मचारियों  की
 बष्टि  से  देखें  ता  पिछल  वर्ष  की  तुलना  में
 इस  वय  देश  के  सभा  स॒बा  मे  काफी  परि-
 बनने  हुमा  है  ।  यदि  में  फिर  दिल्‍ली  का
 उदाहरण  दू  ता  प्रभी  कुछ  महान  पहले  दिल्‍ली
 में  जो  बिजली  का  उत्पादन  करने  वाले  कर्म-
 चारी  है  उन  की  यूनियन  ने  इस  बात  का  फैसला
 किया  कि  वे  एक  साल  तक  किसी  प्रकार
 की  हडताल  नहीं  करेगे  अपने  वाम  को  ठीक
 मे  करेंगे  साथ  ही  उन  की  बहुत  सी  बाते
 जो  प्राधिकारियों  के  मामले  बहुत  वर्ष  से  पडी

 हुई  थी  उन  को  हल  करने  के  लिये  काफी  तेज़ी

 से  कदम  उठाये गये  हैं।  सरकार  इस  बात
 का  प्रयत्न  भी  कर  रही  है  कि  बिजली  उत्पा-
 वन  करने  वाले  कर्मचारियों  शोर  भ्र धिक रियों
 में  किसी  प्रकार  संघर्ष  न  हो,  बातचीत  से
 या  समझौते  के  हारा  समस्या प्र ों  को  सुलझाना
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 [sit  चू  हम  सिर्फ़]

 जाय-इस  काम  में  भी  काफी  सुधार  हुमा  है  ।
 राज  हमारे  देश  में  बिजली  का  उत्पादन  बढ़ाने
 की  जरुरत  है।  हर  योजना  के  अन्दर  बिजली
 उत्पादन  का  लक्ष्य  पिछली  यो  जनाज़ों  की  तुलना
 में  बुगती  रखते  की  कोशिश  की  है।  पांचवी
 पंच  वर्षीय  योजना  में  हम  चाहते  हैं  कि  चौथी
 योजना  में  बिजली  उत्पादन  के  काम  में  जितनी

 ऋद्धि  हुई  है  उस  की  तुलना  में  तीन  गुना
 बिजली  ज्यादा  पैदा  करें  ।  इस  उद्देश्य  की

 पूलि  के  लिये  आवश्यक  है  कि  जो  बिजली
 उद्योग  है  उस  का  पुनर्गठन  करें  ।  हम  ने
 बिजली  उद्योग  का  पुनर्गठन  करने  के  लिये
 फैसला  लिया  है  कौर  कभी  हाल  में  देश  के
 सिलाई  कौर  बिजली  मंत्रियों  का  जो  सम्मेलन

 झा  था  उस  में  देश  क ेबिजली  कौर  सिंचाई
 पंक्तियों  ने  हस  बात  की  स्वीकार  किया  है
 और  हम  ने  उन  के  सामने  सिफारिश  भी
 भेजी  हैं।  मैं  माननीय  सदस्यों  का  ध्यान  इस
 बात  की  और  भप्राकृष्ट  करना  चाहता  हू
 कि  बिजली  उद्योग  केन्द्रीय  सरकार  के  हाथ
 में  नहीं  है।  राज्य  सरकारों  को  ही  उन  के

 सुने गठन  के  लिये  आवश्यक  कदम  उठाने
 की  जरूरत  है  लेकिन  जहां  तक  केब्रद्वीय
 सरकार  के  बिजली  शौर  सिंचाई  मंत्रालय
 का  सम्बन्ध  है,  हम  ने  इस  बात  को  फैमली
 कर  लिया  है  कौर  हम  एक  सेन्ट्रल  प्रथारिटी
 बनाने  जा  रहे  हैं,  इस  के  साथ  साथ  सेन्ट्रल
 वाटर  एड  पावर  कमीशन  की  भी  पुन गें ठित
 करने  जा  रहे  हैं।  इस  के  अलावा  जो  इलैविन-
 सिटी  सप्लाई  एक्ट  है  उस  मे  संशोधन  करने  का

 हुम  ने  फैसला  लिया  है।  उस  संशोधन  का
 क्या  रुप  होगा,  इस  पर  विचार  करने  के
 लिये  हम  ने  ला  मिनिस्ट्री  को  कहा  है  उस  का

 डॉट  क्या  होंगा  इस  पर  वे  विचार  कर  रहे

 हैं  कौर  हम  उम्मीद  करते  हैं  कि  बहुत  जल्दी
 सदन  के  सामने  इलेक्ट्रिसिटी  सप्लाई  एक्ट
 का  संशोधन  करेने  के  लिये  बिल  जावेगा  ।
 इस  समय  में  इस  सम्बन्ध  में  ज्यदा
 विस्तार  से  कुछ  नही  कहना  चाहता  हूं  t

 AUGUST  ‘Bh,  1Te  «=  Supply  Da.  (Genersi), rvs
 wre-7§

 SHRIMATI  PARVATHI  XRI-
 SHNSN:  I  Wilt  the  Bil  that  you
 referred  to,  cover  the  question  of  all
 India  central]  grid?

 aft  'सिद्धेश्वर  प्रसाद  :  जहां  तक  झाल  दषण्डिया
 पावर  ग्रिड  का  सवाल  है  उस  के  लिए  किसी

 प्रकार  , संशोधन  की  जरूरत  नहीं  है।  चोथी
 योजना  में  ही  भारत  सरकार  ने  इस  बात  का
 फैसला  लिया  हैं  कि  जहां  जहां  इन्टर  स्टेट

 ट्रांसमिशन  लाइन  के  बनाने  की  जरूरत  है,
 उस  को  फाइनेंस  करने  का  काम  गवर्नमेंट
 शरीफ  इण्डिया  करेंगी,  लेकिन  इस  के  लिए
 सेंट्रल  अथारिटी  की  जरूरत  नहीं  है  ।  जहा
 इन्टर  स्टेट  लाइन  बनाना  चाहते  हैं,
 जिन  जिन  स्टेटों  के  बीच  में  वह  इण्टर  स्टेट
 लाइन  पड़ेगी  वहा  केवल  इलैकिट्रमसिटी  बोर्ड
 इस  काम  को  करेंगे  yo  are  बीसी  वजह  से
 स्टेंट  इलेक्ट्रिसिटी  बो  तैयार  है  न  ही  तो  हम

 यह  भी  सोच  रहे  हैं  कि  हम  कोई  ऐसी  सेन्ट्रल
 एजेन्सी  रखें  जो  इन्टर  स्टेट  लाइन  को  बनाये  t

 Different  rates  are  there.  For
 instance  HINDALCO  of  Burlas  are
 given  electricity  at  a  concessional
 tate,  leading  to  a  loss.  Should  there
 not  be  a  central  authority  which  lays
 down  certain  policies  whereby  this
 kind  of  distortion  does  not  take
 place?

 सभापति  जी,  जैसा  कि  अभी  मैंने  बतलाया  है-
 बिजली  का  पूरा  काम  राज्य  सरकारों  के

 हाथ  में  है।  अपने  प्र पने  राज्य  में  बिजली  की
 जो  दर  बे  तय  करते  हैं  उन्ही  दरो  पर  वहा  के
 उद्योगों  की  बिजली  की  जाती  हैं।  यहा  तक

 एलूमिनम  का  सवाल  है  ,  में  हिण्डाल्को  के
 मामले  में  बहुत  विस्तार  से  नहीं  जानता  चाहता
 ह्  ।एलुमिनियम  उद्योग  राज  सारी  दुनिया  के
 अन्दर  एक  महत्वपूर्ण  स्थान  रखता  हूँ,  इस

 लिए  हमारे  देश  में  भी  उस  को  भ्रमरी  प्रोत्साहन
 देने  के  लिए  सस्ती  बिजली  दी  जाती  है  ।

 जहा  तक  हिंडाल्को  का  सम्बन्ध  है,  जिस  समय

 हां  बिजली  बनाई  गई  थी  उस  विजयी  का
 कोई  खरीदार  नहीं  था,  इस  लिए  उनके
 साथ  खास  तरह  का  एग्रीमेंट  किया  गया  q



 £45  Suppl,  D.G.  (Genl.),  BHADRA  9,  896  (SAKA)  Suppl,  D.G.  (Genl.),346
 1978-75  i974-75

 लेकि  धज  जो  मये  एग्रीमेंट  किये  जा  रहे  हैं
 उन  में  किसी  भी  सूबे  में  किसी  भी  उपयोग

 को  उन  की  जो  कास्ट  प्राण  प्रोडक्शन है  उस

 से  कम  दर  पर  नहीं  देत ेहै  उस  समय  हिंडाल्को
 के  साथ जो  एग्रीमेंट  हुमा  थ।  वह  25  साल  के

 लिए  किया  गया  थ।,  अब  उसको  बदला  नहीं
 जा  सकता  है  ।

 Cy  86  hrs

 (Surr  006 ५  /  १८8  ‘Kisnore ०  +  sn  /:/  in  the
 Chair).

 ्  माननीय  सदस्य  वह  इस  लग  का
 लिखा  हुमा  है  कि  उस  में  तबदीली की  जा

 सकती  है  ।

 गयी  सिद्धेश्वर  प्रसाद  भ्रमर  ऐसा  सुझाव
 है  तो  उत्तर  प्रदेश  के  मुख्य  मत्ती  को  विचार  के
 लिए  भेजने  ।  लेकिन  जहा  तक  जभी  बिजली
 के  उत्पादन  में  सुधार  का  सवाल  है,  विभिन्न
 राज्यों  मे  बिजली  के  उत्पादन  मे  जब  तक
 पर्याप्त  सुधार  नहीं  होता,  चौथी  योजना
 में  जो  लक्ष्य  रखे  थे  उन  की  पूति  के  लिए  हम
 तेजी  में  कदम  नहीं  उठाते  शौर  जब  तक  पूरी
 तरह  से  हमारे  यहा  बिजली  की  सप्लाई  सतोष-
 जनक  नही  हो  जाती,  तब  तक  एलूमिनम  जैसे

 उद्योग  कालिया,  जिन  मे  बिजली  की  कानी  जरुरत
 पडती  है,  हम  पूरी  माता  मे  बिजली  नहीं  दे

 पा  रहे है।  इसी  लिये  हमारे  यहा  विभिन्न
 उद्योगो  के  लिये  जितने  एलूमिनम  की  ज़रूरत

 है  उस  मे  कमी  हो  गई  है।  हम  कोशिश
 कर  रहे  हैं  और  हम  ने  विभिन्न  राज्य
 सरकारों  के  साथ  इस  सम्बन्ध  में  चर्चा  की

 है  कि  जहा  तक  हो  सके  एलूमिनम  उद्याग

 को  इसी  प्रकार  के  जो  प्राय  महत्वपूर्ण
 उद्योग हैं.  जैसे  डिफेंस के  उद्योग,  फर्टिलाइजर,
 रेलवे  1...  के  उद्योग,  स्टील  इुण्डीस्ीज़
 किन  को  हम  से  प्राथमिकता  दी  है,  उन

 'छंघोगो  की  भो  प्राथमिकता  देने  की  कोशिश

 की  जाये  1

 प्रभी  श्री  मावल कार  जी  ने  सवाल
 उठाया  कि  प्रधान  मंत्री  जी  विभिन्न  राज्यो
 का  दौरा  कर  रही है,  वे  किस  उद्देश्य  से
 कर  रही  है।  शायद  माननीय  सदस्य

 को  पता  नही ंहै  कि  मंत्री  मिल  ने  एक
 उच्चाधिकार  समिति  बनाई  है  जिस  की
 प्रत्यक्ष  प्रधान  मंत्रीजी  है।  यह  समिति
 देखेगी  कि  कैसे  हमारे  देश  में  क्रिस  का
 उत्पादन  बढ़ाया  जा  सकता  है।  इस
 लिये  विभिन्न  राज्यों  में  जा  कर  स्वय
 प्रधान  मंत्री  जी  इन  बातों  को  देख  रही  है  1
 शोर  इस  सम्बन्ध  में  वहा  के  मुख्य  पत्तियों,
 दूसरे  पतियों,  उच्चाधिकारियों  कौर
 विशेषज्ञों  से  चर्चा  कर  रही  हैं  कि  कैसे उन
 राज्यों  मे  कृषि  बा  उत्पादन  बढ़ाया  जा  सकता

 है।  जिन  राज्यो ंमें  वृद्धि  हो  मौत  है,
 लेकिन  किन्ही  कारणो ंमें  नहीं  हो  रही है
 जहां  सिंचाई  के  साधन  भी  हैं,  बिजली  भी
 है  उत  कारणों  को  दूर  करते  का  प्रयास
 किया  जा  रहा  जो  इनके  पूरे  उपयोग  मे
 बाधक  रहे  हैं।  प्रधान  पत्नी  जी  की  इस  चर्चा
 का  बहुत  अच्छा  प्रभाव  पड़ा  है  और  हम
 साशा  करते  है  कि  वहा  भागे  के  वर्षों  मे
 कृषि  उत्पादन  में  वृद्धि  होगी।

 क्रि  पी०  जो०  मावलंकर  क्या
 इस  के  लिये  कोई  ठोस  कदम  उठाये  है  ?

 थी  सिलेक्टर  प्रसाद  ठोस  ,  कदम
 उठाये  हैं।  मै  इस  समय  विस्तार  में  नहीं

 कहेगा  लेकिन  वहा  पिछले  वर्षो  में  उत्पादन
 में कोई  रुकावट  थी तो  उस  को  दूर  करने
 का  प्रयत्न  हा  रहा  है  mae  सिचाई
 की  दृष्टि  से कोई  रुकावट  थी  तो  उस  के
 लिय.  कदम  उठा  रहे है।  बहा  जो  निर्माण
 की  ऐसी  योजनायें  थी  जिन  के  सम्बन्ध
 में  कसी  वजह  से  फैसला  नहीं  लिया  जा

 रहा  था  उनमे  तेजी  से  फैसले  गये  गये  हूँ  t
 विभिन्न  राज्यों  मे  इस  सम्बन्ध  में  क्‍या
 क्‍या  हो  रहा है,  इस  समय में  विस्तार  में

 कुछ  मही  बहना  चाहता  हू।
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 [ot  सिद्धेश्वर  प्रसाद]

 कभी  कुछ  माननीय  सदस्यों  ने  इस
 बात  की  शोर  सकेत  किया  कि  हम  को
 बाढ  नियंत्नण  के  लिये या  सिचाई  को

 योजनाएं  के  लिये  या  बिजलो  की  यो जवा ग्रा
 के  लिये  जितनी  धनराशि  की  जरूरत  है
 सम्भवत  उतनी  धनराशि  नहीं  दा  जा

 सकी है  ।  इसी  लिये  जितनी  तेजीसे
 बाढ  नियत वेण  की  योजना  बनाई  जानी
 थी  या  जैसे  राजनाथ  *  की  नहर  है  या

 दूसरे  सबों  मे  नहरों  की  आर  सिचाई  को

 योजना  बनाई  जा  रह।  है  उन  के  लिव

 साधन  की  कमी  हो  गई  है  था  विमला  के

 उत्पादन,  के  लिय  हमला  पेलन  साधन

 दीप  जाने  थे  उपने  साधन  नहीं  द्य  जा

 सके  ।  हेम  जानते  है  वि  जिन  स्थितिया  4

 हम  इन  योजना।  का  आग  बढ़ाने  की काशिश
 कर  रहेगी  उन  में  रु घन  था  सवाल
 सब  मे  बड़ा  सवाल  ह  जार  जब  से  पांवों

 पब वर्षीय  योजना  की  चर्चा  शुरू  हुई  है
 यह  कहा  जा  रहा  है  fr  हमार  जान

 “रिसाव  बर्ड  प्लान  होगा  फिर  भी  उन
 को  झाग  बढ़ने  की  कोशिश  वर्ग।  afr

 hag  बात  रपट  वर  देना  चाहता  हु
 कि  पांचवी  योजना  में  वित्तीय  साधना

 की  कांठ नाई  के  बावजूद  चाह  दूसरे  क्षमा

 में  कोई  कटोती  हुई  हो  लेकिन  सिचाई
 ब्यौरा  बिजली  की  योजनाओं  में  टोनी

 नहीं  हों  रही  है।  शोर  उस  बात  की
 कोशिश  की  जा  रही  है  कि  सिचाई  शौर

 बिजली  कानों  हमारा  लक्ष्य  था  उसकी
 घ्रपप्ति  के  लिए  जितने  साधन  की  जरूरत

 है  उतने  साधनों  की  पूति  की  जा  सके  ।
 में  माननीय  सदस्यों  का  ज्यादा  समव  नहीं
 लेना  चाहता हु,  इतना  हो  कहना  चाहता

 हू
 17.06  bes

 st  dio  ato  मावलंकर  :  कृपया,

 तारापुर  एटामिक  पावर  स्टेशन  के  बारे  मे

 कुछ  बताइये

 1874-78
 शी  सिद्धदषर  प्रसाद  ;  तारापुर  की

 बिजली  कही  दूसरी  जगह  ले  जाने  की  बात
 मेरे  ध्यान  में  नहीं  भाई  है।  वहा  का  जो
 पावर  स्टेशन  है  उसकी  बिजली  महाराष्ट्र
 भौर  गुजरात  को  वी  जाती  है,  दूसरी  जगह
 जाने  की  कोई  बात  नही  है  ।

 12.01  hrs.

 (Mr  Derury-Srraker  in  the  ‘Chasry

 od  श्रीमति  पार्वती  कृष्णन  ने
 महत्व  की  बात  कही  कि  हम  पाल
 इडिया  ग्रिड  बनाना  चाहते  है  सगर  हम
 यह  शाल  इडिया  प्रिय  नहीं  बनाएंगे  तो
 सारे  देश  में  हम  स्टेबल  पावर  सप्लाई  नहीं
 कर  सकेंगे  t  दूसरे,  भ्रमर  हम  चाहने  हैं
 कि  सारे  देग  में  एक  ही  रेट  प+  बिजली  दे
 तौहीन  गिट  के  एक  रेट  पर  बिजली
 भी  नहीं  दे  समाते  है  1  इसलिए  हमको
 पहले  रीजनल  प्रिय  शौर  फिर  बाद  से
 अराल  दिया  गीत  बताने  के  निए  ठोस
 कदम  उठाने  पड़ेगे  और  तब  बसी  हालत
 में  हमला  यह  नहीं  सोचना  पड़ेगा  कि  कैसे
 राजस्थान  की  बिजली  ता मित ताड  को
 चली  गई  है  शौर  का  तमिल नाद  की  बिजली
 पश्चिम  बंगाल  चली  गई  या  किसे  पश्चिम
 बयान  की  बिजली  जम्मू  कश्मीर  चलो  गई  ॥
 हमको  केवल  यही  सोचना  पहनेगा  कि  कहीं
 से  भी  किसी  स्टेट  को  बिजली  मिले--रक  समान
 दर  पर  मिले  और  पावर  सप्लाई  स्टेबल
 हो  ।  उसमे  प्रलक्चुएशन्स  भो  न  हो  a
 इस  बाल  को  ध्यान  में  रखते  हुए  हमे  देखना
 होगा  कि  पजाब  में  बिजली  की  कमी  है  तो
 महाराष्ट्र  से  बहा  जा  सकती  है,  महाराष्ट्र
 मे  बिजली  की  कमी  है  तो  यहा  गुजरात
 से  मिल  सकती  है  t

 जहा  तक  सिंचाई  दर  में  वृति  का  सवाल
 है  जिसको  मिर्ज़ा  जी  ने  पौर  बैरवा  जी  ने
 उठाया  है,  हमे  इस  बात  को  ध्यान  में  रखना
 पड़ेगा.  कि  सिंचाई  की  यो जता भों  पर  जो
 लागत  प्रति  है  उसकी  तलना  में  सिचाई
 की  दरें  बहुत  कम  रही  हैं  a
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 बिजली  की  करें  भी  बस्ती  हिसाब  से  कम  रही  हैं।
 एसी  स्थिति  मे  जब  कि  हर  एक  चीज़  की  दरें
 बढ़ाई  जा  रही  हैं  कौर  हम  चाहते  हैं  कि
 ज्यादा  स  ज्यादा  सिंचाई  की  सुविधाए
 दी  जाए  हर  चाहे  हे  कि  ज्यादा  से
 ज्यादा  प्रसव,  के  सुविधाएं  द।  जाये
 तो  जितनी  समितियां  विदाई  गई
 कई  साल  पहल  वैकेटरमन  समिति  बती  थी
 बिजली  की  दरों  के  सम्बन्ध  में  और  दूसरी
 समस्या झ्र ों  पर  विचार  करने  के  लिए  और
 पानी  की  दरों  के  लिये  निर्जावगप्णा  समिति
 बनी  थी,  डन  सभी  समितियों  का  सिफारिश
 थी  तथा  साथ  साथ  सभी  राज्यों  ने  उन
 सिफारिशों  को  स्वीकार  दयिा  थ  वि  हम
 बिजली  बौर  सिलाई  को  दर।  यो  बता  काम
 झपने  संसाधनों  मद्धिम  बचने  के  लिये  तैयार
 हैं  ।  बार  बार  जो  सम्मेलन  बताये  गये  या
 जॉ  समितियां  बनाई  गई  जहान  ब्य  मुख्य
 प्राणियों  के  सम्मान  ने  उस  बात  झा  फैसला
 लिया  वि  पाली  और  बिजली  की  डरो  को
 बढ़ा  कर  साधनों  को  बढ़ाने  के  लिए  हम  तैयार
 है  ।  मरा  सवाल  है  ठस  बात  भें  ता  हमारा
 समर्थन  होना  चाहिए  ।  इसलिए  मैट  जन्

 ही  कहना  चाहता  हु  कि  जिस  प्रचार  शज्स्थान

 नहर  बनने  की  वजह  ह.  गंगानगर  का  रूप  बदल
 गया  जिस  प्रकार  से  बीकानेर  का  क्ष
 बदलता  जा  रहा  है  उसी  तरह  से  जसे  जैस
 राजस्थान  नहर  का  पानी  बागे  जायेगा
 राजस्थान  का  धौर  रूप  भी  बदलेगा  ।

 चम्बल  योजना  से  चावल  घाटी  का  रूप  बदलेगा,

 तार्गाजुन  सागर  योजना  बनते  से  नागराजन
 क्षेत्र  का  रूप  बदलेगा  ।  हम  दस  बात  की

 पूरी  कोशिश  करेंगे  कि  जहा  तक  हो  तेज़ी
 से  राजस्थान  नहर  बने  शौर  उसके  लिए
 साधनों  की  कमी  न  हो  ।  हमने  एक  विशेष

 समिति  बनाई  हैं  जो  इस  आत  को  देखेगी

 कि  जिन  नहरों  के  लिए  जलाशय  का  निर्माण

 हो  गया  है  लेकिन  नहरों  को  बनाने  के  लिए

 काफी  पैसा  नहीं  है  तो  उनके  निर्माण  की

 लेजी  की  दृष्टि  से  कैसे  शौर  धनराशि  ददा

 1974.
 जाये  ।  इस  समिति  की  सिफारिश  बात
 ही  सरकार  उस  पर  विचार  करेगी  |

 अभी  सुखदेव  प्रसाद  वर्मा  जी  ने  कहा
 मगध  क्षेत्र  म  सूखे  की  स्थिति  के  कारण
 बड़ी  विकट  स्थिति  पदा  हो  गई  है।  उन्होंने
 इस  बात  की  आर  गमी  ध्यान  दिलाया
 कि  सकरी  महीने  ,  सिलगा  इत्यादि  योजनाके
 कई  वर्ष  से  पड़ी  #ई  है  ।  उसकी  छान  बीन
 हो  रही  है  लेकिन  अभी  रिपोर्ट  नहीं  प्रा  सकी
 है।  मैं  परिहार  सरकार  का  ध्यान  इस  और
 कश्त  फुगा  कि  जल्‍दी  से  जाती  सपोर्ट
 भेजी  जाये  जिससे  इन  योजनाओं  को  जल्दी
 में  जल्दी  कार्यान्वित  किया  जा  सबे  ।

 SHRI  S  M  BANERJEE  As  we
 Ttaised  it  का  our  speeches,  Mrs
 Parvathi  Krishnan  and  myself  want-
 ed  to  knew  the  reaction  of  the  Go-
 vernmcnt  regarding  the  proposed
 token  strike  of  the  Electricity  em-
 ployees  throughout  the  country
 They  have  been  having  some  sort  of
 a  Wage  committee  The  committee
 was  appointed  during  the  time  of
 Dr  Rao  But  somebody  has  scuttled
 it  with  the  result  that  they  are  go-
 ing  on  strike  I  would  like  to  know
 whether  you  are  going  to  accommo-
 date  their  request

 sit  सिद्धइवर  प्रसाद  :  में  आपकी  प्रयुक्ति
 में  इतना  ही  कहना  चाहुंगा  कि  यह  जो
 की  बिजली  उद्योग  है  वह  राज्य  सरकारों
 के  हाथ  में  है,  राज्य  बाई  वे  झ्र धीन  है  शोर
 उसके  सवा  में  विचार  करने  के  लिए  हमारे
 जो  श्रम  पत्नी  है  श्री  रघुनाभ  रेड्डी  बह  इस
 समस्या  को  देख  रहे  थे  कौर  मरा  पूरा  विश्वास

 है  कि  विभिन्न  राज्यों  से  बातचीत  करके

 इस  समस्‍या  को  सुलझाने  से  वे  समर्थ  हो
 सकेंगे  ।

 अभी  मिर्ज़ा  जी  ने  एल म्यू नियम  की  कमी
 के  बारे  में  ध्यान  झाकृष्क  किया  ।  हमने
 खान  जौर  इस्पात  माता,  जिनके  अधिक
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 एल् म्यू नियम  उद्योग  है,  से  बात  की  है  भौर
 उन्होने  हमें  प्रा श्वा सन  दिया  है  कि  बिजली  के
 विस्तार  के  लिए  जितने  एलम्युनियम  की
 जरूरत  है  ये  उसकी  भरसक  पूति  की
 कोशिश  करेगे  |

 पद्रोलिबत्त  कौर  car  मंत्रालय  मैं

 शाक्य  मंत्री  (भी  शाहाबाद  et):  डिप्टी
 स्पीकर  साहब,  मुझे  इस  बात  का  प्रसाद
 हो  रहा  हैँ  कि  हाऊस  के  पास  बहुत
 थोडा  वक्‍त  है  इस  लिए  में  ज्यादा  वक्‍त  न  लेते

 हुए  सिर्फ  चन्द  मिनटों  में  एक  दो  प्वाइंट्स
 जो  मरी  मिनिस्ट्री  के  बारे  मे  उठाये  गए  हैं,
 उनके  जवाब  देंने  की  कोशिश  करूँगा  ।
 श्री  मिर्ज़ा  कौर  हरीसिंह  जी  ने  फटी-
 लाइटर  की  बहुत  ऊर्ची  कीमत  होने  के  बारे  मे
 जिक्र  किया  है  |  में  मानता  हू  फर्टिलाइजर
 की  कीमत  बहुत  बढ़  गई  हैं।  में  पहले  के

 मुकाबले  शब  यूरिया  की  कीमत  तकरीबन
 दो  जुमे  हो  गई  है  ।  इसकी  वजह  में  बतलाना

 चाहता  हु  कि  चुड  आयल  जिसकी  कीमत  एक
 (1  वर्ष  पहले  2  डालर  85  सेन्ट  थी  एक
 बैरल  की,  भाव  उस  कड  घायल  के  एक  बैरल

 की  कीमत  20  और  2  डालर  हो  चुकी
 है  ।  नैफ्था  से  बनता  है  यूरिया  शौर  उसकी
 कीमत  जैसा  मेंने  भज  किया,  2  डालर
 85  सेन्ट  से  बढ़कर  el  डालर  हो  चुकी

 है  i  इसलिए  खासकर  जो  हम  इम्पोर्ट
 करते  हैं  फर्टल:;इज़र  उसकी  कीमत  बढ़
 गई  ।  राज  जो  फर्टिलाइजर,  जो  यूरिया
 हम  बाहर  से  इम्पोर्ट  करत  हैं  उसकी  कीमत
 करीब  3  हजार  रुपया  फी  टन  हम  दे  रहे  हैं  ।

 3  हुआ  पया  फी  रेल  हम  बाहर  से  इम्पॉट
 करके  सानों  को  2  हजार  द. 1  में  दे  रहे  है
 इस  तरह  में  सरकार  करीब  |  हजार  रुपया
 फी  टन  सब्सिडाइज़  कर  रही  है  ।  जो
 नैफ्था  हम  झपने  देश  में  पैदा  कर  रहे  हैं,  जब

 चह  फट्लाइज़र  के  लिए  इस्तेमाल  करते

 हैँ  तो  उस  बेहया  की  कीमत486  32
 श्वा  है  कौर  ह.  केमिकल  शर  दूसरे

 कामो ंके  लिए  मेफ्बा  को  बेचते  Ea  vad
 कीमत  हजार  रुपया  टम्स है  ।  तो  यह  जो  फर्म
 है  इससे  हम  जो  फर्टिलाइजर  बाहु  से
 इम्पोर्ट  करते  हैं,  उसको  सब्सिडाइज्ड  करते
 हैं  :  में  खुद  भी  किसान  हूँ,  म॑  जानता

 हं  फटिसाइफर  की  कीमत  बढ़  जाने  से
 किसानों  पर  कितना  बोझ  पड़ा  है  लेकिन  में
 यह  भी  जानता  ह्  कि  सरकार  3  हजार
 रुपया  फी  टन  में  इम्पोर्ट  करके  2  हजार
 फी  टन  किसानो को  दे  रही है  t

 करी  मठ यर लाल  पटेल  (मेहसाना)
 मेरे  खयाल  से  आज  ऐसी  हालत  नही  है  t
 छापने  स्पेशलाइजेशन  फंड  बनाया  हैं  जिले
 पर्बेज्र  से  600  फी  टन  ज्यादा  ले  रहे  है
 इस  लिए  बाप  यह  कैसे  कह  देगे  कि  हम
 किसानों  को  फर्टिलाइजर  में  सब्सिडी  दे  रहे
 हैं  n  यानी  सेंट्रल  पूल  म॑  जो  डीटीसी
 जायेगा  उसको  मीट  करने  के  लिए  आपने
 स्टैब्लाईजेशन  फूड  बनाया  है.  मगर

 यह  कहना  कि  किसानों  को  सब्सीडी  दें

 रहे  है  ठीक  बात  नहीं  होगी  1

 श्री  शाहनवाज़  खां  :  3  हजार  में  हम
 मंगा  रहे  हैं  प्रौढ़  दो  हजार  मे  दे  रहे  हैं  ।

 1 ।  नटवरलाल  पटेल  इस  डेफिसिट
 को  मीट  करने  के  लिए  आपने  फर्क  बनाया

 हुआ  है  फिर  बाप  इसको  सब्सिडी  कैसे

 कहते  हैं  t

 You  are  not  prepared  to  spend
 even  a  single  paise  from  your  pocket
 or  from  the  treasury  The  entire
 burden  is  on  the  kisan  and  you  are
 going  to  collect  every  paise  from  the
 kisan.

 शी काहुनबाश  ॥ | अ  :  तो  वह  में  दर्ज
 कर  चुका हु  ।  दूसरी बात  यह  है  कि  डीजल
 घायल  को  कोमल  बहुत  बढ़ी  यह  कहा
 गया  पड  की  तो  दुनिया  में  बड़  गई  हैं
 लेकिन  हम  ते  डीजल  की  कीमत  नहीं  बढ़ाई

 है  शीर  जहां  दूसरी  चीज़ो  की  कीमतें  बढ़ी

 हैं  भीटर  स्पिरिट,  ,  ,
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 a  are  राम  सिर्फ़  (नागौर)
 जम्प्स  में  डीजल  काम  में  नहीं  जाता  ।  लो
 स्पीड  डीजल  काम  जाताहै  |  उसके  दाम

 बहुत  बढ़  गये  है।

 श्री  शाहबाज़  खां:  उस  मे  डोल
 भी  लगता  है  t

 SHRI  0,  0,  DESAI  (Kaira):  The
 difference  has  beer,  of  the  order  of  8
 dollars  per  barrel  or  Rs.  400  per
 tonne.  That  should  not  be  played  up
 to  an  extent  to  justify  this  extra
 charge  that  is  made  on  various  pru-
 ducts  by  the  Petroleum  Ministry.
 The  difference  the  Petroleum  Minis-
 try  has  got  to  make  up  because  of
 the  rate  difference  is  smaller.  The
 crude  oil  we  are  receiving  is  from  a
 neighbouring  country,  I  have  to  say
 this  because  wé  do  not  want  to  get
 any  incorrect  information.  We  have
 got  an  internal  crude  oi]  production
 of  nearly  8  million  tonnes.  There
 again,  we  are  not  paying  anything
 extra  either  to  Assam  or  Gujarat.  In
 other  words,  the  whole  money  aris-
 ing  out  of  both  these  receipts  has
 been  completely  taken  away  by  the
 Centre.  There  is  already  a  pending
 demand  from  Assam  and  Gujarat
 governments....

 MR.  DEPUTY-SPEAKER:  You
 are  making  a  speech,

 SHRI  0.  D.  DESAI:  I  am  anter-
 rupting  him  because....

 MR,  DEPUTY-SPEARKER:  It
 should  not  be  too  long.

 SHRI  D.  D.  DESAI:  There  is  al-
 ready  a  case  made  that  we  should
 charge  a  higher  price.

 किसान  जो  खाद  शौर  डीजल  प्रायः

 इस्तेमाल  करते  है  तो  उस  के  लिये

 Why  we  are  charging  more.  I  am
 saying  that  it  is  improper  and  there

 mo  justification.  The  difference  is
 @  negligible  nature  and  there  is  a

 1974.
 substantial  part  which  is  indigenous
 and  on  which  no  extra  amount  is  be-
 ing  paid  by  the  Government.

 श्री  शा हुन वास  मा  :  जो  भाष  ने  कुछ
 फिगर्स  दिए,  वह  सही  नहीं  है  ।  हमारा  जो
 इंडियन  प्रोडक्शन  है  ह  घायल  है,
 वह  सवा  सात  मिलियन  टन  है,  और  बाहर
 से  हम  13,  4  मिलियन  टन  माते  है  ।

 SHRI  D.  D.  DESAI:
 have  to  interrupt  you
 not  7  nor  it  is  8  It  is  somewhere
 around  7.7.  Therefore,  the  current
 year  is  still  in  progress  and  this  vear
 will  end  up  probably  with  8  milhon
 tonnes.

 I  am  sorry  I
 again.  It  is

 SHRI  SHAHNAWAZ  KHAN.
 Between  7  and  7.5  million  tonnes  is
 our  indegenous  production  and  our
 umports  are  3  to  14  million  tonnes
 and  we  are  paying  a  much  higher
 price  for  the  imported  crude  and  we
 are  supplying  naptha  for  fertilisers
 at  a  very  much  cheaper  rate  of
 Rs,  486.3l  per  tonne.  That  is  why
 the  fertiliser  that  we  import  at
 Rs.  3,000  per  tonne  is  being  given  at
 Rs.  2,000  per  tonne  to  the  farmer  and
 there  is  this  element  of  subsidy
 which  I  mentioned.  Price  of  diesel
 is  also  kept  as  low  as  possible  and
 farmers  are  using  high  speed  diesel
 for  pumping  sets  also.

 श्री  नाम  राम  मिर्ज़ा  :  ज्यादा  लीजिए,
 पर  क्रेडिट  तही  किसान  पर  ।  जरगर  हम  से
 ज्यादा  दाम  लोगे  तो  भाव  भी  ऊचे  होगे  t
 बाप  जितना  लेता  चाह  लीजिये  ।

 श्री  शहबाज  खां  :  वसा  इतना  ही
 कहना  है  1

 SHRI  SEZHIYAN  (Kumhakonam):
 Sir,  I  raised  in  my  speech  certain
 points  about  the  information  to  be
 given  on  the  exact  dates  of  the  with-
 drawal  from  the  Contingency  Fund.
 Please  see  Demand  No.  48  Certain
 amounts  are  withdrawn  from  Con-
 tingency  Fund,  Date  is  not  there.
 Item  B  states  that  advance  was

 o
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 [Shri  Sezhiyan]
 granted  from  Contingency  Fund  of
 India  in  March  1964.  The  exact
 date  is  not  there.  In  Demand
 53  also  it  is  stated  that  the  amount
 is  taken  out  of  the  Contingency  Fund
 and  there  also  it  is  not  stated  when
 the  amount  was  taken  and  all  that.
 In  Demand  53  also  the  date  is  not
 given.  My  point  is  this.  If  it  is
 something  before  3lst  March,  ‘1974,
 it  is  not  belonging  to  the  financial
 year  1974-75.  Please  take  the  Con-
 stitution  of  India.  Artirle  75  says
 this,

 The  President  shall—

 (a)  7  the  amount  authorised  by
 any  law  made  in  accordance
 with  the  provisions  of  article
 4  to  be  expended  for  a
 particular  service  for  the
 current  financial  year  5s
 found  to  be  insufficient  for
 the  purposes  of  that  your  or
 when  a  need  has  arisen  dur-
 ing  the  current  financial  year
 for  supplementary  or  addi-
 tional  expenditure  upon
 some  new  service  not  con-
 templated  in  the  annual
 financial  statement  for  that
 year.

 That  means,  supplementary  budget
 Is  visualised  on  two  occasions.  When
 the  amount  sanctioned  in  the  annual
 financial  budget  presented  is  found
 to  be  insufficient.  Specific  grant  can
 be  asked.  Also  supplementary  ex-
 Penditure  upon  new  service  not  con-
 templated  in  the  financial  year’s
 budget.  Therefore  it  can  give  either
 a  Grant  for  Account  already  voted
 but  not  sufficient  or  a  New  Service
 for  current  year.  Supplementary
 Grant  can  cover  only  for  the  finan-
 cial  vear  Here  we  are  considering
 supplrmentary  grants  for  the  year
 1974-75,  It  can  cover  only  expendi-
 ture  for  the  year  1974-75,  If  there
 is  any  expenditufe  before  1974-75
 then  my  point  is  that  they  cannot  be
 covered  We  therefore  have  to  go
 for  Express  Grants.  Supplementary
 Grants  can  cover  only  the  financial
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 year  1974-75.  If  there  is  any  expen-
 diture  earlier  than  the  1974-75,  finan-
 cial  year,  before  that  date,—this  is
 not  covered,  Please  see  Demand  No.
 48  item  B.  Payment  in  satisfaction
 of  court  decree,  charged  expenditure
 There  the  advance  was  granted  from
 the  contingency  Fund  in  March,  1974,

 That  means  that  the  expenditure
 from  the  Contingency  Fund  has  been
 incurred,  That  expenditure  has  been
 incurred  in  the  month  of  March  974
 Therefore,  it  cannot  come  for  the  year
 1974-75.

 Thercfore,  as  far  as  this  Supplemen-
 tary  Demand  for  1974-75.  38  concerned.
 one  item  is  very  explicit  For  all  the
 other  items  they  have  nvt  given  the
 date.  If  thev  give  the  date  prior  to
 ‘B1-8,  then  all  the  items  may  not  come
 under  Supplementary  Demand  I  am
 sure  that  at  least  one  item  wh.ch  ts,
 explicit  cannot  come  under  Supplemen-
 tary  Demand  Ths  can  come  under
 Excess  Grants  For  one  item,  that  is
 explicit,  For  the  other  items  too  I
 want  the  dates  If  the  date:  are  ‘efore
 3ls  March,  then  they  cannot  come  for
 the  year  1974-75,  Take  (rant  Nos
 48,  53  and  55  One  item  is  very  exrll-
 cit  But,  for  other  items,  the  dates  are
 not  exphat

 श्री  सु  लिमये  उपाध्यक्ष  महोदय,
 में  अतिरिक्त  मांगों  के  पेज  *  (बी)
 तक  ही  अपने  को  सीमित  कर  रहा  हूं  क्योकि
 मंत्री  महोदय  से  में  ने  बात  की  है  कौर  वे

 कहते  है  कि  बाकी  जो  स्लम  है,  वे  पहली
 अप्रैल  के  बाद  है  सर्च  किये  गये  हैं  1  मे

 फाइनेंशियल  एयर  की  बात  कर  रहा  हू  ।
 में  श्राप  का  ध्यान  शक धर  शोर  कौल  की
 किताब की  तरफ  खीचना  चाहता  ह।
 पेज  630  के  आखिरी  पेश ग्राफ  को  श्राप
 देख  ।  उस  में  लिखा  है

 ‘Demands  for  monev  alraary
 spent  in  excess  of  the  voted  grants.
 are  not,  therefore,  met  by  way  of  a
 Supplementary  Grant.  But,  never-
 the  less,  all  Excess  Grants  and  De-
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 mands  for  Excess  Grants  have  to  be
 presented  to  the  House  in  the  same
 gesxion  in  which  the  Public  Accounts
 Committee  presents  its  Report  there
 on  or  in  the  following  session”

 मैंने  कलाप  को  बहुत  स्पष्ट
 उदाहरण  दिया  है  |  मन्नी  महोदय  कबूल
 करते  है  वि  भुगतान  विगत  वित्तीय  वर्ष
 मै,  मार्च  में  हुआ  t  में  (बी)  की  वात  कर

 रहा है  ।  मेड  से  को  पूरा ही  पढ  दे  ता  हु  क्योकि
 उस  में  बात  साफ  हो  जाएगी  1

 “The  payment  being  in  satisiaction
 of  court  decree  for  a  charged  ex-
 penditure  for  which  the  advance  was
 granted  from  the  Cont  ngency  Fund
 of  India  in  March  974  after  the
 last  budget  of  supplementary  de
 mands  for  973-74  had  been  present-
 ed

 तो  उपाध्यक्ष  महोदय,  यह  चाल्‌
 वित्तीय  साल  में  खर्च  नही  हुआ  है,  यह  विगत
 साल  में  खच  हुआ  है  |  कप  संविधान  की
 धारा  45  में  (7)  और  (वी)  को  देखे  1
 (बी)  म॑  दिया  हुआ  है

 “If  any  money  has  heen  spent  on
 any  service  cue  to  financial  year  in
 excess  of  tne  amount  granted  for
 that  sersice  and  for  that  year  *

 बौर  ऊपर  वाला  सालिम टरी  है  1
 “It  is  for  the

 year’
 “करन्ट  शब्द  (वी)  में  नहीं  है  7  यह
 भहत्वपृर्ण  बात  है  |

 इसलिए  कौल  कौर  पक्षधर  को  किताब
 के  ग्रा धार  पर  शरीर  संविधान  को  धारा
 qi  (वी)  के  प्राकार पर  मे  ग्रुप का  निर्णय
 चाहता  हर  कि  यह  जो  चा जंड  ग्रान्ट  है.  इस
 के  ऊपर  वोट  करते  को  प्रयुक्ति  का  प्रशन
 सही  है  मगर  चुकी  यह  ग्रांट  एप्रोप्रीएशन
 बिल  में  भी  जाती  है,  इसलिए  एप्रोप्रीएशन
 बिल  "एस  तो  होने  का  सवाल  ही  उत्पन्न  नहीं
 होता  चाहिए  ।  उन  को  बदलना  पड़ेगा  |
 इसलिए  एप्रोप्रीएणन  बिल  को  स्थगित
 शेख!  जाए  t  श्री  गणेश  जवाब  देता  चाहे,

 current  financial

 तो  उस  को  सुन  तो  हम  लेंगे  और  बाकी

 डिमान्ड  पर  भी  वे  वोटिंग  कराना  चाहेंगे  तो
 करा  ले  लेकिन  किसी  भी  हालत  मे  यह
 एप्रोप्रीएशन  बिल  पास  नहीं  हो  सकते  t

 म  संसद  काय  मंत्री  जी  से  मानो  चाहता
 हैं,  विधेयक  की  रेल राड  करने  के  लिए
 व  यहा  43  है,  लेनी  गलत  कामा  का  हम
 यहा  नहीं  हान  देंगे  ।

 SHRI  8  M  BANERJEE  87,  if  you
 remember  many  a  time  when  we  are
 dig.ussin,  in  this  House  suplementary
 giants  and  exces,  grant.  and  when  we
 discuss  excess  grants  we  are  told  that
 supplementary  grants  are  ‘eing  discud-
 sed  now  and  you  should  speak  and
 criticise  and  move  cut  motions  on  the
 supplementary  grants  only  I  must
 congtatulate  my  friend,  Shri:  Sezhiyan
 and  Shri  Limaye  for  pointing  out  in
 this  House  something  which  if  it  was
 passed  we  would  have  been  held  res-
 ponsible  for  passing  something  which
 does  not  relate  to  the  year  ‘1974-75,  If
 I  have  heard  Mr  Limaye  correctly  the
 Minister  Shri  Ganesh,  has  also  con-
 firmed  thet  it  was  paid  during  the
 month  of  March  and  what  we  are  sup-
 posed  to  pass,  that  1s,  an  amount  of
 Rs  332  crores  relates  to  1974-75,
 Therefore  I  request  you  it  be  removed
 from  the  supplementary  grant  as  it  is
 not  a  supplementary  grant  but  an
 excess  frant

 MR  DEPUTY-SPEAKER  There  have
 been  man,  submission  made  by
 the  Memlers  in  the  course  of  the
 general  dehate  Naturalls  you  will
 have  t>  repls  to  that  But  this  is  8
 specific  pont  of  order  It  ६०७  like  to
 tepl,  to  the  first  ther  we  shall  take
 up  ths  pont  of  orler  iar  which  you
 will  have  vout  say

 श्री  मधु  लिमये  मेरा  सर्व  यह  है
 पि  जो  विवाद  हुआ  है,  बहस  28  है  उसका
 वे  आज  जवाब  दे  और  इस  मुद्दे  प्र  इस  को
 जो  कुछ  कहना  है  कहे  लेकिन  इस  बिल  को
 सोमवार  को  लिया  जाए ।



 759  ,  Suppl.  D.  G.  (General),  AUGUST  31,  494  Suppl  9.  द  (General),  bo
 1974-75

 MR,  DEPUTY-SPEAKER:  We  shall
 see  about  that.

 THE  MINISTER  OF  STATE  IN  THE
 MINITSRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  As  advised  by  you,  I
 will  first  take  up  the  points  made  in
 the  general  debate.

 Mr,  Deputy  Speaker,  Sir,  this  has
 been  a  very  exhaustive  debate.  Nor-
 mally,  when  supplementary  demand
 come  in  the  course  of  the  year  the
 debates  are  not  as  exhaustive  as  we
 had  in  this  case.  It  has  come  as  a  result
 of  certain  constitutional  and  procedu-
 ral  discussions  that  took  place  in  the
 House  and  under  the  specified  direction
 given  by  the  Speaker.  A  very  large
 number  of  hon  Members  have  parti-
 cipated  in  the  debate  both  from  this
 side  as  well  as  trom  the  other  ride.
 Many  distinguished  Members  have
 made  their  submission  in  the  debate.
 The  debate  has  been  of  a  very  wide-
 tanging  scope.  Apart  from  the  ques-
 tion  of  inflation  which  is  the  most
 dominant  question  as  far  a,  our  coun-
 try's  economic  and  social  hfe  is  con-
 cerned,  many  other  specific  points  have
 been  raised  by  the  hon.  Members.  The
 debate  has  also  been  very  useful  and
 meaningful  because  my  senior  col-
 league  Shri  Borooah,  Minister  of  Pe-
 troleum  and  Chemicals  intervened  and
 replied  to  some  of  the  points  which
 Shri  Limaye  had  been  raising  for  the
 jast  one  week.

 Sir,  my  colleagues  in  the  Ministries
 of  Irrigation  and  Power,  Defence,  Pet-
 roleum  and  Chemicals  have  already
 intervened  in  the  Debate  and  gave
 answers  to  the  very  many  specific
 points  that  have  been  raised  in  this
 debate  relating  to  their  Ministries.  Sir,
 the  Food  Minister  is  not  available
 today  here.  He  has  gone  with  the
 Prime  Minister  on  her  tour.  He  was
 available  till  yesterday;  he  was  sitting
 till  late  in  the  night  yesterday,  But,
 unfortunately,  he  had  to  go,  and  there-
 fore,  he  could  not  be  present.  There-
 fore.  with  these  interventions,  my  task
 has  become  lighter  and  I  will  concen-
 trate  on  some  of  the  major  points  that
 have  been  raised  in  relation  to  the
 question  of  economy.

 I074-76
 Sir,  these  mipplementary  demands

 themselves,  the  approval  of  which  we
 are  seeking,  indicate  the  earnestness
 of  the  Government  to  meet  the  gitua-
 tion  squarely  and  to  concentrate  om
 some  of  the  important  requirements
 of  our  people  as  well  as  the  economy.
 For  instance,  these  demands  relate  to
 subsidy  on  food-grains,  which  is  of  the
 highest  order  of  about  Rs.  25  crores;
 Defence  services—Rs.  25  crores  which
 is  due  to  the  iroprovements  in  emolu-
 ments  of  the  defence  personnel  and
 about  Rs,  52  crores  for  investment  in
 the  core  sector,  which  has  been  indi-
 cated  there

 Now,  therefore,  Sir,  this  break  up  of
 these  demands  itself  inciicates  that  on
 the  one  hand,  Government  १५  serious
 about  maintaining  the  public  distribu-
 tion  system  and  on  the  other,  Govern-
 ment  feels  that  investments  in  the  ,
 cure  sector,  despite  the  constraints  on
 economy  today,  despite  the  constraints
 on  resources  today.  should  be  stepped
 up  and  whatever  requirements  are
 there  in  iegard  to  the  core  sector,
 have  got  to  be  met  This  ts  ind.cative
 of  the  earnestness  of  the  Government
 that  on  the  one  hand.  inflation  has  to
 Le  met  by  tukimg  various  fiscal  and
 monetary  measures,  and  on  the  other,
 it  has  also  to  be  met  by  stepping  up
 the  production  in  the  core  sector  This
 has  also  to  he  met  hy  having  «  public
 distribution  system,  for  which  a,  much
 as  Rs,  25  crores  have  heen  provided.

 Sir,  on  the  general  question  of  infla-
 tion  and  on  the  +state  of  economy,
 which  has  heen  discussed  m  the  House,
 the  Finance  Minister  while  replying
 to  the  debate  on  the  Finance  Bill  No.  2
 as  well  as  while  replying  to  the  debate
 on  the  three  Ordinances.  which  came
 up  for  the  approval  of  the  House,  which
 have  now  been  passed  by  both  the
 Houses  of  Parliament—two  of  them
 have  been  passed—indicated  the  vari-
 ous  measures  that  Government  has
 taken,  Now,  Sir,  I  will  just  indicate
 very  broadly  the  various  measures
 that  have  been  taken;  the  supplemen-
 tary  budget;  the  railway  budget;  the
 ordinances  to  immobilise  large  amount
 of  money  supply  so  that  it  does  not  ga
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 into  circulation  so  that  the  excess  li-
 quidity  in  the  economy  is  removed—
 these  measures  indicate  the  earnest-
 ness  With  which  the  Government  is
 going  about  this  matter.

 There  is  no  dispute  with  the  hon.
 Members  on  the  other  side  that  infla-
 tion  is  the  single  biggest  problem  that
 this  nation  is  facing  today.  Unless  we
 are  in  a  position  to  control  inflation
 and  bring  it  to  a  level  which  is  desir-
 able  for  the  economy,  I  would  submit
 that  it  is  not  a  question  of  this  side  or
 that  side  saying  it—the  whole  system
 will  be  weighted  down  by  the  impact
 of  these  inflationary  prices,

 No  democratic  system  based  on  the
 kind  of  democracy  that  we  have,  with
 the  kind  of  extreme  hardships  which
 the  people  are  facing,  with  the  kind  of
 percentage  of  our  population  which  is
 always  at  a  level  of  depression  with
 depressed  living.  to  use  a  more  res-
 pectable  term,  can  bear  this  inflation.
 There  is  90  dispute  with  hon  Members
 on  the  other  side  ubout  that

 The  point  now  is_  that  Government
 are  making  earnest  efforts,  which  are
 known  the  world  over  for  fighting  in-
 flation,  eflorts  which  have  made  an
 impact  on  inflatlon  in  other  parts  of
 the  world  I  have  tried  to  indicate
 that  the  various  steps  that  to  have  been
 indicated  are  serious  and  earnest
 efforts  that  Government  have  made  to
 keep  the  inflationary  spiral  at  a  re-
 sonable  and  controllable  level

 It  has  already  been  satd  by  the
 Finance  Minister  in  his  speech  on
 Finance  (No.  2)  Bill  and  also  on  the
 ordinances  that  the  impact  of  these
 measures  can  be  seen  and  will  be  dis-
 cernible  only  after  a  period  of  time.
 But  it  is  the  hope  of  this  Government
 that  all  these  measures  will  go  to  re-
 duce  the  excess  liquidity  in  the  system.
 The  effort  made  in  physical  terms  can
 also  be  seen  from  the  central  supple
 mentary  budget,  the  increase  that  the
 railway  budget  has  proposed,  the
 inerease  in  the  P.  and  T.  rates  etc,,

 Suppl.  D.G.  (Genl.),  १62
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 through  which  Government  are  expect-
 ing  to  raise  Rs.  666  crores  during
 ‘1974-75.  and  Rs.  901  crores  in  a  full
 year,  Then,  these  ordinances  to  with-
 draw  the  excess  liquidity  from  the
 economy  will  also  make  an  impact,
 because  we  expect  to  collect  as  much
 as  Rs  450  crores  due  to  the  Additional
 Emoluments  (Compulsory  Deposit)
 Ordinance,  ahout  Rs.  50  to  60  crores
 due  to  the  ordinance  relating  to  com-
 pany  dividends  and  about  Rs.  50
 crores  due  to  Compulsory  Deposit  (In-
 come-laxpayers)  Ordinance  or  Bill.
 These  are  very  large  physical  targets
 which  will  draw  the  liquidity  away
 from  the  economy  The  other  steps
 that  have  been  taken  relate  to  the  in-
 crease  in  the  bank  rate.  That  would
 also  curtail  public  expenditure,  In
 these  very  Supplementary  Demands
 themselves  it  has  been  indicated  how
 economics  have  got  to  be  effected  two
 high-powered  committee.  of  the  Gov-
 ernment  are  examining  the  scope  for
 the  curtailment  of  non-productive  ex-
 penditure,  both  Plan  and  non-Plat.

 Then,  cftorts  taken  to  imcrease  pre
 duction  have  also  been  indicated  in
 these  Supplementars  Demands,  The
 core  sector  has  to  be  stepped  up  in
 spite  of  the  financial  constraints,  in
 spite  of  the  fact  that  the  single  Mg
 target  of  Government  is  to  keep  the
 deficit  financing  at  a  level  which  has
 been  announced  to  Paritament,  because
 that  Th  the  single  biggest  question  te-
 day  It  is  not  a  question  of  whether
 this  sector  is  coing  to  be  neglected  or
 that  sector  is  going  to  be  neglected,
 whether  four  millon  jobs  or  20  million
 jobs  are  going  to  be  created.  The
 question  is  that  we  have  committed
 ourselves  to  this  Parliament  to  keep
 the)  deficit  financing  at  the  level
 which  has  been  indicated  to  it.

 Apart  from  all  these  factors,  the
 steps  taken  fo  increase  production,  the
 steps  taken  to  maintain  the  public  dis-
 tribution  system,  all  these  total  fy-
 tegrated  efforts  that  Government  are
 taking  do  indicate  the  earnestness  of
 Government  to  tackle  this  problem.

 How,  a  question  may  be  asked  ‘What
 is  the  other  way?’,
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 Debate  in  this  House  goes  on  a  man-

 ner  that  very  serious  questions  re-
 main  unanswered.  What  is  the  other
 way  out?  There  are  two  other  ways.
 One  78  to  take  complete  control  of  the
 economy,  which  means  procurement,
 which  means  the  public  distribution
 system,  which  means  taking  commodi-
 ties  from  where  they  are  produced  in-
 to  the  hands  of  Government,  which
 means  austerity,  which  means  slashing
 down  an  inessential  things  and  return-
 ing  back  to  an  economy  of  complete
 austerity.  That  is  one  way  out,  Here
 certain  attempts  are  being  made  and
 if  these  do  not  produce  the  desired  re-
 sults,  this  Government  has  the  neces-
 sary  capacity,  resiliance  and  democra-
 tic  tradition  even  to  go  to  the  next
 step  where  complete  control  of  the
 economy  has  got  to  be  taken  if  we
 are  to  be  true  to  the  people  of  this
 country,  if  we  are  to  save  the  system
 from  being  weighed  down  by  the  very
 force  of  inflation  by  the  very  force  of
 depression  of  the  people's  living,  by
 the  very  force  of  the  tremendous  hard-
 ship  which  the  poor  are  facing.

 The  other  way  is  to  keep  the  econo-
 my  completely  free,  to  free  everything.
 allow  free  market,  allow  free  prices,
 allow  free  production,  have  no  pnori-
 ties.  Probably  India  is  too  large  a
 country  with  too  great  a  tradition  to
 allow  such  a  sort  of  thing.

 Therefore,  these  stepq  are  earnest
 steps  and  whatever  else  may  be  the
 criticism  of  hon,  members,  I  hope  they
 will  earnestly  help  Government  to
 see  that  these  efforts  which  are  well
 known  and  are  taken  the  world  over
 have  got  to  be  tried  so  that  they  make
 an  impact  on  the  total  situation.

 Shri  Sazhiyan,  veteran  member  of
 the  House  who  in  recent  weeks  has
 been  making  interventions  on  constifu-
 tional  and  procedura]  matters  and  has
 made  a  very  distinctive  contribution
 to  debates  in  this  House,  particularly
 when  the  Finance  Bill  was  introduced,
 has  raised  certain  points.  As  for  one
 of  the  points  he  ,ralsed,  as  you  had
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 kindly  indicated,  it  is  better  I  take  It
 up  later  and  give  a  reply.

 He  raised  another  point  ag  to  what
 is  going  to  be  the  nature  and  extent
 of  the  deficit.  In  these  supplementary
 demands  themselves,  we  had  indicated
 about  the  question  of  DA  that  the  Gov-
 ernment  would  have  to  pay.  On  the
 basis  of  the  present  trend  of  the  aver-
 age  consumer  price  index,  jt  would  be
 necessary  for  Government  to  concede
 DA  to  Centra]  Government  employees
 on  the  basis  of  the  recommendations
 of  the  Third  Pay  Commussion  which
 Government  have  accepted.  Therefore,
 it  may  be  necessary  to  come  Jater  this
 year  with  another  batch  of  supplemen-
 tary  demands.  That  Is  as  far  as  DA
 is  concerned.

 The  point  the  hon  member  has  rals-.
 ed  is  whether  with  the  demand  of
 Rs  353  crores  for  which  we  are  seek-
 ing  approval  of  the  House  and  the  DA
 which  we  have  indicated  here  for
 which  supplementary  demands  will
 have  to  be  brought,  the  budgetary  gap
 would  be  more  than  the  Rs,  126  crores
 defiat  which  was  indicated  It  is  also
 hefore  the  House  that  additional  re-
 source  mobilisation  has  been  made  to
 the  tune  of  Rs.  22  crores  in  Finance
 Bill  No  2  and  economies  have  been  de-
 cided  is  plan  and  non-plan  expendi-
 ture  to  the  extent  of  Rs.  200  crores.
 Over  and  above  these,  further  econo-
 mies  have  got  to  he  effected  for  which,
 as  I  indicated,  two  high  power  com-
 mittees  have  been  set  up.

 It  १5  also  the  intention  of  the  Gov-
 ernment  to  see  that  the  public  sector
 undertakings  increase  thelr  profits  and
 decrease  their  losses.  With  all  the
 steps  that  I  had  enumerated  earlier,
 it  is  the  earnest  hope  of  the  Govern-
 mént  to  keep  the  budget  deficit  at  the
 level  which  has  heen  indicated.  But
 one  has  to  watch  the  increasing  prices,
 international  factors  in  terms  of  com-
 modities  which  we  have  got  to  import
 and  the  price  situation  having  an  im-
 pact  on  dearness  allowance  and  other
 things.  As  on  date  that  is  the  picture
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 of  public  finances,  With  efforts  at
 additional  resource  mobilisation,  with
 better  revenue  accruals  and  with  eco-
 nomies  in  expenditure  as  I  had  indi-
 eated  earlier,  the  position  will  become
 clearer,  It  is  not  a  question  of  deficit
 suddenly  rising  to  a  high  level  of
 Ks.  500  crores  or  Rs.  600  crores.  The
 price  situation  being  what  it  is,  we
 have  come  with  Finance  Bill  No.  II,
 with  efforts  at  additional  resource
 mobilisation,  an  attempt  is  being  made
 for  better  realisation  of  taxes.  It  is
 not  that  Parliament  will  be  taken  un-
 awares  and  the  deficit  will  go  on  rising
 because  deficit  financing  cannot  be
 allowed  to  rise.  Once  deficit  financ-
 ing  78  allowed  to  go  up,  the  total
 Strategy  of  anti-inflationary  drive,  the
 kingpin  will  get  dismantled.  There-
 fore,  it  is  absolutely  necessary  to  keep
 it  at  the  level  indicated  earlier.

 _  I  think  this  partly  meets  the  points
 made  by  the  hon.  Members,  The  ques-
 tion  of  black  money  has  also  been
 raised,  In  the  anti-inflationary  stra-
 tegy  an  assault  has  to  be  made  on  the
 citade]  of  black  money  and  black
 marketing  and  various  other  anti  social
 practices.  On  this  matter  there  is  no
 dispute  between  members  on  that  side
 and  this  side.  What  is  the  strategy
 which  the  Government  has  to  adopt  to
 meet  this  problem  of  black  money?
 Thal  6  the  central  question.  As  indi-
 cated  by  the  hon.  Finance  Minister  and
 also  by  me  on  vurious  occasions  in
 reply  to  questions,  etc.,  there  is  to  be
 an  integrated  approach  in  this  matter.
 Black  money  generates  al  the  level  of
 commodities  and  the  assault  has  to
 be  made  at  that  level.  It  generates  at
 the  level  of  commodities  such  as  food-
 grains  or  steel  or  cement  or  paper  or
 drugs  or  textiles.  There  are  various
 agencies  in  the  armoury  of  the  State.
 Whether  it  is  income-tax,  central
 excise,  sules  tax  or  other  regulatory
 mensures,  they  have  got  to  coordinate
 their  efforts  to  see  that  ardent  is  made,
 Income-tax  is  a  sort  of  beneficiary  of
 the  black  money  generation  from  vari-
 ous  sectors,  because  al]  that  goes
 into  the  income-tax  net.  There  an  in-
 tegrated  approach  of  stepping  up  raids
 has  been  adopted.  As  hon,  members

 know,  in  recent  weeks  and  months
 several  raids  on  the  sources  and  ac-
 cumulation  of  black  money  have  been
 conducted.  It  is  not  my  case  that  by
 these  raids  you  are  going  to  solve  the
 problem.  The  question  is  of  making
 an  impact  and  creating  a  psychological
 fear  in  the  minds  of  these  black  money
 operators  and  putting  a  screw  from
 all  sides  so  that  they  can  be  hemmed
 in.  Apart  from  raids,  intensive  inves-
 tigations  will  have  to  be  done  into
 the  manipulations  that  take  place  in
 the  larger  sector.  This  is  being  done
 by  a  special  cell  set  up  by  the  Central
 Board  of  Direct  Taxes.  Various  in-
 come-tax  and  wealth-tax  cases  have
 been  instituted  and  some  have  gone  te
 the  High  Court.  Those  who  have
 escaped  by  superior  tax  planning  and
 by  superior  methods  through  charter-
 ed  accountants  and  managerial  and
 other  expertise  available  to  them  have
 been  subjected  to  very  intensive  in-
 vestigations  by  this  special  cell  which
 has  done  very  good  work.  It  ask  this
 opportunity  to  pay  a  tribute  to  the
 very  fine  officers,  handpicked  officers,
 who  have;  been  doing  fine  job,  matching
 their  ingenuity  and  earnestness  with
 the  best  that  was  available  to  these
 laiger  concentrations.  They  have  been
 able  to  locate  the  various  manipula-
 tions  that  take  place  which  are  slight-
 ly  different  from  just  black  money.

 The  third  is  the  question  of  black
 wealth.  Black  money  converts  itself
 into  black  wealth  in  the  form  of
 buildings,  gold  and  oastentatious  liv-
 ing.  An  attack  has  to  be  made  in  on
 this—how  buildings  are  built  and  they
 change  hands  very  quickly.  An
 attack  has  to  be  made  on  these  three
 centres  of  the  use  of  black  money.
 There  has  to  be  coordination  between
 various  agencies.  It  is  the  determined
 strategy  of  the  Finance  Ministry  to
 attack  black  money  from  the  various
 sources  which  J  had  indicated.

 Mr,  Sezhiyan  asked  about  self-em-
 ployed  persons.  Recently  we  have  in-
 formed  the  House  that  it  is  a  fact
 that  they  have  been  evading  taxes.  A
 survey  was  done  during  the  last  two
 years.  A  special  survey  was  also  done.
 It  has  indicated  very  large  evasion  of
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 taxable  incomes  by  these  sections
 I¢  ig  8  tragedy  that  in  our  society,
 people  who  are  in  such  responsible
 positions,  who  have  all  the  benefits
 of  society  like  education  respectabi-
 lity  and  various  other  things  should
 be  the  ones  who  have  been  evading
 taxes.  Now  they  have  been  brought
 under  the  tax  net,  A  very  large  num-
 ber  of  notices  have  been  issued  in
 different  parts  of  they  country  and
 some  of  them  are  voluntarily  also
 declaring  their  wealth.

 The  hon.  Member  asked  about
 something  that  was  done  in  1964.  I

 do  not  have  any  information  about  it.
 I  wil]  leok  into  that,

 I  would  very  humbly  submit  to  Shri
 Mavalankar  that  when  I  spoke  in  the
 House  or  outside  about  smuggling,  I

 did  not  speak  with  any  sense  of  help-
 lessness.  If  that  is  the  idea  that  I
 have  conveyed,  there  is  probably
 something  wrong  in  the  expressiong  I
 used.  I  did  not  plead  helplessness.  I
 had  indicated  the  various  measures
 that  Government  have  taken  bke
 providing  staff,  fast  boats,  wireless
 network,  equipment,  having  separate
 preventive  formation,  increasing  the
 staff  and  giving  more  teeth  to  anti-
 smuggling  formation,  I  had  also  in-
 dicated  that  on  the  basis  of  the  Law
 Commission's  Report,  the  whole  gamut
 of  economic  crimes  have  to  be  scen  in
 anew  way  by  setting  up  special
 courts.  Even  the  use  of  MISA  is  under
 examination.  So,  I  have  not  indicated
 any  helplessness.

 I  take  this  opportunity  to  clarify
 very  briefly,  without  getting  into  4
 controversy,  that  when  I  referred  to
 the  question  of  satyagraha,  it  was  a
 question  of  creating  vigilant  public
 opinion,  It  is  not  that  the  public  is  not
 aware  of  it.  Yet,  public  opinion  has
 got  to  be  mobilised.  For  instance,  the
 Congress  Working  Committee  itself
 has  said  that  dehoarding  has  to  be
 done.  Why  did  it  say  so?  There  is  a
 State  machinery.  Still  a  call  was
 mate  to  Congressmen  to  encourage
 and  initiate  dehoarding.  Why?  The
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 reason  1 ह  that,  apart  from  the  usual
 administrative  machinery,  political
 parties  have  got  to  be  used,  the)
 peoples’  machinery  has  got  ta  be
 used,  we  have  got  to  mobilise  the  peo-
 ple  and  expose  the  racketeers.  It  is  in
 this  context  that  I  talked  of  mobilising
 public  opinion,  In  fact,  the,  Wanchoo
 Committee  Report  says  extensively
 that  these  people  should  be  exposed
 before  the  people  as  the  enemy  of  thd
 public.  It  has  gone  on  record  that
 their  names  must  be  published.  I  nave
 only  quoted  what  the  Wanchoo  Com-
 mittee  has  said  and  used  it  in  con-
 nection  with  the  smugglers.  Some-

 times  bitter  truth  hurts.  I  can  assure
 Shri  Mavalankar  that  I  am  nota
 helpless  person,  nor  a  big  person.  I

 said  it  deliberately  to  bring  home  the
 dimension  of  the  problem,  because  I
 know  that  it  has  gone  into  the  very
 root  of  our  system.  So,  I  wanted  to
 place  before  the  public  the  mani-,
 festations  and  dimensions  of  the  pro-
 blem.

 Shri  Banerjee  raised  the  question  of
 the  CRP  incidents,  which  has  been
 discussed  here  earlier.  The  manner  in
 which  he  placed  it  before  the  House
 should  have  roused  the  conscience  of
 this  House.  I  am  sure  the  Home
 Minister  will  give  a  reply  to  this.
 Whether  on  this  side  or  that  side  of
 the  House,  al]  of  us  wil]  agree  that
 such  atrocities  on  our  people  cannot
 be  tolerated.

 8.00  hrs.

 It  also  belongs  to  a  part  which  is
 a  sensitive  part  of  the  country,  I
 have  also  come  from  a  very  far  off
 part  of  the  country.  We  have  our
 own  individuality;  we  have  our  own
 way  of  thinking.  Therefore,  we  do
 not  like  our  women-folk  to  be  oppres-
 sed  in  this  manner.  I  am  sure,  the
 Home  Minister  will  reply.  I  shall
 bring  the  views  of  the  hon,  Member,
 his  very  strong  and  bitter  views,  his
 feeling  of  anguish,  to  the  notice  of  the
 Home  Minister  and,  I  think,  he  will
 be  able  to  satiafy  him.
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 He  also  said  gomething  about  the
 delegations  to  be  sent  abroad.  As  you
 know,  there  are  certath  obligatory
 functions  which  this  country  is  to
 perform.  There  are  international  con-
 ferences  and  meetings  on  which  India
 ia  represented,  whether  it  is  U.N.  or
 U.N,  organs,  whether  it  is  I.L.0.,  whe-
 ther  it  is  UNESCO  or  various  other
 things,  and  these  are  obligatory  things
 from  which  India  stands  to  gain
 xauch.  Therefore,  our  delegations  have
 to  go  abroad.  Then,  there  are  pur-
 chase  and  trade  missions  and  other
 project  studies,  signing  of  collabora-
 tion/loan  agreements,  etc.  These  are
 obligatory  things.  <A  strict  procedure
 has  also  been  Jaid  down  which  re-
 quires  the  approval  at  the  high  level.
 There  is  a  Committee  of  Secretaries,
 very  senior  Secretaries  to  the  Govern-
 ment  of  India,  which  processes  all
 these  visits  abroad,  all  those  delega-
 tions  abroad.  The  Minister  in-charge
 of  the  Ministry  has  to  approve  of  the
 delegation.  Then,  it  goes  to  the
 Finance  Minister.  It  is  at  the  level  of
 the  Finance  Minister  that  these  dele-
 gations  ure  finally  sanctioned.  As  far
 ag  the  Ministers  are  concerned,  it  has
 to  go  to  the  level  of  the  Prime  Minis-
 ter,

 Ap  attempt  is  bemg  made  to  keep
 the  delegations  to  the  minimum  level.
 But  being  a  large  country,  being  a
 country  which  has  contributed  its  best
 in  the  internationa]  fields,  the  coun-
 try  whose  voice  in  the  international
 world  is  today  respected  because  of
 our  size,  because  of  our  traditions,  be-
 cause  of  our  contribution  to  interna-
 tional  affairs,  to  the  international  life,
 certain  things  become  absolutely  obli-
 gatory  as  far  as  delegation  are  con~
 cerned,

 Most  of  Mr.  Limaye’s  points  have
 been  answered  by  my  senior  colleague,
 Shri  D.  K.  Barooah.  He  had  raised
 the  problem  of  milling.  I  shall  try  to
 give  some  facts  about  this.  The  point
 that  he  raised  has  been  sent  to  the
 ‘West  Bengal  Government  to  find  out
 the  correct  position,  about  the  milling
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 margin  that  has  been  allowed  by  them.
 The  Government  is  expecting  their
 reply.  I  am  sure,  when  the  reply
 comes,  the  hon,  Member  and  the
 House  will  be  informed.

 Apart  from  this,  the  point  that  I
 may  like  to  mention  here,  because  it
 is  necessary  to  mention  this,  is  that
 a  particular  formula  has  been  fixed
 and  this  formula  is  based  on  a  Com-
 mittee  known  as  the  Verma  Commit-
 tee.  It  is  on  the  basis  of  this  that
 the  formula  ig  sought  to  be  revised.
 Because  of  the  increase  in  the  issue
 price  of  rice  and  wheat  that  this  for-
 mula  is  continuously  being  revised,

 There  are  two  points  which  I  wish
 to  make.  I  will  not  be  able  to  go
 into  the  entire  detailg  because  the
 West  Bengal  Government's  position  has
 not  been  indicated  to  me.  It  is  based
 on  a  formula.....

 SHRI  MADHU  LIMAYE:  For  every
 dirty  thing,  there  is  a  formula.

 SHRI  K.  R.  GANESH:  That  is  a
 view.  I  thought,  because  once  a  point
 has  been  raised  by  the  hon  Member
 —he  is  a  very  senior  Member—serious
 attention  has  got  to  be  given  What-
 ever  information  now  I  have,  I  am
 placing  before  the  House.  It  is  based
 on  a  formula.  There  is  a  differential
 of  the  formula  which  the  State  Gov-
 ernment  can  fix:  The  State  Govern-
 ment  has  been  asking,  not  only  West
 Bengal  but  other  States  also  have  been
 asking.  that  this  formula  has  got  to
 change  because  of  various  factors:  As
 regards  the  specific  point  about  West
 Bengal  is  concerned,  when  the  reply
 comes,  the  hon.  Member  will  be  in-
 formed  about  it.  He  has  also  raised
 about  U.P.  Cooperative  Societies’  pur-
 chases....

 SHRI  MADHU  LIMAYE:  I  have
 given  notice  that  I  shall  raise  that
 point  when  I  speak  on  the  Appropria-
 tioy,  Bill.

 SHRI  K,  R.  GANESH:  Shrimatt
 Parvathi  Krishan  has  mentioned
 about  Demand  No.  38,  Rs.  70  lakhs.
 This  amount  of  Rs.  70  lakhs,  for  which

 we  are  seeking  the  approval  of  the
 i]
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 House,  is  for  meeting  the  expenditure
 of  the  Employees’  Provident  Organisa-
 tion  which  will  look  after  the  deposits
 as  far  as  the  private  sector  ig  con-
 cerned.  She  raised  the  point  that  the
 Government  had  spent  so  much  and
 private  sector  also  would  have  to
 spend.  As  I  have  gaid,  this  is  as  far
 as  private  sector  ig  concerned.

 Bhri  Nathu  Ram  Mirdha  hay  raised
 a  number  of  points,  He  is  connected
 with  agriculture,  he  is  an  expert  in
 that.  To  some  of  the  points,  my  col-
 league  has  reed.  I  would  only  men-
 tion  two  or  three  things,

 There  is  no  dispute  that  we  have  to
 build  our  agricultural  economy  and
 provide  food  because  food  economy  is
 the  crux,  the  central  point,  of  the
 Indian  economy.  Unless  the  food  eco-
 nomy  is  managed  properly,  the  entire
 Indian  economy  cannot  be  managed
 because  in  the  day-to-day  budget  of
 an  average  Indian  it  plays  a  very
 important  part.  Therefore,  all  help  to
 the  farmers—credit  and  various  other
 things—hag  to  be  given.

 In  the  present  inflationary  pressure,
 when  deficit  financing  has  to  be  kept
 at  the  leve)  at  which  it  hag  to  be  kept,
 every  other  thing  hag  to  be  subordinat-
 ed  to  it;  the  question  of  increase  of
 electricity  rate,  the  question  of  increase
 in  fertiliser  prices,  the  question  of
 increase  in  priceg  of  other  inputs
 become  germane  and  have  to  be
 linked  up  with  this  central  task,  apart
 from  whatever  other  explanations
 Government  have  given.

 There  is  another  problem,  the  pro-
 blem  of  resources.  Resources  have  to
 be  mobilised.  They  cannot  be  mobi-
 lised  from  aéi  smaller  sector.  For
 mobilisation  of  resources,  we  have  to
 have  a  larger  sector  and,  I  think,  hon.
 members  will  agree  with  me  that  the
 agricultural  sector  will  have  to  play
 its  own  part  in  this  mobilisation—not
 the  amaller  part  of  the  agricultural
 sector,  but  the  larger  part  of  it,  the
 affluent  part  of  it.

 With  the  new  sirategy,  with  seeds
 being  given,  with  fertilisers  being
 given,  with  all  other  inputs  being
 given,  the  Green  Revolution  is  coming.
 One  of  the  most  important  questions
 of  agricultural  economy.  ig  land  re-
 forms,  It  is  my  conviction  that,  un-
 less  there  is  a  large  scale  Jand  reforms,
 unless  the  land  reforms  aré  done  in
 a  manner  that  we  have  pledged  to  the
 people,  unless  the  milliong  of  hands  of
 agricultural  labour,  now  unused,  are
 used  for  production  as  it  hag  been
 done  in  China-—just  because  we  have
 a  quarrel  with  them,  we  do  not  reject
 everything  that  is  good  there—,  unless
 the  millions  of  hands  are  use@  for
 production  on  the  farm  front,  so  that
 there  is  increase  in  terme  of  coverage,
 m  terms  of  the  number  of  people  used,
 I  think,  the  Green  Revolution  will
 remain  only  in  smaller  pockets,  in
 smaller  area.  Therefore,  this  is  a
 very  major  question,

 As  far  as  droughts  and  floods  are
 concerned,  apart  from  what  the  Fifth
 Finance  Commission  hag  donc,  the
 Chief  Ministers  of  various  States  have
 come  and  they  have  been  meeting  the
 Finance  Minister  and  have  been  dis-
 cussing  with  him.  The  Governor  of
 Gujarat  also  met  the  Finance  Minister
 and  discussed  with  him.  This  matter
 of  Central  help  to  the  States  is  m  the
 procesg  of  discussion,  but  it  has  to  be
 seen  within  the  natural  constraints
 that  are  there  in  the  economy  as  such
 (Interruption)  This  is  a  problem  which
 the  States  and  the  Centre  cannot
 neglect.  Ig  we  have  to  keep  the  eco-
 nomy  in  itg  even  keel,  if  we  have  to
 keep  the  deficit  at  a  particular  level,
 there  hag  to  be  some  gort  of  harmony
 between  the  two,  Discugsiong  are
 taking  place.  I  am  not  in  a  pogition
 to  say  anything  further.

 With  these  words  I  request  the
 House  to  pass  the  Demands.

 SHRI  P.  G.  MAVALANKAR:  Do
 you  ‘want  to  leave  Gujarat  to  fate?

 MR.  DEPUTY  SPEAKER:  We  have
 had  enough,
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 SHRI  P.  G.  MAVALANKAR:  Let  us
 have  some  concrete  reply.

 MR,  DEPUTY  SPEAKER:  Now
 about  this  point  of  order...

 SHRI  K.  R.  GANESH:  We  can  take
 it  up  on  Monday,

 I974-75
 MR.  DEPUTY-SPEAKER:  He  saya

 that  he  will  answer  it  on  Monday.
 80,  we  now  adjourn  to  meet  again

 on  Monday  at  l:  am,
 ABD  hrs,

 The  Luk  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,
 September  2,  974/Bhadra  I,
 896  (Saka),
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